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LOK SABHA DEBATES

LOK SABHA

Friday, March 4, 2011/Phalguna 13, 1932 (Saka)

The Lok Sabha met at Eleven of the Clock.
[Mapam Speaker in the Chair]
[English]

MADAM SPEAKER: Question Hour. Q. No. 121-Shri
Venugopala Reddy.

...(Interruptions)

MADAM SPEAKER: Shri Venugopala Reddy, please
ask your Supplementary.

-..(Interruptions)

MADAM SPEAKER: Please, let the Question Hour
run.

SHRI K. CHANDRASEKHAR RAO (Mahbubnagar):
Madam, | want to protest...(Interruptions)

MADAM SPEAKER: Please, let the Question Hour
run.

SHRI K. CHANDRASEKHAR RAO: Madam, | want to
register a protest.

MADAM SPEAKER: You have protested for so many
days. Now, please allow the Question Hour to run.

...(Interruptions)
[Translation]

MADAM SPEAKER: Please keep it down. Who do
you daily bring this in the House? Please stop bringing
such things in the House because it is against the
dignity of the House.

SHRI K. CHANDRASEKHAR RAO: Madam Speaker,
| request you to give me an opportunity to protest.

MADAM SPEAKER: You have done this, now allow
Question Hour to function.

...(Interruptions)

MADAM SPEAKER: Shri Venugopala Reddy.
-..(Interruptions)

SHRI K. CHANDRASEKHAR RAQO: Madam, please
give us an opportunity to protest. ...(Interruptions)

[English]

SHRI M. VENUGOPALA REDDY (Narasaraopet): Q.
121...(Interruptions)

SHRI PRANAB MUKHERJEE: Madam, (a) to (d): A
statement is laid on the Table of the House.
-..(Interruptions)

[Translation]

MADAM SPEAKER: Shri K. Chandrassekhar Rao, why
are you coming near the Table of the House.

-..(Interruptions)
11.02 hrs.

At this stage, Shri Chandrasekhar Rao and some
other hon. Members came and stood on the floor
near the Table.

...(Interruptions)
11.2'/, hrs.

ORAL ANSWERS TO QUESTIONS
[English]

MADAM SPEAKER: Q. No. 21—Shri M. Venogopala
Reddy.

Regulatory Interventions

*121. SHRI M. VENUGOPALA REDDY: Will the
Minister of FINANCE be pleased fo state:

(a) the details of regulators working for different
sectors of economy under the administrative control of
the Ministry of Finance alongwith the functional autonomy
or otherwise granted to them;

(b) the extent to which the regulatory interventions
have promoted the growth of the concerned sectors;
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MARCH 4, 2011

(c) whether the Government has reviewed or proposes

to review the functioning of such regulators; and

of Finance are the following:

(d) if so, the details thereof?

to Questions 4

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): (a) to (d): A statement is laid on the Table

of the House.

Statement

(a) The details of regulators working for different sectors of economy under the administrative control of the Ministry

Sl. Name of the Statutory or Non- Functional Autonomy Major Regulated

No. Regulator Statutory Entities

1. Reserve Bank of Statutory and established Reserve Bank of India Regulates banks and
India (RBI) under section 3 of the enjoys functional financial institutions

Reserve Bank of India autonomy.
Act, 1934.

2. Securities and Statutory and established Securities and Registers and regulates
Exchange Board under section 3 of the Exchange Board of securities market entities
of India (SEBI) Securities and Exchange India enjoys functional and intermediaries.

Board of India Act, 1992. autonomy.

3. Insurance Statutory and established Insurance Regulatory Registers and regulates
Regulatory and under section 3 of the and Development entities and intermediaries
Development Insurance Regulatory and Authority enjoys in the insurance sector.
Authority (IRDA) Development Authority functional autonomy.

Act, 1999.
4. Interim Pension Non-Statutory and Interim Pension Fund Regulates entities and

Fund Regulatory
and Development
Authority

established through a
Government Resolution.

Regulatory and
Development Authority
enjoys functional
autonomy.

intermediaries in the
New Pension System.

(b) The mandate of all financial sector regulators

includes regulation, development of the market segment
under their regulatory domain and protection of the

participants and consumers of the financial services. The
details of some of the indicators of growth of the specific
segments of the financial sector are given below:

Sl.No. Market Segment Growth at the time of establishment Growth after the establishment
of the sector regulator of the sector regulator
[ Banks There were 4,332 branches of Bank Branches of Scheduled Commercial
Scheduled Commercial Banks as Banks as on 31.3.2010 are 86,730.
on 31.3.1961.
2. Market Capitalisation of Rs. 4,68,837 crores in 1994-95. Rs. 61,65,619 crores in 2009-10.
Bombay Stock Exchange
3. Gross premium income of Rs. 9,700.95 crores in 2000-01. Rs. 2.6 lakh crores in 2009-10.
life insurance companies
4. Corpus of Pension funds of Nil as on 1.1.2004. Approximately Rs. 8000 crore as in

the New Pension System

February, 2011.




5 Oral Answers

(c) No, Madam.
(d) Does not arise in view of answer to (c) above.

SHRI M. VENUGOPALA REDDY: Madam, economic
regulators are usually agencies of the Central Government
for the control or interventions in operations of various
sectors to ensure that the public interesis are protected.
...(Interruptions) We have seen from the experience of
most of the regulators like TRAI, SEBI...(Interruptions)
They are becoming toothless. It pains me when | see
scams in Telecom, Commonwealth Games, SEBI.
...(Interruptions)

MADAM SPEAKER: Hon. Members, kindly go back to
your seats.

-..(Interruptions)
MADAM SPEAKER: Nothing will go on record.
...(Interruptions)
[Translation]

MADAM SPEAKER: Please go back to your seats.
You will get half minute to speak. Please go to your
seats.

-..(Interruptions)

MADAM SPEAKER: | told you to go back to your
seats.

-..(Interruptions)
11.03 hrs.

At this stage, Shri K. Chandrasekhar Rao and some
other hon. Members went back to their seats.

...(Interruptions)
[English]

MADAM SPEAKER: Just speak for half a minute.
After that, let the Question Hour run. Nowadays, Question
Hour has become a casualty!

Mr. Venugopala Reddy, kindly take your seat for a
moment.

SHRI K. CHANDRASEKHAR RAO: Madam, we have
been demanding that the Government should come

PHALGUNA 13, 1932 (Saka)

to Questions 6

forward to make a statement on the formation of
Telangana State. It is unfortunate that the Government is
not responding to on our demand...(Interruptions)

MADAM SPEAKER: Let the hon. Minister complete
his reply. | will ask you to speak after that.

SHRI PRANAB MUKHERJEE: Madam, it would be
beneficial and helpful for all of us if the hon. Member
repeats his question because many of the hon. Members
and myself could not follow the question properly.
...(Interruptions)

Would you please repeat your question?
-..(Interruptions)

[Translation]
MADAM SPEAKER: Please you take off your bands.
-..(Interruptions)
[English]
MADAM SPEAKER: Kindly take off this black band.
-..(Interruptions)
[Translation]

MADAM SPEAKER: You please put down this and sit
down.

-..(Interruptions)

MADAM SPEAKER: You please sit down | have
already told.

-..(Interruptions)
MADAM SPEAKER: Please take off this band.
...(Interruptions)
MADAM SPEAKER: Please sit down.
-..(Interruptions)
[English]

SHRI GURUDAS DASGUPTA (Ghatal): Madam, this
cannot happen. ...(Interruptions)
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[Translation]
MADAM SPEAKER: Please do not get so angry.
-..(Interruptions)

MADAM SPEAKER: Why are you standing up. Please
sit down.

-..(Interruptions)

MADAM SPEAKER: Why are you standing up? Please
sit down. You bring banners, they tie bands, it is the
same thing. Please take off these black bands. This is
not correct. This goes against the dignity of the House.
If you do not want to speak, don’t speak, but do not tie
black bands on your mouths.

-..(Interruptions)
[English]

SHRI BASU DEB ACHARIA (Bakura): Madam, what
is this? Would you allow this to go on like
this?...(Interruptions)

[Translation]

MADAM SPEAKER: Tufani Saroj ji why are your
standing up. Please sit down.

-..(Interruptions)
MADAM SPEAKER: Please sit down.
-..(Interruptions)
[English]

MADAM SPEAKER: The House stands adjourned to
meet again at 11.15 a.m.

11.05 hrs.

The Lok Sabha then adjourned till Fifteen Minutes
past Eleven of the Clock.

11.15 hrs.

The Lok Sabha re-assembled at Fifteen Minutes past
Eleven of the Clock.

[Mapam Speaker in the Chair]

MARCH 4, 2011

to Questions 8

[English]

MADAM SPEAKER: Shri M. Venugopala Reddy will
continue with Question No. 121. Hon. Minister, please.

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): If the hon. Member repeats the question,
it will be beneficial to me as well as to everybody else.

MADAM SPEAKER: Hon. Member, kindly repeat the
supplementary question.

[Translation]

SHRI K. CHANDRASEKHAR RAO: Madam Speaker,
Please give me an opportunity to speak first.

MADAM SPEAKER: Now Question Hour is going on.
Let it finish. Then I'll give you time to speak.

[English]

SHRI M. VENUGOPALA REDDY: We have seen from
the experience in the country that most of the regulators
like TRAI, SEBI and PNGRB are becoming toothless. It
pains me when | see scams like Telecom,
Commonwealth Games, SEBI and recently CVC
controversy. | feel strongly that the Government has utterly
failed in handling the situation to strengthen the
regulators. interventions. | request the hon. Finance
Minister to intervene and respond to strengthen the
regulatory interventions in the country.

SHRI PRANAB MUKHERJEE: | have given a very
exhaustive reply in the form of statements as to how this
question first relates not to any other regulatory authority,
but regulatory authorities to the financial sector. There
are four regulatory authorities in the financial sectors —
RBI which was established as early as 1934, SEBI,
IRDA and PFRDA.

One deals with or regulates the activities or
commercial banks, all financial institutions, all cooperative
banks — rural and urban. That is the regulatory activities
of the Reserve Bank of India. It was established in 1934.
The Regulation Act of 1949 vesied certain powers with
the RBI. The Banking companies (Acquisition and
Transfer of Undertakings Act of 1970 and 1980) further
vested regulatory authorities with RBI. In 1975 when the
Regional Rural Banks Act was enacted, the regulatory
authorities were vested in them. In 1992 when SEBI was
established, they were entrusted with the authority to
regulate the Securities Market entities and intermediaries.
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When the Insurance Regulatory and Development
Authority (IRDA) was established in 1999, they were
entrusted with the authority to regulate the entities and
intermediaries in the insurance sector. The Pension Fund
is not a statutory authority. It was created in January
2004 and through an administrative resolution the interim
Pension Fund Regulatory and Development Authority has
been created.

They are doing good regulatory jobs in respect of
their respective domain of activities. If you look at from
any standards, RBI is maintaining them. These are iis
regulatory activities. | am not speaking of the other
activities for which RBI has been created, that is, monetary
activities. RBI is the monetary authority of this country.

But as a regulator, they regulate the entire gamut of
banking activities. Therefore, | do not feel that there is
any necessity of any intervention because autonomy is
to be given to the regulators so that they can discharge
their functions as prescribed, as vested in the law.

SHRI M. VENUGOPALA REDDY: Madam Speaker, |
would request the hon. Finance Minister to review or
propose to review the functioning of such regulatory
authorities to strengthen them and to ensure that the
common people.s money is not lost. The Government of
India has to rescue this country from scams. So, how is
he going to review these regulatory interventions?

SHRI PRANAB MUKHERJEE: So far as the policy
matter is concemned, in respect of all these three Acis
which have been passed by Parliament — the RBI Act,
1934, the SEBI Act, 1992 and IRDA Act, 1999 — there is
a provision that the Government may issue directives,
but the basic purpose of creation of the regulatory
authorities is to allow them to function independently
without interference so that they can discharge their
duties. If there is any gross irregularity, Parliament has
also the authority to check it. So far as annual reporis
and accounts of SEBI and IRDA are concerned, they are
annually laid on the Table of the House. If the Parliament
feels at any point of time that they would like to discuss
the activities of these organizations, they can do it.

So far as PFRDA is concerned, it is created by an
Executive authority and we are contemplating to bring a
legislation.

If there be any gross mis-direction, if they do not
perform their duties within the legal and statutory mandate
provided to them, then there is a provision under the
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said Acts in which the Government can issue the
necessary directions.

SHRI S.S. RAMASUBBU: Madam Speaker, the
financial administration is very important for the balanced
development of our economy. Our able and experienced
Finance Minister has given a very good Budget for aam
admi and for the nation. At the same time, the Reserve
Bank of India, the Apex Bank of our country, regulates the
monetary functions of our country. It is using its monetary
weapons, that is, bank rate and CRR etc., to control our
monetary system. Also, by using these monetary
weapons, at the same time, it is controlling all the banks
in the banking sector of our country, but each and every
bank in our country is having their separate bank rate.
They are all having different rates. This type of different
rates may affect our economic and financial system
because the RBI is controlling the bank rate by using all
these monetary weapons. If these different rates are
used by different banks, how is it possible at critical
junctures and in critical times to control this? | want a
clarification from our able Finance Minister.

SHRI PRANAB MUKHERJEE: The hon. Member
wants to have uniformity in the rate structures and other
things. There is uniformity. The interest rate is being
determined by the RBI in discharging its monetary policy.
As he has correcily pointed out, CRR, SLR and the
crucial rates — repo rate and reverse repo rate — are all
being determined by the RBI, but they leave a band
within which the individual banks can operate.
Sometimes, they reduce it than what is prescribed by
the RBI because they want to be competitive.

Bank is also a commercial entity. Though, in India,
nearly 75 per cent of the entire banking activities are
carried out by the public sector banks, but each public
sector bank is a separate entity. It is a commercial
organisation within the bank prescribed and within the
framework prescribed by the RBI, and they are to follow
those rules. But at the same time, to make profits,
sometimes they have to adjust to carry on their
commercial activities. They are entitled to have it.

[Translation]

SHRIMATI SUMITRA MAHAJAN: Madam Speaker,
through you, | would like to tell, as you have said that
the Reserve Bank itelf is free to take action. One thing
which has come to the notice that whether it is Co-
operative Banks or Nationalised Banks, that the Reserve
Bank appears a little bit tough while taking decisions on
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Co-operative Banks, for example delicensing takes place
and heir chairmen or the Management are sent to jail in
no time. Similarly whenever NPA rises loans are
disbursed in a wrong way even by nationalized banks,
special banks and foreign banks. The Reserve Bank
appears a little bit lax in controlling them. The strictness
of the Chaiman or Higher Authority apparent in dealing
with the Co-operative Banks is nowhere seen in such
cases. | want to know from hon'ble Minister whether the
Government has noticed it and whether the Government
is considering to draw the attention of the Reserve Bank
or is formulating any policy in this regard?

[English]

SHRI PRANAB MUKHERJEE: Madam, the Reserve
Bank exercises its authority with due diligence and
prudence, and it has its own reputation. If there are
certain areas of concern, which the hon. Member is
mentioning, then it can be looked into. But, in fact, people
want that Reserve Bank should exercise the functional
autonomy, particularly, as regulator of the banking
system. They should have more autonomy, and the
Government does not hesitaie to give them more
autonomy, namely, regarding the advices of the Reserve
Bank of India in respect of bank branch opening;
controlling the interest rates; auditing the bank’s
performance; and giving them general guidance from
time to time. The taste of the pudding is in eating it

The Reserve Bank's regulatory authority has
strengthened the Indian banking system. As a result of
this, we have seen that during the financial crisis when
many major banks in different parts of the world
collapsed, the Indian banking system came out
unscathed. Their performance has been highly
appreciated all over the world, and the Reserve Bank
has its own role to play there.

SHRI S. SEMMALAI: Thank you, Madam Speaker.
The SEBI Chairman in December 2010 said: “The
regulators must explore ways to impose restrictions on
big companies from getting excessively leveraged so
that there is no systemic failure.”

| would like to know this from the hon. Minister. Has
any action been taken to prevent bigger companies from
getting unjustified leverages? The hon. Minister may
please explain it, and specify the facts.

SHRI PRANAB MUKHERJEE: It is the job of SEBI to
do it. If some bigger companies have misused by using
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their leverage, then SEBI is meant to restrict its entry into
the stock market and intermediaries.

MADAM SPEAKER: Q. No, 122, Shri Kodikkunnil
Suresh.

..-(Interruptions)
[Translation]

SHRI K. CHANDRASEKHAR RAO: Madam Speaker,
please give us time to speak. ...(Interruptions)

MADAM SPEAKER: Please let the Question Hour
function.

...(Interruptions)

MADAM SPEAKER: The Question Hour is going on
peacefully, let it run.

...(Interruptions)

SHRI K. CHANDRASEKHAR RAO: Madam please
give us time to speak, you had made a promise.
-..(Interruptions)

MADAM SPEAKER: | had told you that the Question
hour would go on.

-..(Interruptions)

SHRI K. CHANDRASEKHAR RAO: You promise to
give us chance to speak. ...(Interruptions)

MADAM SPEAKER: You may speak after Question
Hour.

-..(Interruptions)

SHRI SHARAD YADAV: Madam Speaker, please give
him time to speak after the Question Hour.
-..(Interruptions)

MADAM SPEAKER: At present let the Question Hour
go on, after that | will call you.

-..(Interruptions)

SHRI K. CHANDRASEKHAR RAO: You are not giving
me time to experss my point of view, so we walkout from
this House. ...(Interruptions)
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11.30 hrs.

Shri. K. Chandrashekhar Rao and some other hon.
Members then left the House.

-..(Interruptions)
11.30"/, hrs.

Shri Ramesh Rathod and some other hon. Members
then left the House.

-..(Interruptions)
[English]
MADAM SPEAKER: Nothing will go on record.
(Interruptions)...”
MADAM SPEAKER: Q. 122, Shri Kodikkunnil Suresh.

Cases of TB and MDR-TB

+
*122. SHRI KODIKKUNNIL SURESH:

SHRI PRALHAD JOSHI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the total number of patients suffering from
Tuberculosis (TB) and Multi-Drug Resistant TB (MDR-
TB) in the country, State/UT-wise;

(b) the number of such cases reported and deaths
occurred therefrom during each of the last three years
and the current year State/UT-wise;

(c) whether the Government has assessed the
performance of the Revised National TB Control
Programme (RNTCP);

(d) if so, the achievemenis made thereunder, State/
UT-wise alongwith the mechanism set up to monitor
the implementation of the programme;

(e) whether the Government proposes to set up
special laboratories for speedy 50 detection of TB
including MDR-TB and also equip the hospitals with the
newly developed WHO endorsed 100-minute TB
diagnostic test in the country; and

(f) if so, the details thereof, location-wise and State/
UT-wise?

*Not recorded.
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH TRIVEDI):
(a) to (f) A statement is laid on the Table of the House.

Statement

(a) The estimated number of patients suffering from
Tuberculosis (TB) in the country is 1976927. The
estimated number of patients of Multi-Drug Resistant TB
(MDR-TB) in the country is 98846. State/UT-wise details
are at Annexure-|

(b) The number of TB cases reported and deaths
occurred there from during the last three years and the
cases reported during the current year so far, State/UT-
wise are at Annexure Il. The number of MDR-TB patients
registered and initiated on treatment and deaths
registered is at Annexure-lll.

(c) and (d) Yes, Madam. The achievements made
there under, State/UT-wise are placed at Annexure-IV.

The Revised National TB Control Programme
(RNTCP) has a well defined monitoring and supervision
strategy. Under this strategy, quarterly reports of RNTCP
from all 35 states and UTs are regularly analysed at the
Central TB Division of the Directorate General of Health
Services and feedback sent to the district and State
authorities. Quarterly performance of randomly selected
districts is reviewed. The programme also conducts
central internal evaluations of selected States and districts
at regular intervals to identify weak areas and suggests
corrective actions. Besides this, an external evaluation is
also carried out through the mechanism of Joint
Monitoring Mission (JMM) every three years.

(e) and (f) Yes, Madam. The programme has
established a network of over 13000 Designated
Microscopy Centres across the country to ensure
convenient, readily accessible and free quality assured
microscopic examination of sputum to diagnose TB.

The programme has also taken up establishment of
a network of 43 quality assured laboratories for sputum
culture and sensitivity testing for diagnosis and follow up
of MDR TB patients across the country. The details are
in Annexure V.

As regard the WHO endorsed 100-minute TB
diagnostic test, the process of conducting validation and
feasibility studies about the new technology in Indian
setting has been taken up under the programme.
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Annexure |

1 2 3
Estimated number of New TB and MDR-TB cases,

Qi Jharkhand 52147 2607
State Estimated Estimated oo Ca i
New TB MDR-TB Kerala 57653 2883
HEDS Cainns Lakshadweep 126 6
1 2 3 Madhya Pradesh 119364 5968
Andama and Nicobar 806 40 Maharashtra 186678 9334
Islands Manipur 4067 203
Andhra Pradesh 141060 7053 Meghalaya 4353 218
Arunachal Pradesh 2061 103 Mizoram 1668 83
Assam 50721 2536 Nagaland 3735 187
Bihar 161934 8097 Odisha 67854 3393
Chandigarh 2298 115 Puducherry 2936 112
Chhattisgarh 40201 2010 Punjab 45978 2299
Dadra and Nagar Haveli 566 28 Rajasthan 112140 5607
Daman and Diu 435 22 Sikkim 1016 51
Delhi 30131 1507 Tamil Nadu 112580 5629
Goa 2880 144 Tripura 6004 300
Gujarat 97830 4892 Uttar Pradesh 331415 16571
Haryana 42034 2102 Uttarakhand 16464 823
Himachal Pradesh 11303 565 West Bengal 148964 7448
Jammu and Kashmir 19434 972 Grand Total 1976927 98846

Annexure Il

Total Number of TB Patienits and deaths registered under the programme state-wise and year-wise

State 2007 2008 2009 2010
Total Total Total Total Total Total Total
patients Deaths patients Deaths patients Deaths patients
1 2 3 4 5 6 7 8
Andaman and Nicobar 775 34 748 30 803 27 804
Islands
Andhra Pradesh 111304 5772 114624 5844 114074 6077 114414

Arunachal Pradesh 2746 92 2450 84 2432 71 2360
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1 2 3 4 5 6 i 8

Assam 36766 1561 38454 1458 39910 1718 39788
Bihar 79619 2612 84404 2378 82401 2208 78510
Chandigarh 2411 56 2492 66 2572 50 2764
Chhattisgarh 27504 1012 27280 979 27463 953 28042
Dadra and Nagar Haveli 390 8 443 20 386 15 397
Daman and Diu 337 11 224 5 326 16 293
Delhi 49058 1241 49505 1240 50693 1420 50476
Goa 2104 103 1996 113 1897 78 2156
Gujarat 80399 4323 79365 4266 80575 4174 77839
Haryana 35591 1567 35348 1622 38241 1751 36589
Himachal Pradesh 13611 607 13618 544 13743 564 14179
Jammu and Kashmir 12392 494 12521 464 13164 410 13482
Jharkhand 36133 1300 38395 1453 39569 1297 39467
Kamataka 67630 4849 66159 4708 67744 4881 68673
Kerala 24397 1230 24935 1164 27019 1155 26255
Lakshadweep 15 0 11 0 24 0 13
Madhya Pradesh 80410 3121 80929 3052 83276 3114 87823
Maharashtra 142792 7680 139641 7966 137705 7794 136133
Manipur 4885 155 4293 147 4239 139 3652
Meghalaya 4857 186 4639 203 4591 278 4947
Mizoram 2177 73 2558 83 2538 90 2300
Nagaland 3079 87 2984 86 3614 94 3904
QOdisha 49285 2529 51031 2787 52145 2524 49869
Puducherry 1383 91 1333 67 1385 80 1437
Punjab 35875 1585 37076 1584 38641 1642 40637
Rajasthan 111700 4069 112192 4087 111501 4281 112987
Sikkim 1538 68 1641 61 1720 87 1646
Tamil Nadu 86113 4140 84610 4189 82634 3973 82457
Tripura 2573 130 2846 130 2851 149 2850
Uttar Pradesh 245106 8456 278044 9639 283317 9384 277334
Uttarakhand 13406 346 13331 417 14300 489 14755
West Bengal 107226 5214 107213 5268 105816 5258 102396
Total 1475587 64802 1517333 66204 1533309 66241 1521628

Note: The death figures for 2010 are not updated due to long duration of treatment.
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Annexure [l

Total Number of MDR-TB Patients registered under the programme state-wise and year-wise

State Initiation of Number of MDRTB cases Total Deaths

Treatment Services Districts initiated on reported to
Implementing treatment date
Andhra Pradesh Oct. 2008 8 425 28
Delhi Dec. 2008 24 703 34
Gujarat” Aug. 2007 17 942 53
Haryana Sep. 2008 7 101 11
Jharkhand Dec. 2010 2 3 0
Kerala Sep. 2008 14 262 15
Maharashtra Sep. 2007 16 376 22
QOdisha Nov. 2009 4 32 1
Rajasthan May 2009 5 322 15
Tamil Nadu Jan. 2009 26 174 6
West Bengal Dec. 2008 5 270 6
Grand Total 139 3610 191

*Daman and Diu had initiated 1 case of MDR TB in 2008 that was reported under Gujarat.
Annexure IV

Achievemenis under Revised National TB Control Programme (RNTCP) in the country, Siate/UT-wise

SI.No. State/Union Achievements during 2009 Achievements during 2009
Territory Annualized New Success Annualized Success
Sputum Positive Rate of NSP + CDR Rate of
(NSP)+ Case NSP NSP
Detection Rate
(CDR)
1 2 3 4 5 6
1. Andhra Pradesh 80% 89% 81% 89%
2. Andaman and Nicobar Islands 95% 89% 80% 85%
3. Arunachal Pradesh 91% 88% 91% 88%
4. Assam 75% 88% 80% 84%
5. Bihar 49% 89% 48% 89%

6. Chandigarh 85% 88% 86% 87%
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1 2 3 4 5 6

7. Chhattisgarh 55% 87% 58% 87%
8. Dadra and Nagar Haveli 66% 85% 55% 78%
9. Daman and Diu 74% 75% 38% 79%
10. Delhi 85% 87% 86% 85%
i 2 Goa 48% 84% 59% 89%
12. Gujarat 77% 87% 80% 88%
13. Haryana 60% 85% 61% 85%
14, Himachal Pradesh 81% 90% 87% 90%
15. Jammu and Kashmir 49% 90% 58% 90%
16. Jharkhand 76% 89% 82% 90%
17 Kamataka 61% 81% 64% 81%
18. Kerala 67% 83% 64% 84%
19. Lakshadweep 19% 100% 21% 100%
20. Madhya Pradesh 55% 87% 65% 88%
21. Maharashtra 60% 85% 59% 86%
22. Manipur 54% 84% 64% 84%
23. Meghalaya 89% 83% 92% 84%
24. Mizoram 77% 93% 59% 90%
25. Nagaland 80% 90% 90% 92%
26. Odisha 67% 86% 68% 87%
27. Puducherry 84% 87% 61% 88%
28. Punjab 62% 87% 72% 88%
29. Rajasthan 76% 89% 89% 90%
30. Sikkim 109% 87% 84% 87%
31. Tamil Nadu 65% 86% 67% 87%
32. Tripura 57% 90% 56% 91%
33. Uttar Pradesh 67% 88% 69% 89%
34. Uttarakhand 58% 84% 66% 84%
35. West Bengal 74% 85% 77% 86%

NSP: New sputum positive

CDR: Case detection rate

Note :- The success rate shown against the year perains to cohort of patients registered during the previous year as the outcome
of treatment is available after 12-15 months.
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Annexure V

Status and plan of 43 laboratories for solid culture

24

Sl.No. State Name of the lab
1 2 3
1 Karnataka National Tuberculosis Institute, Bangalore
2 Delhi LRS Institute of Chest Diseases
a: Tamil Nadu Tuberculosis Research Centre, Chennai
4. Uttar pradesh JALMA Institute, Agra
5. Gujarat Intermediate Reference Lab, Ahmedabad
6. Andhra Pradesh Intermediate Reference Lab, Hyderabad
7. Maharastra Intermediate Reference Lab, Nagpur
8. Rajasthan SMS Medical College, Jaipur
9. West Bengal Intermediate Reference Lab Kolkata
10. Delhi Intermediate Reference Lab New Delhi TB Centre
11. Rajasthan Intermediate Reference Lab Ajmer
12. Kerala Intermediate Reference Lab Tiruvananthapuram
13. Jharkhand Intermediate Reference Lab Ranchi
14. Odisha Intermediate Reference Lab Cuttack
15. Tamil Nadu Intermediate Reference Lab Chennai
16. Harayana Intermediate Reference Lab Karnal
17. Maharastra Grant Medical College & Sir JJ Group of Hospitals, Mumbai
18. Puducherry Intermediate Reference Lab Pudducherry
19. Chandigarh Post Graduate Instituie of Medical Sciences, Chandigarh
20. Uttarakhand Intermediate Reference Lab Deharadun
21. Uttar pradesh KGMU Medical College, Lucknow
22. Delhi All India Institute of Medical Sciences, New Delhi
23. Maharastra Intermediate Reference Lab Pune
24. Chhattisgarh Intermediate Reference Lab Raipur
25. Gujarat Medical College, Jamnagar
26. Andhra Pradesh Andhra Medical College, Vizag
27. Madhya Pradesh Intermediate Reference Lab Indore
28. Sikkim Intermediate Reference Lab Gangtok
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1 2 3
29. Rajasthan Jodhpur
30. West Bengal Siliguri
31. Assam Intermediate Reference Lab Guwahati
32. Madhya Pradesh Intermediate Reference Lab Bhopal
33. Uttar pradesh Intermediate Reference Lab Agra
34. Punjab Intermediate Reference Lab Patiala
35. Manipur Intermediate Reference Lab Imphal
36. Karnataka Intermediate Reference Lab Bangalore
37. Himachal Pradesh Intermediatie Reference Lab Dharampur
38. Bihar Intermediate Reference Lab Patna
39. Maharastra MGIMS, Wardha
40. Karnataka Kamataka Medical College, Hubli
41. Himachal Pradesh Tanda
42. Jammu Intermediate Reference Lab Jammu (NRL-5)
43. Arunachal Pradesh Intermediate Reference Lab (NRL-6)

SHRI KODIKKUNNIL SURESH: Madam Speaker, the
MDR-TB drugs are much more expensive. They are,
sometimes, 50 to 200 times higher. What sieps have
the Central Government taken to provide affordable MDR-
TB drugs to patients? Since prevalence of MDR-TB is
more among tribals, marginalized groups and poor, what
steps has the Govermment taken to ensure improved
access to all the health faciliies to these people and
also to undertake a survey to know the prevalence of
new MDR-TB cases and re-treatment cases throughout
the country?

SHRI DINESH TRIVEDI: Madam Speaker, as far as
the cost of the treatment is concemed, as the hon.
Members know, | am very happy to mention that the
treatiment in the Government Hospitals and Centres is
totally free. We do not charge any money. Under this
Revised Programme, whether it is a tribal belt or whether
it is a city, quality treatment is given everywhere. ASHAs
and ANMs are all involved. It is like a mahayagna which
is going on. We do not leave anybody aside on this.
-..(Interruptions)

SHRIMATI JAYAPRADA: That is only on record and
actually there are no ASHAs and ANMs involved in this.
-..(Interruptions)

MADAM SPEAKER: Please maintain order in the
House.

Nothing else will go on record.
(Interruptions)...”

SHRI KODIKKUNNIL SURESH: Madam Speaker, there
is a lack of awareness among the patients about the
availability and quality of free diagnostic and treatment
facilities locally under the Revised National Tuberculosis
Control Programme. These patients avail facilities from
hospitals, medical colleges or private practitioners. More
than half of total TB patients bypass the local RNTCP
services and are either treated in private sector or remain
untreated. What steps have the Government taken to
involve the private sector in order to control the prevalence
of MDR-TB?

*Not recorded.
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SHRI DINESH TRIVEDI: Madam, it is not really
correct that more than 50 per cent of the TB-affected
patients go to private clinics, while it is certainly a case
that quite a few of them land up going in to private
clinics. That is precisely the reason that once the
treatment is started by a private clinic, for some reason
or the other, the patients do not go through the entire
programme of the treatment. That is why the drug
resistance problems do come. | certainly agree with the
hon. Member that we can increase the programme, as
far as awareness is concemed, which also includes in
terms of hygiene, in terms of how to report, where to
report. If you see, outside every NRHM clinic, you have
a lot of information regarding how to prevent TB, how to
report TB. That is why | just mentioned that we have
included ASHAs and ANMSs for that.

SHRI PRALHAD JOSHI: Madam, according to WHO,
about one-third of the world.s population is infected with
TB, AIDS and Malaria. This disease is claiming the largest
number of the fatalities worldwide. The World Health
Organization estimates that eight to ten million people
becoming infected. The TB disease affects mainly the
poor and in particular the young adults in their most
productive years. In this coniext, MDR-TB is one such
disease. The WHO also reported XDR-TB (Extreme Drug
Resistant TB) in Asia. | would like to know whether this
has come to the notice of the Government. If at all it has
come to the notice of the Government, what steps does
the Government propose to take? If treating MDR-TB
itself is so difficult, naturally, treating XDR-TB becomes
extremely difficult and most expensive. In this context,
what steps does the Govemment propose to take and
what steps is the Government going to take in regard to
XDR-TB?

SHRI DINESH TRIVEDI: Madam, it is a fact that this
part of the world has maximum number of diseases in
terms of TB and Malaria. Having mentioned that, | am
also very happy to say that the largest and the fastest
expanding TB programme in the world, with maintaining
the quality, is there in India. It is the largest programme
anywhere in the world. Our entire objective here is to
ensure that hundred per cent of the people who have
got any kind of symptoms of TB must come and report.
At the moment, we have 70 per cent or 72 per cent
people coming and reporting. These are all estimates.
But | totally agree that we have to bring more awareness
in this. That is where | would say, through you, that the
Legislators and the Members of Parliament would also
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play a very big role in bringing awareness about the
programme of TB. Anybody suffering with cough for two
weeks has to come and get himself checked up.

[Translation]

SHRI DEVJI M. PATEL: Madam, not even a single
doctor is available there...(Interruptions). Doctors are not
present there, so how will this programme run?
...(Interruptions). There is a shortage of doctors in each
hospital of Jalore and Sirohi districts of Rajasthan.
Doctors should immediately be posted there.

MADAM SPEAKER: You please be quiet. Please listen
to the question being raised by Dr. Ratna De.

...(Interruptions)
[English]

DR. RATNA DE: The Revised National Tuberculosis
Control Programme widely popular as DOTS is being
implemented since 1977. But it seems that there is
some lacuna in its implementation. Otherwise, how can
we see the high prevalence of tuberculosis cases and
Multi-Drug Resistance Tuberculosis cases? According to
the WHO Global Report, though the estimated incidence
of the tuberculosis cases per lakh population has come
down from 184 in 2001 to 168 in 2007, yet they consider
it a very negligible matter. If you take the case of West
Bengal -- the reply has been given by the hon. Minister
-- the total number of new tuberculosis cases is 1,48,964
and Multi-Drug Resistance Cases is 7,448. In 2009 the
total number of cases are 105816 and the number of
deaths are 5,258. Much more needs to be desired in
this sphere. Would the hon. Minister state whether there
is any proposal under his Ministry to have the sample
survey of the immune compromised patients suffering
from tuberculosis?

SHRI DINESH TRIVEDI: There are two parts of this
question. As far as prevalence rate is concerned, Indian
population has been increasing and we do not have
hundred per cent of the people coming and reporiing the
symptoms, obviously we see that the diagnosis are now
much more than it was earlier. If we go back to sixties,
the prevalence was much more and only 30 per cent
population used to come and repori. Now we have got,
because of the success of this programme, more and
more population included and that is why the actual
figure, in fact, is coming down. | am happy to report that
the National ART Survey which was made, the annual
risk of TB infection in fact, has gone down from 1.7 per
cent to 1.5 per cent.
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The second part of the question relates to the State
of West Bengal. As per the figures, | can tell you that
since Health is a State subject, in some of the States
like some of the States in South -- Tamil Nadu is doing
excellent work -- in fact, the TB prevalence has come
down. | think, the Government of West Bengal, since the
hon. Member has asked this question, needs to do
much more on this programme.

[Translation]

SHRI TUFANI SAROJ: Madam Speaker, poverty
instantly coms to our mind on hearing the names of
diseases like tuberculosis. This disease is quite
common among the poor and it is almost negligible
among the rich. The Developing countries have achieved
success in completely controlling this disease.

Though, the Govermment of the day, boasts of rapid
development during its tenure yet it has not been able
to control this disease completely. | want to talk about
Uttar Pradesh. The State Government calls itself the
Government of the poor. But the medicines allocated for
the poor are sold in the market in collusion with the
Government and the highly placed Government officials.
Due to the same, the poor are not getting medicines.
...(Interruptions) When some poor person approaches
for the medicine, he is tumed away by saing that it is
not available whereas the reality is that the medicine is
sold outside. He is given the assurance that the medicine
will be provided as soonas it becomes available. Several
poor patients die in the process of waiting for these
medicines. | would like to ask the hon. Minister whether
the Government will set up any such monitoring
mechanism to check the sale of the medicines meant
for poor people outside in an illegal manner?
...(Interruptions)

MADAM SPEAKER: You have asked the question,
now you sit down.

...(Interruptions)

MADAM SPEAKER: You please sit down. It will not
go on record.

-..(Interruptions)*
[English]

SHRI DINESH TRIVEDI: Madam, if this was a fact,
the programme would not have been so successful.

*Not recorded.
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However, having said that, if there are any specific cases
which the hon. Member knows about, | will be happy to
have the matter looked into by the State.

[Translation]

SHRI SATPAL MAHARAJ: Madam, Speaker, several
people in hilly areas suffer from tuberculosis. Particularly,
this disease gets spread in Uttarakhand when the poor
people count the notes and coins with their hands and
put their fingers in their mounth. Uttarakhand is quite a
big state. There lies the heartland of Uttarakhand Gairsain
between the Garhwal and Kumaon regions. Will the
Govemment set up any laboratory there to conduct solid
culture tests and also provide an advanced 100-minute
tubercolosis diagnostic facility?

[English]

SHRI DINESH TRIVEDI: Madam, there is no scientific
evidence to say that TB is spread because of counting
of the notes. TB is basically spread by coughing. [f
anybody is near a patient who has got TB and he coughs,
that is one of the main reasons for the spread of TB. As
| said, there are a lot of awareness programmes which
you will see from time to time in advertisements and
posters. Certainly hygiene is a very very big issue in the
country and there has to be a programme which the
Government also does on hygiene.

[Translation]
Marketing Facilities for Weavers/Artisans

*123. SHRI BHISMA SHANKER ALIAS KUSHAL
TIWARI: Will the Minister of TEXTILES be pleased to
state:

(a) the details of permanent marketing/exhibition
centres presently functioning for the promotion and
marketing/sale of products made by weavers and
artisans, State/UT-wise;

(b) the financial and other assistances provided by
the Union Government to the State Governments and
other eligible agencies for organising such marketing/
exhibition centres in their States during each of the last
three years and the current year alongwith the number
of such exhibitions organised during the said period,
State/UT-wise;

(c) the manner in which such centres are beneficial
to the weavers and artisans for the promotion of their
skills;
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(d) whether the Government proposes to open more
such centres on the lines of Dilli Haat in various paris
of the country including Uttar Pradesh;

(e) if so, the details and the locations thereof; and

(f) the steps taken/to be taken by the Government
to encourage inter-State and inter-region marketing of
traditional textiles, jewellery and handicrafis?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI
MARAN): (a) to (f) A statement is laid on the Table of the
House.

Statement

(a) State/Union Territory-wise details of Urban Haats
& Marketing Complexes, which are permanent marketing
centres, presently functioning in the country for promotion
and marketing/sale of products made by weavers and
artisans are given at Annexure-l.

(b) A statement showing State/UT-wise details of
financial assistance provided to the State Governments/
eligible agencies for setting up of Urban Haats and
Marketing Complexes in the last three years and the
current year is at Annexure-ll (A).

Apart from the above, the Development
Commissioner (Handlooms) and the Development
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Commissioner (Handicrafis) provide funds for organising
marketing evenis. The details of number of such
marketing events and release of funds for 2007-08, 2008-
09, 2009-10 and 2010-11 (iill date) are given in Annexure-
(B), II{C), II(D) and II(E) respectively.

(c) Urban Haats and Marketing Complexes provide
an opportunity to the weavers and artisans to sell their
products directly to the consumers.

(d) and (e) Yes, Madam. The viable proposals
received from the State Governments/eligible agencies,
including Uttar Pradesh are considered on merit. During
the current year 2010-11, 4 proposals for setting up of
Urban Haat at Ayodhya (Uttar Pradesh), Surat (Gujarat)
and Salt Lake and Shantiniketan (West Bengal) have
been approved.

(f) In order to encourage inter-state and inter-region
marketing of traditional textiles, jewellery and handicrafts,
the Government of India provides financial assistance to
State Governments and eligible agencies for organising
marketing events such as National Handloom Expos/
Special Handloom Expos (National, Regional and State
Level)/District Level Events, Craft Bazars, Gandhi Shilp
Bazars/Buyer-Seller-Meets/Sourcing Shows eic., where the
products of weavers and artisans from various parts of
the country are sold.

Annexure |

State & Union Terrtory-wise details of Urban Haats & Marketing Complexes presently functioning in the country for
promotion and marketing of products made by weavers and artisans

Sl.No. Name of the State Location

1 2 3

A URBAN HAATS

1. Andhra Pradesh Tirupati

2. Chhattisgarh Raipur

3. Delhi 1. Pitam Pura
2. Dili Haat-ll

4. Guijarat 1. Ahmedabad
2. Bhuyj

5. Haryana Karnal

6. Jammu and Kashmir 1. Jammu

2. Srinagar
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1 2 3
7. Karnataka Mysore
8. Madhya Pradesh Bhopal (Gohar Mahal)
9. Maharashtra Navi Mumbai
10. Nagaland Dimapur
1 Odisha 1. Bhubaneswar
2. Puri
3. Konark
12 Rajasthan 1. Jodhpur
2. Jaipur
13. Uttar Pradesh 1. Agra
2. Varanasi
B MARKETING COMPLEXES.
i Andhra Pradesh Handloom Haveli, Hyderabad
2. Guijarat Handloom Haveli, Ahmedabad
3. Karnataka Central Cotitage Industries Emporium, Bangalore
4. Madhya Pradesh Handloom Haveli, Indore
b. Maharashtra 1. Handloom Haveli, Navi Mumbai

2. Central Cottage Industries Emporium, Mumbai

6. Delhi 1. Central Cotiage Industries Emporium,
Janpath, New Delhi
2. Handloom Haveli, New Delhi
3. Shilpi Haat, Rajiv Gandhi Handicrafts Bhawan,

New Delhi
7 Rajasthan Handloom Haveli, Jaipur
8. Uttar Pradesh Handloom Haveli, Kanpur
9. Tamil Nadu Central Cottage Industries Emporium, Chennai
10. West Bengal 1. Handloom Haveli, Kolkata

2. Central Cotiage Industries Emporium, Kolkata

Annexure li(A)

A statement showing State/UT-wise details of financial assistance provided fo the State Governments/eligible
agencies for setting up of Urban Haats and Marketing Complexes in the last three years and the current year

Sl Year State/UT Location of Urban Haats Financial assistance by the

No. sanctioned in the year Govemment of India
(Rs. in lakh)

1 2 3 4 5

1 2007-08 West Bengal Durgapur Rs. 105

2. 2008-09 Kamataka Managalore Rs. 105
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1 2 3 4 5
3. 2009-10 - = z
4. 2010-11 Uttar Pradesh Ayodhya Newly approved. GOl Grant-
Rs. 210.00
Gujarat Surat Newly approved. GOl Grant-
Rs. 210.00
West Bengal 1. Salt Lake Newly approved. GOl Grant-
2. Shantiniketan Rs. 210.00 each
Annexure lI(B)
State and Union Terrtory-wise details of number of marketing events and funds released during 2007-08
(Rs. in lakh)
SN State No. of events Funds released No. of events Funds released
Handicraft Division Handloom Division

1 2 3 4 5 6
1: Assam 41 164.08 36 143.00
2. Andhra Pradesh 32 175.23 38 95.00
3. Arunachal Pradesh - - 03 3.00
4. Andaman and Nicobar Islands - - - -
5. Bihar 12 28.67 - -
6. Chhattisgarh 02 9.75 - -
7 Chandigarh - - 03 42.00
8. Delhi 36 162.38 08 49.00
9. Goa 03 18.87 - -
10. Gujarat 20 120.62 01 27.00
11. Haryana 15 35.42 08 13.00
12. Himachal Pradesh 07 53.24 10 17.00
13. Jammu and Kashmir - 27.73 - -
14. Jharkhand 07 52.78 - -
15. Karnataka 15 74.77 ) 74 70.00
16. Kerala 08 50.62 04 18.00
17 Madhya Pradesh 24 187.89 10 86.00
18. Maharashtra 11 95.65 10 109.00
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1 2 3 4 5 6
19. Meghalaya 13 3.14 04 17.00
20. Manipur 29 71.18 02 10.00
21. Mizoram 12 4.04 10 51.00
22. Nagaland 19 26.37 23 87.00
23. Odisha 25 130.20 22 115.00
24. Punjab 02 6.90 - -
25. Puducherry 02 16.56 - -
26. Rajasthan 15 73.26 04 64.00
27. Sikkim 05 6.75 02 4.00
28. Tamil Nadu 09 43.79 24 62.00
29. Tripura - 24.03 - 4.00
30. Uttarakhand 05 39.40 04 15.00
31. Uttar Pradesh 107 894.90 30 135.00
32. West Bengal 13 40.39 17 51.00
Total 489 2638.61 290 1287.00
Annexure lI(C)
State and Union Terrtory-wise details of number of marketing evenis and funds released during 2008-09
(Rs. in lakh)
SlLNo.  State No. of events  Funds released No. of events  Funds released
Handicraft Division Handloom Division
1 2 a 4 5 6
1. Assam 20 450.44 45 210.00
2. Andhra Pradesh 34 333.42 42 187.00
3. Arunachal Pradesh - - 02 2.00
4. Andaman and Nicobar Islands - - - -
5. Bihar 07 38.61 - -
6. Chhattisgarh 05 27.08 07 17.00
7- Chandigarh - - - -
8. Delhi 16 262.79 - 37.00
9. Goa - 8.37 - -
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1 2 3 4 5 6
10. Guijarat 24 196.21 09 26.00
11 Haryana 03 52.58 02 37.00
12. Himachal Pradesh 06 120.97 13 26.00
13. Jammu and Kashmir - 50.70 - -
14. Jharkhand 04 27.97 - 4.00
15. Karnataka 15 155.13 22 144.00
16. Kerala 08 29.56 06 23.00
1= Madhya Pradesh 14 133.37 10 12.00
18. Maharashtra 04 73.74 16 189.00
19. Meghalaya - 6.75 07 6.00
20. Manipur 09 117.31 09 35.00
21, Mizoram 04 47.85 12 34.00
22. Nagaland 08 69.95 34 206.00
23. Qdisha 19 134.40 26 107.00
24. Punjab - 9.03 01 -
25. Puducherry 04 31.60 - -
26. Rajasthan 08 264.63 07 44.00
27. Sikkim 05 6.38 02 3.00
28. Tamil Nadu 22 110.81 31 154.00
29. Tripura 06 5.76 05 9.00
30. Uttarakhand 01 45.71 10 46.00
31. Uttar Pradesh 24 523.69 37 236.00
32. West Bengal 05 64.63 18 106.00
Total 275 3399.44 373 1900.00
Annexure [lI(D)
Siate and Union Terrtory-wise details of number of marketing events and funds released during 2009-10
(Rs. in lakh)
SI.No. State No. of evenis Funds released No. of events Funds released
Handicraft Division Handloom Division
1 2 3 4 5 6
1. Assam 19 577.49 76 411.00
2. Andhra Pradesh 23 192.69 59 210.00
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1 2 3 4 5 6
3. Arunachal Pradesh 01 - 01 -
4. Andaman and Nicobar Islands - - - -
5. Bihar 07 84.59 - -
6. Chhattisgarh 03 7.02 12 37.00
T Chandigarh - - - -
8. Delhi 20 711.09 03 62.00
9. Goa 01 22.24 - -
10. Guijarat 1 43.14 01 76.00
11. Haryana 01 34.01 04 28.00
12. Himachal Pradesh 11 56.81 27 51.00
13. Jammu and Kashmir 02 2.76 - -
14. Jharkhand 05 55.65 06 2.00
15: Karnataka 14 69.60 32 120.00
16. Kerala 04 36.81 05 -
17. Madhya Pradesh 12 92.99 17 68.00
18. Maharashtra 07 35.75 23 137.00
19. Meghalaya - - 05 89.00
20. Manipur 12 118.65 10 47.00
21. Mizoram 01 - 07 -
22. Nagaland 04 17.25 57 373.00
23. QOdisha 13 133.26 25 74.00
24, Punjab 02 9.72 - -
25. Puducherry 02 26.24 - -
26. Rajasthan 15 214.41 11 73.00
27. Sikkim 01 17.64 03 4.00
28. Tamil Nadu 22 131.43 46 80.00
29. Tripura 03 412 09 36.00
30. Uttarakhand 06 26.12 13 45.00
31. Uttar Pradesh 28 79.19 49 173.00
32. West Bengal 05 6.20 21 60.00
Total 252 2807.68 522 2256.00
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Annexure II(E)
State and Union Territory-wise details of number of marketing events and funds
released during 2010-11 (Upto Jan., 2011)
(Rs. in lakh)
Sl.No. State No. of evenis Funds released No. of events Funds released
Handicraft Division Handloom Division
1 2 3 4 5 6
1. Assam 55 341.00 60 326.16
2. Andhra Pradesh 19 103.48 56 199.69
3. Arunachal Pradesh - - 06 153.78
4. Andaman and Nicobar Islands - - - -
b Bihar 06 26.81 04 4.00
6. Chhattisgarh 03 10.48 10 70.95
7. Chandigarh - 6.75 - -
8. Delhi 15 128.47 08 11.00
9. Goa 02 14.88 - -
10. Guijarat 07 21.42 08 20.00
11. Haryana 02 14.58 06 27.69
12. Himachal Pradesh 08 31.61 32 53.10
13. Jammu and Kashmir - 13.03 04 25.00
14. Jharkhand 02 23.41 06 17.50
15. Karnataka 08 23.41 30 106.02
16. Kerala 03 17.87 04 -
17 Madhya Pradesh 11 46.76 04 81.79
18. Maharashtra 06 24.08 15 71.00
19. Meghalaya - 6.75 07 27.33
20. Manipur 03 75.66 1 71.50
21. Mizoram - - 10 -
22. Nagaland - 9.19 40 180.00
28. QOdisha 18 92.43 22 74.57
24. Punjab 03 17.01 - -
25. Puducherry 02 6.60 - -
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1 2 3 4 5 6
26. Rajasthan 06 28.74 10 38.00
27. Sikkim 03 7.76 03 13.00
28. Tamil Nadu 18 113.99 58 110.13
29. Tripura - - 14 44.00
30. Uttarakhand - 6.24 11 33.75
31. Uttar Pradesh 14 138.05 43 160.73
32. West Bengal 10 35.10 22 63.69

Total 223 1385.56 504 1984.38
[Translation] [English]

SHRI BHISMA SHANKAR ALIAS KUSHAL TIWARI:
Madam Speaker, | would like to know the number of
profit centres planned to be opened by the Government
in Uttar Pradesh for improving the skills of weavers and
artisans?

[English]

SHRI DAYANIDHI MARAN: Madam, in my written
answer | have given a detailed list of the centres
throughout the country and the answer to hon. Member's
question is there in my statement.

[Translation]

SHRI BHISMA SHANKAR ALIAS KUSHAL TIWARI: |
have not got a clear reply of the question.

MADAM SPEAKER: You can ask your second
supplementary.

SHRI BHISMA SHANKAR ALIAS KUSHAL TIWARI:
With regard to the statement given by the hon. Minister,
| would like to know whether such centres are available
in Uttar Pradesh, particularly the Eastern Uttar Pradesh
which is a weaver dominated area. These cenires are
available in Agra and Kanpur only whereas the
Government has not formulated any plan to open such
centres in Sant Kabir Nagar, Gorakhpur, Mau and
Ambedkar Nagar of Eastern Uttar Pradesh where the
weavers live in a very large numbers. | would like to ask
the hon. Minister whether the Government is willing to
formulate any plan to encourage the weavers in these
areas.

SHRI DAYANIDHI MARAN: There are already more
than 26 such Centres throughout the country. From time
to time, the Ministry of Textiles gets such
recommendations from the States. It is mosily the State
Govemments efforts to identify and put up a request for
the Central Government to release the funds. In most of
the cases, land has to be allotted by the State
Govemments and we find that the State Governments do
not come forward to offer the land. Whichever State
Govemment, whenever they allot the land, the Centiral
Govemment has gone ahead and put up the marketing
centres. The Central Government has given funds up to
Rs. 2.10 crore to set up such marketing centres.

[Translation]

MADAM SPEAKER: Shri Shahnawaz Hussain, Kushal
Tiwariji, you please sti down, you have asked your
question.

...(Interruptions)

SHRI SYED SHAHNAWAZ HUSSAIN: Madam
Speaker, | am fortunate that | hail from the weaver area
Bhagalpur and you are also well aware of the weavers
there. The people of Bhagalpur feel happy when you use
the Bhagalpurs silk. They proudly say that the Leader of
Opposition and the hon. Speaker Madam wear the silk
woven by the weavers of Bhagalpur. |, myself have been
the Textile Minister and Sharadji and Hukmadeo ji have
also been the Textile Minister and they know that foday,
the clothes woven by the weavers with their own hands
come to Delhi on wholesale basis and the big designers
paste their brand labels on these and earn a lot of
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monedy but the weavers don't get the money. Today, the
condition of weavers is really pitiable.

Madam Speaker, through you | would like to say that
the hon. Minister has mentioned about setting up Haais
in each State in his reply. Madhubani, Bhagalpur,
Sitamrahi, Jharkhand, Pilkhua, Muradnagar etc. are weaver
dominated areas in Bihar and Uttar Pradesh. | want to
know whether the Government will set up such haats in
these areas also so as to avoid the exploitation of
weavers. Such weavers are there who have magic in
their hands but there names appear nowhere rather the
clothes woven by them are sold at higher rates and they
don't get any direct benefit. Will the hon. Minister assure
to set up haats in Weaver dominated states on the lines
of Delhi haat and open such haats at two-three places
in big states. There is no provision of such haats inthe
big states like UP and Bihar and | am feeling ashamed
to mention the amount allocated by the Government to
the Wavers’ cooperatives. The Govermnment has given
only rupees four lakhs for Bihar. The Minister has
mentioned this in his reply. There can be no bigger
injustice to Bihar by giving such a meagre amount for
such a big state. On behalf of the weavers of Bhagalpur,
| would lexpect your good self to instruct the hon. Minister
to do justice with Bihar.

[English]

SHRI DAYANIDHI MARAN: Hon. Member has raised
the concern regarding Bhagalpur. We understand the
sentiments. In fact, in 2007, a Cluster Programme has
been announced by the UPA Govemment for the weavers
of Bhagalpur. There are 14 other Clusters for the weavers
there. It is not only that, the marketing events take place
in the Haats. Please do understand that the Ministiry of
Textiles conducts several programmes. In 2007-08, the
Ministry conducted 313 marketing events throughout the
country. In fact, | can say and go on record that in a
given year, there are approximately two events for
handlooms happening somewhere and in some part of
the country. In fact, in 2007-08, the amount sanctioned
for marketing efforts was Rs. 16.83 crore. The sales
turnover in these marketing events was Rs. 146.32 crore.
Marketing efforts have been so good besides the Haat
we have done in 2009-10, sales of Rs. 340 crore —
which is nearly double when compared to 2007-08 we
are expecting to touch Rs. 400 crore tumover in this
particular year. Efforits are being taken. Hon. Members
have to understand that basically it is the State
Governments which have to come forward and give us
land because it is not possible for the Central
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Government to get the land. The scheme is such that
whenever the State Government puts up a proposal to
the Central Government, and allots us the land, we come
forward.

So, basically it is also an effort of the State
Government.

[Translation]

SHRI HUKMADEO NARAYAN YADAV: Please teel me
how much land you require in Bihar. You will get land.
...(Interruptions)

MADAM SPEAKER: Please sit down, and let the
hon’ble member speak.

...(Interruptions)

MADAM SPEAKER: Dara Singh Ji, please sit down.
Jagdambika Pal Ji is asking a question.

...(Interruptions)

SHRI JAGDAMBIKA PAL: Madam, | am thankful to
you for allowing me to ask a very important question.
The hon'ble minister has admitted in his reply the
financial assistance is being provided to states by the
Union Governments for permanent marketing centre city
haat or marketing complex. He has also admitted in his
reply that the government had received four viable
proposals for the current financial year — one for Ayodhya
in Uttar Pradesh, one for Surat in Gujarat and two for
West Bengal. | would like to ask about the total number
of proposals received by this ministry from which only
four projects were approved and what were the reasons
for rejecting other projects? | would like to thank the
hon’ble Minister for the manner in which the ariicles
produced by weavers or artisans were guaranteed to be
purchased by the Govemment arlier at handloom centres
based on minimum support price scheme and also for
sanctioning Rupees three thousand crore through
NABARD for revivial of weavers. Whether the Union
Govemment is contemplating to make any scheme for
arranging the purchase of cloth produced by weavers?
Producers are talking about selling their products directly
to consumers in marketing. Will the Government make
any scheme to sell the cloth produced by weavers to
consumers?

[English]

SHRI DAYANIDHI MARAN: The hon. Member wanted
to know the number of proposals. Every proposal sent
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by the State is taken up positively and we go forward in
setting up a pemmanent haat in every State, if land is
available.

Madam, several proposals came from the year 1999
and we approved; 13 such proposals were rejected. If
the hon. Member wants and if you allow me, Madam, |
can read it out. One is in Uttarakhand; one is rejected
in Ranchi, Jharkhand in the year 1999-2000 because of
non-availability of land. In 2001-02, in Dehradun,
Uttarakhand, one proposal was rejected because of non-
availability of land; in Guwahati, Assam, again because
of the same reason, it was rejected — the land was not
provided by the State Government. In Uitar Pradesh, there
were four such proposals — Jhansi, Meerut, Lucknow
and Kanpur — which were rejected because the State
Government could not give the necessary land.
...(Interruptions) In Kerala, ...(Interruptions)

[Translation]

MADAM SPEAKER: Please listen to the speech of
the Minister.

[English]
Please continue, Mr. Minister.
-..(Interruptions)

SHRI DAYANIDHI MARAN: In Thiruvananthapuram,
Kerala, a proposal for setting up a permanent haat was
rejected because of non-availability of land; in Surat,
Gujarat, a proposal was rejected because of non-
availability of land; in Patiala, Punjab, a proposal was
rejected because of non-availability of land; in Puducherry,
a proposal was rejected because of non-availability of
land; two proposals, one each in Mehroli, New Delhi,
and Panaji in Goa were rejected because of non-
availability of land. ...(Interruptions)

As regards the part (b) of the question which the
hon. Member asked, | would say that we take all our
marketing efforts so that the handloom weavers sell
their products directly; there is no middlemen involved;
it is the effort of the Ministry of Texiile to make the
handloom weavers sell their products directly and get
the sale proceeds. ...(Interruptions)

[Translation]

MADAM SPEAKER: Please sit down, don’'t be so
excited.

-..(Interruptions)
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MADAM SPEAKER: Please sit down. | understand
your point, don't be so excited.

...(Interruptions)
MADAM SPEAKER: Please take your seat.
...(Interruptions)
[English]
MADAM SPEAKER: Nothing is going on record.
(Interruptions)...”
[Translation]

MADAM SPEAKER: This is a matter which concems
weavers and the entire House is concerned about the
condition of weavers. It is also necessary to preserve
and promote the talent of weavers. Therefore, half an
hour discussion may be initiated if you give notice.

...(Interruptions)
[English]

SHRI BAIJAYANT PANDA: In the statistics provided
by the hon. Minister...(Interruptions)

MADAM SPEAKER: Shri Panda, you may continue.

SHRI BAIJAYANT PANDA: In the statistics provided
by the hon. Minister for the past three years and for the
on-going year, | am pleased to note that the State of
Odisha...(Interruptions)

MADAM SPEAKER: We can hear you. You may
continue.

SHRI BAIJAYANT PANDA: | am pleased to note that
the State of Odisha has done very well in terms of the
number of marketing events and the funds released for
the promotion of events concerning weavers and
artisans. With regard to the sefting up of urban Haats for
weavers and artisans, Odisha has three such Haats in
Bhubaneswar, Puri and Konark. But, Madam, | am
surprised and rather shocked to note that there is no
mention of Sambalpur. | am sure the hon. Minister is
aware that Western Odisha, particularly Sambalpur, has
a rich tradition of handloom and weaving. Madam, | am
sure as an elegant lady yourself, you must be very familiar
with Sambalpuri sarees. So, | would like to ask the hon.

*Not recorded.
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Minister, is there any pending proposal for setting up
urban Haats in Westem Odisha, Sambalpur or have you
rejected any such proposals; if so, why have you rejected
it? Why are these Haats not there in Western Odisha?

SHRI DAYANIDHI MARAN: Every State is rich in the
tradition of handloom and the Ministry of Textiles respects
and tries to promote such handloom weavers. The
Ministry ensures that efforis are taken by it to promote
handloom weavers so that this art does not die. As |
said, apart from the permanent Haats there are marketing
events which are taking place. In a given calendar year
on an average two such evenis take place everyday in
India. As far as Odisha is concerned, as the hon. Member
wanted to know, there are no proposals which are
rejected by the Ministry of Textiles. The only proposals
rejected by the Ministry are those where there is no
availability of land. Wherever the State Government has
made land available, we have approved the proposal.
Since we have not received any proposal from the
Government of Odisha for Sambalpur, we are not able
to proceed with it. | am sure the hon. Member will use
his good office and ask the State Government to send
us the proposal and we will definitely consider it.

MADAM SPEAKER: Q. No. 124, Shri Ganeshrao
Nagorao Dudhgaonkar.

SHRIMATI JAYAPRADA: Madam, this is a very
important question and you have not called my name.

MADAM SPEAKER: We have moved on to the next
Question.

ATM Frauds

+
*124. SHRI GANESHRAO NAGORAO
DUDHGAONKAR:
SHRI E.G. SUGAVANAM:

Will the Minister of FINANCE be pleased to state:

(a) whether incidents of fraudulent withdrawal of
money using cloned Debit/CreditATM Cards have been
reported;

(b) if so, the details of such incidents reporied
during the last three years and the current year and the
amount involved therein in various States, State-wise
and bank-wise;

(c) the action taken against the erring banking
officials/persons in such cases, bank-wise; and

MARCH 4, 2011

to Questions 52

(d) the other corrective steps taken/being taken by
the Government/RBI to keep a check on such incidents?

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): (a) to (d) A statement is laid on the table
of the House.

Statement

(a) to (c) Reserve Bank of India (RBI) has informed
that incidents of fraudulent withdrawal of money using
cloned Debit/Credit/ATM Cards have been reported by
commercial banks. Details of such cases reporied to
the RBi in respect of cloning of debit/credit cards for the
last three financial years (2007-08, 2008-09 and 2009-
10) and 2010-11 (April to December 2010), bank-wise
are annexed. State-wise data is not maintained with RBi.
The banks have reported to RBI that there is no staff
involvement in these cases.

(d) As reporied by Reserve Bank of India, it has
taken the following steps for prevention of Debit Card/
Credit Card frauds:

1. RBI has issued a Master Circular on ‘Credit
Card Operations of banks’ vide their circular
DBOD. No. FSD. BC. 16/24.01.011/2010-11
dated July 1, 2010 (copy available on RBI
Website (http://www.rbi.org.in) advising the
banks to set up internal control systems to
combat frauds and to take pro-active fraud
control and enforcement measures. RBI has
also advised banks to ensure that credit card
operations were run on sound, prudent and
profitable lines as also fulfill ‘Know Your
Customer’ requirements, assess credit risk of
customers, specify terms and conditions in clear
and simple language, ensure prompt dispatch
of bills, maintain customer confidentiality, etc.

2. BBI had also issued a circular to all commercial
banks in June, 2006, advising them io take
various preventive measures to combat frauds
relating to skimming or duplicating of credit
cards. The circular had highlighted the fact that
certain plastics used by the miscreants were
not normal credit/debit cards but were
telephone top-up cards issued by UK based
telephone companies with magnetic strip. This
magnetic strip was used to encode data
belonging to original cards which were obtained
by the fraudsters through skimming (copying of
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magnetic strip). The measures include
educating customers through hoardings,
advertisements, handouts and also posting
cautionary messages on the website of card
issuing banks.

The banks are advised to inform customers not
to reveal ATM PIN in response to requests
received through e-mail, to periodically verify
the transaction history to ensure its correctness
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and if any unauthorized transaction observed it
should be immediately reported to the bank
and inform the bank if the card is lost or stolen.

The banks were advised to post, by way of
operational/security measure, security guard
and inspection of ATM on regular basis by bank
official. The banks were advised that the
incidents of skimming should be immediately
brought to the notice of local law enforcement
authorities.

Annexure

Fraud by cloning of debit/credit cards/fake card (Bank-wise)

(Amount in Rs. lakh)

Name of Bank 2007-08 2008-09 2009-10 April to
December 2010
Number Amount Number Amount Number Amount Number Amount
Bank of Baroda (BOB) 1 1.46 0 0 0 0 0 0
Bank of India (BOI) 1 192.19 0 0 0 0 0 0
Canara Bank 0 0 0 0 0 0 1 1.13
Barclays Bank 0 0 1 1.92 0 0 0 0
Citi Bank 15 29.81 29 50.10 36 80.60 12 28.78
Punjab National Bank (PNB) 0 0 0 0 0 1 4.98
Standard Chartered 0 0 0 0 0 0 1 7.23
Syndicate Bank 0 L] 0 0 0 0 1 8.46
Union Bank of India 0 0 1 7.48 0 0 0 0
Total 17 223.46 31 59,50 36 80.60 16 50.58

SHRI GANESHRAO NAGORAO DUDHGAONKAR: |
would like to ask a specific question to the hon. Minister.
It has been established that fraudulent withdrawal of
money has taken place from the ATMs of the Citibank,
Punjab National Bank, Standard Chartered Bank and
Syndicate Bank. | would like to know from the Minister
whether these five banks have returned the amount, so
withdrawn fraudulently, to the concemed cusiomers or
not.

SHRI PRANAB MUKHERJEE: Madam, it is true that
these banks have reporied the fraud in ATM. If the hon.
Member goes through the amount-wise Statement, he

will find that, from 2007-08 up to December 2010, the
largest amount with regard to such fraudulent withdrawals
belongs to the Citibank of India.

One aspect is, of course, the compensation to those
who have lost the money. That aspect will be taken care
of by the respective banks but much more deeper problem
is that there has been a technological device through
which these credit cards and ATM cards could be cloned.
To prevent that, a committee was appointed under the
Executive Director of the RBI to suggest what remedial
measures could be taken and what technological
improvements could be made. Various types of
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suggestions have come and one of the important
suggestions is to replace the magnetic stripe — which is
easy to smuggle and clone — and substitute it by chips.
So, these methods are being looked into. The Reserve
Bank of India has issued a series of instructions. Those
instructions are in the public domain and are available
on the website of RBl. The banks are also issuing the
instructions and emphasis is being given to know your
customers so that these credit cards are issued and
identification is authenticated. So, various measures are
being taken.

In respect of frauds which have been committed, in
a number of cases, criminal investigations have started,
complaints have been lodged with the Police and in
some other cases, these are under process.

WRITTEN ANSWERS TO QUESTIONS
[English]
Health Insurance

*125. SHRI MADHU GOUD YASKHI:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of FINANCE be pleased to state:

(a) whether the guidelines have been issued for
portability in health insurance;

(b) if so, the details thereof;

(c) if not, the time by which such portability in health
insurance is likely to be allowed;

(d) whether the Government has taken note of
complaints and other deficiencies in the services
provided to health insurance policy holders in the recent
past; and

(e) if so, corrective steps taken/being taken by the
Government in this regard?

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): (a) to (c) The Insurance Regulatory and
Development Authority (IRDA), vide its circular dated
10.2.2011, has issued guidelines for portability of health
insurance policies with effect from 1st July, 2011. These
guidelines stipulate that all insurers issuing health
insurance policies shall allow credit gained by the insured
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for pre existing conditions(s) in terms of waiting period
when he/she switches from one insurer to another or
from one plan to another, provided the previous policy
has been maintained without break. This credit (in terms
of waiting period) would be limited to the sum assured
(including bonus) under the previous policy.

(d) and (e) Non-recognition of health policies issued
by other insurers and non-granting of portability benefit
for waiting periods and accrued benefits has been an
issue of complaint of policyholders in the past. Another
issue under Health Insurance has been the matter of
cashless treatment. Efforts have been made towards
resolving both the issues taking into account the views
of all the stakeholders. The Preferred Provider Network
(PPN) initiative started by the Public Sector General
Insurance Companies (PSGICs) has received recognition
from a large number of hospitals and most of the high
end hospitals have also joined the network.

Power Generation Capacity

*126. DR. M. THAMBIDURAI:
DR. KIRODI LAL MEENA:

Will the Minister of POWER be pleased to state:

(a) whether various power projects including hydro
power projects are unable to generate power as per
their installed capacity;

(b) if so, the details thereof project/Statewise
alongwith the reasons therefor;

(c) whether any Life Extension and Uprating of hydro
power projects have been carried out for increasing
capacity;

(d) if so, the details of projects in which Life
Extension and Uprating were carried out during the last
three years and the current year, project and State-wise;
and

(e) the other steps being taken by the Government
to increase the power generation capacity of such
projects in the country?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) The performance of power plants
is dependent on a number of factors, like type/category
of plant (hydro or thermal), design and age of the units,
outages for repairs (forced) and planned maintenance,
availability of water, quantity & quality of fuel, etc.
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The Plant Load Factor (PLF) is an index of utilization
of the installed capacity of thermal generating units. A
statement indicating thermal power stations having PLF
below the national average PLF during the period April-
January, 2011 is enclosed at Statement-l. The main
reasons for low PLF include vintage and technology,
long duration forced outages, supply of coal having quality
at variance with the design coal, etc.

Availability of water for hydel power generation
influences the performance of hydro power stations.
Therefore, unlike PLF for thermal stations, availability of
hydel power station is used to assess the performance
of that station. List of hydro power stations which are not
generating power as per their generation capacity is
enclosed at Statement-ll. Reasons for their performance
below their generating capacity include long duration
forced outages, closure of the plant on account of taking
up Renovation & Modermization, Life Extension and
uprating works, problem of silt, etc.
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(c) and (d) Out of 29 schemes taken up in the 11th
Plan for renovation & modernization, life extension and
up-rating, 14 schemes have been completed during the
last three years and during the current year. Out of these
2 schemes, namely, Mettur Dam and Dehar Phase-B
pertain to Life Extension and one of these, namely Mettur
Dam is for Life Extension as well as uprating. List of 11th
Plan completed and ongoing schemes are enclosed at
Statements-lll & IV respectively.

(e) The other steps taken by the Government to
bring improvement in the generation capacity of such
projects include the following:

(i) Continuous interaction of CEA engineers with
plant authorities, BHEL and other concerned
agencies for solving bottlenecks in O&M
activities.

(i) Continuous interaction of CEA with better
performing power utilities and the other power
utilities for sharing better O&M practices.

Statement |

Thermal and Nuclear Power Siations having PLF less than National Average PLF (73.7%)
during 2010-11 (Aprl 2010-Jan 2011)

Region State SECTOR STATION Capacity PLF(%)
as on 2010-11,
31.01.11 National
(MW) Average
PLF (73.7%)
1 2 3 4 5 6
THERMAL
NR DELHI CENTRAL BADARPUR TPS 705 71.6
STATE RAJGHAT TPS 135 63.3
HARYANA STATE YAMUNA NAGAR TPS 600 715
PUNJAB STATE GND TPS (BHATINDA) 440 46.1
RAJASTHAN PVT JALIPA KAPURDI TPP 270 50.7
STATE CHHABRA TPP 500 61.7
GIRAL TPS 250 246
UTTAR PRADESH PVT ROSA TPP Ph-l 600 54.9
STATE HARDUAGANJ TPS 220 33.0
OBRA TPS 1372 39.3
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1 2 3 4 5 6
PANKI TPS 210 54.8
PARICHHA TPS 640 59.3
WR CHHATTISGARH STATE KORBA-II 200 73.2
GUJARAT PVT UTILITY SABARMATI (C STATION) 60 67.2
STATE AKRIMOTA LIG TPS 250 55.7
GANDHI NAGAR TPS 870 68.8
KUTCH LIG. TPS 290 55.5
SIKKA REP. TPS 240 52.2
UKAI TPS 850 70.3
MADHYA PRADESH STATE AMARKANTAK EXT TPS 450 472
SANJAY GANDHI TPS 1340 62.5
SATPURA TPS 11425 59.6
MAHARASHTRA PVT JSW RATNAGIRI TPP 600 734
WARDHA WARORA TPP 405 53.2
PVT UTILITY TROMBAY TPS 1400 66.0
STATE BHUSAWAL TPS 470 59.4
KORADI TPS 1040 477
NASIK TPS 880 63.6
NEW PARLI TPS 500 67.2
PARAS EXP. 500 63.7
PARAS TPS 55 29.3
PARLI TPS 670 55.8
CHANDRAPUR (MAHARAS 2340 46.8
SR KARNATAKA STATE BELLARY TPS 500 57:1
RAICHUR TPS 1720 60.4
TAMIL NADU CENTRAL NEYVELI TPS- | 600 70.7
STATE ENNORE TPS 450 349
ER BIHAR CENTRAL KAHALGAON TPS 2340 66.7
MUZAFFARPUR TPS 220 18.4
STATE BARAUNI TPS 310 7.9
DVC CENTRAL BOKARO ‘B’ TPS 630 62.0
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1 2 3 4 5 6

CHANDRAPURA (DVC) TPS 890 51.5

DURGAPUR TPS 340 56.6

MEJIA TPS 1840 72.6

JHARKHAND STATE PATRATU TPS 770 10.3
TENUGHAT TPS 420 67.3

WEST BENGAL PVT CHINAKURI TPS 30 32.3
PVT UTILITY NEW COSSIPORE TPS 160 26.6

STATE BANDEL TPS 450 48.7

D.P.L. TPS 690 26.5

KOLAGHAT TPS 1260 66.9

SAGARDIGHI TPS 600 70.9

SANTALDIH TPS 730 22.9

Statement Il
State/Project

Himachal Pradesh

Bhakra Unit-ll (108 MW) and Unit-V (108 MW)
Bassi Unit-l & Il (2x15 MW)

Dehar Unit-1 (165 MW)

Malana Unit-l & Il (2x43 MW)

Jammu and Kashmir

Dulhasti (3x130 MW)

Punjab

Ganguwal Unit-ll (24.2 MW) (BBMB)

Kotla Unit-lll (24.20 MW (BBMB)

Anandpur Sahib Unit-ll, 11 & IV (3x33.5 MW)
Uttar Pradesh

Rihand Unit-IlV & V (50 MW each)
Uttarakhand

Maneri Bhali-l Unit-I (30 MW)

Vishnu Prayag Unit-l (100 MW)

Karnataka

Sharavathi Unit-V (103.5 MW) (KPCL)

Kalinadi (Nagjhari) Unit-V&VI (150 MW each) (KPCL)
Varahi Unit-1 & Il (115 MW each)
Kadra Unit-ll (50 MW)

Kerala

Sabarigiri Unit-IV (50 MW)

Odisha

Rengali Unit-1 (50 MW)

West Bengal

Jaldhaka St-I Unit-1 & Il (9 MW each)
Arunachal Pradesh

Ranganadi Unit-lll (135 MW)

Assam

Kopili Unit-l (50 MW)

Manipur

Loktak Unit-l & Il (35 MW each)

Notes:

(i) Information as per daily generation report of 24th February,
2011 compiled by CEA except for Bassi and Rengali which
has been provided by HPSEBL and OHPC respectively.

(ii) Projects under annual maintenance, capital maintenance, poor/
reduced inflow, low system demand & reserve shut down/
standby projects are not included in the above list.



63 Written Answers

MARCH 4, 2011

Statement Il

to Questions 64

Hydro Power Stations in which R&M, LE and U completed during the last three years and current year

(As on 31.01.2011)

Sl Project, Agency Sector  Inst. Cap. Estimated Actual Benefits Category
No. (MW) Cost Expenditure (MW)
(Rs. in Crs.)
Schemes completed during 2007-08 :
s Tanakpur, NHPC Cs 3x31.4 10.77 11.95 -  R&m
2. Mettur Dam, TNEB SS 4x10 30.17 24.16 10.00 (U) + RMU&LE
40.00 (LE)
Schemes completed during 2008-09 :
3 Khodri Ph. A, UJVNL SS 4x30 5.25 6.39 -  R&Mm
4. Chilla Ph. A, UJVNL SS 4x36 23.55 21.24 -  R&Mm
5. Koyna St. 1 & 1l, MSPGCL SS 4x70 + 4x80 87.50 81.82 - R&M
Schemes completed during 2009-10 :
6. Dehar Ph. B/ BBMB Cs 6x165% 49.00 24.454 330(LE) RM&LE
7- Upper Sileru, APGENCO SS 4x60 4.20 3.34 - R&M
8. Nagjhari, U1 to 6, KPCL SS 3x150 + 3x135 14.75 15.31 - R&M
9. Sharavathy Ph.B/ KPCL SS 10x103.5 20.50 11.14 - R&M
10. Supa, KPCL SS 2x50 3.45 3.47 - R&M
11. Bhadra, KPCL SS 2x12 1.44 0.85 -  R&Mm
12. Vaitama, MSPGCL S8 1x60 16.00 0.14 -  R&Mm
13. Koyna Dam PH, MSPGCL SS 2x18 5.78 0.25 - R&M
Schemes completed during 2010-11 (Current Year)
14. Dehar Ph. A BBMB Cs 6x165 $ 11.00 6.936 -  R&Mm
Total 4338.20 283.36 211.45 380

$-Installed Capacity for Dehar (Ph.A) at Sl. No.14 is not included in the total as the same has already been accounted for at Sl

Nos. 6 ie. Dehar (Ph.A).

Statement IV

Sl.No. Project, Agency Inst. Cap. (MW) Estimated Cost Category
(Rs. in Crs.)
1 2 4 5 6
Andhra Pradesh
[ Lower Sileru, APGENCO 4x115 8.75 R&M
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1 2 3 4 5 6

2. Nagarjuna Sagar, APGENCO SS 1x110+7x100.8 33.35 R&M
Karnataka

3. Nagjhari, U-4 to 6, KPCL SS 3x135 $ 4522 RM&U

4. Lingnamakki, KPCL SS 2x27.5 3.81 R&M
Kerala

5. Sabirigiri, KSEB SS 6x50 104.36 BRMU& LE
West Bengal

6. Jaldhaka St.I, WBSEB SS 3x9 88.62 RM&LE
Manipur

7. Loktak, NHPC Cs 3x30 (derated) 18.55 R&M + RES
Himachal Pradesh

8. Bhakra LB, BBMB Cs 5x108 489.77 RMU& LE

9. Bassi, HPSEB SS 4x15 119.83 BRMU& LE
Jammu and Kashmir

10. Chenani, J&KPDC SS 5x4.66 34.91 RM&LE
Andhra Pradesh

[ 18 Srisailam RB, APGENCO SS 7x110 16.7 R&M
Kerala

12. Idamalayar, KSEB SS 2x37.5 117 R&M
Tamil Nadu

13. Periyar, TNEB SS 4x35 161.18 RMU&LE
Maharashtra

14. Koyna St. lll, MS PGCL SS 4x80 16.65 RM & LE
Meghalaya

15. Umium St. 1, Me SEB SS 2x9 90.46 RM&LE
Total 3693.9 1243.86

$ - Installed Capacity Nagjhari (U-4 to 6) at SI. No. 3 not included in the total as the same has already been accounted for at Sl
Nos. 8 Annex | i.e. completed scheme of same station. Abbreviations: R&M-Renovation & Modernisation; U-Uprating; LE-Life Extension;
Res-Restoration; MW-Mega Watt; CS-Central Sector: SS-State Sector
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[Translation]
Profit Sharing in Mining Entities

*127. SHRI VIRENDRA KUMAR:
SHRI R. THAMARAISELVAN:

Will the Minister of MINES be pleased to state:

(a) whether the mining Public Sector Units propose
to share profits with the oustees, including tribals, from
mining related operations;

(b) if so, the details thereof;

(c) whether the Government has constituted any
High Level Committee (HLC) for the resettlement and
rehabilitation of the mining affected people;

(d) if so, the details of the composition, terms of
reference and recommendations of the HLC and the
action taken by the Government thereon; and

(e) the details of the other schemes/programmes
undertaken by the Government for the welfare and
rehabilitation of the people affected by mining?

THE MINISTER OF STATE OF THE MINISTER OF
MINES (SHRI DINSHA PATEL): (a) and (b) The “Guidelines
on Corporate Social Responsibility for Central Public
Sector Enterprises”, applicable to Public Sector Units in
mining, issued by the Central Government in March 2010,
enunciates that Corporate Social Responsibility (CSR) is
a Company’s commitment to operate in an economically,
socially and environmentally sustainable manner, while
recognizing the interests of its stakeholders. The
guidelines further state that the approach to CSR planning
needs to shift from an ad-hoc charity to a long-term
sustainable approach involving skill enhancement,
entrepreneurship development and employment
generation. As per the guidelines the CSR budget will
be mandatorily created through a Board Resolution as
a percentage of net profit as follows:

Type of Central Public Sector
Enterprises Net profit
(previous year)

Expenditure range for
CSR in a Financial
year (% of profit)

(i) Less than Rs. 100 crore 3%-5%

(i) Rs. 100 crore to 2%-3% (subject to

Rs. 500 crore minimum of Rs. 3
crore)
(iii) Rs. 500 crore and above 0.5%-2%
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(c) and (d) The Government has announced the
National Rehabilitation & Resettlement (R&R) Policy, 2007
on 31.10.2007. The Central Government has set up a
National Monitoring Committee in the Department of Land
Resources, Ministry of Rural Development for reviewing
and monitoring the progress of implementation for
Rehabilitation and Resettlement Schemes or Plans
relating to all cases to which the National Rehabilitation
and Resettlement Policy, 2007, applies, which includes
the mining projects also. So far no recommendations
have been received with regard to mining. The
composition of the said commitiee is given below:

it

) Secretary, Departiment of Land Resources-
Chairman

(ii) Secretary, Ministry of Agriculture-Member
(iii) Secretary, Ministry of Coal-Member
(iv) Secretary, Ministry of Commerce-Member

(v) Secretary, Department of Industrial Policy &
Promotion-Member

(vi) Secretary, Ministry of Defence-Member

(vii) Secretary, Ministry of Environment & Forests-
Member

(viii) Secretary, Ministry of Law & Justice-Member
(ix) Secretary, Ministry of Mines-Member

(x) Secretary, Ministry of Panchayati Raj-Member
(xi) Secretary, Planning Commission-Member
(xii) Secretary, Ministry of Power-Member

(xiii) Secretary, Department of Road Transport &
Highways-Member

(xiv) Chairman, Railway Board-Member

(xv) Secretary, Ministry of Social Justice &
Empowerment-Member

(xvi) Secretary, Ministry of Tribal Affairs-Member

(xvii) Secretary, Ministry of Urban Development-
Member

(xviii) Secretary, Ministry of Water Resources-Member

(e) The National Rehabilitation & Resettlement (R&R)
Policy, 2007 provides for certain basic minimum
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requirements that must be met by all projects including
mining activities leading to involuntary displacement of
people. State Governments are at liberty to put in place
greater benefit levels than those prescribed in the National
Policy. The State Govemments are the owners of land
and also mineral wealth. In so far as mining projects are
concerned, the State Government not only grants mineral
concessions but also administer the Rehabilitation and
Resettlement measures as per the State R&R Policy for
people affected because of mining. The data regarding
the people affected and rehabilitation measures taken up
because of mining activities is, therefore, not centrally
maintained.

Trauma Care Centres

*128. DR. NIRMAL KHATRI:
SHRI KAMAL KISHOR “COMMANDO™:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the criteria laid down for the setting up of Trauma
Care Centres alongwith the number of such centres in
the country, location-wise and State/UT-wise;

(b) whether the Government proposes to open new
Trauma Care Centres across the country including
Faizabad in Uttar Pradesh;

(c) if so, the details thereof alongwith the time by
which these are likely to be made functional, location-
wise and State/UT-wise;

(d) whether the Government has drawn any plan to
set up Trauma Care Centres facilities in the hospitals
located alongwith the highways within a time frame
across the country; and

(e) if so, the details thereof alongwith the funds
earmarked and allocated for the purpose, State/UT-wise
including Uttar Pradesh?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) Ministry of Health and
Family Welfare has been implementing the Scheme for
establishment of Trauma Care facilities on National
Highways during the 11th Five Year Plan stariing in the
year 2007-08 at a total outlay of Rs. 732.25 crores. The
scheme envisages establishment of a network of trauma
care facilities in Government Hospitals situated along
the Golden Quadrilateral, North-South and East-West
Corridors of the national highways.
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The Trauma care facilities are established by
upgrading and strengthening of existing selected
government district and sub district hospital/Medical
College hospital situated along the National Highways.
There are L-lll, L-Il and L-l Level Trauma Care Centres
in this scheme. The L-lll centre is 100-150 km apart, L-
Il centre is 300-400 km and L-l centre is 600-700 km
apart. These trauma centres are identified in such a
manner that Trauma Care facilities are available at a
distance of every 100-150 Km along the National
Highways.

The total 140 cenires have been identified
(Statement-1). There are 22 L-| centres (13 L-l located in
Medical college + 6 AIIMS like funded under PMSSY+3),
58 L-ll centres and 60 L-lll centres in the scheme under
11th Five Year Plan.

Out of 140 centers, 16 Centres are pariially functional
(AP-4, Assam-1, Gujarat-3, MP-2, Maharastra-1, Punjab-
2, Tamil Nadu-1, and in UP-2). List Statement-Il.

The Financial assistance is provided in stages as
per the laid down norms of Level of Trauma Centres
after signing of Memorandum of Understanding (MOU)
between Government of India and respective State
Government.

There is a provision in the scheme of One Basic
Life Support Ambulance known as L-IV cenire to be
placed at a distance of 50 Km on National Highway by
National Highway Authority of India(NHAI) to shift Trauma
victim to nearest centre. Ministry of Road Transport and
Highways is to provide Advance Life Support Ambulance
at every identified Trauma Care Centre. Ministry of Road
Transport & Highways has approved 70 Advance Life
Support Ambulances for deployment in respect of 70
identified Government Hospitals as per list enclosed
(Statement-llI).

(b) and (c) As per the provision of the scheme, there
would be additional 160 new Government Hospitals to
be identified for trauma care facility during the 12th Plan
based on the outcome of Mid Term Appraisal. The criteria
for selection of these centres are on National highways
(other than Golden Quadrilateral and North-South, East-
West Corridors) with substantial number of accident
connecting two capital cities, capital connecting airport/
seaport, connecting major cities other than capital and
connecting Industrial township with capital hospital.



71 Written Answers MARCH 4, 2011 to Questions 72

The District Hospital, Faizabad, has already been The year-wise budget allocation viz-a-viz the
identified as L-lll centre in the list of identified 140 trauma expenditure incurred on the scheme is as under:
care centres in 11th Five Year Plan. The financial
assistance to the tune of Rs. 65 lakhs for construction, Year Total Funds Funds
allocated released

was released in year 2008-09 and the civil work is in
progress upto roof.

2007-08 Rs. 42 crore Rs. 37 crore
(d) and (e) As stated in (b) & (c) above funds have 2008-09 Rs. 120 crore Rs. 110.34 crore
been provided to 113 Hospitals/Intuitions during the year 2009-10 Rs. 55 crore Rs. 55 crore
2007-08, 2008-09, 2009-2010 and 2010-2011 as per list
2010-11 Rs. 79 crore Rs. 77.80 crore

at Statement-IV.

Statement |

State-wise and corridor-wise list of Trauma Centers situated all across India

Sl.No. Corridor-wise Name of Trauma Centre Level

1 2 3 4

ANDHRA PRADESH

1 N-S Rajeev Gandhi Institute of I
Medical Sciences, Adilabad

2. Distt. Hgr Hospital, Nizamabad il
3. Area Hospital, Kamareddy ]|
4. District Hospital, Mehboobnagar ]|
5. Govi. General Hospital & I
Medical College, Kurnool
6. Govt. General Hospital & il
Medical College, Anantapur
7 Community Hospital, Penukonda ]|
8. G-Q Taluka Hospital, Tekkali, ]
9. District Hospital, Srikakulam ]
10. King George Hospital & Andhra ]
Medical College, Visakhapatnam
11. Taluk Hospital, Tuni, East Godavari ]
12. District Hospital, Rajahmundry, East Godavari Il
13. District Hospital, Eluru, West Godavari ]l
14. Medical College, Guntur i
15. District Hospital, Ongole ]
16. Dist. Hospital, Nellore I

17 Taluk Hospital, Nayadupet ]
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ASSAM
18. E-W Medical College & Hospital, Silchar. il
19. Civil Hospital, Haflong. ]|
20. Civil Hospital, Diphu. ]|
21 District Hospital, Naogaon. Il
22. Medical College & Hospital, Guwahati. I
23. District Hospital, Nalbari. i
24, Civil Hospital, Bongaigaon. ]|
BIHAR
25. E-W Civil Hospital, Kishangan;. ]|
26. District Hospital, Pumia. Il
27. Civil Hospital, Madhepura. il
28. Darbhanga Medical College Hospital, Darbhanga. I
29. S.K. Medical College Hospital, Muzaffarpur. ]
30. Civil Hospital, Gopalgunj. ]|
31. Civil Hospital, Jhanjarpur. ]|
32. GQ Sadar Hospital, Sasaram, Rohtas il
33. AN Magadh Medical College Hospital, Gaya Il
GUJARAT
34. E-W Civil Hospital, Palanpur. ]
35. Civil Hospital, Radhanpur. ]|
36. S.A. Hospital, Bachau, Kutch ]
37. General Hospital, Morbi. Il
38. Pt. Deen Dayal Upadhayaya Hospital, Rajkot. Il
39. CHC, Jetpur. ]
40. General Hospital, Porbandar. Il
41. G-Q General Hospital, Valsad i
42. Govt. Medical College, Surat ]
43. District Hospital, Bharuch ]|
44, SSG Hospital & Medical College, Vadodara Il
45, District Hospital, Himmat Nagar ]|
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HARYANA
46. N-S Distt. Hospital, Ambala ]
47. Civil Hospital, Panipat ]|
48. GQ District Hospital, Rewari 11}
JAMMU AND KASHMIR
49. N-S MMAM District Hospital, Anantnag ]
50. Trauma Hospital, Batote, Doda ]
51. Govt. District Hospital, Udhampur ]
JHARKHAND
52. GQ Distt. Hospital, Hazaribagh ]|
53. Patliputra Medical College, Dhanbad Il
KARNATAKA
54. GQ Tumkur Dist Hospital, Tumkur ll
55. Taluk Hospital, Sira ]
56. Civil Hospital, Chitradurga ]
57. Civil Hospital, Devangere ]|
58. G-Q Karmnataka Institute of Medical Sciences, Hubli, Dharwad Il
59. District Hospital, Haveri ]|
60. District Hospital, Belgaum 1]
61. N-S Medical College, Chickballapur 1]
MADHYA PRADESH
62. E-W Civil Hospital, Shivpuri. ]
63. N-S G R Medical College Hospital, Gwalior Il
64. District Hospital, Sagar Il
65. District Hospital, Narasimhapur ]
66. Indira Gandhi District Hospital, Seoni ]|
MAHARASHTRA
67. GQ Govt. Medical College Hospital, Kolhapur i
68. District Hospital, Satara 1]
69. BJ Medical College, Pune Il
70. Municipal Hospital, Vashi ]|
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71. Sub District Hospital Danau, Thane ]|
72. N-S Sub District Hospital, Hinganghat, Wardha ]
73. Govt. Medical College & Hospital, Nagpur I
ODISHA
74. G-Q District Hospital, Balasore Il
75; District Hospital, Bhadrak 1]
76. SCB Medical College, Cuttack |
77. District Hospital, Khurda ]|
78. MKCG Medical College, Behrampur il
PUNJAB
79. N-S Sub-District Hospital, Pathankot, Gurdaspur ]|
80. Dist Hospital, Jalandhar Il
81. Dist Hospital,Khanna ]
RAJASTHAN
82. E-W Govt. Hospital, Baran. ]|
83. New Medical College Hospital, Kota. il
84. SS Hospital, Chittorgarh. ]|
85. GQ Civil Hospital, Dungarpur, Sabarkantha 1}
86. BRNT Medical College, Udaipur Il
87. District Hospital, Bhilwara ]
88. JLN Medical College, Ajmer ]
89. SMS Medical College, Jaipur il
90. Taluk Hospital, Kotputli, Alwar 1]
91. Govt. Hospital, Sirchi ]|
TAMIL NADU
92. GQ Kilpauk Medical College, Chennai Il
93. Govermnment Medical College and Civil Hospital, Vellore i
94. Taluk Hospital, Krishnagiri, Dharmapuri ]
95. N-S Govt. District Hgr. Hospital, Karur ]|
96. Dist Hospital, Dindigul Il
97. Govi. Rajaji Hospital & Medical College, Madurai Il
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98. District Hgr. Hospital, Kovilpatti ]|
99. Govt. Medical College Hospital, Tirunelveli il
100. N-S Kannyakumari Govi. Medical College Hospital, il
Asaripallam, Nagarcoil
UTTAR PRADESH
101. E-W BRD Medical College, Gorakhpur. I
102. Distt. Hospital, Faizabad. ]|
1083. KGM College, Lucknow. il
104. LLR Hospital & GSVM Medical College, Kanpur. Il
105. District Hospital, Jaluan, Orai. il
106. MLB Medical College, Jhansi. I
107. District Hospital, Basti ]
UTTAR PRADESH (Contd..)
108. G-Q SN Medical College, Agra ]
1089. Shri B.A. District Hospital, Etawah ]|
110. District Hospital, Fatehpur ]|
111. MLN Medical College, Allahabad Il
112 N-S LLBRM Medical College, Meerut I
118. District Hospital, Mathura ]
114. District Hospital, Lalitpur ]
WEST BENGAL
135. E-W North Bengal Medical College & Hospital, Siliguri Il
116. Islampur SD Hospital, Uttar Dinajpur ]|
117. GQ Sub Divisional Hospital, Asansol I
118. Burdwan Medical College & Hospital, Burdwan Il
119. Sub-District Hospital, Kharagpur ]
120. LIST OF TRAUMA CENTRE (PROVISIONALY IDENTIFIED) |
AlMS
121. RML HOSPITAL NEW DELHI I
SETTING UP OF AIIMS LKE INSTITUTION UNDRR PMMSY
122. Bhubaneswar (Odisha) 1
123. Bhopal (Madhaya Pradesh) I
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124. Jodhpur (Rajasthan)
125. Patna (Bihar)
126. Raipur (Chhattisgarh)
127. Rishikesh (Uttarakhand)
MEDICAL COLLEGE INSTITUTION BEING UPGRADED
UNDER PMSSY
128. Government Medical College, Jammu (J&K)
129. Government Medical College, Srinagar (J&K)
130. Kolkata Medical College, Kolkata (W.B.)
131. Sanjay Gandhi Post Graduate Institute of Medical Sciences,
Lucknow (U.P)
132. Institute of Medical Sciences, BHU, Varanasi (U.P)
133. Nizam Institute of Medical Sciences, Hyderabad (A.P)
134. Sri Venkateshwara Institute of Medical Sciences, Tirupati
(A.P) (50% cost of upgradation will be borne by the
TTD trust)
135. Government Medical College, Salem (T.N)
136. B.J. Medical College Ahmedabad (Gujarat)
137. Banglore Medical College, Nangalore (Kamataka)
138. Grants Medical College & Sir J.J. group of hospitals,
Mumbai (Maharashtra)
139. Medical College, Thiruvananthapurtaam (Kerala)
140. Rajendra Institute of Medical Sciences (RIMS), Ranchi
LEVEL--22
LEVEL-II-58
LEVEL-III-60
TOTAL-140
Statement |l
Name of the Hospital Level

1

Andhra Pradesh

1.

2.

Govt. General Hospital & Medical College, Kurmnool

King George Hospital/Andhra Medical College, Visakhapatnam
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3. District Hospital, Rajahmundry, East Godavari
4. District Hospital, Eluru, West Godavari
Assam

1. Medical College & Hospital, Guwahati.
Gujarat

1: Civil Hospital, Palanpur.

2. General Hospital, Valsad

3. Govt. Medical College, Surat

Madhya Pradesh

i Civil Hospital, Shivpuri.

2. G R Medical College Hospital, Gwalior
Maharashtra

1: Municipal Hospital, Vashi

Punjab

1. Sub-District Hospital, Pathankot, Gurdaspur
2. Distt. Hospital, Jalandhar

Tamil Nadu

1. Government Medical College and Civil Hospital, Vellore
Uttar Pradesh

T KGM College, Lucknow.

2. LLR Hospital & GSVM Medical College, Kanpur.

Statement Il

List of 70 Trauma Centres

Name of the State Sl.No. Name of the Trauma Centres/City/Town Level

1 2 3 4

Andhra Pradesh 1. District Hospital, Mehbbobnagar Il
2. Community Hospital, Penukonda il
3. District Hospital, Srikakulam Il
4, District Hospital, Rajamundri, East Godavari Il

5. District Hospital, Eluru, West Godavari
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Assam 6. Medical College & Hospital, Silchar Il
7 Civil Hospital, Haflong ]
8. Civil Hospital, Diphu 1]
9. District Hospital, Naogan Il
10. Medical College & Hospital, Guwahti Il
15 [0 District Hospital, Nalbari 1]
12. Civil Hospital, Bongaigaon 1]
Bihar 13. Civil Hospital, Kishanganj ]
14. District Hospital, Pumia Il
15. Civil Hospital, Madhepura ]
16. Darbhanga Medical College Hospital, Darbhanga Il
17 S. K. Medical College Hospital, Muzaffarpur Il
18. Civil Hospital, Gopalgunj 1]
19. Civil Hospital, Jhanjarpur 1]
20. Sadar Hospital, Sasaram, Rohtas i}
21. A N Magadh Medical College Hospital, Gaya Il
Gujarat 22. Civil Hospital, Palanpur Il
Haryana 23. District Hospital, Ambala Il
24, District Hospital, Rewari ]l
Jammu and Kashmir 25. Trauma Hospital, Batote, Doda I
Jharkhand 26. District Hospital, Hazaribagh ]
27. Patliputra Medical College, Dhanbad i
Karnataka 28. Medical College, Chickballapur 1]
Madhya Pradesh 29. Civil Hospital, Shivpuri Il
30. G R Medical College Hospital, Gwalior Il
31. District Hospital, Sagar Il
32. District Hospital, Narshingpur 1]
33. Indira Gandhi District Hospital, Seoni Il
Maharashtra 34. Municipal hospital, Vashi ]
35. Sub District Hospital, Dhanu, Thane I}
36. Sub District Hospital, Hinganghat, Nagpur Il
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1 2 3 4
37. Govt. Medical College & Hospital, Wardha 1]
Odisha 38. SCB Medical College, Cuttack |
39. MKCG Medical College, Behrampur Il
Punjab 40. Civil Hospital, Pathankot, Gurdaspur ]
41. District Hospital, Khanna il
Uttar Pradesh 42. District Hospital, Faizabad 1l
43. KGM College, Lucknow Il
44, District Hospital, Basti ]
45, Medical College, Meerut Il
46. District Hospital, Mathura 1]
West Bengal 47. North Bengal Medical College & Hospital Silliguri Il
48. Islampur SD Hospital, Uttar-Dinajpur 1]
49, Civil Hospital, Kharagpur ]l
Delhi 50. AlIMS !
51 Dr.RML Hospital |
Odisha 52. Bhubeneshwer |
MP 53. Bhopal |
Rajasthan 54. Jodhpur I
Bihar 55, Patna |
Chhattisgarh 56. Raipur 1
Uttarakhand 57. Rishikesh |
Jammu and Kashmir 58. Government Medical College, Jammu |
59. Government Medical College, Srinagar I
West Bengal 60. Kolkota Medical College, Kolkota 1
Uttar Pradesh B1. Sanjay Gandhi Post Graduate Institute of Medical Sciences, |
Lucknow
62. Institute of Medical Sciences, BHU Varanasi I
Andhra Pradesh 63. Nizam Institute of Medical Sciences, Hyderabad |
64. Sri Venketashwera Institute of Medical Scines, Tirupati 1
Tamil Nadu 65. Government Medical College, Salem |
Gujrat 66. BJ Medical College, Ahemdabad 1
Karnataka 67. Bangalore Medical College, Bangalore 1
Maharasthra 68. Grants Medical College & Sir JJ Group of Hospitals, Mumbai |
Karela 69. Medical College, Thiruvanthapuram |

Jharkhand 70. RIMS, Ranchi |
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Statement IV
Name of Trauma Centre Level Year of Budget  Amount Component
sanction Aliotted Released Buiding Equip Man  Commu  Legal
ments power nication Services
1 2 3 4 5 6 7 8 9 10
ANDHRA PRADESH
Rajeev Gandhi Institute of
Medical Sciences, Adilabad Il (08-09) 965 0.80 0.80
Distt. Hgr Hospital, Nizamabad Il (08-09) 965 0.80 0.80
Area Hospital, Kamareddy Il (08-09) 480 065 065
District Hospital, Mehboobnagar ] (08-09) 480 065 065
Govt. General Hospital & I (Old) 9.65 1.50
Medical College, Kurnool (08-09) 510 434 076
Govt. General Hospital & Il (08-09) 965 0.80 0.80
Medical College, Anantapur
Community Hospital, Penukonda i (08-09) 480 065 065
Taluk Hospital, Tekkali, ] (07-08) 480 065 065
District Hospital, Srikakulam Il (Old) 965 063 063
(09-10) 2.94 217 0.76 0.01
King George Hospital/Andhra Il (Old) 965 063 063
Medical College, Visakhapatnam
(07-08) 1.75 1.75
(08-09) 3.35 2.59 0.76
Taluk Hospital, Tuni, 1l (07-08) 480 065 065
Esst. Godayar (10-11) 2.1733 2.00 0.1733
District Hospital, Rajahmundry, Il (07-08) 9.65 1.44
Eaet: Grosayan (09-10) 2.94 217 076 0.01
District Hospital, Eluru, il (Old) 480 063 063
West:- Codavan (09-10) 1.10 067 042 001
Medical College, Guntur Il (07-08) 965 0.80 0380
(10-11) 5.79 5.00 0.76 0.02 0.01
District Hospital, Ongole, il (07-08) 480 065 065
(10-11) 2.445 2.00 0.42 0.02 0.005
Dist. Hospital, Nellore Il (Old) 965 063 063
(07-08) 5.10 4.34 0.76
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1 2 3 4 b 6 7 8 9 10
Taluk Hospital, Nayadupet Il (07-08) 480 065 065
ASSAM
Medical College & Hospital, Silchar I (08-09) 965 0.80 0.80
(09-10) 3.28 2.50 0.76 0.02
Civil Hospital, Haflong. i (08-09) 480 065 0.65
Civil Hospital, Diphu. ] (08-09) 480 065 065
District Hospital, Nagaon. Il (08-09) 965 0.80 0.80
Medical College & Hospital, Il (08-09) 965 4.08 0.80
Gawahay. (09-10) 3.28 250 076 0.02
District Hospital, Nalbari. i (Old) 480 260
(09-10) 1.10 0.67 0.42 0.01
Civil Hospital, Bongaigaon. ] (08-09) 480 065 065
BIHAR
Civil Hospital, Kishangan;. 1] (09-10) 480 065 065
District Hospital, Purnia. Il (09-10) 965 0.80 0.80
Civil Hospital, Madhepura. ] (09-10) 480 065 065
Darbhanga Medical College Il (09-10) 965 0.80 0.80
Hospital, Darbhanga.
S.K. Medical College Hospital, Il (09-10) 965 0.80 0.80
Muzaffarpur.
Civil Hospital, Gopalgunj. ] (09-10) 480 065 065
Civil Hospital, Jhanjarpur. i (09-10) 480 065 065
Sadar Hospital, Sasaram, Rohtas ] (09-10) 480 0.65 0.65
AN Magadh Medical College Il (09-10) 9.65 0.80 0.80
Hospital, Gaya
GUJARAT
Civil Hospital, Palanpur. Il (Old) 9.65 1.50
(09-10) 5.10 4.34 0.76
Civil Hospital, Radhanpur. Il (08-09) 480 065 065
S.A. Hospital, Bachau, Kuich Il (08-09) 480 065 065
General Hospital, Morbi. Il (08-09) 965 0.80 0.80
Pt. Deen Dayal Upadhayaya Il (07-08) 965 063 063
Hospital, Rajkot. (08-09) 510 434 076
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CHC, Jetpur. n (08-09) 480 065 065
General Hospital, Porbandar. Il (08-09) 965 0.80 0.80
General Hospital, Valsad Il (Old) 9.65 1.5
(07-08) 5.10 434 076
Govt. Medical College, Surat Il (07-08) 965 5.10 434 0.76
District Hospital, Bharuch Il (07-08) 480 065 065
SSG Hospital & Medical, Il (07-08) 965 0.80 0.80
Badodara College, Vadodara
District Hospital, Himmat Nagar 1] (07-08) 480 065 065
HARYANA
Civil Hospital, Panipat Il (08-09) 480 065 065
District Hospital, Rewari 1l (Old) 4.80 1.50
(10-11) 1.7750 1.34 0.42 0.01 0.005
JAMMU AND KASHMIR
MMAM District Hospital, Ananinag i (08-09) 480 065 065
Trauma Hospital, Ramban, Doda 1] (Old) 4.80 0.7504 0.5204 0.23
(10-11) 2.215 1.77 0.42 0.005
Govt. District Hospital, Il (08-09) 965 0.80 0.80
Udhampur
KARNATAKA
Tumkur Dist Hospital, Tumkur 1] (07-08) 480 065 065
(10-11) 0.5915 0.1465 0.42 0.02 0.005
Taluk Hospital, Sira 1] (07-08) 480 065 065
Civil Hospital, Chitradurga Il (07-08) 965 0.80 0380
(10-11) 4.5637 3.7737 0.76 0.02 0.01
Civil Hospital, Devangere 1] (07-08) 480 065 065
(10-11) 1.2974 0.8524 0.42 0.02 0.005
Kamataka Institute of Medical Il (07-08) 965 0.80 0380
Sicnosy; iEbly P (10-11) 3.3117 25217 076 002 0.01
District Hospital, Haveri 1] (07-08) 480 065 0865
District Hospital, Belgaum il (07-08) 480 065 065
(10-11) 0.5915 0.1456 0.42 0.02 0.005
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Medical College, Chickballapur ] (09-10) 480 065 065
MADHYA PRADESH
Civil Hospital, Shivpuri. Il Old 965 063 0.63
(09-10) 2.94 217 0.76 0.01
G R Medical College Hospital, Il (Old) 9.65 1.50
Cowalion (10-11) 5.13 434 076 002 0.01
District Hospital, Sagar Il (09-10) 965 0.80 0.80
District Hospital, Narasimhapur ] (09-10) 480 065 065
Indira Gandhi District Hospital, Seoni Il (09-10) 480 065 065
MAHARASHTRA
Govt. Medical College Hospital, Il (07-08) 965 0.80 0.80
Kolhapur/Rajashree Chhatrapati
Shahu Maharaj Government
Medical College And Chhatrapati
Pramilagraje Hospital, Kolhapur
District Hospital, Satara i (07-08) 480 065 065
BJ Medical College, Pune Il (07-08) 965 0.80 0.80
Municipal Hospital, Vashi Il (Old) 4.80 150 063 0.66 02 0.01
(09-10) 1.76 1.34 0.42
(10-11) 0.435 0.42 0.01 0.005
Sub District Hospital Danau, Thane Il (09-10) 480 065 065
Sub District Hospital, Hinganghat, ] (09-10) 480 065 065
Wardha
Govt. Medical College & Hospital, Il (09-10) 965 0.80 0.80
Nagpur
ODISHA
District Hospital, Balasore Il (08-09) 965 0.80 0.80
District Hospital, Bhadrak ] (08-09) 480 0.65 0.65
SCB Medical College, Cuttack | (08-09) 16.00 1104 087 930 086 0.01
District Hospital, Khurda ] (08-09) 480 0.65 0.65
MKCG Medical College, Behrampur I 965 0.80 0.80
(09-10) 3.1 0.17 217 0.76 0.01
PUNJAB
Sub-District Hospital, Pathankot, il (Old) 4.80 1.50
Gurdaspur (10-11) 1.095 066 042 001 0.005
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Disit. Hospital, Jalandhar Il Old 9.65 1.50
(07-08) 5.10 434 076
Distt. Hospital, Khanna ]l (09-10) 480 065 065
RAJASTHAN
Govt. Hospital, Baran. 1] (08-09) 480 065 0.65
New Medical College Hospital, Kota I (08-09) 965 0.80 0.80
(10-11) 5.79 5.00 0.76 0.02 0.01
SS Hospital, Chittorgarh. 1] (08-09) 480 065 065
Civil Hospital, Dungarpur, Sabarkantha lll (08-09) 480 065 065
RNT Medical College, Udaipur Il (08-09) 965 0.80 0.80
District Hospital, Bhilwara i (08-09) 480 065 065
JLN Medical College, Ajmer Il (08-09) 965 0.80 0.80
(10-11) 5.79 5.00 0.76 0.02 0.01
SMS Medical College, Jaipur Il (08-09) 965 0.80 0.80
(10-11) 5.79 5.00 0.76 0.02 0.01
Taluk Hospital, Kotputli, Alwar i (08-09) 480 065 065
Govt. Hospital, Sirohi Il (08-09) 480 065 065
TAMIL NADU
Kilpauk Medical College, Chennai Il (07-08) 965 0.80 0.80
Government Medical College Il (07-08) 965 0.80 0.80
and Civil Hospital, Vellore (10-11) 579 500 076 002 001
Taluk Hospital, Krishnagiri, ] (07-08) 480 065 065
Dharmapuri
Govt. District Hgr. Hospital, Karur Il (08-09) 480 065 065
Distt. Hospital, Dindigul Il (08-09) 965 0.80 0.80
Govt. Rajaji Hospital & Il (07-08) 965 0.80 0.80
Medical College, Madurai
District Hgr. Hospital, Kovilpatti il (08-09) 480 065 065
Govt. Medical College Hospital, Il (08-09) 965 0.80 0.80
Tirunelveli
Govt. Medical College Hospital, Il (08-09) 965 0.80 0380

Kannyakumari
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UTTAR PRADESH
BRD Medical College, Gorakhpur. Il (08-09) 965 0.80 0.80
(09-10) 3.28 2.50 0.76 0.02
(10-11) 2.51 2.50 0.01
Distt. Hospital, Faizabad. 1] (08-09) 480 065 0.65
KGM College, Lucknow. Il (Old) 9.65 1.50
(10-11) 5.12 4.34 0.76 0.01 0.01
LLR Hospital & GSVM Medical 1l (08-09) 9.65 0.80 0.80
Gallegs, Kanpur. (09-10) 328 328 250 076 002
(10-11) 2.51 2.50 0.01
District Hospital, Jaluan, Orai. Il (08-09) 480 065 065
MLB Medical College, Jhansi. Il (08-09) 965 0.80 0380
(09-10) 3.28 2.50 0.76 0.02
(10-11) 2.51 2.50 0.01
District Hospital, Basti i (08-09) 480 065 065
SN Medical College, Agra Il (08-09) 965 0.80 0.80
(10-11) 5.79 5.00 0.76 0.02 0.01
Shri B.A. District Hospital, Etawah Il (08-09) 480 065 065
District Hospital, Fatehpur i (08-09) 480 065 065
MLN Medical College, Allahabad Il (08-09) 965 0.80 0280
(09-10) 3.28 2.50 0.76 0.02
(10-11) 2.51 2.50 0.01
LLBM Medical College, Meerut Il 9.65
District Hospital, Mathura Il 4.80
District Hospital, Lalitpur Il (08-09) 965 0.80 0380
WEST BENGAL
North Bengal Medical College & Il (09-10) 965 0.80 0.80
Hospital, Siliguri
Islampur SD Hospital, Uttar Dinajpur Il (09-10) 480 065 065
Sub Divisional Hospital, Asansol Il (08-09) 965 0.80 0.80
Burdwan Medical College & Il (08-09) 965 0.80 0380

Hospital, Burdwan
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Kisan Credit Cards

*129. SHRI JITENDER SINGH MALIK: Will the
Minister of FINANCE be pleased to state:

(a) the details of the targeis set and achievements
made by the scheduled commercial banks in issuing
Kisan Credit Cards (KCCs) to the farmers during the
last three years and the current financial year, State-
wise and bank-wise;

(b) whether the issuance of KCCs to the farmers
has been on the decline during the said period;

(c) if so, the details thereof and the reasons therefor;

(d) whether the Government has increased the credit
availability to the said banks with a view to increasing
the number of Kisan Credit Card holders;

(e) if so, the details thereof and if not, the reasons
therefor;

(fy whether the farmers are facing difficulties in
raising crop loans from the banks; and

(g) if so, the details thereof alongwith the remedial
measures taken/being taken by the Government in this
regard?

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): (a) to (g) The Kisan Credit Card (KCC)
Scheme was introduced in 1998-99, as an innovative
credit delivery system aiming at adequate and timely
credit support from the banking system to the farmers
for their cultivation needs in a flexible, convenient and
cost effective manner. The Scheme is being implemented
by all the District Central Cooperative Banks (DCCBs),
Regional Rural Banks (RRBs) and Commercial Banks
throughout the country. Efforts are being made to ensure
that all farmers are covered under the KCC Scheme.

National Bank for Agriculiure & Rural Development
(NABARD) has reported that the banking system has
issued 936.73 lakh KCCs cumulatively as on 31 March
2010, since inception. An amount of Rs. 4,27,748 crore
has been sanctioned under KCCs till 31 March 2010,
since inception.

As reported by Reserve Bank of India (RBI) and
NABARD, the KCCs issued in the last three years by
Cooperative Banks, Regional Rural Banks and
Commercial Banks are as under:
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Year Total
No. of cards issued

2007-2008 84,69,602
2008-2009 85,92,473
2009-2010 90,06,123

As is evident from the aforesaid data, there is an
annual increase in the total number of KCCs issued
during the last three years. The details of KCCs issued
by Public Sector Banks, State-wise and Bank-wise,
during the last three years are at Statements-l and Il.

The KCC scheme was simplified in 2004 in
consultation with RBI to cover all eligible farmers including
small and marginal farmers, oral lessees, tenant farmers,
etc. Further, Banks have been directed to increase Kisan
Credit Cards by 20% (in number) and 20% (in amount)
for the current financial year, 2010-11.

As regards the flow of credit to agriculture, the
Govemment of India had in 2004 announced a package
for doubling the flow of credit to agriculture and allied
activities in a period of three years commencing from
2004-05 over the amount disbursed during the year
2003-04. The target was however achieved in two years
and has been achieved each year thereafter, by the
banking system. The flow of agriculiure credit for the last
three years vis-a-vis the target set by the Government is
as under:

(Rs. Crore)
Year Target Achievement
2007-08 2,25,000 2,54 657
2008-09 2,80,000 3,01,908
2009-10 3,25,000 3,84 514
2010-11 3,75,000 2,91,142

Source: NABARD
Figures upto 31st Dec., 2010

As is evident from the above table the crt.dit
disbursed to the Agriculiure sector is growing each year

The Govemment of India and RBI have taken several
measures in order to ensure the proper availability of
credit to farmers through banks. These include:

* The Government of India, since 2006-07 is
providing an Interest Subvention to all Public
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Sector Banks, Regional Rural Banks and
Cooperative Banks for short term crop loans
upto Rs. 3 lakh, so as to ensure that short term
agriculture credit is available at 7% to farmers.
In 2010-11, an additional 2% interest subvention
is being provided to those farmers, who repay
their short term crop loans timely. Thus the
short term crop credit is available to prompt
payee farmers @ 5% p.a. for loans upto Rs. 3
lakh. Similarly, for the year 2011-12 the Interest
Subvention Scheme proposes to provide prompt
repaying farmers short term crop credit @ 4%

pa.

The Agricultural Debt Waiver and Debt Relief
Scheme (ADWDRS), 2008 de- clogged the lines
of credit that were clogged due to the debt
burden on the farmers;

Statement |
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* Banks have been advised to dispense with the

requirement of ‘no due’' certificate for small
loans up to Rs. 50,000 to small and marginal
farmers, share-croppers and the like and
instead obtain a self-declaration from the
borrower;

Banks (including RRBs), have been advised
that wherever there are difficulties in getting
certification from the local administration/
panchayati raj institutions regarding the
cultivation of crops, etc., they may accept an
affidavit submitted by landless labourers, share
croppers and oral lessees giving the
occupational status (i.e., details of land tiled/
crop grown) for loans up to Rs. 50,000.

RBI has advised to banks to waive margin/
security requirements for agricultural loans upto
Rs. 1,00,000.

Number of KCCs issued by Public Sector Banks for the last three years (State-wise)

State 2007-08 2008-09 2009-10
Number Number Number
1 2 3 4

Andhra Pradesh 1225688 1676277 934757
Assam 27480 65943 72272
Arunachal Pradesh 1706 2309 3504
Bihar 171656 383633 369028
Gujarat 155338 232755 166215
Goa 1111 1986 1260
Haryana 72964 86941 93384
Himachal Pradesh 25381 39846 37160
Jammu and Kashmir 1756 3063 3752
Karnataka 244352 268180 276136
Kerala 152088 176007 106625
Madhya Pradesh 203357 241437 254332
Maharashira 309121 398119 545473
Meghalaya 2190 5838 9158
Mizoram 1590 1655 3126
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1 2 3 4
Manipur 1894 5011 3583
Nagaland 2132 1144 5178
Odisha 149870 189315 187308
Punjab 98516 121351 134507
Rajasthan 194485 227204 294948
Sikkim 1067 1370 1446
Tamil Nadu 573673 473140 482866
Tripura 9304 11293 12761
Uttar Pradesh 669374 821064 911168
West Bengal 160459 206955 200275
Andaman and Nicobar [salnds 74 949 542
Chandigarh 573 1441 261
Daman and Diu 287 1192 0
Delhi 9415 6193 1711
Dadra and Nagar Haveli 1962 696 32
Lakshadweep 72 62 49
Puducherry 7991 9196 11442
Jharkhand 48271 87323 89122
Chhattisgarh 41564 42211 54862
Uttarakhand 38971 42882 44842
Other States 43 0 0
Total 4605775 5833981 5313085
Source: Reserve Bank of India
Statement Il
Number of KCCs issued by Public Sector Banks for the last three years (State-wise)
Sl.No. Name of the Bank 2007-08 2008-09 2009-10
Number Number Number

1 2 3 4 5

1. State Bank of India 1233829 1404218 1853346

2. SB of Bikaner and Jaipur 61180 91498 135190
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1 2 3 4 5
3. State Bank of Hyderabad 131023 183773 212792
4. State Bank of Indore 30835 32101 30350
5; State Bank of Mysore 17815 32521 43728
6. State Bank of Patiala 29417 32085 35416
7- State Bank of Saurashtra 24812 6275 0
8. State Bank of Travancore 26914 21849 28728
9. Allahabad Bank 144601 190808 223607
10. Andhra Bank 605044 851127 202253
11. Bank of Baroda 148546 193572 185419
12. Bank of India 174142 203005 198933
13 Bank of Maharashtra 34009 62004 58784
14. Canara Bank 272904 253372 308115
156. Central Bank of India 198042 461861 240939
16. Corporation Bank 30581 21448 39995
17 Dena Bank 79646 121641 30597
18. Indian Bank 167613 70478 104511
19. Indian Overseas Bank 213584 218481 203757
20. Oriental Bank of Commerce 56447 67974 82114
21. Punjab National Bank 266816 446042 432174
22. Punjab & Sind Bank 22411 17302 22247
23. Syndicate Bank 237780 490363 311696
24, Union Bank of India 128552 133303 115071
25. United Bank of India 71273 81660 50286
26. UCO Bank 154391 105233 136266
27. Vijaya Bank 42630 39618 24315
28. IDBI Bank 938 369 2456
Total 4605775 5833981 5313085

Source: Reserve Bank of India.
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[English]
Export of Handicrafts

*130. SHRI VIKRAMBHAI ARJANBHAI MADAM:
SHRI P.C. MOHAN:

Will the Minister of TEXTILES be pleased to state:

(a) the number of registered units exporting
handicrafts and concessions/facilities provided to them
by the Government, State/UT-wise;

(b) the details of export of handicrafis registered
during each of the last three years and the current year,
the amount of foreign exchange earned therefrom
alongwith the names of the countries to which handicrafis
were exported, country-wise;

(c) the share of India in the world's export of
handicrafts;

(d) whether any decline has been registered in the
export of handicrafts during the said period; and

(e) if so, the reasons therefor alongwith the corrective
measures taken/to be taken by the Government to boost
export of handicrafts and protect/promote handicrafts
industry?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI
MARAN): (a) As reported by Export Promotion Councils,
the number of Registered Units with the Councils,
exporting Handicrafts as well as handmade carpets and
other floor coverings as on date is as under:

(i) Export Promotion Council for Handicrafis —
6,480 (Number of Registered Units)

ii) Carpet Export Promotion Council — 2,177
P P
(Number of Registered Units).

The concessions/facilities provided by the
Government to the Registered Exporter Units of
Handicrafts as well as Handmade Carpets and other
floor coverings with the Councils are as under:

e The exporters can avail Duty free import
entittement of tools, trimmings and
embellishments @ 5% of FOB value of exporis
during previous financial year. Entitlement is
broad banded, and shall extend also to
merchant exporters tied up with supporting
manufacturers.
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* Handicraft Export Promotion Council is
authorized to import trimmings, embellishments
and consumables on behalf of those exporters
for whom directly importing may not be viable.

= CVD is exempted on duty free import of
trimmings, embellishments and consumables.

* Machinery and equipment for effluent treatment
plants are exempt from customs duty.

e All handicrafts exports would be treated as
special focus products and entitled to higher
incentives.

* [n addition to above, 2% bonus benefits under
Focus Product Scheme for handicrafts exporis
and applicable duty drawback on exporis of
goods are eligible for registered exporters.

* Interest Subvention of 2% on pre-shipment &
post shipment export credit.

= MDA for pariicipation in Fairs & Exhibitions/
Buyer-Seller Meet.

e MAI Assistance for participation in Fairs/
Exhibition/Buyer-Seller Meet in India & Abroad.

= Assistance from Textile Ministry for participation
in Fairs/Exhibition/Holding Buyer-Seller Meet in
India & Abroad.

(b) As reported by Export Promotion Councils, the
details of country-wise export of handicrafis items
including hand-knotted carpets exported during each of
the last three years is as per statement attached as
Statement. The country-wise export data for the current
financial year i.e. 2010-11 is not available. However, the
exporis of handicrafis including hand-knotted carpets
registered upto January, 2011 is to the tune of Rs.
9592.73 crore (US$ 2092.74 million).

(c) As reported by Carpet Export Promotion Council,
the share of India in the Exporis of handmade carpets
is 29% of the world trade. As reported by Export
Promotion Council for Handicrafts, the share of India's
export in handicrafts (other than handmade carpets) is
approximately 2% of the world trade.

(d) There was decline in exports of handicrafts
including handmade carpets and other floor coverings
during the year 2007-08 by (-) 16.35% and during 2008-
09 by (-) 37.89%. However, during the years 2009-10,
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the export of handicrafts including handmade carpets
increased by 3.05%. Similarly, during 2010-11 upito the
period January 2011, the exports of handicrafts including
handmade carpets has been increased by 20.45% in
rupee term over the similar period of 2009-10.

(e) The reasons of the downfall in exports of
handicrafts as well as handmade carpets and other
floor coverings was due to rupee appreciation as well
as economic slowdown in the world market.

The steps taken by Government to protect and
promote handicrafts industry and to increase the exporis
of handicrafts include: participations in fairs/exhibitions
abroad; thematic display and live demonstration of
handicrafts in exhibitions abroad; organizing buyer-seller
meets in India and abroad; brand image promotion of
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Indian handicrafts abroad through seminars and publicity,
awareness programmes about technology, packaging
and export policies in India to exporters; organizing Indian
Handicrafts & Gifts Fairs, product specific shows and
Made in India show at New Delhi, providing assistance
under Market Development Assistance and Market Access
Initiative Schemes of Ministry of Commerce to exporter
members.

Government has included all handicraft items under
focus product scheme by allowing Duty Credit Scrip of
5% on FOB value of exporis. Besides, an additional
benefit of 2% of bonus over and above the existing
benefit of 5% is also given. 2% interest Subvention on
Pre-shipment and Post shipment export credit has also
been extended.

Statement

Country-wise exports of Handicrafts of last three years in Rupee as well as USS term.

Sl Country 2007-08 2008-09 2009-10
No. Amount Rupees Uss Amount Rupees Uss$ Amount Rupees Us$
in Crores Million in Crores Million in Crores Million
1: Australia 210.78 52.37 108.01 23.73 117.30 24 .62
2. Canada 430.85 107.04 234.25 51.47 248.13 52.09
3. France 673.91 167.43 361.54 79.43 386.60 81.15
4. Germany 1366.14 339.40 744.48 163.57 782.57 164.27
b ltaly 476.13 118.29 270.23 59.37 294.58 61.84
6. Japan 386.04 95.91 187.33 41.16 201.65 42.33
7.  Netherland 446.28 110.87 231.77 50.92 248.70 52.21
8. UAE 866.85 215.36 478.40 105.11 517.99 108.73
9. Switzerland 205.77 51.12 111.79 24.56 121.26 25.46
10. USA 4507.51 1119.84 2255.75 495.60 2489.19 522.52
11. UK. 1506.52 374.28 863.11 189.63 928.06 194.81
12. LAC 238.03 59.14 132.53 29.12 144.56 30.34
13. Other Countries 2697.22 670.09 2203.93 484.21 2238.35 469.86
Total 14012.05 3481.14 8183.12 1797.88 8718.94 1830.23
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Country-wise Exports of Handmade Carpets and other floor coverings for the last 3 years:

Sl Country 2007-08 2008-09 2009-10
No. Rupees us.$ Rupees Uss$ Rupees Us$
Crores Million Crores Million Crores Million
1= Argentina 7.20 1.79 10.52 2.33 8.93 1.87
2. Australia 62.56 15.54 68.81 15.20 63.65 13.35
3. Austria 19.11 475 23.70 5.25 25.72 5.39
4. Belgium 58.02 14 .41 11.56 2.56 10.56 2.22
B Brazil 17.70 4.41 4.69 1.04 12.91 2.70
6. Canada 59.33 14.74 40.27 8.92 30.72 6.45
7. Denmark 28.36 7.05 18.82 417 16.02 3.35
8. Finland 16.27 4.04 14.67 3.25 10.5 2.20
9. France 56.78 14.11 48.84 10.82 40.55 8.50
10. Germany 646.71 160.67 613.24 135.85 551.42 115.75
11.  ltaly 105.94 26.32 25.50 5.65 10.51 2.21
12. Japan 59.83 14.86 48.75 10.80 45.75 9.60
13. Netherlands 4402 10.94 19.09 4.23 15.05 3.15
14. Norway 8.94 2.22 6.41 1.42 4.09 0.86
15. Sweden 46.41 11.53 18.28 4.05 10.51 2.20
16. Switzerland 9.13 2.27 26.86 5.95 20.51 4.30
17. Spain 82.07 20.39 24 .38 5.40 15.01 3.15
18. USA 1,668.86 414.62 1,359.29 301.12 1149.95 241.43
19. UK. 183.07 45.48 112.18 24 .85 80.22 16.84
20. Others 344 .42 85.57 212.87 47.20 382.75 80.35
Total 3,524.73 875.71 2,708.73 600.06 2505.33 525.87

(Source: NIC, Ministry of Commerce Web-Site)

[Translation] Pradhan Mantri Swasthya Suraksha Yojana (PMSSY) in

. . the country;
Pradhan Mantri Swasthya Suraksha Yojana

*131. SHRI DILIP SINGH JUDEV: fha o, e oty aol

SHRI R. DHRUVANARAYANA: (c) the number of projects being implemented under

the said scheme, State-wise/Union Territory-wise;
Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state: (d) the details of the funds sanctioned and utilised
during the last three year, State-wise/Union Territory-wise,
(a) whether the Govermmment is implementing the and
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(e) the achievements made as a result thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) to (c) Government of
India is implementing Pradhan Mantri Swasthya
Suraksha Yojana (PMSSY) which involves setting up of
6 AIIMS like institutions and upgradation of 13 existing
Government medical college institutions in the first phase
to provide affordable tertiary health care services and
quality medical education in the country. Government has
approved the first phase of PMSSY on 16.3.2006 and
second phase on 5.2.2009. The details of the projecis
are given in Statement-l.

(d) The details of funds sanctioned and utilized,
State-wise are given at Statement-Il.

(e) As far as six AlIMS-like institutions in the first
phase, Package-| (civil work for medical college complex)
at all the six sites has started in May, 2010, and is
scheduled to be completed in 15 months except at Patna
where the duration is 18 months. Civil work for Package-
Il (hospital complex) has started at all sites in mid
September, 2010, and is scheduled to be completed in
24 months.

In regard to upgradation of 13 medical college
institutions in the first phase, civil work at five medical
colleges, viz. Thiruvananthapuram Medical College;
Government Medical College, Bangalore; Government
Mohan Kumaramangalam Medical College, Salem: NIMS,
Hyderabad: and SGPGIMS, Lucknow, has been
completed. At Kolkata medical College, OPD block has

. UPGRADATION OF MEDICAL COLLEGE INSTITUTIONS
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been completed; 79% Academic block completed and
for Super Speciality Block, work has been awarded in
February, 2011. Civil work is progressing at Jammu
Medical College (97.5%); IMS, BHU, Varanasi (68%);
RIMS, Ranchi (40%); Srinagar Medical College (42%). At
B.J. Medical College, Ahmedabad; Granis Medical
College, Mumbai; and SVIMS, Tirupati, where only
procurement of medical equipments is involved, the
progress of procurement is 70%, 84% and 70%
respectively.

Statement |

l. SETTING UP OF AIIMS-LIKE INSTITUTIONS

SI.No. Name of State Location
Ist Phase
1. Madhya Pradesh Bhopal
2. QOdisha Bhubaneswar
3. Rajasthan Jodhpur
4. Bihar Patna
5. Chhattisgarh Raipur
6. Uttarakhand Rishikesh

2nd Phase
1. West Bengal Raiganj, Uttar Dinajpur

2. Uttar Pradesh Location to be finalized.

Sl.No. State Name of Institution
1 2 3
Ist phase
2 Andhra Pradesh (i) Nizam Institute of Medical Sciences, Hyderabad.
(ii) Sri Venkateswara Institute of Medical Sciences, Tirupati
2. Gujarat B.J. Medical College, Ahmedabad
3. Jammu and Kashmir (i) Government Medical College, Jammu
(i) Government Medical College, Srinagar
4. Jharkhand Rajendra Institute of Medical Sciences, Ranchi
5. Karnataka Government Medical College, Bangalore




117 Written Answers PHALGUNA 13, 1932 (Saka) fo Questions 118
1 2 3
6. Kerala Government Medical College, Thiruvananthapuram
7. Maharashtra Grants Medical College, Mumbai
8. Tamil Nadu Government Mohan Kumaramangalam Medical College, Salem
9. Uttar Pradesh (i) Sanjay Gandhi Posigraduate Institute of Medical Science, Lucknow
(ii) Institute of Medical Sciences, Banaras Hindu University, Varanasi
10. West Bengal Kolkata Medical College, Kolkata.
2nd Phase
1 Haryana Pandit B.D. Sharma Postgraduate Institute of Medical Sciences, Rohtak
2. Himachal Pradesh Dr. Rajendra Prasad Government Medical College, Tanda
3. Maharashtra Government Medical College, Nagpur
4. Punjab Government Medical College, Amritsar
5. Tamil Nadu Government Medical College, Madurai
6. Uttar Pradesh Jawaharlal Nehru Medical College of AMU, Aligarh
Statement Il
. Setting up of Six AlIMS-like institutions
Sl State Name of Site Funds sanctioned/utilized (Rs. in Crore)
No. 2007-08 2008-09 2009-10 2010-11 Total
1. Madhya Pradesh Bhopal 0.26 4.14 68.91 73.31
2. Odisha Bhubaneswar 19.93 - 10.73 30.66
3. Rajasthan Jodhpur 473 16 9.84 41.87 72.44
4. Bihar Patna 8.04 12.85 93.53 114.42
5. Chhattisgarh Raipur 12.07 18.33 60.63 91.03
6. Uttarakhand Rishikesh 15.52 36.59 76.1 128.21
Total year-wise 473 71.82 81.75 351.77 510.07
ll. Upgradation of Medical College Institutions
Sl State Name of Institution Funds sanctioned/utilized (Rs. in Crore)
No. 2007-08 2008-09 2009-10 2010-11 Total
1 2 3 4 5 6 7 8
Ist phase
1 Andhra Pradesh Nizam Institute of Medical 8.23 30.00 36.00 8.09 82.32
Sciences, Hyderabad
Sri Venkateswara Institute of 15.61 12.42 11.35 0.00 39.38

Medical Sciences, Tirupati
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1 2 3 4 5 6 7 8

2. Guijarat B.J. Medical College, 7.31 26.62 11.19 3.21 48.33
Ahmedabad

3. Jammu and Kashmir Govi. Medical College, Jammu 6.3 27.06 36.1 12.64 82.10
Govi. Medical College, Srinagar 4.93 28.30 26.19 7.21 66.63

4. Jharkhand Rajendra Institute of Medical 1.00 8.71 36.02 17.25 62.98
Sciences, Ranchi

5. Kamataka Govt. Medical College, 5.19 35.02 39.52 4.86 84.59
Bangalore

6. Kerala Govt. Medical College, 6.29 52.63 13.98 0.00 72.90
Thiruvananthapuram

7- Maharashtira Grants Medical College, Mumbai 0.00 37.75 20.01 12.31 70.07

8. Tamil Nadu Govt. Mohan Kumaramangalam 6.12 33.35 39.84 0.00 79.31
Medical College, Salem

9. Uttar Pradesh Sanjay Gandhi Postgraduate 4.58 51.38 16.61 2.60 75.17
Institute of Medical Science,
Lucknow
Institute of Medical Sciences, 0.25 24.48 42.98 25.00 92.71
Banaras Hindu Univ, Varanasi

10. West Bengal Kolkata Medical College, Kolkata 4.17 23.09 16.44 0.42 4412

2nd Phase

Lk Maharashtira Govt. Medical College, Nagpur 40.00 40.00

Total year-wise

69.98 390.81 386.23 93.59 940.61

[English]
Polio Cases

*132. SHRI ADHALRAO PATIL SHIVAJI:
SHRI DHARMENDRA YADAV:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether a large number of children in the country
are still vulnerable to polio despite repeated rounds of
vaccination;

(b) if so, the details thereof and the reasons therefor;

(c) the number of polio cases reported and the
percentage of polio virus cases reduced during the last
three years and the current year. State-wise and Union
Territory-wise;

(d) whether the Government has fixed any targets to
achieve zero transmission of the crippling polio virus;
and

(e) if so, the details thereof alongwith the steps
taken by the Government to prevent recurrence of polio
cases in the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) While there has
been a tremendous decline in the number of polio cases
in India during 2010, polio virus circulation has not
completely stopped yet and therefore ceriain categories
of children are still at risk of getting polio. These include
mobile and migrant communities (such as those living
in brick kilns, construction sites and slums etc.) who
miss some doses of vaccine and are, therefore, more
vulnerable to polio compared to other children. Similarly
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children living in areas with high population density and
poor sanitation are more vulnerable because of high
incidence of diarrhea that compromises the retention
and effectiveness of the vaccine.

(c) State/UTs-wise details are given in the enclosed
statement.
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(d) and (e) India is commitied to eradicate polio.
The steps taken in this regard include introduction of
bivalent polio vaccine in 2010, a muliipronged strategy to
improve sanitation, hygiene, availability of clean water
and control of diarrhea in 107 high risk blocks in Uttar
Pradesh and Bihar and special micro plans to cover
mobile and migrant population.

Statement

State-wise Polio Cases for past three years

2008 2009 2010 2011*
States/UTs Cases % Change Cases % Change Cases % Change
1 2 3 5 6 Fé 8
Arunachal Pradesh 0 0 0
Chhattisgarh 0 0 0
Goa 0 0 0
Kerala 0 0 0
Manipur 0 0 0
Meghalaya 0 0 0
Mizorarm 0 0 0
Nagaland 0 0 0
Sikkim 0 0 0
Tamil Nadu 0 0 0
Tripura 0 0 0
Andaman and Nicobar Islands 0 0 0
Chandigarh 0 0 0
Dadra and Nagar Haveli 0 0 0
Daman and Diu 0 0 0
Lakshadweep 0 0 0
Puducherry 0 0 0
Gujarat 0 (-)loo 0 0
Karnataka 0 (-)100 0 0
Andhra Pradesh 1 (-)80 0 (-)100 0
Assam 1 (+)100 0 (-)100 0
Madhya Pradesh 1 (+)lo0 0 (-)y100 0
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1 2 3 4 (5] 6 7 8
Odisha 2 (+)100 0 (-)100 0
Uttarakhand 1 (-)83.3 4 (+)300 0 (-)100
Rajasthan 2 (-)33.3 3 (+)50 0 (-)100
Punjab 2 (+)100 4 (+)100 0 (-)100
Delhi 5 (+)150 4 ()20 0 (-)100
Himachal Pradesh 0 1 (+)100 0 (-)100
Jammu and Kashmir 0 0 1 (+)100
Jharkhand 0 2 (+)200 8 (+)300
Maharashira 2 0 0 (-)100 5 (+)500
West Bengal 2 0 0 (-)100 8 (+)800 1
Haryana 2 (-)66.7 4 (+)100 1 (-)75
Bihar 233 (-)53.7 117 (-)49.8 9 (-)92.3
Uttar Pradesh 305 (-)10.6 602 (+)97.4 10 (-)98.3
Total 559 (-)36% 741 (+)32.6% 42 (-)94.3 1

(+)" % Increase in number of Polio cases as compared with previous year.
() % Decrease in number of Polio cases as compared with previous year.

*2011 is upto 25.02.2011.

Incredible India Campaign

*133. SHRI RAJU SHETTI: Will the Minister of
TOURISM be pleased to state:

(a) whether the Government has assessed the
impact of "Incredible India Campaign” on tourist inflow;

(b) if so, the details thereof;

(c) the expenditure incurred on the said campaign
during each of the last three years and the current year;

(d) whether the Government proposes to give
incentives to tourists including the Government employees
to promote tourism; and

(e) if so, the details thereof?

THE MINISTER OF TOURISM (SHRI SUBODH KANT
SAHAY): (a) and (b) The Ministry of Tourism promotes
India as a holistic tourist destination in the international
and domestic markets under its brand line ‘Incredible
India’. Since the launch of the brand line ‘Incredible
India’, foreign tourist arrivals to the country have increased
from 2.38 million to 5.58 million (provisional) in 2010
and domestic tourist visits have increased from 269.60
million to 650.04 million (provisional) in 2009.

(c) The expenditure on promotion of India as a tourist
destination under the ‘Incredible India’ brand line in
International and Domestic Markets is incurred from funds
allocated under the “Restructured Scheme of Overseas
Promotion and Publicity including Marketing Development
Assistance” and “Domestic Promotion and Publicity
including Hospitality” heads respectively. Details of
expenditure incurred under these heads during the last
three years and the current year are given below:
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(Rs. in crore)

Year Expenditure under the Expenditure under
Budget head the Budget head
“Restructured Scheme “Domestic Promotion
of Overseas Promotion and Publicity

& Publicity including
Marketing Development

including Hospitality”

Assistance”
2007-08 170.89 64.12
2008-09 211.35 T3l
2009-10 242.67 53.86
2010-11 182.49 72.30

(upto Feb., 2011) (upto Feb., 2011)

(d) and (e) As an incentive to boost tourism, the
Government of India in relaxation of the Central Civil
Services (Leave Travel Concession) Rules, 1988 has
permitted Central Government employees to convert one
Home Town LTC for visiting the North-East Region with
effect from May 2008 and Jammu & Kashmir from June
2010. Group ‘A’ and ‘B’ Officers have been permitted air
travel from place of their posting and Group ‘C’ and D’
staff from Kolkata/Guwahati for visiting the North East
region. For visiting Jammu & Kashmir, non-entitled
officials have been permitted air travel from Delhi/
Amritsar.

Rise in External Debt

*134. SHRI SHIVKUMAR UDASI: Will the Minister of
FINANCE be pleased to state:

(a) the details of India’s total external debt during
last two financial years and the current financial year;

(b) the details of various components and currencies
which constitutes country’s external debt;

(c) India’s ranking amongst top twenty developing
debtor countries;

(d) the details of external debt to Gross Domestic
Product ratio and debits service ratio; and

(e) the steps taken by the Government to ensure
that the external debt remains within manageable limits?

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): (a) The details of India’'s external debt
are given below in Table 1.
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Table 1: India’s External Debt

Unit 2009 (end 2010 (end- 2010 (end-
March) March) September)

QE*
US$ million 224,547 262,344 295,847
Rs. crore 1,143,951 1,184,998 1,332,195

*QE: Quick estimates
Source: Ministry of Finance

(b) The details of various components and
currencies, which constitute India’s external debt, are
presented in Table 2 and Table 3, respectively.

Table 2: Composition of India’s External Debt

(Per cent of total debt)

Sl. Component End- End- End-
No. March  March Sept.
2009 2010 2010

QE

1. Multilateral 17.6 16.3 15.8
2. Bilateral 9.2 8.6 8.3
3. IMF 0.5 2.3 2.1
4. Export credit 6.4 6.4 6.2
5. Commercial Borrowings 27.8 27.4 27.8
6. NRI Deposits 18.5 18.3 16.9
7. Rupee Debt 0.7 0.6 06
8. Long-term debt (1 to 7) 80.7 80.0 77.7
9. Short-term debt 19.3 20.0 223
10. Total External Debt 100.0 100.0 100

(8+9)

QE: Quick Estimates.
Source: Ministry of Finance.

Table 3: Currency Composition of India's
External Debt

Sl.  Currency March March Sept.
No. 2009 2010 2010QE
1 2 3 4 5

1 US Dollar 541 53.4 53.9
2. SDR 9.8 10.7 9.8
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1 2 3 4 5
3. Indian Rupees 15.4 18.6 18.8
4. Japanese Yen 14.3 11.4 11.8
b Euro 4.1 3.6 3.6
6. Pound Sterling 2.0 1.8 1.7
7. Others 0.3 0.5 0.4

Total (1 to 7) 100.0 100.0 100.0

(c) A cross couniry comparison of extemnal debt of
twenty most indebted developing countries, based on
the data given in the World Bank’s “Global Development
Finance, 2010", shows that India was the fifth most
indebted country in 2008 in terms of the stock of external
debt, after the Russian Federation, China, Turkey, and
Brazil.

(d) The details of external debt to Gross Domestic
Product and debt service ratios are given in Table 4
below.

Table 4: India’s External Debt

Item 2008-09 2009-10 2010-11
(April-
September)
Debt to GDP ratio 20.5 18.1 16.9*
Debt service ratio 4.4 5.5 3.8

*Based on advance GDP estimates for 2010-11, released by
the CSO and extemal debt stock at end-September 2010
Source: Ministry of Finance and RBI

(e) The successful management of external debt is
due to prudent debt management policy being followed
that emphasizes raising sovereign loans on concessional
terms with longer maturities, regulating external
commercial borrowings through end-use and all-in-cost
restrictions, rationalizing interest rates on Non-Resident
Indian (NRI) deposits and monitoring long and shori-
term debt.

[Translation]
Welfare Schemes for Tribals

*135. DR. SANJAY JAISWAL:
SHRI ADHIR CHOWDHURY:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:
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(a) whether the funds allocated in respect of Special
Area Programme and grants made to the States for the
welfare of tribals have been fully utilized;

(b) if so, the details thereof for the last three years
and the current year, State-wise;

(c) whether the schemes/projects being implemented
by the Government to remove the social, economical
and educational backwardness of the tribals have

produced the desired resulis;
(d) if so, the details thereof; and
(e) the further action being taken in this regard?

THE MINISTER OF TRIBAL AFFAIRS (SHRI KANTI
LAL BHURIA): (a) and (b) Two statementis showing
allocation, release and utilisation reported under the
Special Area Programmes of Special Ceniral Assistance
to Tribal Sub-Plan and grant under Article 275(1) of the
Constitution of India, for the last three years, State-wise,
are enclosed at Statements-l and Il.

(c) to (e) The main objective of the schemes/
programmes implemented by the Ministry of Tribal Affairs
as well as other Ministries of Government of India is to
bring the tribal people into the mainstream economy
through their economic, educational, health and social
development, while simultaneously retaining their culture
and ftraditions to suit their own genius. As a result of
these schemes, there has been all-round socio-economic
development of STs and improvement in employment
opportunities, infrastructure and educational development,
improvement in health etc. However the primary objective
of bringing the HDI of tribals to that of the rest of the
population is still not achieved.

Implementation of the schemes/programmes of the
Govemment for the upliftment of tribal people is an on-
going process and endeavors are constantly the made
through various such schemes/strategies. Implementation
of the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 is one
of the historic initiatives taken by the Govemment.



129 Written Answers PHALGUNA 13, 1932 (Saka) fo Questions 130

Statement |

Allocation, Release and Ulilisation of SCA to TSP during 2007-08 to 2010-11

S MNamed 0748 200800 20010 201041
N SeeUT. Mocaion Reased  Utlisaon  Alocaion  Reeassd  Utlisaon  Alocaion  Rekased  Utfisaon  Alocation  Releesed Uisafion
Reporied Reported Reporied (ason  Reported
%22011)
1. Avdva Pradesh TP  FRW 20 47675 4TS 4TS MM4F 19000 190000 5000 434200
2 Asm R0 RNT XN WBO  IEES  THES  4BB BBO BBO 66O 00
i B 7500 755 71550 81600 000 000 809 S0 8NN g 300
4  Chiatisgah 79% 58678 588378 63300 692 6RO 244 6R288 6974 8I® 9600
5 Ga 1800 1380 00 15000 000 00 16010 000 00 1780 000
6 Gud 541914 54914 54914 6525 4571435 ATI4 BB 6B A58 0 TR TI00
7. Himachd Pradesh 113848 113343 11343 127800 127600 17600 14510 11740 11940 156 150800
&  Jammuand Kasti 2200 %64 %M 1m0 G600 4421 WBM 28N 00 12 400
9 daktend BIO TR TR BB 21825 21BB 9B 00 00 940 914000
10 Karetda 197200 13200 197200  15M00 15400 15400 167% 1647% 164796 183 180000
1. Kerda WP WP BB WS WS WS 4TB MW BT 52 M000 N
Appicable
2 Madya Pradesh 1124000  91RF 9193  1BMB  BMS  1BMB IRV R0 R0 12U 1450
13 Meaasia £B0 4600 4B0 4800 X00  B00 56T 85I 1646 6B S5
% Manpw g0 SR §@0 990 9900 %900 1085 ST7% 580 1167 5BAQD
5 Odfa 4341 85341 854341 961050 101105 1011050 101853  G8BSH 88/ 110 115000
16 Raashen 4500 4400 46500 0600 B0 SB600 GBS 4000 9081 72RO TZIR4d
7. Skdn B M0F MB350 B0 360 G2 0B 2B B 2O
18 Tami Nadu T4 125 14250 400 460900 406 4418 10800 810 58 30
19 Tipm 197612 131828 131828 154800 15800 154800 1622 312 481X 169 1800
2D Ubratend 11000 000 000 12400 000 00 1RB  18IB 000 %9 000
2. Ut Praesh SRR 45% 16618 6425 6425 0 &6 6P 00 00 76000 000
2 WesBangd BUS  BUR N5 BB VBB W05 MRS A B8 3B 3800
Grand Totdl @O0 637981  AXE763 OO0 63129 6188144 BOS000 4BIM00 443076 900000 BB

*Utilization of funds released is to be reported only within 12 months, and hence would be monitored only in 2011-12.



131 Written Answers MARCH 4, 2011 to Questions 132

Statement Il

Grant Released/Ulilized under Article 275(1) of the Constitution during the last 3 years

Sl Name of 200708 200809 200810 201011
No.  SaiUT. Alocation  Amourt Utlisaton  Allocaion ~ Amont  Ufilisaion  Alocafon  Amount Utfisaon  Allocaion  Amount  Utisafion
Rebased  Repored Released  Reporid Released  Reporied Reeased  Reporied
(son
522011)
1 Andva Pradesh 211473 245308 211473 219932 186344 186344 528300 194620 194620 552600 336300
2 Anrachal Pradesh 29681 5429 5429 3868 30868 3868 73800 B0 B0 77200 000
3 Asm 139263 119263 118977 144834 144488 119384 8300 124077 000 364300 23284
4 Bl 31920 31920 31920 33197 000 000 80100 %00 9500 83800 63800
5 Chhafisgarh 278508 300044 300044 2689643 321143 321143 606600 283480 264474 T28600 728600
6 Gm 6845 6845 0.00 7119 700 000 17100 000 000 17900 000
7 Guaat 31484 6268 36268 327490 287277 PATPRT 78500 478300 5800 823700 8270
8  Hmachal Pradesh 128 16543 16543 14832 14832 14832 300 36000 3000 37 30
9 Jammu and Kastmir 46652 28661 23045 48414 19366 000 1161.00 28274 13184 121400 607.00
10 Jhakdand 46552 08027 306027 310238 185243 185243 746100 373000 2632 780400 780400
1. Kamatka 145805 145806 145806 151637 145637 149637 34600 18300 18300  B/IB0  3B/I3W0
12 Kedla 15329 10182 10182 15942 15942 15942 3700 '3W700 38700 40600 40500
18 Madwa Pradesh 514926 597300 597300 536623 6466.80 646680 1287000 643600 643600 1346200 1487890
4. Mehamsia ¥1031  H10310 1031 Im4T2 244146 244146 92700 200000 2300 944200 710100
5. Menpur 3119 31196 31196 a4 P44 P44 78300 F250 36250 81900 81900
18 Megdaa 83883 173 48434 §r238 18633 15830 20700 000 000 219300 000
7. Mezoram BB 40079 40979 B4 40357 41357 B2 4100 4100 92300 50000 Not
Appicable

8. Nagaland 74672 866170 866.17 77659 2000 20000 186300 57658 57659 194900 194900
19. Odsa B3 417684 417654 366553 412073 412973 856800 @600 TG00 896200 96433
2. Reashen X6754 38891 318891 31074 30704 310665 747000 150000 57437 7B400 781400
21, Skam 8750 10150 10150 g1.00 6600 6600 21600 14920 11019 2600 2600
2 Tami Nadu 27415 000 000 28612 29138 21060 68400 320 33385 71600 3800
2 Tipwa 41815 48504 48504 43488 43488 43488 104400 78000 78000 108200 108200
24, Utiar Pradesh 50288 4912 48951 52300 2B 8197 126000 35000 000 131800 120000
5. Uthrakhand 10781 10781 g7 1212 2000 2000 27000 12000 10064 28200 25000
2. West Bengd 185489 2151620 215182 1929086 248909 248008 4630 232000 000 484800 484800

Grand Toldl 300000 302769 /B350 3744000 317841 3BHBA9 9000000 391000 2476634 414000 856007

N.B. Wherever release indicated is in excess of the allocated amount, that is atributable to additional releases for the purpose of
innovative grant etc.
*Utilization of funds released is to be reported only within 12 months, and hence would be monitored only in 2011.12
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[English]
Recovery of amount locked up in Disputes

*136. SHRI SONAWANE PRATAP NARAYANRAO: Wil
the Minister of FINANCE be pleased to state:

(a) whether out of nearly Rs. 2.50 lakh crore arrears,
nearly Rs. 99,000 crore is locked in tax disputes between
the Income Tax Department and taxpayers;

(b) if so, the steps taken to reform income tax laws
to recover pending dues and to reduce unnecessary
litigation;

(c) whether the Income Tax Authorities have fixed
any target for 2011 and 2012 concerning recovery of
pending dues and if so, the details thereof;

(d) the details of companies from whom Income Tax
worth more than Rs. One crore is due for recovery and
the time since when such amounts are due; and

(e) the efforts made to recover the dues?

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): (a) Out of the total arrears, the amount
locked up in disputes between the Income Tax
Department and taxpayers as on January, 2011 is
Rs. 160499 crores.

(b) The Income Tax Act, 1961 contains provisions
enabling recovery of pending dues. Besides other
institutions provided in the Act, Settlement Commission
plays a significant role in speedy recovery of taxes.
Through the Finance Bill, 2011 (8 of 2011), the scope of
cases where application can be filed before the
Commission has been widened. Under the existing
provisions an applicant who had been searched and in
whose case search assessment proceedings have been
initiated, could file an application before the Seitlement
Commission, if the additional amount of income tax
payable on.the income disclosed in the application
exceeds fifty lakh rupees. As per the new provision,
entities related to the aforesaid applicant, who are also
the subject matter of search, would now be allowed to
file an application for settlement, if additional income-tax
payable in their application exceeds ten lakh rupees. It
has been decided to set up three more benches of the
Settlement Commission.

The various steps taken to reduce unnecessary
litigation include:
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(i) The monetary limit for filing of appeals by the
Income Tax Department before the Income Tax Appellate
Tribunal (ITAT), High Court (HC) and Supreme Court
(SC) has been increased w.e.f. 9.2.2011 and the same
are as follows:

Old limits New limits
(tax effect (tax effect
in Rs. Lakhs) in Rs. Lakhs)
ITAT 2 3
HC 4 10
SC 10 25

As a result, likely reduction in litigation at ITAT level
is 13% and at HC and SC level 25-30%.

(i) National Judicial Reference System is being
developed which will be repository of direct tax judgments
of ITAT, High Courts & the Supreme Court and will help
the Depariment in reducing litigation on covered issues.

(i) The Central Board of Direct Tax (CBDT) has
issued communication/guidelines from time to time to
its field formation for judicious application of mind while
filing appeals & filtering out frivolous appeals.

(c) The CBDT fixes the target for recovery of pending
dues for every Financial year. The target for recovery of
arrear demand for the Financial year 2010-11 is Rs.
13,906 crore. The target for cash collection out of current
demand has been fixed at 40% of demand due during
the financial year.

(d) Data base regarding the outstanding demand
against companies from whom income tax exceeding
Rs. one crore is due and the time since such amount
is due is not maintained centrally. However, total demand
due (arrear + current) from companies upto the month
of December 2010 is Rs. 1,02,763 crore.

(e) Apart from the statutory measures taken for
recovery of outstanding tax dues as prescribed under
the Income Tax Act, 1961 including attachment of bank
accounts, attachment and sale of immovable property
eic., the following special measures are being taken to
expedite recovery of direct tax arrears:

(i} Monitoring of the outstanding arrears above Rs.
10 crore by C.B.D.T. alongwith the Directorate
of Income Tax (Recovery).
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(ii) Identification of cases involving substantial
amount pending before Commissioners
(Appeals) and ITAT and requesting these
authorities to dispose of such appeals early
so that the amount can be collected during
current financial year itself.

(iii) Assessing Officers have been directed to focus
on the recovery of outstanding demand
specifically during the last quarter of the
financial year.

Large Area Prospecting Licences

*137. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of MINES be pleased to state:

(a) the salient features of the National Mineral Policy
(NMP);

(b) whether the Government proposes to grant
licences under the Large Area Prospecting Licences
(LAPLs) for mineral deposits on First-cum-First Served
Basis under NMP;

(c) whether some of the mineral bearing States have
expressed their opposition to introduction of LAPLs;

(d) if so, the reaction of the Government thereio;

(e) whether competitive bidding is not considered
as one of the option for grant of LAPL;

(f) if so, the reasons therefor; and

(g) the details of areas where LAPL granted, State-
wise?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI DINSHA PATEL): (a) Salient features of the
National Mineral Policy, 2008, are given in the enclosed
Statement. The text of the policy, which was tabled in
Rajya Sabha on 16th April 2008 and in the Lok Sabha
on 20th March 2008 is available on the website of the
Ministry of Mines (http://mines.nic.in).

(b) to (f) The total area currently under lease for
major minerals is 4914.4 sq km. mosily of surfacial
deposits, such as Limestone, Bauxite and lron ore,
whereas the Obvious Geological Potential (OGP) area
for exploration is nearly 5,70,000 sg. km. in most of
which minerals are likely to be also available at depth.
The National Mineral Policy, 2008, recognizes the need
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to explore for deep-seated and concealed deposits and
states that regional and detailed exploration needs to be
carried out systematically in the entire geologically
conducive mineral bearing area of the country using
state-of-the-art technique in a time bound manner. This
requires exploration at a depth of 50 metres or more
below the surface based on integrated geological studies
and theoretical concepts developed around the country’s
cratonic blocks of West Dharwar, East Dharwar, Bastar,
Singbhum and Bundelkhand, etc. where major mineral
resources are likely to be located. Advanced geophysics
particularly gravity and magnetic surveys, using aircraft
and helicopters mounted with very sophisticated,
sensitive and expensive sensors is used, which also
requires complex proprietary software to analyse the huge
volume of raw daia generated along the flight path. This
is a high-cost and high-risk specialized enterprise, which
can only be done using venture capital. Unless it is
done, the deeper deposits cannot be located and country
will continue to suffer from a shortage of these mineral
resources, due to failure to locate them.

Recognising this fact, the National Mineral Policy,
2008 has recommended a special exploration licence
called the Large Area Prospecting Licence (LAPL)
designed fo attract large investments and high technology.
This licence will only be available to search for deposits
of base metals, like copper, and noble metals like gold
eic. which occur in thin veins and lodes or in deep
stratabound structures and need high cost geophysics
and advanced computer modeling software for location.
The exploration is generally done initially in large areas
(typically upto 5000 sg. km.) through rapid airborne
surveys and ‘anomalies’ in the nature of high or low
magnetic or gravity values are analysed to do general
exploration including open spaced drilling in a few tens
of square kilometers for further geological and
geophysical evaluation. This in turn can narrow down
the search area to detailed exploration of a few square
kilometers for closed spaced drilling to intersect the
veins and lodes at depth at various angles to precisely
estimate the size and disposition of the ore body. Since
a LAPL can be only granted for deep-seated deposits for
multiple minerals (other than iron ore, bauxite, limestone
eic.) and primarily needs to commence from regional
scale exploration over a large area, a bid value cannot
be estimated at the start of the enterprise as the nature
of deposit in terms of the minerals, their quantity,
technology of the extraction etc. will not be known at the
time of grant of concession. For this reason competitive
bidding has not been recommended for LAPL, and it is
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proposed to grant this concession on the basis of
chronological priority of the applicants, who would be
required to furnish exploration data to the State
Govemments and mandatorily surrender a poriion of the
explored area to the State Government each year over
the period of six years (which will be available to other
applicants). LAPL as a concession is thus not an asset
with a value; rather it is a method of locating an asset
of value. However the licence fee for LAPL is likely to be
very high.

A few mineral bearing State Governments have sent
suggestions on the new legislation being framed
pursuant to the National Mineral Policy, 2008. It is not
possible to indicate the reaction of the Union Government
till the draft legislation is finalized.

(g) Does not arise in view of the fact that LAPL as
a concession instrument is still under consideration of
the Government, and will need to be included in the
legislative framework.

Statement
Salient features of National Mineral Policy, 2008

The salient features of the National Mineral Policy
2008 (NMP 2008) are as under:

(i) To exploit the country’s geological potential it is
important that scientific prospecting is carried
out in search of its rich mineral wealth. It will
be ensured that Regional and Detailed
Explorations are carried out systematically in
the entire geologically conducive mineral
bearing area of the country using state-of-the-
art techniqgues and in a time bound manner.
The Geological Survey of India (GSI) will be
strengthened to the maximum extent possible.
However, the task of Regional Exploration being
mammoth and the efforis of the GSI being
constrained by manpower, resources and
technology, private sector investment in the risk
bearing areas of survey, exploration and
prospecting will be encouraged.

(ii) The regulatory environment will be improved to
make it more conducive to investment and
technology flows into prospecting and mining.
Capital market structures will be developed to
attract risk invesiment into survey and
prospecting. Security of tenure will be assured
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along with transparency in the allocation of
concessions. A new concession instrument
(LAPL) will be introduced and terms and
conditions of existing instruments will be
liberalised where needed. Simultaneously, the
regulatory environment will be tightened to
ensure adherence to commitments in respect
of expenditure, data filing and so on.
Transparency and fair play in the allocation of
ore bodies for mining will be ensured. Eligibility
conditions will be strictly enforced. Procedures
for grant of concessions will be streamlined
so as to minimize delays.

The development of a proper inventory of
resources and reserves, a mining tenement
registry and a mineral atlas will be given priority.
Enforcement of mining plans for adoption of
proper mining methods and optimum utilisation
of minerals will be ensured. For this purpose
also the Geological Survey of India and the
India Bureau of Mines will be sirengthened
with man power, equipment and skill sets
upgraded to the level of state of the ari.

A significant part of the nation’s known reserves
of some important minerals are in areas which
are under forest cover. Further, mining activity
is an intervention in the environment and has
the potential to disturb the ecological balance
of an area. However, the needs of economic
development make the exiraction of the nation's
mineral resources an important priority. A
framework of sustainable development will be
designed to take care of bio diversity issues
and to ensure that mining activity takes place
along with suitable measures for restoration of
the ecological balance. Special care will be
taken to protect the interest of host and
indigenous (tribal) populations on the basis of
international best practice. Project affected
persons will be protected through
comprehensive relief and rehabilitation
packages in line with the National
Rehabilitation and Resettlement (R&R) Policy.

As the couniry develops and indusiry grows,
assured availability and proximity of mineral
resources will play an important role in giving
a competitive edge to Indian industry. In view of
the multiplier effect of minerals processed into
metals on downstream industrialisation value
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addition will be actively encouraged. However,
such value addition will go hand in hand with
the growth of the mineral sector as a stand
alone industrial activity. While, appropriate
linkages between exploitation of minerals and
their end use including the development of
industry based on the minerals will be
supported wherever feasible, a downward curve
in an industrial sector using a particular
mineral within the country will not be allowed
to effect the growth of mining activity for that
mineral. Hence employment and tertiary sector
spin offs from both value addition as well as
from mining will be promoted so as to
maximise the contribution of the mineral sector
to the country's gross domestic product.

Mining infrastructure requires a special thrust
as the economic efficiency of evacuation of
minerals from pit mouth to user point or port
or rail head is closely linked to the end use
value of the mineral and of the viability of the
industry using the mineral. Innovative structures
will be devised for developing and financing
the infrastructure needs of the mining sector.
While assistance through viability gap funding
will be extended where required the principle
of user charges and Private Public Participation
will be the basis on which mining infrastructure
will be built.

India is a federal structure with a single
economic space. Nevertheless, the legitimate
fiscal interests of states which are mineral rich
need to be protected. The revenues from
minerals will be rationalised to ensure that the
mineral bearing states get a fair share of the
value of the minerals extracted from their
grounds. New sources of revenue will be
developed for the states and state agencies
involved in mineral sector developmenti and
regulation will be encouraged to modemise in
the areas of prospecting as well as regulation.

To promote the use of state of the art exploration
techniques, scientific mining and optimal use
of minerals through ore dressing and
beneficiation technologies a special impetus
will be given to research and development and
to the establishment of appropriate educational
and training facilities for human resource
development to meet the manpower
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requirements of the mineral industry. A
comprehensive institutional framework for R &
D and Training will be developed.

Vocational Training Centres

*138. SHRI CHANDRAKANT KHAIRE:
SHRI HARIBHAU JAWALE:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) the number of vocational training centres (VTCs)
for tribals established in the country during each of the
last three years and the current year, State-wise;

(b) the details of tribals employed after their training
from the said VTCs during the said period, State-wise;

(c) whether the Government proposes to upgrade
and make it at par with Industrial Training Institutes
(ITls);

(d) if so, the details thereof; and

(e) the mechanism in place to monitor proper
utilisation of funds by the State Govemments under the
said Scheme?

THE MINISTER OF TRIBAL AFFAIRS (SHRI KANTILAL
BHURIA): (a) The State-wise number of Vocational
Training Centres for which grant-in-aid was released
during the last three years and the current year is given
in statement.

(b) The scheme is implemented through State/UTs
and NGOs and the data of employment gained by
trainees is not maintained in the Ministry.

(c) and (d) The scheme revised w.e.f. 1.4.2009 has
a provision that the Vocational Training Centre (VTC) is
recognized/affiliated/accredited under ‘Modular Employable
Skills’ from the Regional Directorate of Apprenticeship
Training of State Governments/UT Administrations or
recognition/affiliation under “Craftsmen Training Schemes
(CTS)” from National Council of Vocational Training
(NCVT) under Directorate General of Employment and
Training, Ministry of Labour and Employment, Government
of India as applicable. The attachment of VTCs with ITls/
Polytechnics or other recognized institutions and the
finalization of the course content for a particular trade in
consultation with local ITis/Polytechnics is also provided
in the revised scheme.
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(e) The proper utilization of funds is ensured by
receipt of “Utilization Certificate” in GFR 19-A format as
well as physical progress reporis from the State
Governments/UTs and NGOs. Further, the VTCs run by
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NGOs are annually inspected by district authorities and
their proposals are scrutinized by multidisciplinary State
Level Committees every year.

Statement
Sl Name of State No. of VTCs for which grant-in-aid No. of VTCs tor which grant-in-aid
No. released to State Govis. released to NGOs.
2007-08 2008-09 2009-10 2010-11 2007-08 2008-09 2009-10 2010-11
Centres Centres Centres Centres Centres  Centres Centres Centres

1 2 3 4 5 6 7 8 9 10
1. Andhra Praddsh 0 0 o 0 0 0 0 0
2. Arunachal Pradesh 0 0 0 0 0 0 0 0
3. Assam 0 20 0 10 3 3 2 1
4. Bihar 0 0 0 0 0 0 0 0
5. Chhattisgarh 1Ry 11 0 0 1 0 0 0
6. Goa 0 0 0 0 0 0 0 0
7 Gujarat 13 13 0 13 1 1 0 0
8. Himachal Pradesh 0 0 0 0 0 0 0 0
9. Jammu and Kashmir 1 0 0 0 0 0 0 0
10. Jharkhand 0 0 0 0 0 0 0 0
b ) Kamataka 0 0 0 0 2 1 1 1
12. Kerala 0 0 0 0 0 0 0 0
13. Madhya Pradesh 10 10 0 10 2 1 0 1
14. Maharastra 0 0 0 0 1 0 0 0
15. Manipur 0 0 0 0 0 0 0 0
16. Meghalaya 0 0 0 0 1 1 1 0
17. Mizoram 5 5 0 5 0 0 0 0
18. Nagaland 0 0 0 0 2 2 2 0
19. QOdisha 0 0 0 0 0 0 0 0
20. Rajasthan 0 0 0 0 0 0 0 .0
21. Sikkim 8 8 0 0 0 0 0 0
22. Tamil Nadu 0 0 0 0 1 0 0 1
23. Tripura 0 8 0 0 0 0 0 0
24, Uttar Pradesh 0 0 0 0 0 0 0 0




143 Written Answers

MARCH 4, 2011

to Questions 144

1 2 3 4 6 7 8 9 10

25. Uttarakhand 0 0 0 0 0 0 0

26. West Bengal 0 0 0 0 0 0 0

27. Andaman and Nicobar 0 0 0 0 0 0 0
Islands

28. Daman and Diu 0 0 0 0 0 0 0
Total 48 75 38 14 9 6 4

lllegal Mining Activities

*139. SHRI P.K. BIJU: Will the Minister of MINES be
pleased to state:

(a) whether the Government has taken note of illegal
mining activities including disappearance of seized iron
ore from some of the mineral producing States;

(b) if so, the details thereof;

(c) whether the Union Government has urged the
concemed State Governments to inquire into the reported
cases of disappearance of seized iron ore;

(d) if so, the details thereof; and

(e) the corrective action taken by the Union
Govermment in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI DINSHA PATEL): (a) to (d) As per
information made available by the State Government, the
Karnataka State Forest Depariment has seized about
8,05,991.083 metric tonnes of ore without valid permits.
A Forest offence case was filed vide FIR No. 17/2008-
10 dated 15.3.2010 under section 2(7)(b)(iv) 62, 80, 24
Karnataka Forest Act and Rule 143 and 162 of Karnataka
Forest Rules. The seized material was kept at the
disposal of Port Conservator, Belikere Port for safe
custody. However, on the basis of a report on 20.6.2010
that the seized material has been exporied illegally, the
Karnataka State Forest Department investigated the
matter, which revealed that 6.00 lakh metric tonnes of
seized material has been illegally exporied. The State
Government has initiated action against the erring Port
Conservator and he has been kept under suspension.
Further the investigation by the Hon'ble Lokayukta and
State Corps of Detective is in progress and the State

Government has stated that stringent action would be
initiated against the culprits. Hon'ble High Court of
Karnataka has also prohibited export of ore seized in the
Belekeri port.

The State Government of Karnataka has reported
that it has put in place the following systems/measures
in the State:

¢ The State Government has framed the rules
under 23C of MMDR Act. The State Government
could not implement the rules as the Hon'ble
High Court of Karnataka had issued a stay
order. The State Government has now
succeeded in addressing all the issues raised
in the petitions and has convinced the Hon'ble
Court to vacate the stay orders. The rules would
be further amended keeping in view the new
challenges and circumstances to tackle illegal
mining and transportation effectively.

* The State Government has set up Task Forces,
State Coordination-cum-Empowered Committee,
formulation of State Mineral Policy etc. to control
illegal mining, and the Action Plan for the
purpose has been put in place to control illegal
mining.

* The State Government has set up a Special
Cell headed by the Director, Mines & Geology
represented by the Senior Officers of the
Departments of Transport, Forest, Home, Indian
Bureau of Mines, Customs and Poris etc., to
ensure that various measures incorporated in
the action plan to control illegal mining are
fully implemented. This Cell has already held
its first meeting and several measures have
been initiated as per the action plan.
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* The State Government has set up 13 Composite
Check Posts in strategic locations to monitor
and control illegal transport of minerals. These
check posts are manned by Departments of
Mines, Transport, Forest officials, and have
started functioning 24x7. in one of the most
sensitive areas, bordering State of Karnataka
and Andhra Pradesh, the check post has been
equipped with cameras also.

* The State Government took initiative to take up
a study of mining leases using high-resolution
satellite imagery to identify encroachments. The
Kamataka State Remote Sensing Application
Centre has submitted its first report in respect
of 47 leases situated in Bellary District. The
State Government is initiating further action
based on the findings of this report.

* The State Government has set up 3 survey
teams comprising Officers of the Forest,
Revenue and Mines fo carry out general survey
of leases/Report mentioned in Lokayukta
having exceeded the area granted. These teams
would also conduct surveys of leased areas
pending for renewal.

= The State Government has decided to bring in
a system of issuing mineral despatch permits
- one permit per one vehicle - at the ‘mine
head' itself.

* The State Government has also taken steps to
streamline the system of establishment of stock
yards and has cancelled a number of stock
yards established in violation of the guidelines.
Necessary rules for establishment of stock
yards would also be incorporated in the rules,
issued under section 23C of MMDR Act.

(e) The Central Government is responsible for
ensuring the proper regulation and development of
mineral resources in the country and the Parliament has
enacted the Mines and Minerals (Development and
Regulation) Act, 1957. While section 23C of the said Act
provides for State Government to formulate Rules to
control illegal mining, the Central Government has been
advising and coordinating activities and initiatives to help
all States, including Karnataka, to curb illegal mining,
inter-alia as follows:

*» The State Governmenis have been advised to
set up State Coordination-cum-Empowered

Committee (SCEC) to coordinate efforis to
control illegal mining by including
representatives of Railways, Customs and Port
authorities. Separately the State Governments
have also been advised to prepare and adopt
an Action Plan with specific measures to detect
and control illegal mining including, use of
remote sensing, control on traffic, gather market
intelligence, registration of end-users and
setting up of special cells etc.

Eighteen States have framed Rules under
Section 23C of the Mines and Minerals
(Development and Regulation) Act, 1957, and
twenty one States have set up Task Force at
State and/or District level to check illegal mining
as per the instruction of Central Government.

Up-to September, 2010, this State Governments
detected 43317 cases of illegal mining of minor
and major minerals as compared to 41578
cases detected in the full year 2009.

A Central Coordination-cum-Empowered
Committee has been set by Govemment, with
representation from State Governments and
Central Ministries concerned, to consider all
mining relaied issues, including specifically,
matters relating to coordination of activities to
combat illegal mining at regular intervals.

The Central Government has appointed Shri
Justice M.B. Shah Commission of Inquiry under
the Commission of Inquiry Act, 1952 to inquire
into the large scale mining of iron ore and
manganese ore without lawful authority in
several States vide Nofification S.0. 2817 dated
22nd November, 2010. The Commission has
started functioning from its Camp Office at
Ahmedabad.

The Central Government amended Rule 45 of
the Mineral Conservation and Development
Rules, 1988, making it mandatory for all
miners, traders, stockists, exporters and end-
users to register with the Indian Bureau of
Mines and report on movement of minerals to
Indian Bureau of Mines and State Government
as one of the measures to combat illegal
mining vide notification G.S.R. 75(E) dated
9.2.2011.
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Restructured Accelerated Power
Development and Reforms Programme

*140. SHRI ANANTH KUMAR:
SHRI JAYWANT GANGARAM AWALE:

Will the Minister of POWER be pleased to state:

(a) the progress made so far in the effective
implementation of the Restructured Accelerated Power
Development and Reforms Programme (R-APDRP) in
the country along with the benefits of technology
enhancement and the total estimated energy savings
achieved as a result thereof, State-wise;

(b) the details of funds allocated, sanctioned and
released to various States and power distribution
companies under R-APDRP during each of the last three
years and the current year;

(c) whether there has been a shorifall in release of
funds to various States as compared to the sanctioned
amounts;

(d) if so, the State-wise details thereof along with
the reasons therefor; and

(e) the corrective measures taken by the Government
in this regard?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) The Restructured-Accelerated Power
Development and Reforms Programme (R-APDRP) was
launched by the Ministry of Power in July 2008 as a
Central Sector Scheme for improving the urban power
distribution sector in the country. The focus of R-APDRP
Scheme is on actual demonsirable performance by
utilities in terms of sustained Aggregate Technical &
Commercial (AT&C) loss reduction. The projects under
the scheme are taken up in two parts: Pari-A & Part-B.
Part-A of the scheme is dedicated to the establishment
of an IT enabled system for achieving reliable & verifiable
baseline data that shall enable evaluation of exact &
verifiable AT&C losses in towns where the scheme is
being implemented. Pari-B of the scheme is for actual
up-gradation and sirengthening of the sub-transmission
and distribution system. The focus of Part-B is on real
AT&C loss reduction which is to be maintained on a
sustainable basis. The AT&C loss reduction shall be
measured from a year after the implementation of Pari-
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A of the scheme and verified by independent agency
appointed by MOP. The AT&C loss reduction shall be
measured for a period of five years.

The present status of the R-APDRP scheme is given
below:

* Under Part-A (IT) of the scheme, a loan of Rs.
5177 Crores has been sanctioned for funding
of all eligible 1401 schemes in 29 siates/UTs
and an amount of Rs. 1475 Crores has already
been disbursed.

* Under Part-B of R-APDRP, schemes worth Rs.
14854 Crores have been sanctioned for 775
out of 1100 eligible towns and an amount of
Rs. 1781 Crores has already been disbursed.

* Under Pari-A (SCADA), a loan amount of Rs.
472 Crores has been sanctioned for funding of
SCADA schemes in 18 of 60 eligible towns
and an amount of Rs. 100 Crores has already
been disbursed.

= Third Party Independent Evaluating Agencies-
Energy Accounting appointed for all states are
in process of verification of initial baseline AT&C
losses.

Since, the R-APDRP is still under implementation,
the benefits of technology enhancement and the total
estimated energy savings achieved as a result thereof
will be known only after the completion of the projects.
It is expected that on successful completion of the
scheme, the AT&C losses will be reduced to 15% in the

project areas.

(b) The details of project sanctioned and fund
released under the Part-A & B of R-APDRP programme
are enclosed at Statements-l and Il respectively.

(c) to (e) Till date, there has been no shortfall in
release of funds for the sanctioned schemes. The
demands of uiilities are being catered to as per R-
APDRP guidelines.

In R-APDRP, initially 30% of scheme cost as first
tranche for Part-A projects and upto 15% of scheme cost
for Part-B projecis is provided to the states after sanction
of the projects.
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Stale Utiity S S Sanc- Sav Sancion  Sancion  Sancion  Sandien  Dsbuse  Dsuse  Dsuse  Disbused
fioned fion fion tion 0809 810 1011 Amount 0809 0910 1011 Amount
Schemes Toars Towrs Tows Cum
PartAIT 200808 208 2010
10 1
1 2 3 4 5 ] 7 8 9 10 1 12 13 4
Haryana UHBWNL 2000 2000 000 716 000 000 716 2147 107 000 25
DHBVNL 1600 1600 000 7088 1959 000 9047 024 690 000 2714
Tail 3600 300 000 14604 1959 000 16563 41N 797 000 4968
H HPSEB 1400 1400 000 8106 1534 9640 000 43 4680 8%
JK JKPOD 200 3000 000 13449 1750 15199 000 03B 000 03B
Punjab PSEB 4700 4700 0.00 27285 000 2028 000 8185« 0.00 8185
Chendigarh Z1] 100 000 1.00 000 000 BH BH 000 000 0.00 000
Rajasthen AANL 200 200 000 5203 000 000 5203 1487 07 000 1562
JAWNL 27100 2700 000 18353 000 0.00 16353 4650 232 023 4906
JANL 3100 3100 000 10038 000 0.00 10038 2868 143 000 aun
TOTAL 8700 8700 000 31594 000 000 31554 9006 450 023 umn
P MWL 4300 500 3800 250 283% 000 2086 000 6926 000 6926
PoonalWNL 200 200 0.00 10897 000 10897 0.00 3269 0.00 26
PaschmVViL 5600 5600 000 280 0.00 2801 0.00 6090 0.00 6090
VWAL 4000 4000 000 BH 000 B 000 737 000 23
Toal 168800 500 16300 250 663.00 000 66650 000 19022 000 19022
UPCL 3100 1200 1900 8% "z 000 1582 244 3631 000 317
Total Utilities 1400 41400 14000 21300 100 4308 125029 6618 179850 1420 38452 483 5235
MP MPPKWCL(E) 2700 2600 000 100 8650 000 080 8730 000 214 000 214
MPVKWELIC) 3200 200 000 20 000 000 204 000 3140 000 3140
MPPKWCLW) 2400 2400 000 495 000 000 4955 000 1487 000 1487
Tl 8300 8200 000 100 2808 000 080 22889 000 6840 000 6840
Gujarat PGVCL 3600 300 000 EY.il 0.00 LYl 000 258 000 258
DGVCL 100 1.0 000 83 000 2338 000 701 000 m
MGVCL 1700 1700 000 493 4638 000 BB 1354 1459 000 813
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UGWCL 200 200 000 297 000 297 0.00 989 000 98
Tokl 8400 1700 6700 4437 1779 000 253 1354 407 000 6761
Chhatisgarh CSEB 2000 2000 000 1245 000 1245 000 X4 000 374
Meharastia MSEDCL 130,00 10700 2300 16218 16224 000 30442 4634 509 000 9733
BEST 000 000 000 000 000 000 000 000 000 000
G GOAED 400 400 000 10489 o84 000 1073 000 347 000 3147
Daman & Du  BD 000 000 000 000 000 000 000 000 000 000
Total (Wesf) 1200 100 21000 11000 10 54253 46852 080 101185 5988 24167 000 0454
AP APCPDCL 3000 3100 000 -100 17508 000 0.00 175,08 5003 249 000 525
APEPDCL 200 2800 000 100 6066 000 07 6145 1738 08 000 1820
APNPDCL 200 200 000 450 000 000 450 1275 058 000 133
APSPDCL 200 200 000 10783 000 000 10783 04 151 000 25
Total 11300 11300 000 ;@ 000 073 38881 1100 540 000 11640
Kamatka BESOOM 2500 2500 000 20057 07 000 613% 000 7817 024 841
(CESOOM 1200 1200 000 2173 000 000 73 000 82 00 82
(GESOOM 2100 16.00 600 KK 706 000 a3 000 121 000 12
HESOOM 200 200 000 vl 000 000 26 000 1578 0.00 1578
MESOCM 1o 1100 000 1207 000 000 1207 0.00 a2 000 362
Totl 9800 20 600 38331 84 0.00 .15 000 17N 024 A
Kerala 4300 4300 000 21440 000 21440 000 8431 000 6431
Tamil Nadu NS 11000 27100 8300 7004 34696 000 4700 1993 10617 000 1510
Pudcheny 3] 400 400 000 753 000 2753 000 000 000 000
Total (South) 1200 36300 23200 13600 000 By 59673 0@ 143889 1309 219 024 42315
Bhar BSEB 70 1000 6100 81.18 11340 000 19458 000 5837 000 83
Jakherd S8 3000 500 2500 8 151.78 000 16060 000 3000 000 000
West Bengel WBSEDQL 6200 6200 000 15998 43 16437 000 479 000 479
ASN Idands M 000 000 000 000 000 000 000 000 000 000
Total (East) 400 163.00 1600 14800 000 9000 42516 43 5195 000 13837 000 13637
Assam APDCL 000 000 000 000 000 000 000
000 000 000 000 000 000 000
000 000 000 000 000 000 0.00
Total 6700 6600 1.0 000 17318 060 17378 51% 000 51%
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1 2 3 4 5 6 7 8 9 10 1 2 4
Anrachdl 2] 1000 000 1000 000 000 J7e8 3768 000 000 000
Nagaland 2] 900 0.00 900 000 000 A58 458 000 0.00 000
Manipur 2] 1300 1300 000 356 000 315 000 000 000
Megrelaya MeSEB 900 900 0.00 397 000 897 000 1019 1019
Mizoram M 900 800 100 000 2% 086 Hi2 000 1054 1054
Skkm 2] 200 200 000 230 000 530 789 0.00 789
Trpua 3] 1600 1600 000 uy 082 H19 1031 000 1031
Totl (NE) 800 13600 11400 2100 000 33363 7454 40817 7014 073 9087
000 000 000
Toid 5000 140100 59700 78100 2300 194693 308333 14670  5176% B0 1148 580 14549
Source: PFC
Sanction - Disbursement Status (Pari-A-SCADA) State-wise & Ulility-wise
(Rs. Crore)
State Utility Sanctioned  Sanction Sanction Sanction ~ Sanction Sanction Disburse Total
Schemes  Towns 2009-10 Towns 2010-11 Amount 2010-11 Disbursed
Part-A 2009-10 2010-11 cum. Amount
SCADA
Rajasthan AVVNL 1 19.55 19.55 5.87 5.87
JaVVNL 2 223 1 52.32 74.62 22.38 22.38
JoVVNL 2 23.96 1 32.77 56.73 17.019 17.019
Total 5 65.81 2 85.09 150.9 45.269 45.269
Gujarat PGVCL 3 0 3 63.67 63.67 0
DGVCL 1 0 1 14.84 14.84 0
MGVCL 1 0 1 26.18 26.18 0
UGVCL 1 0 1 33.82 33.82 0
Total 6 0 6 138.51 138.51 0 0
Tamil Nadu TNEB 7 0 7 182.17 182.17 54.65 54.65
Total 50 18 65.81 15 405.77 471.58 99.919 99.919

Source: PFC
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Sanction-Disbursement status (Pari-B) State-wise and Ulility-wise
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(Rs. Crore)
State Utility Sanctioned Sanction Sanction Sanction Sanction  Sanction Disburse Disburse Total
Schemes Towns Towns 20 09-10 2010-11 Amount 2009-10  2010-11 Disbursed
Part-B  2009-10 2010-11 Cum. Amount
1 2 3 4 5 6 7 8 9 10 11
Haryana UHBVNL 0 0 0 0 0
DHBVNL 0 0 0 0 0
Total 0 0 0 0 0 0 0
HP HPSEB 14 14 0 322.18 322.18 96.654 96.654
J&K J&K PDD 0 0 0 0 0 0
Punjab PSEB 15 15 511.8 0 511.83 68.55 0 68.55
Chandigarh ED 0 0 0 0 0 0
Rajasthan AVVNL 29 10 19 1355 255.63 391.09 18.14 2.18 20.32
JaVVNL 22 6 16 41.48 423.74 465.22 5.55 63.56 69.11
JoVVNL 31 31 0 684.16 684.16 102.6255 102.6255
Total 82 16 66 176.9 1363.53 1540.47 23.69 168.3655 192.0555
upP MVVNL 42 42 0 470.93 470.93 0 0
Poorva VVNL 26 26 0 350.85 350.85 0 0
Paschim VVNL 51 51 0 474 11 474 11 0 0
DVVNL 36 36 0 535.81 535.81 0 0
Total 155 0 155 0 1831.7 1831.7 0 0 0
Uttarakhand UPCL 0 0 0 0 0 0
Total Utilities (N) 14 266 31 235 688.8 3517.41 4206.18 92.42 265.0195 357.2595
MP MPPKVVCL(E) 26 26 0 653.01 653.01 97.968 97.968
MPMKVVCL(C) 31 4 27 23.02 810.37 833.30 3.45 121.5615 125.0115
MPPKVVCL(W) 24 8 16 338 143.77 481.8 50.71 21.576 72.286
Total 81 12 69 361.1 1607.15 1968.2 54.16 241.1055 295.2655
Gujarat PGVCL 36 36 562.3 103.26 665.57 84.348 84.348
DGVCL 8 8 183.2 17.34 200.56 27.48 27.48
MGVCL 13 13 103 0 103.03 15.45 15.45
UGVCL 6 6 24.62 0 24.62 3.69 3.69
Total 63 63 873.2 120.6 993.78 0 130.968 130.968
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1 2 3 4 5 6 7 8 9 10 11
Chhattisgarh CSEB 0 0 0 0 0 0
Maharashtra MSEDCL 66 66 0 1314 1314 197.09 197.09
BEST 0 0 0 0 0 0
Goa GOA ED 0 0 0 0 0 0
Daman and Diu ED 0 0 0 0 0 0
Total (West) 12 210 75 135 1234 3041.75 427598 55.16 569.1635 623.3235
AP APCPDCL 7 7 0 823.91 823.91 123.585 123.585
APEPDCL 1 1 3.31 0 3.31 0.498 0.498
APNPDCL 22 22 160.9 0 160.94 24.14 0 24.14
APSPDCL 12 12 68.43 0 68.43 10.27 0 10.27
Total 42 35 7 2327 823.91 1056.59 34.41 124.083 158.493
Karnataka BESCOM 24 24 290.3 0 290.28 43.542 43.542
CESCOM 12 12 103.1 76.42 179.56 26.93 26.93
GESCOM 21 21 200.8 0 200.79 30.1185 30.1185
HESCOM 31 31 205.5 72.88 278.36 0 0
MESCOM 0 0 0 0 0
Total 88 88 799.7 149.3 948.99 0 100.5805 100.5905
Kerala KSEB 40 40 0 503.43 503.43 54.165 54.165
Tamil Nadu TNEB 82 10 72 103.9 3143.87 3247.78 15.59 471.4315 487.0215
Puducherry PD 0 0 0 0 0
Total (South) 12 252 133 119 1136  4620.51 5756.79 50 750.27 800.27
West Bengal WBSEDCL 45 45 0 547.02 547.02 0 0
Total (East) 4 45 0 45 0 547.02 547.02 0 0 0
Sikkim PD 2 2 0 68.46 68.46 0 0
Total (NE) 8 2 0 2 0 68.46 68.46 0 0 0
Total 50 775 239 536 3059 11795.2 1485443 196.4 1584.453 1780.853
Source: PFC
MNCs in India (b) whether the MNCs having operations in India

i L made certain demands to the Government;
1381. SHRI K.J.S.P. REDDY: Will the Minister of

FINANCE be pleased to state: (c) the details of their demands made; and

(a) the aims and objectives of Multinational (d) the revenue generated and the amount sent to
Companies (MNCs) in India; foreign countries by each MNC in Eleventh Five Year
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Plan and the tax paid in India at the same time during
each of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) This
Ministry has no information about the demands made by
Multinational Companies (MNCs) having operations in
India.

(d) Separate data pertaining to direct and indirect
taxes paid by MNCs in India and amount sent by them
to foreign countries is not maintained centrally.

Tax Evasion of Tiles Manufacturers

1382. SHRI AVTAR SINGH BHADANA: Will the
Minister of FINANCE be pleased to state:

(a) whether ceramic tiles manufacturing companies
in the various commissionerates of Mumbai city were
found to have evaded income tax, service tax and wealth
tax;

(b) if so, the details of such companies during each
of the last three years;

(c) whether any department or agency under the
control of the Ministry of Finance has probed any case
of investment of such companies on land worth about
Rs.500 crores in Alibagh in Maharashira; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) The
information relating to evasion of direct taxes by ceramic
tiles manufacturing companies of Mumbai and details of
their investments is not maintained centrally in Central
Board of Direct Taxes (CBDT). Collection of the requisite
details would require examination of individual case
records, involving considerable time and effort, which
may not be commensurate with the objective sought to
be achieved. However, necessary actions in accordance
with the provisions of the Direct Tax Laws are taken by
the officers having jurisdiction over such cases, to bring
to tax the undisclosed income detected in each case.

With regard to evasion of service tax by ceramic tiles
manufacturing companies in various commissionerates
of Mumbai, the information is being collected and will be
laid on the Table of the House.
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Withdrawal of Stimulus Package

1383. SHRIMATI J. SHANTHA: Will the Minister of
FINANCE be pleased to state:

(a) whether Government is considering withdrawal
of the stimulus package that was given to tide over the
impact of global recession;

(b) if so, the details thereof and reasons therefor;

(c) whether the Government had held any
consultation with experts in this regard; and

(d) the present position of the Government on the
issue?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d)
Government announced three stimulus packages and
various measures were taken under/Foreign Trade Policy
FTP, 2009-14 and thereafter as an immediate relief to
the domestic industries including the export sectors in
the wake of impaci of global economic slowdown.
Keeping in view the financial and overall economic
constraints/implications, and based on well calliberated
analysis, some of the concessions have been reduced
or withdrawn by the Government.

Measures, undertaken in this directions include:

(i) Withdrawal or reduction of incentives under
Vishesh Krishi and Gram Udyog Yojana for
some of the products on 23rd August, 2010.

(ii) Extension of most popular exporter friendly Duty
Entitlement Pass Book (DEPB) scheme for only
six months upto 30.6.11.

(iif) Moderating the sectoral spread of interest rate
subvention benefit to limited need based
sectors. Now the facility has been allowed to
limited sectors till 31.3.2011 viz. Handlooms,
Handicrafts, Carpets, SMEs, Leather (only one
Tariff line ie., for Leather gloves instead of
earlier entire leather group of 182 tariff lines),
Jute yamn, Engineering goods (allowed only to
54 ftariff lines against a total tariff lines of 3600);
and Textiles (allowed only on exporis of Terry
towel; Unbleached other polyester fabrics;
Cotton shirts hand crocheted; Suits of cotton;
Suits of wool/fine animal hair; Blouses etc. of
other fibers; Others under cotion yarn, fabrics
& made-ups).
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(iv) Limiting the benefits under Income Tax Act to
Export Oriented Units & Software Technology
Parks of India till 31.3.2011. No further extension
has been allowed.

(v) Partial roll back of the central excise duty
concessions in the Budget, 2010-11.

(vij To make available adequate liquidity with the
banks during the global economic slowdown
in 2008-09, RBI reduced the Cash Reserve
Ratio (CRR), Statutory Liquidity Ratio (SLR),
Repo and Reverse Repo rates. Now RBI has
rolled back the rates over a period of time.

Service Tax

1384. SHRI MAHENDRASINH P. CHAUHAN: Will the
Minister of FINANCE be pleased to state:

(a) whether various Divisions of Commissioners of
Service Tax have issued letter to service-tax payers
demanding to submit total gross amount received and
total service-tax paid etc., for the last four years, and as
on date, in the couniry pariicularly in Kolkata city;

(b) if so, the details thereof, particularly those who
are working in Hotels and computer irade business;

(c) whether a number of cases of Hawala and
Angadia illegal cash transactions have been found at
Bara Bazar in Kolkata till 31 December 2010 in Kolkata;

(d) if so, the details of such transactions and name
of the persons found to have been involved in such
transactions till 31 December 2010; and

(e) the steps taken or proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) The
information is being collected and will be laid on the
Table of the House.

[Translation]

Loans for Establishment of Cold Storage

1385. SHRI RAMKISHUN:
SHRI KAUSHALENDRA KUMAR:

Will the Minister of FINANCE be pleased to state:
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(a) whether the Government proposes to include the
loans given for the establishment of cold storages in the
priority sector lendings in order to attract more
investments in the said sector;

(b) if so, the details thereof and if not, the reasons
therefor; and

(c) the other steps taken/being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c)
Reserve Bank of India (RBI) has reported that under the
priority sector lending guidelines, it has fixed a target of
18 per cent of Adjusted Net Bank Credit (ANBC) or credit
equivalent amount of Off-Balance Sheet Exposure,
whichever is higher for domestic scheduled commercial
banks for lending to the Agriculture and allied activities.

Loans for construction and running of storage
facilities (warehouse, market yards, godowns, and silos),
including cold storage units designed to store agriculture
produce/products, irrespective of their location have been
included as part of the RBIl's priority sector lending
guidelines for lending to Agriculture and Allied activities.

[English]
Drugs Manufacturing Companies

1386. SHRI KAMLESH PASWAN:
SHRI PRALHAD JOSHI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has set up any
mechanism to regulate and monitor the manufacturing
and marketing of drugs by registered companies;

(b) if so, the details thereof;

(c) whether manufacturing and marketing of drugs
by unregistered companies have been reported in the
country;

(d) if so, the details thereof, State/UT-wise; and

(e) the action taken by the Government against those
found guilty alongwith the measures taken to check such
companies?
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THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) Yes. The Drugs
and Cosmetics Act, 1940 and Rules made thereunder
lays down mechanism to regulate and monitor the
manufacturing and marketing of drugs by registered
Companies.

(c) The manufacturing of drugs is a licensed activity.
However, drug control authorities do receive complaints
about sale of spurious and not-of-standard drugs which
are enquired into a appropriate action is taken as per
law.

(d) and (e) Does not arise.
NABARD’s Financial Assistance

1387. SHRIMATI SHRUTI CHOUDHRY: Will the
Minister of FINANCE be pleased to state:

(a) whether the NABARD has provided financial
assistance to projects for providing water and sewerage
facilities to the States;

(b) if so, the details thereof alongwith the coverage
of such projects, State-wise including Haryana;

(c) the details of funds allocated to such projects;
and

(d) the time by which such projects are likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d)
National Bank for Agriculture and Rural Development
(NABARD) has reported that it has provided financial
assistance to the States for projects for providing rural
drinking water supply. The details of rural drinking water
projects financed under the Rural Infrastructure
Development Fund (RIDF), State-wise including Haryana
are furmished given in Statement. The State Governments
allocate funds to various Sectors/Deparimenis based on
their own priorities within the overall amount allocated to
them by NABARD under RIDF. Normally a period of
three to four years is given for completion of projecis
financed under RIDF.
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State-wise details of Rural Drinking Water Supply

(As on 31.01.2011)

Projects sanctioned under RIDF (Cummulative)

(Rs. in crore)

Sl.No. State No. Sanction
1 2 3 4

1. Andhra Pradesh 2325 1127.72
2. Arunachal Pradesh 6 46.86
3. Assam 0 0.00
4. Bihar 74 243.76
5. Goa 12 29.89
6. Gujarat 44 1707.02
7 Haryana 747 583.41
8. Himachal Pradesh 435 413.19
9. Jammu and Kashmir 197 181.41
1.0 Karnataka 21 26.55
11. Kerala 70 527.36
12. Madhya Pradesh 0 0.00
13. Maharashtra 240 304.34
14. Manipur 1450 9.24
15. Meghalaya 56 39.54
16. Mizoram 52 49.52
17. Nagaland 0 0.00
18. Odisha 1 24.00
19. Punjab 2434 711.60
20. Rajasthan 21 2627.68
21. Tamil Nadu 2076 356.78
22. Tripura 0 0.00
23. Uttar Pradesh 0 0.00
24. West Bengal 138 81.75
25. Sikkim 50 81.27
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1 2 3 4
26. Jharkhand 21 58.00
27. Chhattisgarh 0 0.00
28. Uttarakhand 31 6.92
29. UT of Puducherry 22 70.91
All India Total 10523 9308.73

Additional Customs Duty on
Imported goods

1388. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government is collecting additional
customs duty on imported goods;

(b) if so, the details thereof;

(c) the amount collected so far during the last three
years form each country on each item; and

(d) the details of revenue collected during the same
period as additional revenue, item-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) Yes,
Madam. Additional Duties of Customs are leviable under
sub-sections (1) and (5] of the Customs and Tariff Act,
1975 equivalent to duty of Excise as leviable on such
domestically manufactured goods and to counter balance
sales tax, value added tax, local tax, respectively.

(c) and (d) During 2007-08, 2008-09 and 2009-10,
the revenue collected from these Additional duties was
Rs. 58702 crore, Rs. 59401 crore and Rs. 46517 crore
respectively. The details of major item-wise revenue
collected during the same period are given below. Data
regarding country-wise collection of additional duties is
not being maintained.

(Rs. crore)
Description of goods 200708 200809 200910
Petroleum 5199 4109 2399

Ferrous & Non-Ferrous metal 9324 9446 6736

Machinery 21508 21873 16843

Other goods 22677 24004 20556

Open Access System

1389. SHRI G.M. SIDDESHWARA: Will the Minister
of POWER be pleased to state:
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(a) whether the Government has finalised the
decision to open access system which will enable power
producers to sale electricity to the power consumers;

(b) if so, the details thereof and if not, the reasons
therefor; and

(c) the time by which the decision in this regard is
likely to be implemented and the exient to which it is
likely to help producers and consumers?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) to (c) Open Access
is defined in Section 2(47) of the Electricity Act, 2003 as,
“Non-discriminatory provision for the use of transmission
lines or distribution system or associated faciliies with
such lines or system by any licensee or consumer or a
person engaged in generation in accordance with the
regulations specified by the Appropriate Commission”.
Open access in transmission has been introduced to
promote competition amongst the generating companies
who can sell to different licensees and consumers
across the country. Open access to distribution networks
by the respective State Commissions enables bulk
consumers to buy direcily from competing generators.
The competition in the market is expected to result in
increasing availability of power at competitive rates.

Open Access in inter-state transmission is effective.
Central Electricity Regulatory Commission (CERC) has
notified regulations on open access in Inter-State
transmission. A statement indicating the volume of
transactions in inter-State transmission is given in
Statement-|

At State level, implementation of Intra-State Open
Access resis with the State Electricity Regulatory
Commissions. As per information available with Forum
of Regulators (FOR), detailed status of implementation
of intra-State open access is given in Statement-Il.

Statement |

A statement indicating the volume of transactions in
inter-State transmission

Volume of Electricity Transacted by Trading Licensees

Period Volume
(MUs)"

1 2

2005-06 14188.81

2006-07 15022.74

2007-08 20964.77

2008-09 21916.92
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Volume of Electricity Transacted through Power

i 2 Exchanges (Day Ahead Market)
2009-10 26819.15 Period Volume (MUs)
2010-11 20162.99 EX P,
Crar-tlav-10) 2008-09 2623.22 149.36
*The volume during 2009-10 and 2010-11 Includes the volume 2009-10 6170.93 915.30
transacted through Term Ahead Market (TAM) of Power 2010-11 7056.07 982 53

Exchanges. This is for the reason that the procedure for
transactions through trading licensees and TAM is similar.

(Apr-Nov 10)

Statement-il

Detailed status of implementation of intra-State open access

Status of open access regulations, phasing & charges (11.02.2011)

Si.No. SERC Notification Determination Open Access Determination Determination
of OA of allowed to of of
Regulations Surcharge consumers Wheeling Transmission
with Charges Charges
connected
load of
1 MW
and above

1 2 3 4 5 6 7

1. APERC Yes Yes Yes Yes Yes
2. AERC Yes Yes Yes Yes Yes
3. BERC Yes Yes Yes Yes Yes

4. CSERC Yes Yes Yes Yes Yes
5. DERC Yes Yes Yes Yes Yes
6. GERC Yes Yes Yes Yes Yes
7 HERC Yes Yes Yes Yes Yes
8. HPERC Yes Yes Yes Yes Yes
9. J&KSERC Yes Yes Yes No No

10. JSERC Yes Yes Yes Yes Yes

B i A KERC Yes Yes Yes Yes Yes
12. KSERC Yes Yes Yes No Yes
13. MPERC Yes Yes Yes NA Yes
14. MERC Yes Yes Yes Yes Yes

15. MsERC Yes No Yes No Yes
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1 2 3 4 5 6 7
16. OERC Yes Yes Yes Yes Yes
17. PSERC Yes Yes Yes Yes Yes
18. RERC Yes Yes Yes Yes Yes
19. TNERC Yes Yes Yes Yes Yes
20. TERC No No No No No
21. UPERC Yes Yes Yes Yes Yes
22. UERC Yes Yes Yes Yes Yes
23. WBERC Yes Yes Yes Yes Yes
24, JERC-M&M Yes No Yes No No
25. JERC-Uts Yes No Yes No No
Total 24 21 25 18 21

*SERC: State Electricity Regulatory Commission
#0OA: Open Access

Note: More details are available in the website of Forum of Regulators (FOR).

[Translation]
Census for Handloom and Powerloom Sectors

1390. SHRI BADRI RAM JAKHAR: Will the Minister
of TEXTILES be pleased to state:

(a) whether any census/survey for thehandloom and
powerloom secior has been conducted recently;

(b) if so, the details and the salient features thereof;

(c) whether the census/survey report in this regard
has since been submitted to the Government;

(d) if so, the details thereof; and

(e) if not, the time by which the census/survey in this
regard is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) As far as
Handloom Sector is concermned, work relating to Census
has been completed. No census, however, has been
carried out for the Powerloom sector.

(b) As per Handloom Census of India (2009-10),
there are 43.31 lakh handloom weavers including allied
workers in the country working on 23.77 lakh handlooms.

(c) The report on Handloom Census of India (2009-
10) has been released on 23.12.2010.

(d) The salient findings of the Census are as follows:

Sl Description As per
No. 2009-10
Census
1. Nos. of Handlooms 23.77 lakh
2. Number of Weavers & allied 43.32 lakh
workers
3. Scheduled Caste 10.13%
4. Scheduled Tribe 18.12%
5. Other Backward Class 45.18%
6. Women weavers 77.90%
7. Man days worked per weaver 234 days
per annum
8. Share of full time weavers to 64%
total weavers
9. Share of the idle looms 4%

(e) Does not arise.
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[English]
Farm Income Insurance Scheme

1391. DR. RATTAN SINGH AJNALA: Will the Minister
of FINANCE be pleased to state:

(a) whether the Government has launched Farm
Income Insurance Scheme (FIIS) to provide income
protection to the farmers;

(b) if so, the details thereof, State-wise and if not,
the reasons therefor; and

(c) the other steps taken/being taken by the
Government to protect the income of farmers?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
Government had implemented a Pilot Project on the
Farm Income Insurance Scheme (FIIS) during Rabi (2003-
04) season (in Assam, Bihar, Chhattisgarh, Gujarat,
Jharkhand, Karnataka, Madhya Pradesh, Maharashira,
Tamil Nadu, Uttar Pradesh, Uttarakhand) and Kharif
(2004) season (in Gujarat, Jharkhand, Maharashtra, West
Bengal) in selected Districts/states for wheat and paddy
(Rabi) crops. The details of State-wise coverage of FIIS
during Rabi (2003-04) and Kharif (2004) are enclosed
as Statement. However, this Scheme was discontinued
with effect from Rabi 2004-05 season for the following
reasons:

(i) Majority of States were not keen to implement
the scheme as yield and price has offsetting
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(i) The premium rates were substantially high
despite the premium subsidy given by the
Government.

(iii) Some of the States were of the view that the
guaranteed income was not attractive since the
market prices of the superior varieties grown
never go below MSP.

(iv) Since price and yield are negatively co-related,
the probability of claim arises only when price
and yield both go below the guaranteed level.

(v) Non-availability of past as also current data at
implementation level was also a hindrance for
smooth implementation of the scheme.

(c) The Government introduced National Agricultural
Insurance Scheme (NAIS) from Rabi (1999-2000) season
to protect the farmers against losses suffered by them
due to crop failure on account of all non-preventable
natural calamities so as to restore the credit worthiness
of loanee farmers. The scheme is available to non-
loanee farmers as well. The scheme, at present covers
73 different crops during the year which includes food
crops cereals, millets and pulses) and oilseeds eic.
Another scheme, namely, Pilot Weather Based Crop
Insurance Scheme (WBCIS) aims to mitigate the
hardship of the insured farmers against the likelihood of
financial loss on account of anticipated crop loss resulting
from incidence of adverse conditions of weather
parameters like rainfall, temperature, frost, humidity etc.
is also under implementation. While NAIS specifically
indemnifies the cultivator against shortfall in crop yield,
WBCIS is built upon the fact that weather conditions
affect crop production even when a cultivator has taken

behavior. all the care to ensure good harvest.
Statement
Farm Income Insurance Scheme (FIIS)
Season: RABI 2003-04

Amount (In Lakhs)
Sl State Farmers Area Sum Premium Claims Farmers
No. Covered (In Hec.) Insured Benefitted
1 2 3 4 5 6 Z 8
1. Assam 1740 1256.83 110.52 3.92 7.05 1740
2. Bihar 187 200 24.28 177 0.13 11
3. Chhattisgarh 3930 5382.7 256.22 27.97 65.49 2146
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1 2 3 4 5 6 T 8
4. Gujarat 484 611 72.63 2.25 0 0
B Jharkhand 1154 829.34 75.84 5.72 10.49 570
6. Karnataka 59 40.53 8.93 0.79 0 0
7. Madhya Pradesh 71450 90878.89 9461.97 558.72 0 0
8. Maharashtra 981 462.41 33.56 2.92 1.25 124
9. Tamil Nadu 199 214.26 50.79 2.49 0 0
10.  Uttar Pradesh 98193 90297 13747.93 793.94 58.83 6709
11.  Uttarakhand 1829 854 71.89 5.76 0.41 23
Total 180206 191026.96 23914.56 1406.25 143.65 11323
Season: Kharif 2004
Amount (In Lakhs)
Sl. State Farmers Area Sum Premium Claims Farmers
No. Covered (In Hec.) Insured Benefitted
il Gujarat 16918 22442 1235.7 305.35 0 0
2. Jharkhand 71254 51878.75 3794.97 182.37 1223.93 57481
3. Maharashira 95865 114424.98 9647.61 841.22 1469.46 35906
4. West Bengal 50789 22049.29 3404 .48 109.51 37.58 3315
Total 234826 210795.02 18082.76 1438.45 2730.97 96702

[Translation]
Fiscal Deficit-GSDP Ratio of States

1392. SHRI TARACHAND BHAGORA: Will the
Minister of FINANCE be pleased to state:

(a) the details of loan waiver to States provisionally
allowed for the years 2008-09 and 2009-10 alongwith
the State’s ratio of fiscal deficit to gross state domestic
product pertaining to the same period, Siate-wise
including Rajasthan; and

(b) the State-wise details of debt actually waived
during the same period alongwith reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) As

recommended by the Twelfth Finance Commission (TFC),
during its award period 2005-10, under the Debt
Consolidation and Relief Facility (DCRF), in order to
reduce the time lag in providing debt relief, based on the
revenue deficit indicated in the revised estimates of the
preceding year, provisional debt waiver is allowed so
that the relief in respect of a year is available in the
immediately succeeding year and necessary adjustment
is carried out subsequently once the finance accounts
become available. A statement showing details of debt
waiver allowed provisionally to States during 2008-09
and 2009-10, along with fiscal deficit (FD) to gross state
domestic product (GSDP) ratios based on available

finance accounts and State Budgets and status of debt
actually waived is given in the enclosed Statement.
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Statement
Provisional Debt Waiver and FD to GSDP ratios of States for the year 2008-09
2008-09 Reasons for eligibility
States Debt FD/GSDP
provisionally ratio as per
waived Finance Account
(Rs. in crore) [surplus (-)/
deficit(+)
(in percent)
1 2 3 4
1. Assam 105.41 -1.62 Debt waiver allowed on actuals, as FD/GSDP ratio
is less than 3.5%
2. Bihar 384.93 2.47
3. Madhya Pradesh 363.06 3.26
4. Maharashtra 339.97 2.29
5. Manipur 37.54 2.91
6. Mizoram 12.92 2.69
7. Qdisha 381.90 0.61
8. Tamil Nadu 263.27 2.86
9. Andhra Pradesh 703.08 3.88 Not eligible for debt waiver on actual, as FD/GSDP
ratio is above 3.5%, the prescribed bench mark.
10. Rajasthan 308.70 4.46
11. Uttar Pradesh 1063.91 5.59
12. Arunachal Pradesh 20.21 Reassessment yet to be done.
13. Chhattisgarh 93.26
14. Guijarat 471.87
15. Haryana 96.67
16. Jharkhand 104.96
1% Karnataka 358.31
18. Meghalaya 14.90
19. Nagaland 15.87
20. Uttarakhand 13.08
21. Tripura Nil 2.39 Debt waiver of Rs.22.25 crore allowed based on
Finance Accounts as FD/GSDP ratio is less than
3.5%
22. Goa Nil 4.44 Not eligible for debt waiver as FD/GSDP ratio is

above 3.5%, the prescribed bench mark.
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1 2 3 4
23. Himachal Pradesh Nil 6.54
24. Jammu and Kashmir Nil 7.78
25. Kerala Nil 3.85
26. Punjab Nil 4.50

Provisional Debt Waiver and FD/GSDP ratios for the year 2009-10

2009-10
States Debt Budgeted Reasons for eligibility
provisionally FD/GSDP
Waived ratio [surplus (-)/
(Rs. in crore) deficit(+)
(in percent)
1 Andhra Pradesh 703.08 3.70 Provisional debt waiver given as the estimated FD/
GSDP ratio was less than 4%, prescribed for 2009-
2. Bihar 384.93 2.80 10. The final eligibility for debt waiver can be
assessed upon receipt of finance accounts.
3. Chhattisgarh 93.26 2.90
4. Gujarat 471.87 3.40
5. Jharkhand 104.96 2.30
6. Karnataka 358.32 2.90
7. Madhya Pradesh 363.06 3.30
8. Maharashtra 339.97 3.20
9. Tamil Nadu 263.28 3.52
10. QOdisha Nil 1.69 Debt waiver of Rs. 381.90 crore, allowed based on

Finance Accounts as FD/GSDP ratio is less than
4.0%.

Loans to SHGs

1393. SHRI MAHESHWAR HAZARI: Will the Minister
of FINANCE be pleased to state:

(a) the number of Self Help Groups (SHGs) and
women SHGs which have been sanctioned loans by
Banks during the last three years and the current financial
year in the country, State-wise including Bihar; and

(b) the steps taken/being taken by the Govermment
to encourage SHGs to avail the credit benefits?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
SHG-Bank Linkage Programme was launched by

NABARD in 1992, by synthesizing the formal financial
system and informal sector. At present, a large number
of Self Help Promoting Institutions (SHPIs), the banking
agencies and Microfinance Institutions (MFls) are
pursuing this programme for upliftment of the poor. The
programme is also the main contributor towards the
financial inclusion process in the country. As on 31 March
2010, there were more than 69.53 lakh saving-linked
SHGs and more than 48.51 lakh credit-linked SHGs and
thus about 9.7 crore poor households have been covered
under the programme.

The data in respect of SHGs and Women SHGs
which have been sanctioned loans by bank during the
last three years is placed in Statement-l.



179 Written Answers MARCH 4, 2011

The State-wise data in respect of SHGs which have
been disbursed loan by banks during the last three
years is given at in Statement-Il.

The following are some of the initiatives that have
been taken to encourage bank lending to SHGs, including
women SHGs.

(i) To give an impetus to microfinance the Reserve
Bank of India (RBl) has categorized
microfinance under priority sector lending and
lending to SHGs has been brought under
advances to weaker sections in priority sector
lending. Once SHGs attain maturity in handling
their own resources, Banks grade them and
extend credit to the qualified Groups in multiples
of their savings.

(i) RBI has permitted banks to use the services
of Non Governmental Organizations (NGOs)/
SHGs, Micro Finance Institutions (MFIs) and
other Civil Society Organisations as

Statement |

(iii)

(iv)

v)

(vi)

to Questions 180

intermediaries in providing financial and banking
services through Business Facilitator (BF) and
Business Correspondent (BC) models.

RBI has advised banks to provide adequate
incentives to their branches for financing SHGs.

NABARD extends refinance to Banks for on
lending to SHGs at a rate of 8.25% p.a. to
commercial banks [7.75% p.a. for financing in
NER including Sikkim] and at 7.75% p.a. to
RRBs and Cooperatives (subject to periodic
revision).

NABARD has introduced training and capacity
building of SHGs/grading of SHGs, etc.

A Microfinance Development and Equity Fund
has been set up in NABARD with a corpus of
Rs. 200 crore. This corpus has been enhanced
by another Rs. 200 crore in the Financial Year
2010-11

State-wise SHGs credit linked

(Number)
Sl.No. State During During During
2007-08 2008-09 2009-2010

1 2 3 4 5

iz Haryana 2,582 4,573 4,023
2. Himachal Pradesh 4,297 4,957 3,797
3 Punjab 2,113 2,227 1,790
4. Jammu and Kashmir 470 307 675
5. Rajasthan 21,891 29,687 26,674
6. New Delhi 2,327 937 416
7 Assam 1,459 26,448 39,058
8. Meghalaya 20,318 1,003 1,895
9. Nagaland 578 94 603
10. Tripura 2,143 4,766 5,424
11 Arunachal Pradesh 775 391 919
12 Mizoram 543 919 417




181 Written Answers PHALGUNA 13, 1932 (Saka) fo Questions 182
1 2 3 4 &
13. Manipur 668 903 538
14. Sikkim 2,635 982 24,309
15: Bihar 18,116 18,502 12,065
16. Jharkhand 11,284 9,729 117,226
17. QOdisha 103,544 93,433 123,520
18. West Bengal 52,558 114,543 326
19. Andaman and Nicobar Islands 39,435 582 13,609
20. Chhattisgarh 18,384 22,912 16,042
21. Madhya Pradesh 12,884 26,345 5,559
22. Uttarakhand 23,094 31,563 5,559
23. Uttar Pradesh 18386 20,240 42 636
24. Goa 10,452 11,1567 1,784
25. Gujarat 41,557 44 705 37,059
26. Maharashtra 38,432 69,311 110,287
27; Andhra Pradesh 406,386 636,816 564;089
28. Kamnataka 112,240 134,225 104,151
29. Kerala 76,584 60,376 62,058
30. Tamil Nadu 181,637 236,953 259,161
31. Puducherry 6,259
Statement Il
(Amount Rs. in lakh)
Particulars Year Total SHGs Exclusive Women % Age of Women
SHGs SHGS to Total
SHGs
No. Amt. No. Amt. No Amt.
Saving linked SHGs 31.03.2008 5009794 3785.39 3986093 3108.65 79.57 82.12
31.03.2009 6121147 5545.62 4863921 4434.03 79.46 79.96
31.03.2010 6953250 6198.71 5310436 4498.66 76.37 72 57
Loans disbursed 2007-08 1227770 8849.26 1040996 7474.26 84.79 84.46
2008-09 1609586 12253.51 1374491 10632.59 85.39 86.77
2009-10 1586822 14453.30 1294476 12429.37 81.58 86.0
Loans Outstanding 31,03.2008 3625941 16999.91 2917259 13335.61 80.46 78.45
31.03.2009 4230391 24542.56 3277355 19514.82 77.47 79.51
31.038.2010 4851356 28038.28 3897797 23030.36 80.3 82
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(Amount Rs. in lakh)

Particulars Year Total SHGs Exclusive Women % Age of Women
SHGs SHGS to Total
SHGs

No. No. Amt No AMT.
Saving linked SHGs 31.03.2008 95869 4562.89 56148 2270 98 58.57 49.77
31.03.2009 130005 6788.41 84120 4039.01 64.71 59.50
31.03.2010 140824 8539.57 88322 5546.08 62.72 64.95
Loans disbursed 2007-08 18116 13833.64 10494 8248.00 57.93 59.62
2008-09 18502 17934.57 11935 12465.65 64.51 69.51
2009-10 24309 22576.85 16207 16349 73 66.67 72.42
Loans Outstanding 31.03.2008 73750 38555.03 41558 17886.41 56.35 46.39
31.03.2009 83444 45483.00 47820 28843.95 57.31 63.42
31.03.2010 82215 55777.30 48208 25597.10 58.64 45.89

[English] FEMA Violation

Upliftment of Tribal Population

1394. SHRI S. PAKKIRAPPA: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether the Govermment is aware of the fact that
the tribal population in the country is still reeling under
various kind of superstitions; and

(b) if so, the steps taken by the Government for the
upliftment of the tribal population?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI MAHADEO SINGH KHANDELA):
(a) and (b) It is a fact that several superstitions are
prevailing among the tribal communities of the country.
The Ministry of Tribal Affairs is implementing several
Central Sector/Centrally Sponsored Schemes/
programmes for the socio-economic development of tribal
people in the country. Some schemes of the Ministry for
promoting education amongst the Scheduled Tribes,
namely, Girls/Boys Hostels for ST students, Ashram
Schools in TSP Areas, Post Matric Scholarship for ST
students, Upgradation of Merit for ST students,
Educational Complex, etc., aim at creating awareness
and raising education level amongst the tribal people
would help reduce belief in superstitions.

1395. SHRIMATI JAYAPRADA:
SHRI YASHVIR SINGH:
SHRI NEERAJ SHEKHAR:

Will the Minister of FINANCE be pleased to state:

(a) whether a statutory autonomous body of the
Govemment of India had made payment of Rs.146 crore
to United Kingdom based firm without permission of
Reserve Bank of India (RBI) and thereby has violated the
Foreign Exchange Management Act, 1999 (FEMA);

(b) if so, the details thereof;

(c) whether Enforcement Directorate has enquired
into the matter;

(d) if so, the details thereof;
(e) if not, the reasons therefor; and

(f) the details of action taken by his Ministry against
the real culprits?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (f)
Investigations in the matter have been initiated by the
Directorate of Enforcement under the provisions of
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Foreign Exchange Management Act, 1999 (FEMA), which
are currently in progress.

[Translation]
Power Generation

1396. SHRI BHOOPENDRA SINGH: Will the Minister
of POWER be pleased to state:

(a) whether the State Government of Madhya Pradesh
has sought additional financial assistance from the Union
Government through the 13th Finance Commission for
increasing power generation in the State;

(b) if so, the details thereof;

(c) whether the Government proposes to sanction
the funds required for the said purpose; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) No, Madam.

(b) to (d) Do not arise.
CGHS Facilities to Journalists

1397. SHRI GHANSHYAM ANURAGI: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government proposes to provide
facilities of Central Government Health Scheme (CGHS)
to journalists;

(b) if so, the details thereof; and

(c) the amount of funds likely to be spent annually
on this purpose?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) Yes. The
accredited journalists of PIB, Delhi are already availing
CGHS facilities.

(c) The expenditure on treatment facilities provided
to journalists under CGHS is met from the Consolidated
Fund of India and no separate account is maintained.

Banking Licences

1398. SHRI RAMESH BAIS: Will the Minister of
FINANCE be pleased to state:
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(a) whether the Government/RBl has completed the
process of framing guidelines/eligibility criteria for issuing
fresh banking licences to new companies and industrial
houses;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) the details of the new companies and industrial
houses which have been issued banking licence in the
recent past;

(d) whether the Government/RBl has held
discussions with the public Sector Banks in this regard;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (e) The
final guidelines on licencing of new banks in private
sector have not yet been issued by Reserve Bank of
India (RBI). RBI has informed that the draft guidelines
are under preparation which would be placed in RBI
website shorily for public comments. Thereafter the final
guidelines will be issued and applications from the
interested parties will be invited for issuing banking
licences.

MoU Signed by Ministry of Railway for Health Care
Infrastructure

1399. SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI P. VISWANATHAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased io state:

(a) whether the Ministry has signed a Memorandum
of Understanding (MoU) with the Ministry of Railways to
develop health care infrastructure including big and
medium level hospitals and diagnostic centres along
the railway network in the country;

(b) if so, the details thereof alongwith locations
identified for the purpose, Statewise;

(c) whether the Ministry of Railways has handed
over the land to the Ministry of Health and Family Welfare
for constructing health care big and medium level
hospitals; and

(d) if so, the details thereof and the time by which
such hospitals are likely to be operational?
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THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) to (d) Ministry of Health
and Family Welfare (MoHFW) and Ministry of Railways
(MoR) have signed an MoU for setting up infrastructural
health care facilities, like diagnostic laboratories/OPD,
hospitals, super speciality hospitals, eic., on Railway

MARCH 4, 2011
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living in those areas, passengers and railwaymen.

The list of locations identified by the Ministry of
Railway for the above purpose is attached as Statement.

It is proposed to set up on a pilot basis diagnostic

laboratories with OPD facilities at a few identified
locations.

land near Railway Stations and terminals at identified
locations all over India, for the benefit of common people

Statement

Area : 200 Sg.M

Sl Name of Division District State Estimated Preliminary
No. Railway requirement Comment
Station of Area” regarding
Feasibility
(if any)
1 2 3 4 5 6 7
1. Secunderabad SCR Secunderabad Andhra Pradesh 200 sgm
2. Anantapur SCR Anantapur Andhra Pradesh 200 sgm
3. Bhimavaram Town SCR West Godavari Andhra Pradesh 200 sgm
4. Chirala SCR Prakasam Andhra Pradesh 200 sgm
5. Cuddapah SCR Cuddapah Andhra Pradesh 200 sgm
6. Gudur SCR Kurnool Andhra Pradesh 200 sgm
7 Guntakal SCR Anantpur Andhra Pradesh 200 sgm
8. Kakinada Town SCR Kakinada Andhra Pradesh 200 sgm
9. Kazipet SCR Warangal Andhra Pradesh 200 sgm
10. Khammam SCR Khammam Andhra Pradesh 200 sgm
11 Manchiryal SCR Adilabad Andhra Pradesh 200 sgm
12. Nellore SCR Nellore Andhra Pradesh 200 sgm
13. Nizamabad SCR Nizamabad Andhra Pradesh 200 sgm
14. Ongole SCR Prakasam Andhra Pradesh 200 sgm
15. Rajahmundry SCR East Godavari Andhra Pradesh 200 sgm
16. Renigunta SCR Chitoor Andhra Pradesh 200 sgm
17 Tadepalligundem SCR West Godavari Andhra Pradesh 200 sgm
18. Tenali SCR Guntur Andhra Pradesh 200 sgm
19. Warngal SCR Warngal Andhra Pradesh 200 sgm
20. Adoni SCR Kurnool Andhra Pradesh 200 sgm
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21. Bapatla SCR Guntur Andhra Pradesh 200 sgm
22. Chitoor SCR Chitoor Andhra Pradesh 200 sgm
23. Kavali SCR Nellore Andhra Pradesh 200 sgm
24, Mahubabad SCR Warangal Andhra Pradesh 200 sgm
25. Machilipatnam SCR Krishna Andhra Pradesh 200 sgm
26. Mahabubnagar SCR Mahabubnagar Andhra Pradesh 200 sgm
27. Nandyal SCR Kurnool Andhra Pradesh 200 sgm
28. Palakollu SCR West Godavari Andhra Pradesh 200 sgm
29. Sirpur Kagaznagar SCR Kagaznagar Andhra Pradesh 200 sgm
30. Tanuku SCR West Godavari Andhra Pradesh 200 sgm
31. Tandur SCR Ranga Reddy Andhra Pradesh 200 sgm
32. Tuni SCR East Godavari Andhra Pradesh 200 sgm
33. Bhimawaram JN SCR West Godavari Andhra Pradesh 200 sgm
34. Dharmavram SCR Vizianagaram Andhra Pradesh 200 sgm
35. Dhone SCR Kurnool Andhra Pradesh 200 sgm
36. Dornakal SCR Warangal Andhra Pradesh 200 sgm
37. Gooty SCR Anantpur Andhra Pradesh 200 sgm
38. Nadikudi SCR Guntur Andhra Pradesh 200 sgm
39. Nidadavolu SCR West Godavari Andhra Pradesh 200 sgm
40. Pakala SCR Chitoor Andhra Pradesh 200 sgm
41. Purna SCR Prabhni Andhra Pradesh 200 sgm
42. Vikarabad SCR Ranga Reddy Andhra Pradesh 200 sgm
43. Annavaram SCR East Godavari Andhra Pradesh 200 sgm
44, Basar SCR Adilabad Andhra Pradesh 200 sgm
45. Bhadrachalam Road SCR West Godavari Andhra Pradesh 200 sgm
46. Mantralayam Road SCR Kurnool Andhra Pradesh 200 sgm
47. Nalgonda SCR Nalgonda Andhra Pradesh 200 sgm
48. Srikalasthi SCR Chitoor Andhra Pradesh 200 sgm
49. Visakhapatnam ECOR Visakhapatnam Andhra Pradesh 200 sgm
50. Vizianagaram ECOR Vizianagaram Andhra Pradesh 200 sgm
51. Hindupur SWR Anantpur Andhra Pradesh 200 sgm
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52. Kokarajhar JN NF Kokarajhar Assam 200 sgm
53. Bongaigaon NF Bongaigaon Assam 200 sgm
54. New Bongaigaon NF Bongaigaon Assam 200 sgm
55. Rangia JN NF Kamrup Assam 200 sgm
56. Tezpur NF Tezpur Assam 200 sgm
57 Rangapara Horth NF Rangapara Assam 200 sgm
58. Silchar NF Cachhar Assam 200 sgm
59. Diphu NF Karbi Anglong Assam 200 sgm
60. Lumding NF Nagaon Assam 200 sgm
61. Dibrugarh Town NF Dibrugarh Assam 200 sgm
62. Bhagalpur ER Bhagalpur Bihar 200 sgm
63. Jamalpur ER Munger Bihar 200 sgm
64. Sultanganj ER Bhagalpur Bihar 200 sgm
65. Katihar NF Katihar Bihar 200 sgm
66. Araria Court NF Ararai Bihar 200 sgm
67. Barsoi JN NF Katihar Bihar 200 sgm
68. Chhapra JN NER Saran Bihar 200 sgm
69. Siwan JN NER Siwan Bihar 200 sgm
70. Mairwa NER Siwan Bihar 200 sgm
71. Samastipur ECR Samastipur Bihar 200 sgm
72. Saharsa ECR Saharsa Bihar 200 sgm
73. Banmakhi JN ECR Purnia Bihar 200 sgm
74. Bettiah ECR West Champaran Bihar 200 sgm
75. Raxaul ECR East Champaran Bihar 200 sgm
76. Narkatiaganj ECR West Champaran Bihar 200 sgm
7= Sagauli JN ECR Eest Champaran Bihar 200 sgm
78. Madhubani ECR Madhubani Bihar 200 sgm
79. Sitamarhi ECR Sitamarhi Bihar 200 sgm
80. Hasanpur Road ECR Samastipur Bihar 200 sgm
81. Bagaha ECR West Champaran Bihar 200 sgm
82. Chakia ECR Eest Champaran Bihar 200 sgm
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83. Muzaffarpur ECR Muzaffarpur Bihar 200 sgm
84. Hajipur ECR Hajipur Bihar 200 sgm
85. Barauni ECR Begusarai Bihar 200 sgm
86. Khagaria ECR Khagaria Bihar 200 sgm
87. Begusarai ECR Begusarai Bihar 200 sgm
88. Mansi ECR Khagaria Bihar 200 sgm
89. Navgachia ECR Bhagalpur Bihar 200 sgm
90. Patna ECR Patna Bihar 200 sgm
91. Rajendranagar ECR Patna Bihar 200 sgm

Terminus

92. Danapur ECR Danapur Bihar 200 sgm
93. Buxer ECR Buxer Bihar 200 sgm
94. Mokamah ECR Patna Bihar 200 sgm
95. Ara ECR Ara Bihar 200 sgm
96. Bakhtiyarpur ECR Patna Bihar 200 sgm
97. Kiul ECR Lakhisarai Bihar 200 sgm
98. Patna City ECR Patna Bihar 200 sgm
99. Rajgir ECR Nalanda Bihar 200 sgm
100. Bihar Sharif ECR Patna Bihar 200 sgm
101. Dildar Nagar ECR Gahazipur Bihar 200 sgm
102. Lakhisarai ECR Lakhisarai Bihar 200 sgm
103. Jhajha ECR Jhajha Bihar 200 sgm
104. Barh ECR Munger Bihar 200 sgm
105. Hazrat Nizamuddin NR Delhi 200 sgm
106. New Delhi NR Delhi 200 sgm
107. Delhi Cantt NR Delhi 200 sgm
108. Delhi Sarai Rohilla NR Delhi 200 sgm
109. Delhi Shahdara NR Delhi 200 sgm
110. Shakur Basti NR Delhi 200 sgm
111. Nangloi NR Delhi 200 sgm
112. Panipat NR Panipat Haryana 200 sgm
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113. Sonipat NR Sonipat Haryana 200 sgm
114. Karnal NR Karnal Haryana 200 sgm
115. Rohtak NR Rohtak Haryana 200 sgm
116. Faridabad NR Faridabad Haryana 200 sgm
117. Ballabhgarh NR Ballabhgarh Haryana 200 sgm
118. Kalka NR Panchkula Haryana 200 sgm
119. Kurukshetra NR Kurukshetra Haryana 200 sgm
120. Palwal NR Palwal Haryana 200 sgm
121. Gurgaon NR Gurgaon Haryana 200 sgm
122. Bahadurgarh NR Bahadurgarh Haryana 200 sgm
123. Jind NR Jind Haryana 200 sgm
124. Una NR Una Himachal Pradesh 200 sgm
125. Jammu Tawi NR Jammu Jammu and Kashmir 200 sgm
126. Udhampur NR Udhampur Jammu and Kashmir 200 sgm
127. Kathua NR Kathua Jammu and Kashmir 200 sgm
128. Madhupur ER Deogarh Jharkhand 200 sgm
129. Sahebganj ER Sahebganj Jharkhand 200 sgm
130. Tatanagar SER Jamshedpur Jharkhand 200 sgm
131. Ranchi SER Ranchi Jharkhand 200 sgm
132. Hatia SER Ranchi Jharkhand 200 sgm
133. Chakradharpur SER West Singhbhum Jharkhand 200 sgm
134. Kishanganj NF Kishanganj Jharkhand 200 sgm
135. Dhanbad ECR Dhanbad Jharkhand 200 sgm
136. Koderma ECR Koderma Jharkhand 200 sgm
137. Daltonganj ECR Daltongan;j Jharkhand 200 sgm
138. Gomoh ECR Dhanbad Jharkhand 200 sgm
139. Parasnath ECR Giridih Jharkhand 200 sgm
140. Barkakana ECR Hazaribagh Jharkhand 200 sgm
141. Garhwa Road ECR Garhwa Jharkhand 200 sgm
142. Gulbarga CR Gulbarga Karnataka 200 sgm
143. Raichur SCR Raichur Karnataka 200 sgm
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144. Yadgir SCR Yadgir Karnataka 200 sgm
145. Bidar SCR Bidar Karnataka 200 sgm
146. Banglore City SWR Banglore Karnataka 200 sgm
147. Yashwantpur SWR Banglore Karnataka 200 sgm
148. Sri Satya Sai SWR Anantpur Karnataka 200 sgm
Prashanti Nilayam

149. Bangarpet SWR Kolar Kamataka 200 sgm
150. Mandya SWR Mandya Karnataka 200 sgm
151. Tumkur SWR Tumkur Karnataka 200 sgm
152. Birur SWR Chikmanglur Karnataka 200 sgm
153. Harihar SWR Davangere Karnataka 200 sgm
154. Bhadravati SWR Shimoga Karnataka 200 sgm
155. Bellary SWR Bellary Karnataka 200 sgm
156. Hospet SWR Bellary Karnataka 200 sgm
157. Gadag SWR Gadag Karnataka 200 sgm
158. Gahataprabha SWR Belguom Karnataka 200 sgm
159. Londa SWR Belguom Karnataka 200 sgm
160. Shoranur JN SR Palaghat Kerala 200 sgm
161. Kasargode SR Kasargode Kerala 200 sgm
162. Trichur SR Trichur Kerala 200 sgm
163. Kollam JN SR Kollam Kerala 200 sgm
164. Gwalior NCR Gwalior Madhya Pradesh 200 sgm
165. Morena NCR Morena Madhya Pradesh 200 sgm
166. Khajuraho NCR Chattarpur Madhya Pradesh 200 sgm
167. Khandawa CR Khandawa Madhya Pradesh 200 sgm
168. Burhanpur CR Burhanpur Madhya Pradesh 200 sgm
169. Betul CR Betul Madhya Pradesh 200 sgm
170. Ghoradongari CR Betul Madhya Pradesh 200 sgm
171. Singrauli ECR Sidhi Madhya Pradesh 200 sgm
172. Jabalpur WCR Jabalpur Madhya Pradesh 200 sgm
173. Rewa WCR Rewa Madhya Pradesh 200 sgm
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174. Damoh WCR Damoh Madhya Pradesh 200 sgm
175. Satna WCR Satna Madhya Pradesh 200 sgm
176. Katni WCR Katni Madhya Pradesh 200 sgm
177. Sagour WCR Sagour Madhya Pradesh 200 sgm
178. Maihar WCR Maihar Madhya Pradesh 200 sgm
179. Pipariya WCR Pipariya Madhya Pradesh 200 sgm
180. Narsingpur WCR Narsingpur Madhya Pradesh 200 sgm
181. ltarsi WCR ltarsi Madhya Pradesh 200 sgm
182. Vidisha WCR Vidisha Madhya Pradesh 200 sgm
183. Bina WCR Bina Madhya Pradesh 200 sgm
184. Hoshangabad WCR Hoshangabad Madhya Pradesh 200 sgm
185. Ganj Basoda WCR Vidisah Madhya Pradesh 200 sgm
186. Guna CR Guna Madhya Pradesh 200 sgm
187. Mumbai CST CR Mumbai Maharashira 200 sgm
188. Mumbai LTT CR Mumbai Maharashtra 200 sgm
189. Kalyan CR Thane Maharashtra 200 sgm
190. Thane CR Thane Maharashtra 200 sgm
191. Lonavala CR Pune Maharashtra 200 sgm
192. Akola CR Akola Maharashtra 200 sgm
193. Bhusawal CR Jalagoan Maharashtra 200 sgm
194. Nasik Raod CR Nasik Maharashtra 200 sgm
195. Badnera CR Amravati Maharashira 200 sgm
196. Chalisgaon CR Jalagoan Maharashira 200 sgm
197. Manmad CR Nasik Maharashira 200 sgm
198. Shegaon CR Buldhana Maharashtra 200 sgm
199. Wardha CR Wardha Maharashtra 200 sgm
200. Chandrapur CR Chandrapur Maharashtra 200 sgm
201. Ballarshah CR Chandrapur Maharashira 200 sgm
202. Kolhapur CR Kolhapur Maharashtra 200 sgm
203. Miraj CR Sangli Maharashtira 200 sgm
204. Solapur CR Solapur Maharashtra 200 sgm
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205. Ahmadnagar CR Ahmadnagar Maharashtra 200 sgm
206. Daund CR Pune Maharashira 200 sgm
207. Kopargaon CR Ahmadnagar Maharashtra 200 sgm
208. Matheran CR Alibag Maharashira 200 sgm
209. Malkpur CR Buldhana Maharashtra 200 sgm
210. Deolali CR Nasik Maharashtra 200 sgm
211. Pachora CR Jalgaon Maharashira 200 sgm
212. Sewagram CR Wardha Maharashtra 200 sgm
213. Sangli CR Sangli Maharashtra 200 sgm
214. Kurduwadi CR Solapur Maharashtra 200 sgm
215. Shirdi CR Ahmadnagar Maharashtra 200 sgm
216. Aurangabad SCR Aurangabad Maharashtra 200 sgm
217. Jalna SCR Jalna Maharashtra 200 sgm
218. Nanded SCR Nanded Maharashtra 200 sgm
219. Mudkhed SCR Nanded Maharashtra 200 sgm
220. Nagarsol SCR Nasik Maharashtra 200 sgm
221. Parli Vaijnath SCR Beed Maharashtra 200 sgm
222. Dimapur NF Dimapur Nagaland 200 sgm
223. Rourkela SER Sundergarh Qdisha 200 sgm
224. Jharsuguda SER Jharsuguda QOdisha 200 sgm
225. Balasore SER Balasore Odisha 200 sgm
226. Bokaro Steel City SER Bokaro Odisha 200 sgm
227. Rajgangpur SER Sundergarh Odisha 200 sgm
228. Bhubaneswar ECOR Khurda Odisha 200 sgm
229. Balugaon ECOR Naygarh Odisha 200 sgm
230. Bhadrak ECOR Bhadrak Odisha 200 sgm
231. Brahmpur ECOR Braahmpur Odisha 200 sgm
232. Jaipur Keonjhar ECOR Keonjhar QOdisha 200 sgm
233. Khurda Road ECOR Khurda QOdisha 200 sgm
234. Bahugaon ECOR Odisha 200 sgm
235. Sambalpur JN ECOR Bolangir Qdisha 200 sgm
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236. Kantabaniji ECOR Bolangir QOdisha 200 sgm
237. Kesinga ECOR Kalahandi Odisha 200 sgm
238. Titlagarh ECOR Bolangir Odisha 200 sgm
239. Koraput JN ECOR Koraput Odisha 200 sgm
240. Rayagada ECOR Rayagada Odisha 200 sgm
241. Patilaya NR Patilaya Punjab 200 sgm
242. Bhatinda NR Bhatinda Punjab 200 sgm
243. Amritsar NR Amritsar Punjab 200 sgm
244, Jalandhar City NR Jalandhar Punjab 200 sgm
245. Ludhiana NR Ludhiana Punjab 200 sgm
246. Firozpur NR Firozpur Punjab 200 sgm
247. Beas NR Beas Punjab 200 sgm
248. Chakki Bank NR Chakki Punjab 200 sgm
249. Jalandhar Cantt NR Jalandhar Punjab 200 sgm
250. Pathankot NR Pathankot Punjab 200 sgm
251. Phagwara NR Phagwara Punjab 200 sgm
252. Faridkot NR Faridkot Punjab 200 sgm
253. Jodhopur NWR Jodhpur Rajasthan 200 sgm
254. Falna NWR Pali Rajasthan 200 sgm
255. Rani NWR Rajasthan 200 sgm
256. Jaisalmer NWR Jaisalmer Rajasthan 200 sgm
257. Hanumangar NWR Hanumangar Rajasthan 200 sgm
258. Lalgarh NWR Bikaner Rajasthan 200 sgm
259. Merta Road NWR Nagaur Rajasthan 200 sgm
260. Pali Marwar NWR Pali Rajasthan 200 sgm
261. Nagaur NWR Nagaur Rajasthan 200 sgm
262. Kota WCR Kota Rajasthan 200 sgm
263. Sawai Madhopur WCR Sawai Madhopur Rajasthan 200 sgm
264. Bharatpur WCR Bharatpur Rajasthan 200 sgm
265. Gangapur City WCR Sawai Madhopur Rajasthan 200 sgm
266. Katpadi JN SR Vellore Tamil Nadu 200 sgm
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267. Chengalpattu SR Kancheepuram Tamil Nadu 200 sgm
268. Erode JN SR Erode Tamil Nadu 200 sgm
269. Karur JN SR Karur Tamil Nadu 200 sgm
270. Kumbakonam SR Rhanjavore Tamil Nadu 200 sgm
271. Villipuram JN SR Villipuram Tamil Nadu 200 sgm
272. Tirunvelveli JN SR Tirunvelveli Tamil Nadu 200 sgm
273. Virudunagar JN SR Virudunagar Tamil Nadu 200 sgm
274. Rameswaram SR Rameshwaram Tamil Nadu 200 sgm
275. Nagercoil JN SR Nagercoil Tamil Nadu 200 sgm
276. Hospur Town SWR Krishnagiri Tamil Nadu 200 sgm
277. Jhansi NCR Jhansi Uttar Pradesh 200 sgm
278. Banda NCR Banda Uttar Pradesh 200 sgm
279. Lalitpur NCR Lalitpur Uttar Pradesh 200 sgm
280. Aligarh JN NCR Aligarh Uttar Pradesh 200 sgm
281. Fathehpur NCR Fathehpur Uttar Pradesh 200 sgm
282. Mirzapur NCR Mirzapur Uttar Pradesh 200 sgm
283. Firozabad NCR Mirzapur Uttar Pradesh 200 sgm
284. Agra Cantt NCR Agra Uttar Pradesh 200 sgm
285. Raja Ki Mandi NCR Agra Uttar Pradesh 200 sgm
286. Mathura NCR Mathura Uttar Pradesh 200 sgm
287. Mahoba NCR Mahoba Uttar Pradesh 200 sgm
288. Babina NCR Jhansi Uttar Pradesh 200 sgm
289. Orai NCR Jalaun Uttar Pradesh 200 sgm
290. Khallilabad NER Sant Kabir Nagar Uttar Pradesh 200 sgm
291. Lakhimpur NER Lakhimpur Uttar Pradesh 200 sgm
292. Azamgarh NER Azamgarh Uttar Pradesh 200 sgm
293. Balia NER Balia Uttar Pradesh 200 sgm
294. Belthra Road NER Balia Uttar Pradesh 200 sgm
295. Deoria Sadar NER Deoria Uttar Pradesh 200 sgm
296. Mau JN NER Mau Uttar Pradesh 200 sgm
297. Bhatni NER Deoria Uttar Pradesh 200 sgm
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298. Ghazipur City NER Ghazipur Uttar Pradesh 200 sgm
299. Kaptanganj JN NER Kushinagar Uttar Pradesh 200 sgm
300. Manduadib NER Varanasi Uttar Pradesh 200 sgm
301. Salempur NER Deoria Uttar Pradesh 200 sgm
302. Renukoot ECR Sonbhadra Uttar Pradesh 200 sgm
303. Ghaziabad NR Ghaziabad Uttar Pradesh 200 sgm
304. Meerut City NR Meerut Uttar Pradesh 200 sgm
305. Meerut Canit NR Meerut Uttar Pradesh 200 sgm
306. Muzaffarnagar NR Muzaffarnagar Uttar Pradesh 200 sgm
307. Faizabad NR Faizabad Uttar Pradesh 200 sgm
308. Sultanpur NR Sultanpur Uttar Pradesh 200 sgm
209. Rai Bareilli NR Rai Bareilli Uttar Pradesh 200 sgm
310. Shahaganj NR Saharanpur Uttar Pradesh 200 sgm
311. Akbarpur NR Akbarpur Uttar Pradesh 200 sgm
312. Barabanki NR Barabanki Uttar Pradesh 200 sgm
313. Bhadohi NR Bhadohi Uttar Pradesh 200 sgm
314. Janghai NR Allahabad Uttar Pradesh 200 sgm
315. Paratpgarh NR Paratpgarh Uttar Pradesh 200 sgm
316. Moradabad NR Moradabad Uttar Pradesh 200 sgm
317. Hapur NR Ghaziabad Uttar Pradesh 200 sgm
318. Hardoi NR Hardoi Uttar Pradesh 200 sgm
319. Rampur NR Rampur Uttar Pradesh 200 sgm
320. Saharanpur NR Saharanpur Uttar Pradesh 200 sgm
321. Deoband NR Deoband Uttar Pradesh 200 sgm
322. Sahibabad NR Sahibabad Uttar Pradesh 200 sgm
323. Amethi NR Amethi Uttar Pradesh 200 sgm
324. Ayodhya NR Ayodhya Uttar Pradesh 200 sgm
325. Jaunpur NR Jaunpur Uttar Pradesh 200 sgm
326. Prayag NR Allahabad Uttar Pradesh 200 sgm
327. Chandausi NR Moradabad Uttar Pradesh 200 sgm
328. Amroha NR Amroha Uttar Pradesh 200 sgm




209 Written Answers PHALGUNA 13, 1932 (Saka) fo Questions 210
1 2 3 4 5 6
329. Haridwar NR Haridwar Uttarakhand 200 sgm
330. Roorkee NR Haridwar Uttarakhand 200 sgm
331. Dehradun NR Dehradun Uttarakhand 200 sgm
332. Rishikesh NR Rishikesh Uttarakhand 200 sgm
333. Raiwala NR Hardwar Uttarakhand 200 sgm
334. Laksar NR Hardwar Uttarakhand 200 sgm
335. Asansol ER Bardhman West Bengal 200 sgm
336. Durgapur ER Bardhman West Bengal 200 sgm
337. Raniganj ER Bardhman West Bengal 200 sgm
338. Malda ER Malda West Bengal 200 sgm
339. New Farakka ER Murshidabad West Bengal 200 sgm
340. Sealdah ER Sealdah West Bengal 200 sgm
341. Kolkata Station ER Kolkata West Bengal 200 sgm
342. Naihati ER South 24 Pargana West Bengal 200 sgm
343. Howrah ER Howrah West Bengal 200 sgm
344. Bandel ER Hooghly West Bengal 200 sgm
345. Burdwan ER Burdwan West Bengal 200 sgm
346. Rampurhat ER Birbhum West Bengal 200 sgm
347. Kharagpur SER Midnapore West Bengal 200 sgm
348. Midnapore SER Midnapore West Bengal 200 sgm
349. Bankura SER Bankura West Bengal 200 sgm
350. Purulia SER Purulia West Bengal 200 sgm
351. New Jalpaiguri NF Jalpaiguri West Bengal 200 sgm
352. Siliguri JN NF Siliguri West Bengal 200 sgm
353. New Cooch Behar NF Cooch Behar West Bengal 200 sgm
354. New Alipurdwar NF Jalpaiguri West Bengal 200 sgm
355. Alipurdwar JN NF Jalpaiguri West Bengal 200 sgm
356. Cooch Behar NF Cooch Behar West Bengal 200 sgm
357. Dhupguri NF Jalpaiguri West Bengal 200 sgm
358. Binnaguri NF Jalpaiguri West Bengal 200 sgm
359. Suraimanpur NER 200 sgm
360. Sonpur ECR 200 sgm
361. Chandigarh NR 200 sgm

*200 sq mt more depending on need and availability of land.
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1: Vijaywada SCR Krishna Andhra Pradesh 5 Acre
2. Eluru SCR Godavari Andhra Pradesh 5 Acre
3. Kakinada Port SCR Kakinada Andhra Pradesh 5 Acre
4. Bhadrachalam Road SCR East Godavari Andhra Pradesh 5 Acre
5. Bhimavaram JN SCR West Godavari Andhra Pradesh 5 Acre
6. Machilipatana SCR Machilipatana Andhra Pradesh 5 Acre
7. Mahabubnagar SCR Mahabubnagar Andhra Pradesh 5 Acre
8. Palakollu SCR West Godavari Andhra Pradesh 5 Acre
9. Tanuku SCR West Godavari Andhra Pradesh 5 Acre
10. Pakala SCR Chittoor Andhra Pradesh 5 Acre
1) Gooty SCR Anantpur Andhra Pradesh 5 Acre
12. Dharmavaram SCR East Godavari Andhra Pradesh 5 Acre
13. Palasa ECOR Srikakulum Andhra Pradesh 5 Acre
14. Visakhapatnam ECOR Visakhapatnam Andhra Pradesh 5 Acre
15. New Bangaigaon NF Bangaigaon Assam 5 Acre
16. Rangapara North NF Rangapara Assam 5 Acre
17 Guwahati NF Guwabhati Assam 5 Acre
18. Sultanganj NF Bhagalpur Bihar 5 Acre
19. Katihar NF Katihar Bihar 5 Acre
20. Gaya ECR Gaya Bihar 5 Acre
21. Barauni ECR Begu Sarai Bihar 5 Acre
22. Khagaria ECR Khagaria Bihar 5 Acre
23. Mansi ECR Khagaria Bihar 5 Acre
24, Navgachia ECR Bhagalpur Bihar 5 Acre
25. Chandigarh NR Chandigarh Chandigarh 5 Acre
26. Morbi Store WCR Rajkot Gujarat 5 Acre
27. Ambala NR Ambala Haryana 5 Acre
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1 2 3 4 5 6
28. Sonipat NR Sonipat Haryana Acre
29. Kurukshetra NR Kurukshetra Haryana Acre
30. Jind NR Kurukshetra Haryana Acre
31. Udhampur NR Udhampur Jammu and Kashmir Acre
32. Bokaro Steel City SER Bokaro Jharkhand Acre
33. Ranchi SER Ranchi Jharkhand Acre
34. Hatia SER Ranchi Jharkhand Acre
35. Raichur SCR Raichur Karnataka Acre
36. Dharwad SWR Dharwad Karnataka Acre
37. Birur SWR Chikmagalur Karnataka Acre
38. Khandawa CR Khandawa Madhya Pradesh Acre
39. Betul CR Betul Madhya Pradesh Acre
40. Itarasi WCR Katni Madhya Pradesh Acre
41. Kota WCR Kota Madhya Pradesh Acre
42. Lonavala CR Pune Maharashtra Acre
43. Chandrapur CR Chandrapur Maharashira Acre
44, Ballarshah CR Chandrapur Maharashtra Acre
45. Miraj CR Sangli Maharashtra Acre
46. Solapur CR Solapur Maharashtra Acre
47. Daund CR Pune Maharashtra Acre
48. Kurduwadi CR Solapur Maharashtra Acre
49. Aurangabad SCR Aurangabad Maharashira Acre
50. Jalna SCR Jalna Maharashtra Acre
51 Nagarsol SCR Nasik Maharashtra Acre
52. Purna SCR Parbhani Maharashtra Acre
53. Jharsuguda SER Jharsuguda QOdisha Acre
54, Bhadrak ECOR Bhadrak Odisha Acre
55. Brahmpur ECOR Brahmpur Odisha Acre
56. Jaipur Keonjhar ECOR Keonjhar Odisha Acre
57: Kantabanji ECOR Balangir Qdisha Acre
58. Koraput JN ECOR Koraput Odisha Acre
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59. Rayagada ECOR Rayagada Odisha Acre
60. Chakki Bank NR Gurdaspur Punjab Acre
61. Lalgarh NWR Bikaner Rajasthan Acre
62. Gangapur City WCR Sawai Madhapur Rajasthan Acre
63. Tiruchirapalli JN SR Tiruchirapalli Tamil Nadu Acre
64. Hosur Town SWR Dharampuri Tamil Nadu Acre
65. Kanpur NCR Kanpur Uttar Pradesh Acre
66. Aligarh JN NCR Aligarh Uttar Pradesh Acre
67. Mathura NCR Mathura Uttar Pradesh Acre
68. Paliakalan NER Lakhimpur Kheri Uttar Pradesh Acre
69. Sitapur NER Sitapur Uttar Pradesh Acre
70. Azamgarh NER Azamgarh Uttar Pradesh Acre
71. Mau JN NER Mau Uttar Pradesh Acre
72. Sultanpur NR Sultanpur Uttar Pradesh Acre
73. Partapgarh NR Partapgarh Uttar Pradesh Acre
74. Hapur NR Ghaziabad Uttar Pradesh Acre
75. Paglachandi ER Nadia West Bengal Acre
76. Asansol ER Bardhman West Bengal Acre
77. Malda Town ER Malda West Bengal Acre
78. New Farakka ER Mushirdabad West Bengal Acre
79. Bankura SER Bankura West Bengal Acre
80. New Jalpaiguri NF Jalpaiguri West Bengal Acre
81. Siliguri JN NF Siliguri West Bengal Acre
82. New Cooch Behar NF Cooch Behar West Bengal Acre
83. Hubli SWR Hubli West Bengal Acre
84. Basar SCR Acre
85. Ballygunge ER Acre
86. Barasat ER Acre
87. Rampurhat ER Acre
88. Uluberia SER
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Land Area : 20 Acres
Sl Name of Division District State Estimated Preliminary
No. Railway requirement Comment
Station of Area regarding
Feasibility
(if any)
1 2 3 4 5 6 7
1: Vijayawada SCR Krishna Andhra Pradesh 20 Acre
2. Nalgonda SCR Nalgonda Andhra Pradesh 20 Acre
3. New Bangaigaon NF Bangaigaon Assam 20 Acre
4. Rangapara North NF Rangapara Assam 20 Acre
5. Guwahati NF Guwabhati Assam 20 Acre
6. Katihar NF Katihar Bihar 20 Acre
7. Chandigarh NR Chandigarh Chandigarh 20 Acre
8. Bhuj WP Bhuj Gujarat 20 Acre
9. Rajkot WR Rajkot Gujarat 20 Acre
10. Rewari NWR Rewari Haryana 20 Acre
1) Bokaro Steel City SER Bokaro Jharkhand 20 Acre
12. Krishnaraja Nagar SWR Mysore Kamataka 20 Acre
Old Station
13. Bina WCR Sagar Madhya Pradesh 20 Acre
14. Kota WCR Kota Madhya Pradesh 20 Acre
156 Bhusawal CR Jalagaon Maharashira 20 Acre
16. Chalisgaon CR Jalagaon Maharashtra 20 Acre
1% Wardha CR Wardha Maharashtra 20 Acre
18. Miraj CR Sangli Maharashtra 20 Acre
19. Purna SCR Parbhani Maharashtra 20 Acre
20. Kantabaniji ECOR Balangir Odisha 20 Acre
21. Bandikui NWR Dausa Rajasthan 20 Acre
22. Sawai Madhopur WCR Sawai Madhopur Rajasthan 20 Acre
23. Bharatpur WCR Bharatpur Rajasthan 20 Acre
24, Mughalsarai ECR Chandauli Uttar Pradesh 20 Acre
25. Howrah ER Howrah West Bengal 20 Acre
26. Asansol ER Bardhman West Bengal 20 Acre
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27. Kanchrapara ER North 24 Parganas West Bengal 20 Acre
28. Malda Town ER Malda West Bengal 20 Acre
29. New Farakka ER Murshidabad West Bengal 20 Acre
30. Bankura SER Bankura West Bengal 20 Acre
31. Kharagpur SER Midinapore West Bengal 20 Acre
32. New Jalpaiguri NF Jalpaiguri West Bengal 20 Acre
33. Siliguri JN NF Siliguri West Bengal 20 Acre
34. Rampurhat ER 20 Acre
35. Paglachandi ER 20 Acre
36. Dankuni ER 20 Acre
37. Burdwan ER 20 Acre
38. Haldia SER 20 Acre
39. Garden Reach SER 20 Acre
40. Cooch Behar NF 20 Acre
41. New Mal NF 20 Acre
[English (c) if so, the details thereof;, and

Outstanding Loans of Farmers

1400. SHRI JOSEPH TOPPO: Will the Minister of
FINANCE be pleased to state:

(a) the details of loan and average loans outstanding
against the farmers in the North Eastern States
particularly in Assam, during the last three years;

(b) whether the Government has any proposal to
waive off the loans of farmers in North Eastemn States
keeping in view that the conditions of farmers in such
States is not good and need more attention;

(d) the other steps taken/being taken by the
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) The State-
wise details including Assam of the accounis and
amounts outstanding in respect of loans and advances
to Agriculiure and Allied activities as on the last reporting
Friday of March 2008, 2009 and 2010, as reported by the
Scheduled Commercial Banks to Reserve Bank of India,
are as under:

State-wise details of loans outsianding against the farmers

(Accounts in actual and amounts in Rs.'000s)

State/Union Total Adv to Agri & Allied Total Adv to Agri & Allied Total Adv to Agri & Allied
Territories Activities as on last reporting Activities as on last reporting Activities as on last reporting
Friday of March 2008 Friday of March 2009 Friday of March 2010
No. of Balance No. of Balance No. of Balance
Accounts 0O/s Accounts o/s Accounts o/s
1 2 3 b 6 7
North Eastern region 434001 24359759 380611 27311602 404171 30857683
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1 2 3 4 5 6 7

Assam 280516 15143087 245846 18351135 262990 21074450
Meghalaya 37553 1276566 21018 1520736 23511 1666433
Mizoram 13131 2926167 6157 1063188 7800 1343794
Arunachal Pradesh 1422 284744 16880 1541233 13541 1032687
Nagaland 21997 1478144 19805 1058092 22591 1246374
Manipur 21139 1116130 19081 1579093 23290 1898026
Tripura 58243 2134921 51824 2198125 50448 2595919

(b) No such proposal is under consideration of the
Govermnment.

(c) Does not arise.

(d) The measures taken by Government of India,
Reserve Bank of India (RBl) and National Bank for
Agriculture and Rural Development (NABARD) to improve
the flow of credit to agriculiure (to all the States including
the North Eastern States) include the following:

(i) As per the guidelines on Priority Sector,
scheduled domestic commercial banks are
required to achieve 18 per cent of their Adjusted
Net Bank Credit (ANBC) or Credit Equivalent of
off Balance Sheet ltems (CE), whichever is
higher as on March 31 of the previous year
under advances to agricultural sector.

(i) In order to provide hassle-free crop loans to
farmers, NABARD issued guidelines in August
1998 in respect of Kisan Credit Card (KCC)
Scheme. It had revised the scheme in 2004.
The revised scheme covers term credit as well
as working capital for agriculture and allied
activities, and a reasonable component for
consumption needs.

(iii) In order to make credit available at a
reasonable cost to the farmers, including small
and marginal farmers, since the year 2006-07,
Government of India had introduced an Interest
Subvention Scheme to ensure that the farmer
receives short term credit at an interest rate of
7 per cent per annum, with an upper limit of
Rs.3,00,000 on the principal amount. The
scheme has been continued ever since. From

(iv)

V)

the year 2009-10, Government of India had
introduced an additional interest subvention in
respect of those prompt paying farmers who
repay their shori-term production credit within
one year of disbursement of such loans with
an upper limit of Rs.3,00,000 on the principal
amount. At present, the effective interest rate
charged to such farmers is 5% p.a. For the
year 2011-12 the Interest Subvention Scheme
proposes to provide prompt repaying farmers
short term crop credit @ 4% p.a.

The Govermnment of India, in the year 2008,
announced a Debt Waiver and Debt Relief
Scheme for farmers. The purpose of this
Scheme included enhancement of credit flow
to agriculture by declogging the institutional
channels of credit to agriculture, which got
chocked on account of indebtedness of farmers.
The Scheme covered all agricultural loans
disbursed by Scheduled Commercial Banks
(SCBs), Regional Rural Banks (RRBs),
Cooperative Banks (including Urban Coopera-
tive Banks) and Local Area Banks (LABs) up to
31st March, 2007, overdue as on 31st
December, 2007 and that remained unpaid until
29.02.2008.

A number of steps have been initiated for
simplification of procedures and processes for
agricultural loans over the years:

(a) The banks have been advised to
dispense with the requirement of “no
due” certificate for small loans up to Rs.
50,000 to small and marginal farmers,
share-croppers and the like and, instead,
obtain self-declaration from the borrower.
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(b) In order to overcome the problem faced
by the banks in lending to landless
labourers, share-croppers and oral
lessees due to the absence of
documents verifying their identity and
status, it has been advised that banks
may accept cerificates provided by local
administration/panchayati raj institutions
regarding the cultivation of crops in case
of loans to landless labourers, share-
croppers and oral lessees. Where there
are difficulties in getting cerdification from
local administration/panchayati raj
institutions regar-ding the cultivation of
crops eic., banks have been advised to
accept an affidavit submitted by landless
labourers, share croppers and oral
lessees giving occupational status (ie.,
details of land tilled/crops grown) for
loans up to Rs. 50,000/-.

(c) The limit for waiver of margin/security
require-ments for agricultural loans have
been enhanced from Rs. 50,000/- to
Rs. 1.00 lakh vide circular dated June
18, 2010. Thus, at present, all agricultural
loans up to Rs. 1.00 lakh do not require
any collateral. It has been clarified
subsequently that the provision of waiver
of margin/security requirements for
agriculiural loans up to Rs. 1 lakh applies,
inter alia, to the tenant farmers, share
croppers and oral lessees. It has further
been clarified that the implementation of
the provision of relaxed margin/security
norm for agricultural loans is mandatory
for the banks.

Promotion of Health Tourism

1401. SHRI RAVNEET SINGH: Will the Minister of
TOURISM be pleased to state:

(a) whether the Government has given approval to a
number of firms including foreign based firms to work
as facilitators and service providers to promote health
tourism;

(b) if so, the details thereof; and

(c) the funds sanctioned and utilised by these firms
during each of the last three years and the current year?

MARCH 4, 2011

to Questions 224

THE MINISTER OF STATE IN THE MINISTRY OF
TOURISM (SHRI SULTAN AHMED): (a) The Ministry of
Tourism does not approve any organizations including
foreign based firms, to work as facilitators and service
providers to promote Health Tourism.

(b) and (c) Do not arise.
[Translation]
Opening of Banks in Rural Areas

1402. SHRI JEETENDRA SINGH BUNDELA:
SHRIMATI SUSHILA SAROJ:
SHRI PRABODH PANDA:
SHRI P.L. PUNIA:

Will the Minister of FINANCE be pleased to state:

(a) the details of the branches of the Public and
Private Sector Banks opened/ proposed to be opened in
rural areas during the last three years and in the year
2011-12, State-wise including Bihar, Madhya Pradesh,
Uttar Pradesh and West Bengal and Bank-wise alongwith
the time by which such proposed branches are likely to
be operational;

(b) the criterion to be followed by banks to open
their branches in the country;

(c) whether the number of workers under Mahatma
Gandhi National Rural Employment Guarantee Scheme
of an area is included in the norms for opening of a
bank branch;

(d) if so, the details thereof, and

(e) the steps taken/being taken by the Government
to encourage banks for providing banking facilities in the
rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (e) The
details of number of Bank branches opened by Public
Sector Banks and Private Sector Banks in rural areas
during the last three years and the current financial year
upto December, 2010 are at Statement-l. The State-wise
position of number of bank branches opened is at
Statement-II.

In order to facilitate opening of bank branches in the
villages and to address the issue of the uneven spread
of bank branches, RBIl since December 2009, has
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permitted domestic scheduled commercial banks to freely
open branches in Tier 3 to Tier 6 centres with a
population of less than 50,000 under general permission,
subject to reporting. In the North Eastern States and
Sikkim, domestic scheduled commercial banks can now
open branches in rural, semi urban and urban centres
without the need to take permission from Reserve Bank
in each case, subject to reporting.

Further, in order to extend the reach of banking to
the rural hinterland, Banks have been advised to provide
appropriate banking faciliies to habitations having a

PHALGUNA 13, 1932 (Saka)

to Questions 226

population in excess of 2000 (as per 2001 census) by
March, 2012. These services will be provided using the
Business Correspondent and other models, with
appropriate technology back up. Accordingly, the State
Level Bankers Committees (SLBCs) have identified
approximately 73,000 habitations with a population of
2000 and above for providing banking services. These
73,000 habitations have been allotted to Public Sector
Banks, Private Banks, Regional Rural Banks and
Cooperative Banks for extending banking services in a
time bound manner.

Statement |

Number of Bank Branches Opened (in Rural Areas)

Sl.No. Bank group Name of Banks No. of No. of
branches branches
opened opened
1.4.2007 to 1.4.2010 to
31.3.2010 31.12.2010
1 2 3 4 5
1. Private Sector Banks AXIS BANK LIMITED 35 15
2. BANK OF RAJASTHAN LTD
3. CATHOLIC SYRIAN BANK LTD
4. CENTURION BANK OF PUNJAB LTD 2
5. CITY UNION BANK LIMITED 7
6. DEVELOPMENT CREDIT BANK LTD 2
7 FEDERAL BANK LTD 15 4
8. HDFC BANK LTD 43
9. ICICI BANK LIMITED 27 15
10. INDUSIND BANK LTD 9 4
1. ING VYSYA BANK LTD 5
12. JAMMU & KASHMIR BANK LTD 17
13. KARNATAKA BANK LTD 2
14. KARUR VYSYA BANK LTD 4
15. KOTAK MAHINDRA BANK LTD. 14 3
16. LAKSHMI VILAS BANK LTD 6
17: NAINITAL BANK LTD 8
18. RATNAKAR BANK LTD
19. SOUTH INDIAN BANK LTD 4 3
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1 2 3 4 (5]

20. TAMILNAD MERCANTILE BANK LTD 3 1
21. THE DHANALAKSHMI BANK LTD 7
22. YES BANK LTD. 16

Private Sector Banks Total 226 45
23. Public Sector Banks ALLAHABAD BANK 30 7
24. ANDHRA BANK 21 1
25. BANK OF BARODA 47 36
26. BANK OF INDIA 47 5
27. BANK OF MAHARASHTRA 11 7.
28. CANARA BANK 49 23
29. CENTRAL BANK OF INDIA 47 g
30. CORPORATION BANK 22
31. DENA BANK g
32. IDBI BANK LIMITED 19 6
33. INDIAN BANK 48 7
34. INDIAN OVERSEAS BANK 31 3
35. ORIENTAL BANK OF COMM ERCE 43 10
36. PUNJAB AND SIND BANK 8
37. PUNJAB NATIONAL BANK 117 8
38. STATE BANK OF BIKANER AND JAIPUR 12 8
39. STATE BANK OF HYDERABAD 29 11
40. STATE BANK OF INDIA 753 59
41. STATE BANK OF INDORE 6
42. STATE BANK OF MYSORE 8
43. STATE BANK OF PATIALA 22 53
44. STATE BANK OF SAURASHTRA
45. STATE BANK OF TRAVANCORE 2 c
46. SYNDICATE BANK 2' 2
47. UCO BANK 41 2
48. UNION BANK OF INDIA 6C 16
49. UNITED BANK OF INDIA 17 ?
50. VIJAYA BANK 16

Public Sector Banks Total 1533 291

Note: 1. Data is provisional
Source DSIM, RBI
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Statement |l
Privaie Secior Banks Public Sector Banks
2007-10 (Apr 1, 2007 fo 2010-11° (Aprl 1, 2010 o 2007-10 (Apr 1, 2007 fo 201011 (Aprl 1, 2010 o
March 31, 2010) December 31, 2010) March 31, 2010) December 31, 2010)
SiNo. Stale Rrad Sem Uten Mo Tod PRua Sem Uten Meto Tod Rud Semi Uben Moo Tod Rual Semi Uten Mem Tod
Uten polian Utben poltan Utben poitan Uten politan
1 2 3 4 5 6 7 8 9 10 n 2 B ¥ B B 7 B ©9 23 2A 2
1. Andaman and Nicobar 0 0 0 0 0 0 0 0 0 0 2 1 0 0 3 0 1 0 0 1
lsends
2 Andha Pradesh 15 # 16 P 2% 4 6 0 B I W A W B 93 I L 2 3 18
3 Anrachal Pradesh 0 3 0 ] 3 0 0 0 0 0 1 4 0 0 5 0 2 0 0 2
4 As=m 2 2 et} 0 4 0 3 2 0 5 3 B 5 0 1 2 6 5 0 “
5  Bhar 0 10 5 5 4 0 3 5 0 8§ %5 4 8 & B B B 6
6  Chandgarh 2 0 8 0 10 0 0 5 0 5 1 0 £ 0 4 0 0 1 0 1
7. Chhatisgarh 0 9 5 0 & 1 2 2 0 5 3 H @ 0 14 0 9 1 0 2
8  Dadm and Nagar 1 3 0 0 4 0 1 0 0 1 2 1 0 0 3 0 2 0 0 2
Havel
9 Damanand Du 0 0 ] 0 0 0 1 0 0 1 0 2 0 0 2 0 0 0 0 0
10.  Dehi 2 6 0 M 1@ 0 0 0 3 9 2 4 0 24 30 1 0 0 ¥ B
1 Gm 3 13 0 0 16 3 6 0 0 9 1 0 0 & 3 3 0 0 6
12 G 7 Gt} i} ® & 5 3 9 B 5 1B &® ® W &4 5 a2 1”2 7 #
13 Haym 4 8 i “ 1B 3 8 9 2 2 %5 % ®B 2 ¥ 2 3 3 3 B
14, Hmachd Pradesh 5 1l 3 ] 19 1 0 0 0 T N @ B 0 3 a3 11 1 0 4
15, Jammu and Kashmir 16 12 a 0 4 1 1 1 0 2 10 0 B 0 3 1 6 0 0 7
16 Jakhand 0 16 5 0 4 1 4 3 0 8§ ®» & 8B 0 26 7 B 8 0 3
17.  Kameizka 2 £ ¥ W0 25 0 B 6 7 ¥ ¥ M W 2 N 7 ® B & 4
1B Kerla 7 B 0 12 4 B 8 0 9% 9 21 10 0 30 3 40 B 0 B
19.  lakhedwesp 0 0 0 0 0 0 0 0 0 0 1 1 0 0 2 0 0 0 0 0
2. Madya Pradesh 3 3 4 A 1B 2 2 2 3 7 3 BB W 1B 44 0 7 1 9 4
21, Mehaadia 2 B8 21 48 5 2 B & 18 14 200 1 36 &4 ¥4 B V7 & 16
2 Menpu 0 0 2 0 2 0 0 1 0 1 2 1 0 0 3 0 0 0 0 0
2. Meghday 0 7 0 0 7 0 0 3 0 3 L] 2 6 0 B 0 0 1 0 1
2. Meoam 0 0 4 0 4 0 0 0 0 0 1 0 B 0 7 0 I 1 0 2
2. Negaand 0 3 0 0 3 0 1 0 0 1 4 3 0 0 7 0 3 0 0 3
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1 2 3 4 b 6 7 8 9 10 N 2 83 ¥ 6 B 17 B ©®9 2 2 2
2. Odda 8 4 D 0 BN 1 9 4 0 ¥ W B & 0 e b .3 7 0 4
2. Puduheny 0 2 1 0 3 0 0 0 0 0 6 3 M 0 2 0 2 1 0 3
2. Pupb 4 B v 13 5 7 6 3 3 9 w 2 & 444 B 4 B 7 10
2. Reasten 6 4 4 B M 2 3 4 1 2 8 1B W B8 #6 2 & B 1N B
A0 Siim 1 0 0 0 1 ¢ 2 0 0 2 9 3 0 0 ©” 1 1 0 0 2
31 Tamil Nadu B ™4 & 61 36 3 4 8 B 6o 114 2B M 13 68 ®¥W F B 4 T
2 Tipe 0 1 4 0 5 0 0 1 0 1 4 4 9 0 T 0 0 0 0 0
3. Uter Pradesh 8 5 130 T 0o B W 6 4 249 35 24 2B 113 B I B W
3. Utbrekhend 9 3 1 0 &8 0 4 3 0 74 0 # 5 0 1 6 2 6 0 3
3. West Bengd 8 3 0 g 13 4 b 7 3 3 M W ®»® ® H B B 8§ B 4
Grand Total 2 W %W & I3 6 32 13 20 7T BB B S5 186 FR M B A B[l 136

Note: 1. Data is provisional
Source: DSIM, RBI

[English]
Investor Education

1403. SHRI MANOHAR TIRKEY: Will the Minister of
FINANCE be pleased to state:

(a) the amounts being spent on Investor Education
by National Stock Exchange and Bombay Stock Exchange
during the last three financial years; and

(b) the amounts granted to various Non-Govern-
mental Organisations (NGOs)/ Associations and other
bodies during the same period for investor education
and training alongwith a detailed list of the same
alongwith grants received by each individual
organisation?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) The amount
spent on Investor education during the last three financial
years, by National Stock Exchange (NSE) and Bombay
Stock Exchange (BSE) is given as under:

Stock Exchange FY 07-08 FY 08-09 FY 09-10
NSE 315.88 353.87 2157.00
BSE 844 .51 598.99 765.05

(b) The details of grants received by each NGO and
other bodies during the above years, as reporied by
Ministry of Corporate Affairs (MCA), are given in the
enclosed statement. Securities and Exchange Board of
India (SEBI) does not provide any grant to either NGOs
or other bodies for investor education activities. The
Investors' Associations recognized by SEBI are, however,
eligible for reimbursement of expenses incurred for
conducting investor education workshops/seminars and
a portion of their capital expenditure. The details of such
reimbursements for the last three years are given in the

table below.

Financial Workshop/Seminar Capital

Year Expenditure (Rs.) Expenditure (Rs.)
From SEBI A/c From SEBI Alc

2007-2008 5,27,409.00 2,62,284.00

2008-2009 7,51,801.00 2,78,158.00

2009-2010 814291 (including 96460.00

expenditure from
Investor Protection
and Education
Fund of SEBI.)




233 Written Answers PHALGUNA 13, 1932 (Saka) fo Questions 234
Statement
Details of Financial Proposals/Disbursement during the year 2009-10
SI.No. Name of the NGO Details of Activity Released Amount during 2009-10
1 2 3 4
1. M/s. Midas Touch Investors For Investor Helpline project Rs. 20,37,455/-
Association, New Delhi For Investor Helpline project Rs. 24,70,249/-
2. Ms. Karimpur Social Welfare For conducting three seminars Rs. 10,771.20/- (Second &
Society, West Bengal Final Instalment)
3. Institute of Company For organizing 50 investor awareness Rs. 4,00,000/-
Secretaries of India (ICSl), programmes during ‘Investor awareness
New Delhi quarter’
For organizing 75 investor awareness (2nd and final instalment)
programmes all over the country
For organizing 25 investor awareness Rs. 4,95,000/- (2nd and final
programmes during the month of instalment)
Sept. 2007
For organizing 40 invesiors awareness Rs. 1,65,000/-
programmes across the country during
2009-2010
For organizing 30 more programmes Rs. 20,00,000/-
in the second phase (2nd and final instalment)
For conducting investor awareness Rs. 15,00,000/-
programmes Rs. 48,717/- (2nd and final
instalment)
4. Institute of Chartered For organizing 50 investor awareness Rs. 1,88,570/-
Accountants of India (ICAl), programmes during ‘Investor (2nd and final instalment)
Delhi awareness quarter
For organizing 25 investor awareness Rs. 2,16,000/-
programmes during the month of (2nd and final instalment)
Sept. 2007
For organizing 40 investors awareness Rs. 20,00,000/-
programmes across the country during
2009-2010
5. Institute of Cost and Works For organizing 40 investors awareness Rs. 20,00,000/-
Accountants of India (ICWAI), programmes across the country during
Delhi, Kolkatta 2009-2010
6. M/s. Bhartiya Mahila Kalyan For conducting two day seminar under Rs. 3153.60/-

Samiti, Barabanki, U.P

IEPF

For organizing 5 seminars

(2nd and final instalment)
Rs. 1,28,000/-
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1 2 3 4
7. M/s. Society for Development  For conducting one-day semihar-cum- Rs. 26,240/-
of the oppressed Attur Taluk, workshop
Salem Distt.
8. M/s. Rajkot Saher Jilla Grahak For conducting investor awareness Rs. 81,424/-
Suraksha Mandal, Rajkot workshops/seminars, investor
Bachao stalls etc.
For organizing seminars/ workshops/ (2nd and final instalment)
Janmashtmi Lok Mela Rs. 5,34,080/-
9. M/s. Social Literacy For conducting a one-day investor Rs. 29,440/-
Development Association, education seminar-cum-workshop
Lucknow, U.P.
10. M/s. Nature Environment For conducting two seminar-cum- Rs. 43,520/-
Education & Development workshops of one day duration
Society (NEEDS), Distt. Vellore
11. M/s. Raj Manila Shilp Kala For conducting a one-day seminar Rs. 28,320/-
Vikas Sansthan, Baharaich, cum-workshop
U.pP.
12. M/s. Krishna Jan Kalyan For conducting one seminar Rs. 11,616/-
Samiti, U.P.
13. M/s. Nehruji Seva Centre For conducting one seminar Rs. 11,616/-
Annai Indira Gandhi Voluntary
Organisation, Tamil Nadu
14. M/s. Nilachal Seva Pratisthan, For conducting two seminars Rs. 22,232/-
Odisha
15. M/s. Mahila Mandal Sewa For conducting one seminar Rs. 11,616/-
Sansthan, U.P.
16. M/s. Avadh Samaj Seva For conducting one seminar Rs. 11,616/-
Sansthan, U.P.
17. M/s. Bharat Jyoti, Odisha For conducting one seminar Rs. 8,960/-
18. M/s. Agency for Backward For conducting two seminars Rs. 23,232/-
Community Development,
Odisha
19. M/s. Deepa Rural For conducting two seminars Rs. 22,528/-
Development Society, A.P.
20. M/s. Adarsha Rural For conducting two seminars Rs. 23,232/-
Development & Training
Society, A.P.
21. M/s. SNEKITHI Trust, For conducting one-day seminar Rs. 10,912/-

Tamil Nadu
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22. M/s. Development Education For organizing 3 one-day seminars Rs. 32,736/-
and Welfare Institute (DEWI),
Tamil Nadu

23. M/s. Chitrakoot Seva For conducting one investor education Rs. 28,160/-
Ashram, U.P. seminar-cum-workshop

24. S.K. Sewa Samiti, Rajasthan  For conducting 3 seminars Rs. 34,848/

For conducting 15 seminars Rs. 1,90,080/-

25. M/s. Prakritik Chikitsalaya For conducting one-day Rs. 32,320/-
Tatha Samiti, M.P. Gwalior seminar-cum-workshop

26. M/s. Federation of consumer For conducting ten seminars Rs. 217,600/-
Organisations- Tamil Nadu and
Puducherry (FEDCOT), Chennai

27. M/s. Kamalnishta Sansthan, For conducting two one-day seminar- Rs. 58,880/-
Rajasthan cum-workshops

28. M/s. Adarsh Seva Sansthan, For conducting one-day investor education Rs. 27,840/-
U.pP. seminar-cum-workshop

29. M/s. Bhagya Abhivridhi Seva For organizing one-day seminar/workshop Rs. 26,880/-
Samsthe, Gulbarga

30. M/s. Sravani Mahila Mandal, For conducting two seminars Rs. 23,936/-
AP.

31. M/s. Community Organised For conducting two day seminar- Rs. 22,176/-
for Oppressed and Depressed cum-workshop
Upliftment (COODU), Coimbatore

32. M/s. Bright Association for For conducting two seminars Rs. 23,232/-
Noble & Decent Human
Understanding (BANDH),
Puri, Odisha

33. Vivekanand Gramodyog For conducting a one-day seminar Rs. 28,080/-
Sansthan, U.P.

34. Womens Organisation For conducting one investor education Rs. 20,800/-
for Rural Development programme of one day
(WORD), Tamil Nadu

35. Charities & Social Research For conducting one investor education Rs. 24,640/-
Foundation, U.P. programme

36. Association for Women For conducting one investor awareness Rs. 20,800/-
Awareness & Rural programme
Development (AWARD),
Tamil Nadu

37. Reena Samaj Seva Samiti, For conducting one investor Rs. 23,840/-

M.P.

awareness seminar
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38. Society for Community For conducting two investor education Rs. 41,600/-
Development Project, and awareness programmes
Tamil Nadu

39. EDUCATOR For conducting 5 days seminar Rs. 84,800/-

40. Awadh Grameen Vikas For conducting 10 seminars of one day Rs. 1,73,440/-
Sansthan

41. Kisan Bal Avam Mahila For conducting one seminar of two days Rs. 51,200/-
Kalyan Samiti

42. Literate’s Welfare Association For conducting six seminars-cum- Rs. 80,000/-

workshops one day duration
43. Kartik Shikshan Sansthan Conducting one seminar for two days Rs. 49,920/-
44. PIPAL Maintenance of website Rs. 10,00,000/-

Amount released = 1,68,81,308/-

Details of Financial Proposals/Disbursement during the year 2008-09

SI.LNo. Name of the NGO Details of Activity Released Amount during 2008-09
1 2 3 4
1. VOICE, New Delhi For publication of Investors 32,000/-
Guidance Booklets during 2004-05 Second & final instalment
2. M/s. Development Education For conducting a one day seminar Rs. 150/- (as Second & final
and Welfare Institute (DEWI), on “Right investment fund education” instalment)
Tamil Nadu
3. M/s. Rajkot Saher Jilla Grahak ‘8 Investor Awareness Workshops/ Rs. 1,18,272/-
Suraksha Mandal, Rajkot, Seminars at Taluk level
Gujarat
-do- ‘4’ Investor Awareness Workshops/ Rs. 59,136/-
Seminars at Jamnagar, Rajkot Municipal
Area, Shapar Viraval Industrial Area
and Rajkot Rural Area
-do- ‘8’ Investor Awareness Seminars/ Rs. 1,18,272/-
Workshops at different cities in Rajkot
District and Jamnagar District
-do- Organisation of ‘Investor Bachao Rs. 54,208/-
Stalls’ at Janamashtmi Lok Mela at
Rajkot during August 22-31, 2008
4. M/s. Midas touch Investors For extension of the project “nvestor Rs. 25,66,000/- (50% of the

Association, New Delhi

Helpline” for a further period of 3 years

expenses) For the period from
01.07.2008 to 30.6.2009
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5. Institute of Company For organizing 50 Investor awareness Rs. 16,00,000/-
Secretaries of India (ICSl), programmes during ‘Investor Awareness
New Delhi Quarter’
6. Society for Capital Market Towards the actual cost of printing of Rs.17,160/-
Research and Development booklet
(SCMRD), New Delhi
7. PIPAL For operating and maintaining the Rs. 15,00,000/-
website for the period from
01.07.2008 to 31.12.2008
For operating and maintaining the website Rs. 35,00,000/-
For operating and maintaining the website Rs. 15,00,000/-
8. Institute of Chartered For organizing 50 Investor awareness Rs. 16,00,000/-
Accountants of India (ICAl), programmes during ‘Investor Awareness
NOIDA Quarter’
Total Released Amount = Rs. 1,26,65,198/-
Details of Financial Proposals/Disbursement during the year 2007-08
SI.LNo. Name of the NGO Details of Activity Released Amount during 2007-08
1 2 3 4
1. S.K. Public School Samiti, For conducting one seminar under IEPF Rs. 12,496/-
Rajasthan, Sriganganagar For conducting one seminar under IEPF  Rs. 920/-(2nd installment)
For conducting 5 seminars during 2007-08 Rs. 65,472/-
2. Institute for Technology & For conducting three one day Investor Rs. 81,840/-
Management, Warangal Education seminars in three centres
of AP.
3. M/s. Shree Jnanodaya For conducting two day investor Rs. 19,096/-
Gramin Vidya Trust, Kamataka awareness workshop
4. M/s. Organisation for Rural For conducting two days seminars on Rs. 17,160/-
Development, Tamil Nadu Investor Awareness
5. M/s. Harihar Bahuuddeshiya For conducting two one-day investor Rs. 26,136/-
Sanstha, Maharashtra awareness seminars
6. M/s. Basti Area Development For conducting one-day investor Rs. 16,016/-
Council, Odisha awareness seminar
7. M/s. Society for Emancopating For conducting two full day seminars Rs. 17,600/-
Neo Social Education (SENSE),
Tamil Nadu
8. M/s. Arun Institute of Rural For conducting one full day workshop Rs. 11,352/-

Affairs, Odisha
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9. M/s. Centre for Social For conducting five full day seminars Rs. 40,200/-
Education and Development
(CSED), Madurai
10. M/s. Surya Rural Development For conducting two full day seminars Rs. 22,368/-
Society, Karnataka
11.  M/s. Education, For conducting two full day seminars Rs. 27,360/-
Communication and
Development Trust
(EDUCATOR), Tamil Nadu
12  M/s. Development Education For conducting a one-day seminar Rs. 10,560/-
and welfare Institute (DEWI), on “Right investment fund education”
Tamil Nadu
13  M/s. Yuga Muri Seva Ashram, For conducting one full day workshop Rs. 11,352/-
Odisha
14. M/s. Citizens Association for For conducting one full day workshop Rs. 11,352/-
Rural Development (CARD),
Odisha
15. M/s. Gania Unnayan For conducting one one full day workshop Rs. 11,968/-
Committee, Odisha
16. M/s. Centre for Community For conducting one full day workshop Rs. 11,792/-
Development, Odisha under IEPF
17. M/s. Consumer Association of For conducting one full day seminar under Rs. 11,160/-
Puducherry, (Puducherry) IEPF
18. M/s. Society for Consumers For conducting three seminars Rs. 12,089/-
and Investors protection,
New Delhi
19. Institute of Company For puiting up a stall in the Annual Rs.3,53,556
Secretaries of India (ICSI), Conference of the I0SCO
New Delhi
For conducting 33 seminars Rs. 2,046
2nd and final instalment
For organizing 75 programmes on Rs. 19,80,000/-
Investor Awareness
For organizing 25 investor awareness Rs. 6,60,000/-
programmes (September month)
For conducting 33 seminars during Rs. 16,678/-
2005-06
20. M/s. Society for Consumers For conducting an extensive survey of Rs. 2,99,200/-

and Invesiors protection,
New Delhi

Investors & other market intermediaries
to construct an Investor Confidence index
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21. M/s. ODD Foundation, For organizing two full day seminars at Rs. 21,824
Bhubaneswar Khurda District, Odisha

22. M/s. Rural Development For organising 3 Investors Awareness Rs. 20636/-
Trust, Tamil Nadu. education programmes

23. M/s. Consumer Unity and For conducting the three-phased Rs. 7,11,480/-
Trust Society (CUTS), Jaipur,  programme in ten cities of Rajasthan
Rajasthan Rajasthan

24. My Heart, Bhubaneswar For organizing two full day seminars at Rs.23,760/-

Baragarh Dist. Odisha

25. Department of Business and For organizing a full day seminar Rs. 2,424/-
Industrial Management (2nd and final instalment)

26. Rajkot Saher Jilla Grahak For setting up “Investors Bachao” stall in Rs. 50,800/-
Suraksha Mandal, Rajkot, “Janmasthami Lok Mela 2007” during
Gujarat. 4-9 September, 2007
Rajkot Saher Jilla Grahak For conducting eight full-day seminar- Rs.1,63,200/-
Suraksha Mandal, Rajkot, cum-workshops at village level in
Gujarat School Consumer Clubs level in School

Consumer Clubs

Rajkot Saher Jilla Grahak For conducting 8 seminar-cum-Workshops Rs. 1,33,056/-
Suraksha Mandal, Rajkot, at Taluka level of Rajkot Disti.
Gujarat

27. Midas Touch Investors For Investor Helpline Rs. 13,84,000/-
Association, New Delhi

28. Institute of Chartered For organizing 36 investor awareness Rs.8,64,000/-
Accountants of India (ICAl), programmes (September month)
NOIDA

29. PIPAL For website www.watchoutinvestors.com Rs. 21,40,000

30. FEDCOT, Tamil Nadu & For conducting three seminars cum Rs. 24,000/-
Puducherry workshops in three districts

31. Kartik Shikshan Sansthan, For conducting two-day seminar during Rs. 21,824/-
Kanpur, U.P. 2007-08

32. Karimpur Social welfare For conducting a two day seminar Rs. 43084.80/- or
Society, West Bengal during 2007-08 Rs. 43085/-

33. M/s. Neelkanth Sarvsewa For conducting a two day seminar Rs. 14,598.40/-
Sansthan, Lucknow during 2007-08

34. M/s. Bhartiya Mahila Kalyan For conducting a two day seminar Rs. 12,614.40/-
Samiti, Faizabad Road, during 2007-08
Barabanki, Uttar Pradesh

35. M/s. TRY, New Selampur For conducting a two day seminar Rs. 12,416/-

Market, Delhi-53

during 2007-08
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36. M/s. Seemant Gramin Mabhila For conducting one seminar during Rs. 7,680/-
Vikas Samiti, Uttarakhand 2007-08
37. Midas Touch Investors Assn., For the website namely Rs. 13,84,000/-
New Delhi www.investorhelpline.in. during
2007-2008
38 Midas Touch Investors Assn., For the website namely Rs. 5,45,000/-

New Delhi

www.investorhelpline.in. during

2007-2008, enhancement in the grant

Amount released =

Rs. 1,13,30,166.80/-

Amount disbursed to NGOs

Amount released for the year 2007-08 = Rs. 1,13,30,166.80/-
Amount Released for the year 2008-09 = Rs. 1,26,65,198/-
Amount released for the year 2009-10 = Rs. 1,68,81,308/-

Ante-Natal Care under JSY

1404. SHRI P. LINGAM: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether the Government has made any
assessment of the coverage of the Ante- Natal Care
(ANC) service in different States, particularly after launch
of Janani Suraksha Yojana in the year 2005 with special
emphasis on low performing States, identifying the ASHA
(Accredited Social Health Activist) as the link between
the Government and the women; and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) Government of
India, after the launch of JSY in 2005, has conducted
District Level Household Survey (DLHS-III) (2007-08).
Coverage Evaluation Survey (2009) has been conducted
by UNICEF with technical guidance from Government of
India.

Following are some of the key findings of DLHS-III
(2007-08) vis-a-vis DLHS-Il (2002-04) with respect to
ante-natal coverage:

i. Mothers who received any ANC coverage
increased from 73.6% in DLHS-Il to 75.2% in
DLHS-III

ii. Mother who received 3+ ANC'coverage has
remained more or less constant from 50.4% in
DLHS-II to 49.8% in DLHS-III

iii. Full ANC has also increased from 16.5% in
DLHS-II to 18.8% in DLHS-II

However, significant improvement has been seen in
the Coverage Evaluation Survey (2009) wherein ante-
natal coverage has improved significantly.

i. Any ANC coverage has increased from 75.2%
in DLHS-IIl (2007-08) to 90.4% in CES (2009)

ii. 3+ ANC coverage increased from 49.8% in
DLHS-IIl (2007-08) to 68.7% in CES (2009)

iii. Full ANC has also increased from 18.8% in-
DLHS-III to 26.5% in CES (2009)

The improvement in the ante-natal coverage has
been due to sustained and focussed interventions such
as demand promotion scheme like JSY and introduction
of ASHA as a link between the community and the health
system.

[Translation]
Solar Radiation Monitoring Centres

1405. SHRI DHANANJAY SINGH: Will the Minister of
NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether the Government proposes to set up
solar radiation monitoring centres in the country; and

(b) if so, the details of the sites identified for the
purpose, State-wise?
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THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) Yes,
Madam. The State-wise details of 50 such proposed
sites are placed in Statement.

Statement

List of Sites for Solar Radiation Monitoring Stations

Sl.No. State No. of proposed sites

1. Andhra Pradesh 7
2. Chhattisgarh 1
3. Guijarat 11
4. Jammu and Kashmiar 1
5. Madhya Pradesh 3
6. Maharashtra 3
7- Karnataka 5
8. Puducherry 1
9. Rajasthan 12
10.  Tamil Nadu 6

Foreign Exchange Reserves

1406. SHRI GOPINATH MUNDE: Will the Minister of
FINANCE be pleased to state:

(a) the foreign exchange reserves in the country as
on 31st December, 2010 and the difference in the
reserves as compared to the previous year;

(b) whether foreign exchange reserves are
decreasing; and

(c) if so, the reasons therefor alongwith the reaction
of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) The
foreign exchange reserves of the country stood at US$
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297.3 billion as on 31st December 2010, showing an
increase of US$ 13.8 billion over the level of US$ 283.5
billion as on 31st December 2009.

[English]
Hydro Power Projects

1407. SHRI P. KARUNAKARAN: Will the Minister of
POWER be pleased to state:

(a) whether various State Governmenis have
submitted proposals to the Union Government for setting
up of hydro power projects;

(b) if so, the details thereof, State-wise including
Kerala; and

(c) the action taken by the Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) to (c) Detailed
Project Reports (DPRs) of 16 hydro electric (HE) projects
in the State-sector were received from various State
Govermnments for concurrence of Central Electricity Authority
(CEA) during the last three years (from 2007-08 onwards).
No DPR from Kerala Government was submitied for
concurrence during this period.

Out of the above 16 DPRs, DPRs of 3 HE projects,
namely Gundla HE Project Stage-l (200 MW) - Karnataka,
Bagllhar HE project Stage-ll (450 MW)-J&K and Sainj HE
project (100 MW) - Himachal Pradesh have been
accorded concurrence by CEA. DPR of one project,
namely Shongtong Karcham HE project (450 MW) in
Himachal Pradesh, is under examination by CEA, Central
Water Commission (CWC) and Geological Survey of India
(GSl). DPRs of remaining 12 HE projects have been
returned to State Governments on account of various
deficiencies/inadequacies in the DPR, cost of the project
being less than Rs. 500 crores for which concurrence of
CEA is not required, etc. The States have been advised
to resubmit these DPRs after incorporating the required
details/inputs in the DPRs. The details of these 16 DPRs
including the action taken thereon are given in Statement.

Statement

Staius of siate-sector hydro-electric schemes

(Year 2007-08 onwards)

SI.No. Schemes State Inst. Cap. (MW) Status

1 2 3 4 b
Year-wise
2007-08

1. Kundah Pump Storage HEP  Tamil Nadu 500 Returned to State Govt. in 12/07
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2. Kirthal-I Jammu and Kashmir 240 Returned to State Govt. in 01/08
3. Bowala Nand Prayag Uttarakhand 300 Returned to State Govt, in 02/08
4. Bhalronghati Uttarakhand 381 Returned to State Govt. in 02/08
Total 2007-08 1421
2008-09
5: Gundla Karnataka 200 Concurred on 25.4.2008
6. Integrated Kashang St-| Himachal Pradesh 130 Returned to State Govt, in 08/08
7. Karbi langpi (Upper Borpani) Assam 60 Returned to State Govt, in 12/08
Total 2008-09 390
2009-10
8. Integrated Kashang St-lI&lll Himachal Pradesh 130 Returned to State Govt in 06/09
9. Polavaram Andhra Pradesh 960 Returned to State Govt. in 03/10
Total 2009-10 1090
2010-11
10. Lower Kopili Assam 150 Returned to State Govt. in 6/10
11.  Tiuni Plasu Uttarakhand 72 Returned to State Govt. in 10/10
12. Dagmara Bihar 125 Returned to State Govt. in 11/10
13. Shongtong Karcham Himachal Pradesh 450 Under Examination in CEA CWC/GSI
14. Vyasi Uttarakhand 120 Returned to State Govt. in 12/10
15.  Baglihar St Jammu and Kashmir 450 Concurred/Appraised on 29.12.2010
16.  Sainj Himachal Pradesh 100 Concurred on 29.12.2010
Total 2010-11 1467
Total 2007-11 4368

Circular Trade in Diamonds

of FINANCE be pleased to state:

being taken in this regard; and

which information will be laid?

1408. SHRI ASADUDDIN OWAISI: Will the Minister

(a) whether the information has since been collected;

(b) if so, the details thereof and the action taken or

(c) if not, the reasons for the delay and time by

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Madam.
The implementation report for fulfilment of the Lok Sabha
USQ No.5084 for answer on 27-08-2010 regarding
investigation of circular trade (Under Assurance) was
forwarded to the Under Secretary, (Lok Sabha),
(Implementation-I Section), Ministry of Parliament Affairs,
New Delhi-110001 vide Office Memorandum F.No. 391/
35/2010-Cus (AS) dated 24th November, 2010 before
due date for fulfillment ie. 27.11.2010 with the approval
of the competent authority.
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(b) and (c) During the financial years 2007-08
onwards till July 2010, one case was detected against
four parties in the year 2008-09 namely; (i) M/s Multistar
Gems & Jewellery Pvt Ltd., (i) M/s. Manan Exports Pvt
Ltd. (iii) M/s Danish Exports Pvt Ltd. and (iv) M/s Prakash
Diamonds Pvt Ltd. The above said importers were found
involved in circular trading of rough diamonds in
connivance with Hong Kong based suppliers by way of
over invoicing the actual value of the goods.

On completion of investigation, Show cause Notice
was issued and the case has since been adjudicated.
The diamonds were absolutely confiscated and penalties
totally amounting to Rs. 7.40 crores were impose on
firms/individuals involved.

[Translation]
Use of Solar Energy

1409. SHRI HANSRAJ G. AHIR: Will the Minister of
NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether the Government proposes to introduce
grant based loan scheme with the help of National Bank
for Agriculture and Rural Development (NABARD) for
encouraging the use of solar energy in the country;

(b) if so, the details thereof;

(c) whether the Govemment plans to provide the
necessary solar energy equipment to implement the said
scheme; and

(d) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) Yes,
Madam. Ministry of New and Renewable Energy (MNRE)
is implementing a scheme to promote off-grid applications
of solar energy such as solar lanterns, home lights,
other small capacity photovoltaic systems and solar water
heating systems with a 30% capital subsidy and/or loan
at 5% through NABARD. An amount of Rs. 35 crore has
been released in 2010-11 to NABARD to provide funds
to the regional rural banks to support solar lighting
systems.

(c) and (d) No, Madam. The solar energy systems/
equipment are directly marketed by the eligible
manufacturers/system integrators. The Ministry has laid
down the performance criterion for purchase of such
systems.
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[English]
Industry on Monetary Policy

1410. SHRI P. BALRAM: Will the Minister of FINANCE
be pleased to state:

(a) whether the Confederation of Indian Industry has
urged Reserve Bank of India (RBI) to pause on its

monetary policy;

(b) if so, the details thereof for the remaining Eleventh
Plan; and

(c) the manner it would be helpful to the common
man?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
Reserve Bank of India has not received any request
from Confederation of Indian Industry (CIl) to pause on
its monetary policy.

(c) Does not arise.
Solar Power Technologies

1411. SHRIMATI HARSIMRAT KAUR BADAL: Will the
Minister of NEW AND RENEWABLE ENERGY be pleased
to state:

(a) whether the Government proposes to encourage
production of solar power technologies through a planned
effort in the country;

(b) if so, the details thereof; and

(c) the total allocation proposed to be made by the
Government for encouraging solar technologies in the
country in the current financial year?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) to (c)
Government has launched the Jawaharal Nehru National
Solar Mission to encourage large scale use of solar
energy technologies in the country. Government has
approved a target to set up 1,100 MW grid connected
solar plants, including 100 MW capacity plants as rooftop
and other small solar power for the first phase of the
Mission ftill March 2013. In addition, a target of 200 MW
capacity equivalent off-grid solar applications and 7
million square meter solar thermal collector area were
also approved.
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Ministry has so far sanctioned 802 MW capacity of grid
connected solar projects and 38.5 MW of off-grid solar
PV projects. In addition during the year, 5 lakh sq meter
of solar thermal collector area has been installed.

An amount of Rs. 360 crore has been allocated for
the activities of the Mission during 2010-11.

[Translation]
Child Delivery Facility to Rural Women

1412. SHRIMATI SUMITRA MAHAJAN: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has formulated a
scheme to provide delivery facility to the rural women of
far-flung areas at the sub-health centres in various States
in the country;

(b) if so, the details thereof;

(c) the number of sub-health centres where this
facility is proposed to be provided in various States
particularly in Madhya Pradesh under the said scheme,
State-wise; and

(d) the time by which the work on the said scheme
is likely to be started?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) to (d) The Government
is promoting institutional deliveries in Government health
facilities with a special focus on expanding access for
women in farflung, difficult and remote rural areas.
Though there is no separate scheme to provide facilities
for delivery to the rural women of far-flung areas only at
the sub-health centres, States have identified specific
Sub-Centires in remote areas for conducting normal
deliveries.

Under the National Rural Health Mission (NRHM)
and the Reproductive and Child Health Programme within
its umbrella, the Government of India is strengthening
Sub Centres, PHCs, CHCs and Sub-District /District
Hospitals with the necessary infrastructure, drugs,
supplies, equipments and trained service providers with
a special focus on remote and far-flung areas. These
include Sub Centres, PHCs, CHCs and Sub-District/
District Hospitals in the State of Madhya Pradesh also.
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To enable public health institutions to conduct safe
deliveries, the following steps have been taken:

1. Janani Suraksha Yojana (JSY), a conditional
cash transfer scheme to promote Institutional
Delivery with a special focus on Below Poverty
Line (BPL) and SC/ST pregnant women. The
scheme has brought about significant increase
in institutional delivery.

2. Infrastructure up gradation of public health
institutions including labour rooms.

3. Providing drugs, supplies and equipment for
obstetric care.

4. Augmenting the availability of skilled manpower
by training ANMs in Skilled Birth Attendance
and MBBS doctors in emergency Obstetrical
care and life saving anaesthetic skills.

5. Appointment of an Accredited Social Health
Activist (ASHA) in the village to facilitate
accessing of services at these health centres
by pregnant women.

6. Referral systems including emergency referral
transport, for which the states have been given
flexibility to use different models to transport
pregnant women for delivery from home to the
facilities and also to higher facility in case of
any complications.

7. Strengthening of Government health facilities
by providing them with flexible funds.

[English]

Research and Development in Renewable
Energy Sector

1413. SHRI MILIND DEORA:
SHRI GANESH SINGH:

Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a) the details of funds allocated alongwith the
expenditure incurred’ on research and development in
renewable energy sector in the country during the last
three years and the current year;

(b) whether there is large potential for cost reduction
in renewable energy technologies and achieve grid parity
with electricity generated from renewable energy sources
through Research and Development (R&D);
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(c) if so, the present policy in this regard alongwith
the incentives given by the Government to promote Public
Private Partnerships (PPPs) for rapid scaling-up of
investments in high quality R&D in this field;

(d) whether any such partnerships have been
developed in the couniry so far; and

(e) if so, the details thereof, and if not, the
Government's plan to operationalise such PPPs during
the current year?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) A budgetary
provision of Rs. 253.06 crore has been made for
research and development in new and renewable energy
for the first four years of the 11th Five Year Plan of the
Ministry of New and Renewable Energy (MNRE). Against
this provision an expenditure of Rs. 199.74 crore has
been incurred on R&D in renewable energy sector during
the last three years and the current year (upto February,
2011).

(b) The 11th Plan has a special emphasis on
efficiency improvement and cost reduction of new and
renewable energy systems and devices. The Government
has launched Jawaharlal Nehru National Solar Mission
(JNNSM) with the objective to create conditions through
rapid scale-up of capacity and technological innovation
to drive down costs towards grid parity. With the current
level of fiscal and financial incentives the other renewable
power sectors such as wind, small hydro, biomass
cogeneration/ combustion and biogas based power have
nearly achieved grid parity. However, R&D and technology
demonstration projects are promoted to make it siill
better, specially for low capacity systems.

(c) The present policy and guidelines of MNRE for
research, design, development, demonstration and
manufacture for new and renewable energy provides for
promoting Public Private Parinerships (PPPs) for rapid
scaling of invesimenis in high quality R&D in this field.
It has provisions to support R&D for technology
development and demonstration through various
academic and research institutions including autonomous
bodies and industry. Financial assistance for projects
that involve partnership with industry/civil society
organizations is normally restricted uptoc 50% of the
project cost.

(d) and (e) Under the Jawaharlal Nehru National
Solar Mission (JNNSM), a number of mega projects in
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the area of solar thermal and solar photovoltaics have
been sanctioned to consortiums involving academic
institutions and industry. In order to promote public-private
partnerships in other renewable energy sectors R&D
and technology demons-tration projects have also been
undertaken in the areas of hydrogen energy, bio-fuels
and biogas generation, purification and botitling through
entrepreneurs/industry and their associations.

Raw Material Security Policy

1414. SHRI VARUN GANDHI: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government proposes to formulate
a comprehensive raw material security policy;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken by the
Government to ensure surplus yamn for domestic sector?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and (b)
Yes, Madam. The National Fiber Policy, 2010 has been
formulated for boosting and taking adequate care for
sustainable growth of man-made fiber, yarn and fabric
industries in India including raw material security to
ensure improved supply chain for raw material for textile
industry.

(c) With a view to increase the availability of cotton
yarn at reasonable price to domestic industry, the
government has taken the following initiatives:

|. Establishment of a Yarmn Advisory Board for
formulation of a Yarn Balance sheet to ensure
adequate yarn availability for handlooms and
garments sector;

Il. Hank Yam obligation expanded from 40s counts
to 80s counts w.e.f. 31.03.2010.

lll. Strict monitoring of hank yarn.

V. Registration of cotton yarn export made
mandatory with the Office of Textile
Commissioner w.e.f. 09.04.2010. The Govt. has
further fixed a ceiling of 720 mn kg.

V. Duty Entitlement Pass Book (DEPB) of 7.67%
on export of cotton yam has been withdrawn
w.e.f. 21.04.2010.
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VI. Duty drawback on cotiton yarn has been
withdrawn w.e.f. 29.04.2010.

VIl. In the Handloom Sector, the Government is
implemen-ting Mill Gate Price Scheme so as
to ensure uninterrupted supply of yarn at mill
gate price.

IIFC’s Provision for Infrastructure Projects

1415. DR. KRUPARANI KILLI: Will the Minister of
FINANCE be pleased to state:

(a) whether India Infrastructure Finance Company
Limited (IIFC) proposes to provide foreign currency i.e.,
foreign exchange reserves for infrastructure projects; and

(b) if so, the details thereof and the extent by which
the initiative has achieved the desired object?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) India
Infrastructure Finance Company Limited (lIFCL) has set
up its wholly owned subsidiary in April 2008, namely,
IIFC (UK) Lid at London to provide foreign currency loan
to Indian companies implementing infrastructure projecis
in the country for the purpose of meeting their capital
expenditure solely outside India. For this purpose Reserve
Bank of India has sanctioned a line of credit of USD 5
billion out of foreign exchange reserves.

(b) Till 31st January 2011, the cumulative sanctions
of IIFC (UK) amounted to USD 1.95 billion to 17
infrastructure projects in power sector and mass rapid
transport (metro rail) sector.

IIFC (UK) has raised the first tranche of USD 250
million from the Reserve Bank of India by issuance of
USD denominated bonds. IIFC(UK) has disbursed USD
278.93 million in 5 projects till 31st Jan 2011.

Reduction of Interest on Central
Loan to Gujarat

1416. SHRI KUNVARJIBHAI MOHANBHAI BAVALIA:
Will the Minister of FINANCE be pleased to state:

(a) whether Central Government is taking major steps
to reduce interest rate on Debis towards Central loan

sanctioned to Government of Gujarat;

(b) if so, whether any proposal has been received
by the Ministry from State Government in this regard; and

(c) if so, the present status thereof?

MARCH 4, 2011

to Questions 260

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) The Twelfth
Finance Commission for its award period 2005-2010
had recommended a Debt Consolidation and Relief
Facility, which provided for consolidation of central loans
(from Ministry of Finance) contracted till 31.3.2004 and
outstanding as on 31.3.2005 for a fresh tenure of twenty
years at an interest rate of 7.5% per annum. Loans from
Ministry of Finance to 26 States, including Gujarat, which
had enacted their Fiscal Responsibility and Budget
Management Acts (FRBMA), have been consolidated.
Interest Relief amounting to Rs. 1,673.47 crore has been
provided to Government of Gujarat during the period
2005-10 as a result of their debt consolidation.

(b) No, Madam.
(c) Does not arise.
Vaccination of New Born Children

1417. SHRI P. VISWANATHAN: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of vaccines which are injected free to
all new born children in the country under the National
Immunisation Programme (NIP);

(b) whether Hepatitis B is more lethal than HIV;

(c) if so, the names of States in the country in which
the Hib is injected free to new born children;

(d) whether the Union Government has any proposal
to extend the programme under NIP countrywide;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) Under the Universal
Immunization Programme (UIP), the following vaccines
are provided free to all children including new bomn:

(1) DPT (Diphtheria-Pertusis-Tetanus)
(2) OPV/Oral Polio Vaccine

(3) Measles

(4) BCG (Bacillus Calmette-Guerin)

() Hepatitis B (In selected States and selected
cities)

(6) J.E. (In selected areas)
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(b) Hepatitis B is more infectious than HIV.

(c) At present, Goa is the only State where Hib
vaccine is administered to children in 5 backward and
remote taluks from their State funds. Haemophilus
influenza (Hib) vaccine is not administered to new bom
children under Universal Immunization Programme (UIP).

(d) to (f) No. There is no proposal for inclusion of
Hib vaccine in the entire country under the Universal
Immunization Programme (UIP).

Tax Evasion in Takeover

1418. SHRI SUKHDEV SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether Govemment fix the liability of Capital
gain on the buyer alone whenever any foreign
multinational company take-over/buy the business interest
of another foreign multinational in India in spite of the
fact that the seller do have a capital gain in the deal;
and

(b) if so, the reaction of the Union Government in
the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Madam.

(b) Does not arise.

Investing Savings from Capital
Markets in Agriculture

1419. SHRI RAJAIAH SIRICILLA: Will the Minister of
FINANCE be pleased to state:

(a) whether redirecting public savings from capital
markets to public investment in agriculture will stimulate
farm output;
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(b) if so, the details thereof and reaction of the
Govemment thereon; and

(c) the steps taken in this direction so far?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
Government does not have the mandate to redirect
savings (of the general public or public sector
enterprises) that comes into the securities markets for
investments in agriculiure so as to stimulate farm output.
However, securities markets provide an opportunity for
farm based companies to raise capital- equity as well
as debt.

(c) Government attaches great importance to the
growth of agriculture and allied sector. The Eleventh
Plan has set a target of 4 per cent growth for agriculture
sector. Department of Agriculture and Cooperation,
Government of India has been implementing various
crop development programmes such as National Food
Security Mission, Rashtriya Krishi Vikas Yojna, Integrated
Scheme of Oilseeds, Pulses, Maize and Oilpalm
(ISOPOM), Integrated Cereal Development Programme
for Rice, Wheat and Coarse Cereals, eic. for increasing
the production and productivity of agricultural crops in
the country. Besides, new schemes of extending the
Green Revolution to Eastern region of the country and
organizing 60,000 ‘Pulses and Oilseed Villages’ have
been initiated during 2010-11 to tap the potential of
eastern Indian states for enhancing agriculture production
and promotion of mechanization in waiershed area for
enhancing the productivity of the dry land farming areas
respectively. Minimum Support Prices are declared every
year for various crops to ensure remunerative prices to
the growers with a view to encourage higher investment
and production. Various initiatives taken by the
Government has had the effect of increased investment
in agriculture over the years. The details of the investiment
measured in terms of gross capital formation made in
the agriculture sector during the last six years are as
follows:

Gross Capital Formation (GCF) in Agriculture and Allied Sector (at 2004-05 prices)

(Rs. Crore)
Year GDP Agriculture & Allied GCF/GDP in GCF in
Activities Agriculture & Agriculture &
Allied Activities Allied Activities
GCF GDP as per cent of
total GDP
1 2 3 4 5 6
2004-05 29,71,464 76,096 5,65,426 13.46 2.56
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1 2 3 4 5 6

2005-06 32,54,216 86,611 5,94,487 14.57 2.66
2006-07 35,66,011 90,710 6,19,190 14.65 2.54
2007-08 38,98,958 1,05,034 6,55,080 16.03 2.69
2008-09 P 41,62,509 1,28,659 6,54,118 19.67 3.09
2009-10 QE 44 93,743 1,33,377 6,56,975 20.30 2.97

Notes: P-provisional.
QE-quick estimates.
Source: Central Statistics Office.

Public Finance for Healthcare

1420. SHRI PONNAM PRABHAKAR: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether increasing public financing for health-
care, allotting 70 per cent of funds for primary healthcare
and regulating drug prices are the key factors that would
go towards providing universal health coverage in India;
and

(b) if so, the details thereof and the steps taken in
this direction during the Eleventh Five Year Plan, State-
wise?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) Increased public
financing for health care along-with regulating drug prices
are among the factors that result in providing universal
health coverage in India. In this direction, the public
expenditure on health sector, which inter-alia includes
primary healthcare, increased substantially over the past
few years. During the Eleventh Five Year Plan (2007-08
to 2011-2012), the actual allocation to health sector
increased to Rs. 99191 crore as against an actual
expenditure of Rs. 36079 crore in the Tenth Five Year
Plan (2002-03 to 2006-07).

“Health” being a State subject, it is primarily the
responsibility of State Governmenis to ensure adequate,
affordable and accessible health care to its citizens by
taking necessary steps to increase the public financing.
However, to improve access to primary and secondary
health delivery services, Government of India provides
financial assistance to State Governments for up-
gradation of health infrastructure development as per
need. State-wise allocation of funds by Union Government

in respect of National Rural Health Mission and National
Aids Control Programme for the years 2007-08 and 2010-
11 is given statement. Similarly, opening of Jan Aushadhi
Stores to make available quality generic medicines at
affordable prices to all would also help in providing
universal health coverage. So far, 81 Jan Aushadhi Stores
have been opened in the States of Punjab (20),
Rajasthan (36), Haryana (04), Uttarakhand (02), Andhra
Pradesh (03), Odisha (08), West Bengal (02), Delhi (03)
and Chandigarh (03).

Statement

State-wise allocation of funds under National Rural
Health Mission (NRHM) and AIDS Control Programme

(Rs. in Lakh)

Sl Name of Central Central
No. State/UT Allocation Allocation

2007-08 2010-11
1 2 3 4
1. Andhra Pradesh 69215.92 89503.23
2. Arunachal Pradesh 5333.34 5588.21
3. Assam 65781.93 80421.46
4. Bihar 63478.62 97729.57
5. Chhattisgarh 22922 .45 34129.83
6. Goa 1790.58 2366.07
7. Gujarat 41266.68 §7924.37
8. Haryana 14909.70 21900.72
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1 2 3 4
9. Himachal Pradesh 7868.69 12177.74
10. Jammu and Kashmir 9115.26 16074.75
11. Jharkhand 27304 .21 39985.60
12. Karnataka 44235.11 60908.22
13. Kerala 25666.25 33787.21
14. Madhya Pradesh 70677.09 78870.45
15. Maharashtira 69757.61 106994.26
16. Manipur 9317.65 10891.62
17. Meghalaya 6333.86 8092.05
18. Mizoram 4882.84 6453.29
19. Nagaland 8017.37 9193.32
20. Odisha 39953.10 48441.97
21. Punjab 17279.77 26731.44
22. Rajasthan 61066.53 76960.56
23. Sikkim 2114.33 3104.03
24. Tamil Nadu 50657.70 73251.29
25. Tripura 9214.95 11598.53
26. Uttar Pradesh 141721.99 209691.74
27. Uttarakhand 9155.99 14247.31
28. West Bengal 60838.90 79937.99
29. Delhi 10217.41 16821.09
30. Puducherry 1354.01 1669.81
31. Andaman and Nicobar 866.85 2144.40
Islands
32. Chandigarh 1199.22 1715.13
33. Dadra and Nagar 485.47 614.57
Haveli
34. Daman and Diu 485.20 601.80
35. Lakshadweep 291.91 331.87
Grand Total 974778.49 1340855.50

Economic Forum in Davos

1421. SHRI PRABODH PANDA: Will the Minister of
FINANCE be pleased to state:

(a) whether India had participated in the Davos World
Economic Forum;

(b) if so, the details thereof;

(c) whether unearthing of some big scams in recent
times has lowered the prestige of the couniry among
investing countries;

(d) if so, the details thereof; and

(e) the steps taken by the Government to uplift the
prestige of the country in the international arena?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) Yes
Madam. Leaders from the Government such as Shri
Kamal Nath as Minister of Road transport and Highways,
Shri Anand Sharma as Minister of Commerce and
Industry, Shri Praful Patel as Minister of Civil Aviation,
Shri Montek Singh Ahluwalia as Deputy Chairman
Planning Commission and Shri P. Chidambaram as
Minister of Home Affairs along with various other officials
of the Government and business participated in the WEF
from India.

(c) and (d) No Madam. In 2010, Standard & Poor's
upgraded its Foreign Currency outlook for India from
negative to stable, FITCH upgraded its Local Currency
outlook from negative to stable and Moody's upgraded
their Local Currency outlook from Ba2 to Bal. Furiher,
Foreign Institutional Investor Investment in the Indian
Capital Markets has increased by 1.86% from US §$
30251.55 million in the year 2009-10 to US $ 30813.14
million in the year 2010-11 (upto 24th February, 2011).
India has also been admitted as a member of the
Financial Action Task Force (FATF) which helps to build
the capacity to fight terrorism and trace terror funds, to
successfully investigate and prosecute money laundering
and terrorist financing offences.

(e) Does not arise. However, some of the steps
taken by Government for improving the prestige of the
country in the international arena include the constitution
of a high level Joint-Committee under the Chairmanship
of Director General (Directorate of Currency), for examining
issues relating to India's Sovereign Credit Ratings and
providing recommen-dations for its up-gradation.
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Govemnment has also joined the Task Force on Financial
Integrity and Economic Development in order to bring
transparency and accountability in the financial system.

[Translation]
Anemia among Children

1422. SHRIMATI USHA VERMA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the number of children suffering from
Anemia has reduced by only 4 per cent since 1998 f{ill
date;

(b) if so, the details thereof alongwith the number of
cases of iron deficiency in children reported during the
last three years, State/UT-wise;

(c) whether various schemes implemented by the
Government in this regard have not yielded the desired
results;

(d) if so, the reasons therefor; and

(e) the corrective measures taken/being taken by the
Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) As per NFHS -
Il (2005-06) the percentage of children with anaemia
has reduced by 4.8 percent since 1998-99. There is no
data available regarding the number of cases of iron
deficiency in children in the last three years.

(c) to (e) The interventions to manage anaemia
among children are being implemented as part of the
Reproductive and Child Health Programme under the
National Rural Health Mission. The steps been taken by
the Government under this programme to check anaemia
among children are:

(i) Supplementation of all children found to be
anaemic with iron supplements from the age
of 6 months to 10 years. Iron Folic Acid (IFA)
in the form of tablets and liquid formulation are
being supplied by the Govemment of India in
RCH Kit A and are distributed through the sub-
centres and through out-reach activities at
Village Health and Nutrition Days.

(ii) Food supplements to children up to the age of
6 years under the Integrated Child Development
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Scheme (ICDS) and the provision of a hot
cooked meal under the Mid Day Meal scheme.

(iii) Health and nutrition education to improve over
all dietary intakes and promote consumption of
iron and folate-rich foodstuffs.

(iv) Provision of deworming of children twice a year.
Electricity Act

1423. SHRI JAI PRAKASH AGARWAL: Will the Minister
of POWER be pleased to state:-

(a) whether the Electricity Act, 2003 was enacted to
speed up the reforms in power sector;

(b) if so, the details thereof along with the objectives
thereof;

(c) whether there has been any improvement in
generation and distribution of power after implementation
of the above said Act in the country; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) to (d) Yes, Madam.
The Electricity Act, 2003 was enacted to speed up the
reforms in power sector by consolidating the laws relating
to generation, transmission, distribution, trading and use
of electricity and generally for taking measures conducive
to development of electricity industry, promoting
competition therein, protecting interest of consumers and
supply of electricity to all areas, rationalization of electricity
tariff, ensuring transparent policies regarding subsidies,
promotion of efficient and environmentally benign policies,
constitution of Central Electricity Authority, Regulatory
Commissions and establishment of Appellate Tribunal
and for matters connected therewith or incidental thereto.

Various reforms measures undertaken with the
implementation of the Electricity Act, 2003, have resulted
in significant improvement in power generation and
distribution in the country. The electricity generation has
gone up from 531.6Billion Unit (BU) during 2002-03 to
771.6 BU during 2009-10. The generation in the current
year 2010-11 (upto January, 2011) has been 669 BU.

Further, four Ulira Mega Power Projecis (UMPPs)
viz. Mundra UMPP (5x800 MW) in Gujarat, Sasan UMPP
(6x660 MW) in Madhya Pradesh, Krishnapathnam UMPP
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(5x800 MW) in Andhra Pradesh &Tilaiya UMPP (6x660
MW) in Jharkhand have already been awarded viz.
Mundra to M/s Tata Power Company and Sasan,
Krishnapatnam & Tilaiya to M/s Reliance Power Limited
on tariff based competitive bidding. The total installed
generation capacity which was107877.36 MW in 2002-
03(as on 31.3.2003) has gone upio 170228.86 MW by
2010-11 (upto 31.01.2011). Captive power generation has
also benefited from the provisions of the Electricity Act
and has reached a capacity of 19,509 MW as on
31.03.2010. The implementation of the reforms envisaged
in the Electricity Act, 2003 has also resulted in significant
improvement in distribution sector. The AT&C losses have
been reduced from 30.62% in 2006-07 to 28.44% in
2008-09. In addition, there has been significant
achievement in the areas of 11 kv feeder metering and
consumer metering.

Quality of Bottled Water

1424. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether the Government has appointed any
regulatory body for ensuring quality of bottle water;

(b) if so, the details thereof;

(c) whether the Government has received complaints
regarding bottling and marketing of contaminated water
by certain companies;

(d) if so, the details thereof during the last three
years and the current year, Statewise/UT-wise; and

(e) the action taken by the Govemment thereon?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) to (e) The Standards of
packaged drinking water and mineral water have been
prescribed under the Prevention of Food Adulieration
Rules (PFA), 1955. To regulate the quality of packaged
drinking water and mineral water, there is a mandatory
provision that no person shall manufacture, sell or exhibit
for sale mineral water except under Bureau of Indian
Standards (BIS) Certification mark. Accordingly,
companies obtain license from BIS for manufacturing
and selling packaged drinking water and mineral water
under BIS Certification mark.

The implementation of the PFA Act & Rules is carried
out by the State/UT Governments who take action in
case of any violation of the PFA Rules, 1955. No data is
maintained centrally.
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In compliance with the orders of the Hon'ble High
Court of Delhi a task force has been constituted to
check all local units manufacturing and selling packaged
drinking water without licence and BIS Certification Mark.
The teams of Government of NCT Delhi have conducted
raids and five illegal units manufacturing packaged
drinking water without BIS certification have been sealed
under section 133 Cr.PC.

[English]
Junk Food

1425. SHRI HAMDULLAH SAYEED:
SHRIMATI J. SHANTHA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has taken note of various
studies which have revealed that consumption of junk
and fast food causes-various diseases including obesity,
cardiovascular ailments and diabetes, particularly among
children;

(b) if so, the details thereof;

(c) whether any survey has been conducted by the
Govemment to ascertain the number of people, pariicularly
children suffering from these diseases due to
consumption of junk food in the country;

(d) if so, the details alongwith the findings thereof;

(e) whether the Government proposes various
measures including curbs on marketing and
advertisement of junk/fast food products and also
mandatory display of their nutritional value; and

(f) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) to (d) The fundamental
cause of obesity and overweight is an energy imbalance
between calories consumed and calories expanded.
Global increase in overweight and obesity are attributable
to a number of factors including:

* a global shift in diet towards increased intake
of energy-dense foods that are high in fat and
sugars but low in vitamins, minerals and other
micronutrients; and
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* a trend towards decreased physical activity due
to the increasingly sedentary nature of many
forms of work, changing modes of
transportation, and increasing urbanization.

However, only few studies have shown that fast food
and junk foods leads to obesity in children.

A study titled ‘Assessment of effects of consumption
of ‘Carbonated water beverages and soft drinks’ on health
of Adolescents and young Adults, has been initiated in
Andhra Pradesh in 2010 by National Institute of Nutrition,
Indian Council of Medical Research (ICMR), Hyderabad
will be completed by the end of March 2012.

(e) and (f) The Government of India has initiated a
National Programme for Prevention and Control of
Cancer, Diabetes, Cardiovascular Disease and Stroke at
an estimated outlay of Rs. 1230.90 crore for the 11th
Five Year Plan. The programme, inter alia, emphasise
on healthy life style.

The National Institute of Nutrition has initiated multi-
component intervention programmes in the selected
schools as pilot programmes. Based on its success,
scaling up of the programme can be done in other
schools.

Government of India has initiated the process for
regulation and promotion of healthy foods in the school
canteens and avoidance of sale/availability of junk foods
in the premises.

The nutrition labelling has been made mandatory
on pre-packaged foods as part of food regulations dealt
by the Food Safety and Standards Authority of India,
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Ministry of Health and Family Welfare, Government of
India.

Informal Section in the Economy

1426. SHRI JAYANT CHAUDHARY: Will the Minister
of FINANCE be pleased io state:

(a) whether the “informal economy” contributes to
about two-thirds of India’s Gross Domestic Products

(GDP);
(b) if so, the details thereof;

(c) whether there is any institutional and legislative
framework that regulates, monitors and supporis this
sector;

(d) if so, the details thereof and if not, the reasons
therefor;

(e) whether the Government proposes to create such
a framework for the same to incorporate this sector into
the mainstream “formal economy”; and

(f) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (f) The
Central Statistics office (CSO) publishes disaggregated
data on gross domestic product (GDP) components in
its publication ‘National Accounis Statistics’. As per the
latest available publication released in April 2010, the
share of unorganized sector in the GDP at current prices
was above 50 per cent in recent years (Table below).

(Rs. crore)
Sector 2004-05 2005-06 2006-07 2007-08 2008-09
GDP-Unorganised 1674524 1892252 2164058 2500177 2841930
GDP of the Economy 2967600 3402316 3941865 4540987 5228650
% share of Un-organised in economy 56.43 55.62 54.90 55.06 54.35

The CSO has since revised the GDP data for the
period 2004-05 to 2009-10 in its Quick Estimates in
January, 2011. The disaggregated data indicating break-
up of shares of organised/un-organised sector would
continue to be made available by CSO in their
subsequent issues of the National Accounts Statistics.

The National Commission for Enterprises in the
Unorganized Sector was set up by Government of India
in 2004 as an Advisory Body to recommend measures
to address various issues of the unorganized sector.
The Commission completed iis term in 2009. On the
basis of its recommendations, the Ministry of Labour &
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Employment has nofified the Unorganised Workers’ Social
Security Act, 2008 & its Rules. Besides Rashtriya Swasthya
Bima Yojana, the Aam Admi Bima Yojana and the Old
Age Pension Scheme are in operation for the welfare of
the unorganised workers. Recognising the need for
providing social security to the workers in the
unorganized sectior, and as a follow up to the
Unorganised Sector Workers Social Security Act, 2008,
the Budget, 2010-11, announced the seiting up of
National Social Security Fund for unorganized sector
workers with an initial allocation of Rs. 1,000 crore.
A co-contributory pension Scheme “Swavalamban” was
announced in the Budget for 2010-11, which was well
received by the workers in the unorganized sector. On
the basis of the feed back received, the Budget for
2011-12 has relaxed the exit norms for workers under
the Scheme and extended the benefit of Government
Contribution from three to five years for all subscribers
of Swavalamban who enroll during 2010-11 and
2011-12. Besides, the Budget for 2011-12 lowered the
eligibility for pension under the Indira Gandhi National
old age Pension Scheme for BPL beneficiaries from 65
years to 60 years.

Grant-in-aid

1427. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether the Government proposes to reduce
grant-in-aid for Non-Governmental Organisations (NGOs)
engaged in the implementation of various welfare
schemes for tribals in the next financial year; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI MAHADEO SINGH KHANDELA):
(a) No, Madam.

(b) Does not arise.
Rights of Forest Dwellers

1428. SHRI BADRUDDIN AJMAL: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether the rights of forest d wellers have not
been protected even after the implementation of the
Scheduled Tribes and other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006;
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(b) if so, whether the Government has received
several complaints on violation of Forest Rights Act from
all parts of the country;

(c) if so, the details thereof; and

(d) the action taken by the Government to protect the
rights of forest dwellers?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI MAHADEO SINGH KHANDELA):
(a) No, Madam. As per the information collected from the
State/UT Governments, fill 31st January, 2011, more than
30.39 lakh claims have been filed and more than 11.09
lakh titles have been distributed under the Scheduled
Tribes and Other Traditional Forest Dwellers (Recognition
of Forest Righis) Act, 2006. More than 34 thousand titles
were ready for distribution.

(b) to (d) Yes, Madam. Complaints have been
received over a period of time concerning denial of rights
and eviction of tribals from forests etc. These complaints
have been sent to respective States/UTs for taking
necessary action as the implementation of the Act lies
with the States/UTs.

Ulira Mega Power Projects

1429. SHRI RAMSINH RATHWA: Will the Minister of
POWER be pleased to state:

(a) whether many foreign countries like China, Korea,
New Zealand, United States of America (U.S.A) and
European countries have shown keen interest in
investing in Ultra Mega Power Projects (UMPPs)
proposed to be set up in the country;

(b) if so, whether the Government has also received
expressions of interest from many domestic and
international companies to build these power projects in
the country;

(c) if so, the details thereof; and

(d) the time by which final decision in this regard is
likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) Foreign

companies have also shown keen interest in investing
in Ultra Mega Power Projects (UMPPs).
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(b) As per Power Finance Corporation, the nodal
agency for UMPP initiative, bids from many domestic
and international companies for development of these
power projects in the country have been received during
the bidding process of the four UMPPs bid out so far.

(c) The list of the domestic and international
companies which have participated in the UMPP bidding
process thereby expressing interest to build these power
projects enclosed at statement.
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(d) The four UMPPs, namely Sasan in Madhya
Pradesh, Mundra in Gujarat, Krishnapatnam in Andhra
Pradesh and Tilaiya in Jharkhand, bid out so far have
already been awarded to the ideniified developers and
are at different stages of development. The Request for
Qualification (RfQ) for two UMPPs namely Sarguja in
Chhattisgarh and Bedabahal in Odisha have been
issued.

Statement

List of companies which have participated in the bidding process
of the four UMPPs bid out so far

Sl.No. Name of Bidders

Foreign/Indian

1 2

3

1. AES India Pvt. Ltd.

2. CLP Power India Pvi. Lid. - GMR Energy Power India Pvt. Lid.

Indian

Indian - Foreign

3. Consortium of Genting Power Intemnational Limited and Lanco Infratech Lid. Foreign - Indian
4. Citra Thermal Power & Infrastructure Ltd. Indian
5. Dian Wijaya Sdn Bhd Foreign

6. GVK Power and infrastructure Ltd/ YTL Power International, Berhad

7. D.S. Constructions Limited - IEC

8. Essar Power Limited

9. Green Infrastructure Pvi. Limited
10. litina Energy Pvit. Lid.

b &) 5 J.R. Power Systems Pvi. Ltd.

12. Khanjee Holdings, GMH and TXU Energy
13. Lanco Infratech Lid. - Globeleq

14. Larsen & Toubro Limited

156 NTPC Limited

16. Reliance Energy Generation Limited
17. Reliance Power Limited

18. Sterlite Industries (I) Ltd.

19. Sumitomo Corporation

20. Tata Power Company Lid.

21. Torrent Power AEC Limited

Foreign - Indian
Indian - Foreign
Indian
Indian
Indian
Indian
Foreign
Indian - Foreign
Indian
Indian
Indian
Indian
Indian
Foreign
Indian

Indian
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1 2 3

22. YTL Power International Berhad Foreign
23. CESC Limited Indian
24, EIG Energy infrastructure Group AB Foreign
25. Jaiprakash Associates Limited Indian
26. Jindal Steel & Power Limited Indian

27. Globeleq Singapore Pte, Lanco Infratech Limited

Foreign-Indian

28. Suez Energy India Pvt. Lid. Foreign

29. Adani Exports Limited, IDFC, Gujarat Adani Port Limited Indian

30. SNC Lavalin International Inc.-Lanco Consortium Foreign-indian
[Translation] (a) whether there is scope for banks to increase

Taxes Outstanding against Persons

1430. SHRI HUKUMDEO NARAYAN YADAV:
SHRI N.S.V. CHITTHAN:

Will the Minister of FINANCE be pleased to state:

(a) The number of persons against whom more
than Rs. 1 crore is outstanding in income tax/excise
duty/customs duty and the total amount outstanding
against them;

(b) whether the Government proposes to reveal their
names; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c)
Information is being collected and will be laid on the
Table of the House.

[English]
Funding to SMEs

1431. SHRI M. SREENIVASULU REDDY: Will the
Minister of FINANCE be pleased to state:

their lending to Small and Medium Enterprises (SMEs);
(b) if so, the details thereof;

(c) whether banks in urban areas have greater scope
for such lending as compared to those in semi-urban
and rural areas;

(d) if so, the details thereof alongwith the funds
provided in the said areas during the last three years
and the current financial year, State-wise including Andhra
Pradesh; and

(e) the other steps taken/being taken by the
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c)
Reserve Bank of India (RBI) has reported that there was
scope for banks to increase their lending to SMEs.
However, the exact quantum of increase cannot be
specified.

(d) State-wise (for the last reporting Friday of March
of the years 2008, 2009 & 2010) outstanding credit to
the MSE sector are as under:

(Rs. in thousand)

States 2008 2009 2010
1 2 3 4
Assam 15248922 18920232 27574394
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1 2 3 4

Meghalaya 1815833 1951873 3042070
Mizoram 169064 481190 1124104
Arunachal Pradesh 692682 993737 1668210
Nagaland 479921 1313415 2903165
Manipur 594208 696453 1108066
Tripura 1471002 1748358 3190079
Bihar 13733406 18243351 46878787
Jharkhand 19450859 35883535 55961242
West Bengal 132220862 152605883 278658835
Odisha 32034013 39496183 71613565
Sikkim 1095417 1073792 1720400
Andaman and Nicobar Islands 650874 728730 1455864
Uttar Pradesh 126605613 134668646 241099814
Uttarakhand 13839947 20559437 29478874
Madhya Pradesh 59387491 84019582 121449296
Chhattisgarh 22440201 22845335 37119400
Delhi 144538809 214681657 279261121
Punjab 103431891 116071571 167154423
Haryana 63217894 70671319 109366716
Chandigarh 15276481 23556425 28745767
Jammu and Kashmir 27191405 20028976 39096712
Himachal Pradesh 12571795 13389326 29873144
Rajasthan 84864148 89789425 125669310
Gujarat 128936008 148576735 205960851
Maharashtra 507663998 614559186 715561038
Daman and Diu 440501 920186 995648
Goa 8792298 12046830 20247315
Dadra and Nagar Haveli 491255 571495 742928
Andhra Pradesh 137166540 164090077 225156293
Kamnataka 120660200 151659124 199032707
Lakshadweep 83026 23875 63890
Tamil Nadu 264653383 297539560 417876241
Kerala 70288689 84021395 127791593
Puducherry 3187444 2847549 4265591
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(e) The Task Force on MSMEs constituted under the
chairmanship of the Principal Secretary to the Prime
Minister to address the issues of the MSME Sector in its
report made various recommendations in the areas of
credit, taxation, labour issues, infrastructure/technology/
skill development, marketing, etc., for providing an
impetus to the growth of the sector. In terms of the
recommendations of the Task Force, banks have been
advised to achieve a 20% year-on-year growth in credit
to micro and small enterprises and a 10% annual growth
in the number of micro enterprises accounts. In order to
ensure that sufficient credit is available to micro
enterprises within the MSE Sector, as per the Reserve
Bank of India (RBI)' extant guidelines to banks, 60% of
MSE advances should go to the micro enterprises. The
banks have been advised that the allocation of 60% of
MSE advances to the micro enterprises is to be achieved
in stages viz. 50% in the year 2010-11, 55% in the year
2011-12 and 60% in the year 2012-13.

[Translation]
Health Proposals From M.P.

1432. SHRI KAILASH JOSHI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the number of proposals received from the State
Government of Madhya Pradesh under various Centrally
sponsored health schemes and programmes which are
pending with the Government; and

(b) the time by which these proposals are likely to
be approved?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) Details of
proposal received from State Government of Madhya
Pradesh and the present status of approval are given in
the enclosed Statement.

Statement

Details of Proposals Received from Government of
Madhya Pradesh

Sl.No. Details of the proposal
1 2
2 Department of Health & Family Welfare

No specific proposal for centrally sponsored
health scheme and programme of Madhya
Pradesh state is pending. However, under
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National Rural Health Mission (NRHM), State
Government of Madhya Pradesh has submitted
a Programme Implementation Plan (PIP) for
2011-12. The PIP of the States will be
considered in the meeting of National
Programme Co-ordination Committee (NPCC)
of NRHM commencing from 21.03.2011

Department of Ayurveda, Yoga and Naturopathy,
Unani, Siddha and Homoeopathy (AYUSH)

Under the Centrally Sponsored Scheme of
Development of AYUSH institutions the following
proposals received from Government of Madhya
Pradesh are pending, whose status is given
below:-

(a) Govemmment Ayurveda College, Rewa. Grant
in aid for Rs. 223.54 lakhs have been
sanctioned and release of funds is under
process.

(b) Shashikya Homoeopathic Mahavidyalaya,
Bhopal seeking grant in aid under the
component as Model College. The proposal
is pending due to outstanding UCs from
the college.

(c) Government Ayurveda College & Hospital,
Jabalpur. The proposal is pending due to
outstanding UCs from the college.

(d) Shivnath Shashtri Auto Govemment Ayurveda
College, Burhanpur. The proposal is
pending due to outstanding UCs from the
college.

Under the Centrally Sponsored Scheme of
Development of AYUSH Hospitals and
Dispensaries a proposal for 35 district hospitals
and upgradation of 100 AYUSH dispensaries
seeking recurring financial assistance has been
received. In respect of this proposal the
Depariment has sought the clarification from the
State Government on the status of availability of
Medical Officers at District Hospitals.

Tax Exemptions

1433. SHRI P. KUMAR: Will the Minister of FINANCE
be pleased to state:
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(a) whether the Government has received represen-
tation for extension of tax benefits to software and
merchandise exporis under the special schemes by
another year; and

(b) if so, the details thereof and reaction of the
Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Madam.

(b) Under the provisions of sections 10A and 10B of
the Income Tax Act, 1961, deduction from the total income
of hundred percent of profits and gains derived by
undertakings in free trade zones, EHTPIs, STPIs, eic. as
well as by hundred percent-expori-oriented undertakings
from the export of articles or things or computer software
is available for a period of 10 consecutive assessment
years till 31st March, 2011. The sunset clauses under
sections 10A and 10B have been extended twice, first
from 31.3.2009 to 31.3.2010 and then, to 31.3.2011 [vide
Finance Act, 2008 and Finance (No. 2) Act, 2009,
respectively].

Representations have been received for further
extension of these tax benefits. It has not been found
feasible to further extend these benefits beyond the
existing time limit.

[Translation]
Treatment of Patients at AIIMS

1434. SHRI PREMDAS:
DR. CHARAN DAS MAHANT:
SHRI R.K. SINGH PATEL:
SHRI NARANBHAI KACHHADIA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the number of doctors working in All India Institute
of Medical Sciences (AlIMS) vis-a-vis the number of the
sanctioned post;

(b) the average number of patients medically
examined/treated every day by each doctor in the AlIMS;

(c) whether the patient coming from various parts of
the country in general and particularly those suffering
from fatal diseases are not getting proper treatment in
AlIMS;
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(d) if so, the reasons therefor;

(e) whether patients have to get certain tests like
Ultrasound, X-Ray etc. done from ouiside as various
types of testing equipment are out of order in AlIMS; and

(f) if so, the action plan formulated by Government
to overcome these shoricomings?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) There are a total of 629
sanctioned posts of faculty at AIIMS out of which 433
faculty members are working at present. In addition,
there are 679 sanctioned posts of Senior Residents and
702 sanctioned posis of Junior Residents.

(b) On an average 39.3 patients are medically
examined/ireated per doctor in the OPD of the Main
Hospital.

(c) and (d) All patients coming to AlIMS from various
parts of the country and suffering from all kinds of
ailments are attended as per maximum handling capacity.

(e) and (f) various testing equipment are generally
not out of order at AlIMS as the institute enters into 3/
5/10 years' maintenance contract with the firms at the
time of purchase of equipment. As regards laboratory,
radio diagnostic and other investigations required for
patients, all available tests are being done in various
laboratories as per maximum handling capacity. Due
priority is given to inpatients and emergency patients so
that they do not have to get any test done from outside.
However, since the number OPD patients is very large,
they have to get certain investigations done from outside
due to increased waiting time.

Insurance Cover for Poor

1435. SHRI MAROTRAO SAINUJI KOWASE: Will the
Minister of FINANCE be pleased to state:

(a) whether insurance cover is provided to the poor
for reconsiruction of their houses in case of natural
calamities like fire, flood, cyclone, earthquake etc.;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether the Government proposes to formulate
any scheme for the benefit of the poor;

(d) if so, the details thereof; and
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(e) the details of the assistance provided at central
level for relief during the natural calamities during the
last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d) The
Public Sector General Insurance Companies have various
policies to provide insurance cover to the poor for
reconstruction of their houses in case of natural
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calamities like fire, flood, cyclone and earthquake as
Gramin Suraksha Micro Policy, Farmers Package Policy,
Hut Insurance Policy, Tribal Package Policy, Uni-Micro
Policy and Long Term House Policy.

(e) Statement showing releases made during
2007-08 to 2009-10 from Calamity Relief Fund (CRF)
and National Calamity Contingency Fund (NCCF) is
enclosed.

Statement

Assistance released to State Governments

(Rs. in crore)

SlI. No. State 2007-08 2008-09 2009-10
Centre National Centre National Centre National
Share to Calamity Share to Calamity Share to Calamity
Calamity Contingency  Calamity Contingency  Calamity Contingency
Relief Fund Relief Fund Relief Fund
Fund Fund Fund
1 2 3 4 5 6 V4 8
L Andhra Pradesh 219.99 37.51 298.73 29.82 313.67 685.81
2. Arunachal Pradesh 22.48 0.00 23.15 26.40 23.86 32.29
3. Assam 153.36 0.00 157.97 300.00 162.80 0.00
4. Bihar 233.23 0.00 121.86 1000.00 125.59 267.48
5. Chhattisgarh 66.57 0.00 45.72 0.00 139.94 0.00
6. Goa 1.74 0.00 1.83 0.00 1.92 4.04
7. Guijarat 48.57 0.00 315.29 0.00 224 .25 0.00
8. Haryana 102.85 0.00 54.00 0.00 167.39 0.00
9. Himachal Pradesh 79.99 2459 103.63 40.33 63.68 14.58
10. Jammu and Kashmir 68.68 13.51 35.38 0.00 108.28 0.00
11.  Jharkhand 148.79 0.00 51.58 0.00 157.89 0.00
12. Karnataka 71.11 68.89 99.55 189.11 104.52 1594 .36
13. Kerala 70.70 50.81 74.23 9.48 77.93 0.00
14. Madhya Pradesh 151.48 0.00 208.04 0.00 214.41 40.53
15. Maharashtra 47.70 168.92 0.00 0.00 488.90 182.10
16. Manipur 10.67 0.00 4.48 5.45 6.96 0.91
17. Meghalaya 8.96 0.00 9.23 0.00 9.51 0.00
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1 2 3 4 5 6 i 8
18. Mizoram TifT 8.81 0.00 49.60 10.94 0.00
19. Nagaland 7.42 0.00 3.12 0.00 3.22 8.47
20. Odisha 180.87 0.00 324.50 98.87 176.50 0.00
21. Punjab 178.24 0.00 126.78 0.00 133.12 0.00
22. Rajasthan 257.34 0.34 360.87 0.00 378.90 115.12
23.  Sikkim 27.46 0.00 14.35 8.36 14.78 0.00
24. Tamil Nadu 172.88 0.00 22917 522.51 142.95 0.00
25. Tripura 10.07 0.00 10.37 0.00 16.09 0.00
26. Uttar Pradesh 235.10 0.00 24215 0.00 249.55 148.96
27. Uttarakhand 73.19 0.00 112.47 0.00 76.39 0.00
28. West Bengal 186.47 0.00 192.07 0.00 197.93 166.87
Total 2843.66 373.38 3220.48 2279.92 3791.86 3261.52
Welfare of STs (2) Minister of Finance, Government of India;
1436. SHRIMATI KAMLA DEVI PATLE: Will the (8) Minister of Agriculture, Government of India;
Minister of TRIBAL AFFAIRS be pleased to state: . ] ]
(4) Minister of Home Affairs, Government of India;
hether the G t h tablished
I Waetheg e, CSERinentgus SEMBIERA (5) Minister of Health & Family Welfare,
apex body at national level for the all round development .
and security of tribals; and Government of India;
(b) if so, the details thereof alongwith its constitution © Mmlste.sr oF Eiranimsnl; & Forests; Govermeont
2 R . of India;
and functions assigned to it?
(7) Minister of HRD, Government of India;
THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI MAHADEO SINGH KHANDELA): (8) Minister of Rural Development, Government of
(a) and (b) Yes, Madam. An apex body namely National India;
Council for Tribal Welfare has been constituted with the
following objectives:- (9) Minister of Woman and Child Development,
Government of India;
(i) To provide broad policy guidelines to bring about
improvement in the lives of the ST community in the (10) Minister of Culture, Government of India;
country. (i) To review the implementation of the . ] ]
Forest Rights Act. (iii) To review the implementation (11) Minister of Mines, Government of India;
c!f Schedulea-.\llr and S.chedute-V[ t':lf the Co‘nsmutton. (12) Minister of Coal, Govemment of India:
(iv) To monitor the implementation of Tribal Sub-
Plan.(v) To monitor programmes aimed at protecting (13) Minister of Power, Government of India;
Particularly vulnerable Tribal Groups.
(14) Deputy Chairperson, Planning Commission;
The Council consists of the following members:-
(15) Chief Ministers of Andhra Pradesh/Gujarat/

(1) Minister of Tribal Affairs, Government of India;

Himachal Pradesh/Maharashtra/Rajasthan/
Odisha/Jharkhand/Madhya Pradesh/
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Chhattisgarh/Assam/Meghalaya/Mizoram/Tripura
(Schedule V and Schedule VI States);

(16) Two experts to be nominated by the Prime
Minister for a period of 2 years.

(17) Secretary, Ministry of Tribal Affairs, Government
of India as Member Secretary.

[English]

Delisting of PSUs due to
New Holding Norms

1437. SHRI SURESH KUMAR SHETKAR: Will the
Minister of FINANCE be pleased to state:

(a) whether a new rule has been in operation making
changes in the proportion of public holding in listed
companies;

(b) if so, the details thereof and reasons therefor;

(c) whether new holding norms may force delisting
of some PSUs;

(d) if so, the details thereof; and

(e) the reasons therefor and reaction of the Union
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) Yes, Madam.

(b) The Government vide notifications dated June 4,
2010 and August 9, 2010 amended the Securities
Contracts (Regulation) Rules, 1957 to modify public
shareholding requirements in listed companies. The main
features of the new rule are as follows:

i. The minimum threshold level of public holding
for listed public sector companies is 10% and
for all other listed companies is 25%.

ii. Requirements for continuous listing is the
same as requirements for initial listing.

iii. Listed companies with public shareholding
below the minimum threshold level are required
to reach the minimum level within a period of
three years from the date of notification of the
amendment.

iv. If the post issue capital of a non public sector
company, other than a public sector company,
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calculated at offer price is more than Rs. 4,000
crore, the company may be allowed to go public
with 10% public shareholding and comply with
25% public shareholding requirement within
three years from the date of listing. For public
sector companies, the minimum offer size in
every case is 10% only.

v. If a public shareholding in listed companies
fells below minimum threshold at any time,
such company shall bring the public
shareholding to the minimum threshold level
within a maximum period of 12 months from
the date of such fall.

(c) As on date, there are only 17 public sector
companies having less than 10% public holding.
Moreover, since a three year time period has been given
to them for increasing the public holding to the 10%
level, no forced delisting is expected.

(d) Not applicable in view of reply to (c) above.

(e) The decision to increase public holding was
taken to provide depth to the market and to increase the
companies’ investor base. However, in the case of PSUs,
because of their large capitalization and the complexities
that may be involved in any fast-paced divestment, the
Govemment permitted a lower public holding requirement
and has given three years for reaching the minimum
prescribed 10%.

Flow of lllicit Money

1438. SHRI GURUDAS DASGUPTA: Will the Minister
of FINANCE be pleased to state:

(a) whether Indian entities having accounts in Swiss
Banks have possibly started routing their funds to India
through Dubai and other locations either into stock
markets through Flls or the FDI routes;

(b) if so, the details thereof; and

(c) the steps being taken to guard against any such
flow of illicit money into the country?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S.PALANIMANICKAM): (a) to (c) No
case of such nature has come to the notice of
investigative agencies under the Ministry of Finance.
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[Translation]
Power Plant by DVC

1439. SHRI PASHUPATI NATH SINGH: Will the
Minister of POWER be pleased to state:

(a) whether the Damodar Valley Corporation (DVC)
proposes to set up a power plant in Bokaro, Jharkhand;

(b) if so, the estimated cost of setiing up the plant
alongwith the Mega Watts of power likely to be generated
from this plant; and

(c) the time by which it is likely to be commissioned?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) Yes, Madam. DVC
is implementing two power planis in Bokaro, Jharkhand;

(i) 500 MW (2x250 MW) at Chandrapura; and

(i) 500 MW (1x500 MW) at Bokaro.

(b) (i) The estimated cost for setting up of the
Chandrapura Thermal Power Station (CTPS) Extension
Units 7 & 8 is Rs. 2611.34 Crores. 500 MW of power will
be generated from this project.

(i) The estimated cost for seiting up of the Bokaro-
A TPS (500 MW) project on the basis of revised project
cost, being prepared, is around Rs. 3550 Crores. 500
MW of power will be generated from this project.
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(c) (i) The CTPS Extn. Units 7 & 8 have been
commissioned in November, 2009 and March, 2010
respectively. Commercial Operation is likely to commence
within 11th Plan period.

(ii) Bokaro-A TPS (500 MW) is likely to be
commissioned in early 12th Plan in Financial Year
2012-13.

Protection of Pahari Korwa Tribals

1440. KUMARI SAROJ PANDEY: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether the Union Govemment has formulated
any special scheme for protection of 'Pahari Korwa' tribal
community in Chhattisgarh; and

(b) if so, the details thereof alongwith the funds
sanctioned under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI MAHADEO SINGH KHANDELA):
(a) and (b) The Ministry has been implementing a 100%
Ceniral Sector Scheme, viz. “Development of Particularly
Vulnerable Tribal Group” since 1998-99 for over all
development of Particularly Vulnerable Tribal Groups
(PTGs) which includes ‘Pahari Korwa’ tribal community
in Chhattisgarh. It is a very flexible scheme. Any activity/
work, which is connected with the survival, protection
and development of PTGs, can be taken up under the
scheme. Funds released to State Government of
Chhattisgarh are given in Statement.

Statement

Statement showing the amouni released to siate under the central sector scheme of development of
particularly vulnerable tribal groups (earlier known as scheme of development of Primitive
Tribal Groups PTGs) (PTGs) during 2007-08 to 2010-11

(Rs. in Lakh)
SI.LNo. Name of the UT 2007-08 2008-08 2009-10 2010-11
1. Chhattisgarh 700.000 615.330 0.000 2244790
[English] (b) if so, the details thereof;

Extinction of Tribals

1441. SHRI BIBHU PRASAD TARAI: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) whether the Jarawa fribe in Andaman and Nicobar
Islands are facing the danger of extinction;

(c) whether the increased arrival of tourists' visit into
the Jarawa reserve has inflicted multiple damage on
this stoneage ftribe;

(d) if so, the details thereof; and
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(e) the measures adopted by tits Government for the
protection and welfare of this tribe?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI MAHADEO SINGH KHANDELA):
(a) No, Madam.

(b) Does not arise.

(c) Tourists are only passing through certain part of
the Jarawa Reserve, using the Andaman Trunk Road
and they are not allowed to get down inside the Reserve.
However, in recent times some of the Jarawas have
started coming out of the Reserve and adopted new
habits such as wearing of cloths etc. and also seeking
medical help in some cases. As per ‘Policy on Jarawa
Tribe of Andaman Islands’, 2004 no interaction is
permitted and only minimum intervention is accorded
such as medical help.

(d) Does not arise, in view of the reply given at (c)
above.

(e) The “Andaman and Nicobar Islands (Protection
of Aboriginal Tribes) Regulation, 1956” and the “Policy
on Jarawa Tribe of Andaman Islands, 2004 protects the
interests of Jarawas. An area of 1028 Sq. Km in South
and Middle Andaman inhabited by the Jarawas has been
declared as Tribal Reserve. Exclusive Medical Wards in
Primary Health Centers at Tushnabad, Kadamtala and
G.P. Pant Hospital, Port Blair are provided for treatment
of Jarawas.

IT Raids

1442. SHRI RUDRAMADHAB RAY: Will the Minister
of FINANCE be pleased to state:

(a) the details of raids conducted by Income Tax
Department and Enforcement Directorate against
public servants during the last one year, month and
Commissionerate-wise;

(b) the outcome of such raids; and

(c) the action proposed to be taken against the
officials alongwith the reasons for delay, if any?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The
Income Tax Depariment conducts search and seizure
action on the basis of credible information in case of
various persons like individuals, Hindu Undivided
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Families(HUFs), Firms, Companies, Association of
Persons(AOPs), Body of Individuals(Bols), Local
authorities, Artificial Juridical person who are in
possession of any money, bullion, jewellery or any other
valuable article or thing which representis wholly or partly
income or property which has not been or would not be
disclosed for the purpose of Income Tax and related
Acts. State-wise, category-wise or commissionerate-wise
data in respect of search and seizure is not maintained
as most persons have activities spread over various
sectors, states and commissionerates. Search and
Seizure actions, as per the Income Tax Act, 1961, are a
continuous and ongoing process based on credible
information in the possession of the Income Tax
Department.

Search and seizure proceedings are followed by
quasi judicial post search proceedings which involve
detailed examination of the seized material, post-search
enquiries and giving proper opportunity to persons
searched to explain their income in accordance with the
principle of natural justice and equity. The evidences
gathered during search and post search proceedings
are used in assessment and re-assessment
proceedings of such persons. Such assessments/re-
assessments become final only when all appeals before
CIT(A), ITAT, High Courts or Supreme Couris are
decided.

The outcome of the search and seizure action can
be conclusively established after the above proceedings
are finalised. Income Tax Departiment takes appropriate
action against the persons who are found guilly as per
the statutory provisions of Income Tax and related Acts.

The Directorate of Enforcement has not conducted
any raid on a public servant during the last one year.

Central Excise Act

1443. SHRI K.P. DHANAPALAN: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government is planning to make
any amendments in the Central excise act; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) Yes,
Madam. Government has proposed some changes in
the Central Excise Act, 1944. The important provisions in
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respect of which amendments have been proposed relate
to recovery of duty, charging of interest, first charge in
the case of default in payment and power to issue
directions not to file appeal in certain cases. The details
have been published in the Finance Bill, 2011.

World Bank’s Attempt at
Fighting Corruption

1444. SHRI D.V. SADANANDA GOWDA: Wil the
Minister of FINANCE be pleased to state:

(a) whether the World Bank has expressed the view
that the bank’s attempts at fighting corruption in the
Government's welfare schemes often got interpreted as
acts of interfering; and

(b) if so, the reaction of the Union Government
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) No, Madam.

(b) Does not arise.
[Translation]
Rajasthan’s Share in Hydro Power Projects of Punjab

1445. SHRI RAGHUVIR SINGH MEENA: Will the
Minister of POWER be pleased to state:

(a) whether the Central Electricity authority or Central
Water Commission has prepared any background note
regarding the claim of Rajasthan’s share from the hydro
power projects of Punjab;

(b) if so, the details thereof; and

(c) the action taken or proposed to be taken by the
Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) and (b) A
Commitiee was constituted in the Central Electricity
Authority in February, 1999 for preparing a background
paper on sharing of power in the hydroelectric power
stations of Punjab. The Commitiee invited views of the
concerned States in the matter. After analyzing various
points raised by the States of Rajasthan, Haryana &
Himachal Pradesh in support of their claims and in the
absence of the observations of the Government of Punjab,
the Committee concluded that it would be in the best
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interest of all the concerned States that the agreement
already reached between the States of Punjab, Haryana
& Rajasthan and Government of India on 10.05.1984 be
followed.

(c) An agreement was reached between the States
of Punjab, Haryana and Rajasthan and Government of
India on 10.05.1984 wherein it was agreed that in view
of the claims raised by Haryana and Rajasthan for
sharing of power in Anandpur Sahib Hydel Project,
Mukerian Hydel Project, Thein Dam project, UBDC Siage-
Il and ShahpurKandi Hydel Scheme, the Government of
India shall refer the matter to the Supreme Court for its
opinion. The opinion of the Supreme Court was to be
sought on whether the States of Rajasthan and Haryana
are entitled to a share in the power generated from
these hydel schemes and in case they are, what would
be the share of each State.

However, subsequently in the discussions held
between the Chief Ministers of Punjab, Haryana and
Rajasthan on 29-30 July, 1992 and 6th August, 1992, a
consensus was reached not to refer the matter to the
Hon'ble Supreme Court. It was also decided that the
States would come to a reasonable agreement through
mutual consultations. In order to resolve the issue
amicably, a number of formal and informal discussions
have taken place. However, no consensus has emerged
so far due to the divergent views of the stakeholder
States.

[English]
Developments of Handicrafts

1446. SHRI SUBHASH BAPURAO WANKHEDE: Will
the Minister of TEXTILES be pleased to state:

(a) the details of the schemes implemented by the
Government for the development of Handicrafis and
Protection of traditional handicrafts;

(b) the funds allocated and released under such
schemes during each of the last three years and the
current year, Scheme wise and State/UT-wise; and

(c) the details of utilization of funds during the said
period, Scheme-wise and State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) The
schemes being implemented for development of
handicrafts & Protection of Traditional handicrafis in the
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country include: Baba Saheb Ambedkar Hastshilp Vikas
Yojana (AHVY) for integrated development of selected
craft clusters; Marketing Support & Services; Design &
Technology Upgradation; Research & Development;
Human Resource Development and Handicraft Artisans
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Comprehensive Welfare Scheme.

(b) and (c) The funds allocated scheme-wise during
the last three years and current financial year are as
under:

(Rs. in crores)

Sl.No. Name of the Scheme 2007-08 2008-09 2009-10 2010-11
Final grant  Final gran Final grant Final grant
(Proposed)
1. Baba Saheb Ambedkar Hasishilp Vikas Yojana 34.57 44 39 56.07 58.90
2. Marketing Support & Services 34.71 48.58 49.20 61.40
3. Design & Technology Upgradation 10 96 18.62 16.13 19.34
4. Research & Development 2.05 6.11 5.95 1175
5. Human Resource Development 5.20 472 7.80 17.44
6. Handicraft Artisans Comprehensive Welfare Scheme 71.39 86.52 70.59 41.69

The schemes for promotion and development of
handicrafts in the country do not envisages allocation of
funds state/UTs wise as these are Central Sector
schemes. However, the details of funds released/utilized

state/UT-wise during the last three years and current
financial year (upto Dec. 2010) is as per enclosed
Statements-l and Il.

Statement |

State-wise, Scheme-wise funds released under Handicrafts Schemes during 2007-08

SI.No. State AHVY Design Marketing R&D HRD Welfare  Total
1 2 3 4 5 6 7 8 9

iz Andhra Pradesh 267.29 20.05 210.85 23.27 521.46
2. Andaman and Nicobar 0 1.20 1.20

Islands

3. Arunachal Pradesh 111.46 1.68 - 5.63 118.77
4. Assam 264.27 99.07 224 61 78.17 666.12
5. Bihar 49.44 10.20 28.67 0 7.37 95.68
6. Chandigarh 0.50 0 - - - - 0.5
7. Chhattisgarh 0.50 0.9 36.67 - 0.81 38.88
8. Delhi 19.78 106.66 863.91 36.96 1027.31
9. Goa 3.00 0 18.87 0 21.87
10. Guijarat 413.42 141.64 3.86 558.92
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1 2 3 4 0] 6 7 8 9
11 Haryana 35.64 4.42 35.42 19.96 95.44
12. Himachal Pradesh 89.99 5.05 53.24 6.35 154.63
13. Jharkhand 38.16 7.2 52.78 0.44 98.58
14. Jammu and Kashmir 172.4 330.58 33.42 56.44 592.84
15.  Karnataka 77.22 50.22 84.89 10.71 223.04
16. Kerala 70.06 1.8 50.62 5.55 128.00
17 Madhya Pradesh 66.82 5.35 218.77 16.42 307.35
18. Maharashtra 7.99 6.35 95.65 212 11211
19. Manipur 171.96 62.09 71.18 14.80 34.08 354.11
20. Meghalaya 6.76 0 3.14 4.27 14.17
21. Mizoram 474 0 4.04 0 8.78
22. Nagaland 30.29 47.95 26.37 7:58 16.39 128.03
23. QOdisha 278.71 36.81 131.70 29.59 476.81
24. Punjab 37.63 59.5 6.90 8.73 112.76
25. Puducherry 0 5.2 16.56 1.43 23.19
26. Rajasthan 57.95 15.65 73.26 2414 171
27. Sikkim 57.5 0 6.75 0 64.25
28. Tamil Nadu 55.28 19.43 49.79 30.9 155.4
29. Tripura 434 3.6 24.03 4.58 75.61
30. Uttar Pradesh 571.05 346.16 972.81 74.57 114.1 2078.69
31. Uttranchal 85.33 5.11 39.40 15.05 144.89
32. West Bengal 76.47 34.57 57.95 3.05 172.04
All States 7117.00 7117.00
Total 3165.01 1286.6 3633.89 96.93 561.67 7117.00 15860.00
State-wise, Scheme-wise funds released under Handicrafts Scheme during 2009-10
Sl.No. State AHVY Design Marketing R&D HRD Welfare  Total
1 2 3 4 5 6 £ 8 9
1. Andhra Pradesh 281.95 28.04 272.33 2.00 18.07 602.39
2. Andaman and Nicobar 0 0 0 0 0

Islands
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1 2 3 4 ] 6 7 8 9
3. Arunachal Pradesh 46.21 4.5 0 0 1.25 51.96
4. Assam 521.87 71.86 696.82 12.38 49.57 1352.5
b: Bihar 100.60 22.38 84.59 0 6.23 213.8
6. Chandigarh 0.00 0 0 0 0 0
7 Chhattisgarh 12.97 4.45 20.68 0 4.57 42 67
8. Delhi 162.94 291.79 1859.30 307.64 185.69 2807.36
9. Goa 10.54 25.81 94.63 0 0 130.98
10. Guijarat 378.04 52.2 78.10 4.50 12.69 525.53
11. Haryana 145.15 1.80 34.01 0 5.25 186.21
12: Himachal Pradesh 53.09 29.07 76.49 0 2.21 160.86
13. Jharkhand 98.25 1.80 55.65 0 0 155.7
14. Jammu and Kashmir 254.28 203.49 2475 12.33 15.22 510.07
15: Karnataka 59.59 7.20 79.18 0 15.10 161.07
16. Kerala 78.79 5.90 36.81 0 0.51 122.01
17 Madhya Pradesh 285.79 4515 147.15 0 24.26 502.35
18. Maharashtra 96.36 7.20 35.75 30.00 43.12 212.43
19. Manipur 450.68 54 .58 118.65 6.35 69.07 699.33
20. Meghalaya 0.75 155 0 0 2.02 432
21. Mizoram 15.73 0 0 0 125 16.98
22. Nagaland 195.14 37.00 17.25 7.36 7.60 264.35
23. QOdisha 212.95 35.50 133.26 16.53 34.80 433.04
24. Punjab 149.3 6.3 15.84 0 4.66 176.1
25. Puducherry 0 0 26.24 0 1.61 27.85
26. Rajasthan 95.17 18.90 243.91 2.05 20.86 380.89
27. Sikkim 9.53 3.60 17.64 3.42 3.89 38.08
28. Tamil Nadu 119.83 11.10 167.26 11.90 7.16 317.25
29. Tripura 175.25 409.18 16.91 0 60.98 662.32
30. Uttar Pradesh 1034.28 115.85 157.71 161.36 122.68 1591.88
31. Uttarakhand 147.5 16.20 26.12 0 4.79 194.61
32. West Bengal 295.09 7.20 22.87 0 37.50 362.66
All States 6797.00 6797.00
Total 5487.62 1519.50 4559.90 577.82 762.81 6797.00 19704.55
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Statement |l
State-wise, Scheme-wise funds released under Handicrafts Schemes during 2008-09
Marketing support & services

Sl.No. State AHVY Design Marketing R&D HRD Welfare  Total
1 2 3 4 b 6 74 8 9

E Andhra Pradesh 550.48 35.71 357.16 13.38 13.98 970.71
2. Arunachal Pradesh 86.48 0 - 0 3.13 89.57
3 Assam 502.31 141.95 568.64 17.57 39.30 1269.7
4. Bihar 50.18 13.47 38.51 0 7.98 110.14
5. Chandigarh 0.75 0 - 0 0 0.75
6. Chhattisgarh 5.45 1.00 39.11 13.07 0 58.73
7= Delhi 43.72 115.25 1290.05 209.94 18.58 1677.54
8. Goa 4.37 10.33 8.37 0 0 23.07
9. Guijarat 332.00 130.81 238.70 18.15 5.07 72473
10. Haryana 39.25 5.40 52.58 0 1.19 98.42
11 Himachal Pradesh 27.90 18.71 52.58 0 0.90 192.78
12: Jharkhand 37.72 5.99 27.97 0.00 0 71.68
13. Jammu and Kashmir 254.04 61.81 64.62 36.58 48.45 468.51
14. Karnataka 147.17 34.69 164.02 35.50 5.74 387.11
156: Kerala 198.72 11.36 32.32 3.09 18.34 253.83
16. Madhya Pradesh 105.58 35.82 211.01 7.37 6.50 366.30
17 Maharashtra 290.74 15.04 97.24 29.60 24 .80 467.42
18. Manipur 181.52 64.41 117.31 2.83 41.33 407.40
19. Meghalaya 0.75 0 6.75 3.37 7.15 18.03
20. Mizoram 52.34 0 47.85 0 0 100.19
21. Nagaland 124.37 26.80 69.95 0 3.27 224 39
22. Qdisha 60.29 31.11 134.40 12.52 21.22 259.54
23. Punjab 30.26 46.08 9.03 0 1.50 87.17
24. Puducherry 0.90 4.50 31.60 0 0.90 37.90
25. Rajasthan 34.94 85.08 268.19 2.05 25.86 416.12
26. Sikkim 1.27 0 6.33 0 0 7.65
27. Tamil Nadu 183.62 52.92 139.33 8 7.58 391.51
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1 2 3 4 0] 6 7 8 9
28. Tripura 71.45 4.00 12.61 0 8.72 96.98
29. Uttar Pradesh 461.13 549.5 609.50 67.11 69.14 1756.30
30. Uttarakhand 12.86 2.70 45.71 0 5.41 66.86
31. West Bengal 86.67 104.90 110.36 7.54 13.28 322.71
32. Daman and Diu 0.62 0.00 0 0.62
34. All States 8489.20 8489.20
Total 3979.75 1609.37 4945 .01 487.67 399.59 8489.20 19510.59
State-wise, Scheme-wise funds released under Handicrafts Schemes during 2010-11 upio Dec. 10
Sl.No. State AHVY Design Marketing R&D HRD Welfare  Total
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 90.01 23.05 157.58 270.64
2. Andaman and Nicobar 0
Islands
3. Arunachal Pradesh 14.84 34 3.75 21.99
4. Assam 187.31 69.88 635.69 15 76.24 970.62
B: Bihar 55.12 5.37 41.39 2.35 3.63 107.86
6. Chandigarh 0
T Chhattisgarh 24 .40 10.77 2.48 37.65
8. Delhi 55.94 40.98 749.31 243.64 376.76 1466.66
9. Goa 27.10 26.80 53.9
10. Guijarat 205.4 15.37 61.04 25 284 31
11. Haryana 168.84 10.4 16.53 195.77
12. Himachal Pradesh 34.25 10.4 57.59 102.24
13. Jharkhand 72.07 2.7 46.65 2.06 123.48
14. Jammu and Kashmir 186.83 65.8 16.32 0.72 30.61 300.28
15. Karnataka 56.05 75 63.48 12.64 139.67
16. Kerala 33.46 20.22 18.71 4.61 77
17. Madhya Pradesh 108.78 23.78 78.22 2456 235.34
18. Maharashtra 44 22 6.9 61.92 46.78 159.82
19. Manipur 287.45 56.14 139.59 1.25 484 .43
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1 2 3 4 ] 6 7 8 9
20. Meghalaya 6.75 6.75
21. Mizoram 0.98 1.34 1:b 1.25 5.07
22. Nagaland 87.24 7.74 45.39 9 3.76 153.12
23. QOdisha 121.97 20.16 151.02 6.5 1.63 301.28
24.  Punjab 82.52 61.32 33.44 21.02 198.3
25. Puducherry 6.60 6.6
26. Rajasthan 128.42 27.3 30.96 26.93 213.61
27. Sikkim 1.8 16.71 18.51
28. Tamil Nadu 23.97 14.25 186.96 42.38 16.12 333.68
29. Tripura 18.52 12.45 30.98
30. Uttar Pradesh 697.54 331.71 44919 53.59 84.75 1616.78
31. Uttarakhand 98.99 14.37 12.95 1:25 127.56
32. West Bengal 49.4 6.11 25.37 80.88
Total 3111.62 860.45 3146.83 367.44 738.34 0.00 8124.78

Aam Aadmi Bima Yojana

1447. SHRIMATI POONAM VELJIBHAI JAT: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government has conducted any study
on implementation of Aam Aadmi Bima Yojana in the
different States of the country;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether the said yojana has been properly
implemented in all the States/UT;

(d) if so, the details thereof, State/UT-wise; and

(e) if not, the steps taken/being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) No,
Madam. However, Life Insurance Corporation of India
(LIC) has been directed to evaluate the Aam Aadmi
Bima Yojana (AABY) especially in the context of claim
experience.

(c) to (e) As on date, 17 States/UTs in the country
are covered under this Scheme. The State/UT-wise details
of coverage of beneficiaries under AABY since its
inception till 15.02.2011 are as follows:

Sl.No. State Total coverage as

on 15.02.2011

1 2 3

1. Himachal Pradesh 5,000
2. Andhra Pradesh 72,92,606
3. Maharashtra 11,99,952
4. Gujarat 8,60,056
5. Chandigarh 1,297
6. Jammu and Kashmir 88,155
7. Madhya Pradesh 13,64,232
8. Bihar 19,21,604
9. Jharkhand 37,546
10. Karnataka 7,16,187
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1 2 3
11. Kerala 3,93,160
12. Uttar Pradesh 21,03,582
13.  Chhattisgarh 3,33,870
14. West Bengal 4,657,521
15.  Puducherry 1,48,452
16.  Punjab 6,667
17. Assam 4,142
Total 1,69,34,029

[Translation]
Violation of Code of Ethics

1448. SHRI LALCHAND KATARIA:
SHRI UDAY PRATAP SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Medical Council of India/the
Government has drawn Code of Ethics for medical
professionals/doctors inthe country;

(b) if so, the details thereof alongwith the mechanism
set up to ensure its proper compliance;

(c) whether the MCI has recently recommended
action against a number of doctors for the violation of
the said code and negligence in treatment of patients;

(d) if so, the details thereof indicating the total number
of complaints received, action recommended and
punishment awarded thereon during each of the last
three years, State/UT-wise;

(e) whether any delay has been observed in awarding
punishment to the accused doctors by State Medical
Councils; and

(f) if so, the reasons therefor alongwith the corrective
measures taken/proposed by the Government in the
matter?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) Yes. The Medical
Council of India (MCI) had notified Indian Medical Council
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(Professional conduct, Etiquette and Ethics) Regulations,
2002, which are statutory and binding in character and
are to be followed by all medical professionals/doctors
in the country. These regulations empower the MCl and
respective State Medical Councils to award punishment
against any act in violation of Code of Ethics.

(c) and (d) The Medical Council of India (MCI)
informed that during the last three years it has
recommended action against doctors for violation of the
Code of Ethics and negligence in treatment of patients
as per details below:

Sl. Year No. of No. of doctors

No. complaints awarded
received punishment

1. 2008 499 13

2. 2009 684 06

3. 2010 904 18

(e) and (f) Imposition of punishment under the Indian
Medical Council (Professional conduct, Etiquette and
Ethics) Regulations, 2002 is time consuming process.
Role of the Central Government under these Regulations
is limited to that of an Appellate Authority.

Inspection of Medical and Dental Colleges

1449. SHRI IJYARAJ SINGH:
SHRI HARISH CHOUDHARY:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Medical Council of India (MCI) and
the Dental Council of India (DCl) undertake periodic
inspection of the medical and dental colleges in the
country;

(b) if so, the details thereof indicating the number of
such colleges inspected and shortcomings noticed
therein during the last three years and the current year,
State/UT-wise;

(c) whether the Governments gives opportunity to
these colleges to remove any shortcomings/deficiencies
and underiakes their re-inspection for the purpose before
awarding withdrawal of recognition;

(d) if so, the details thereof alongwith the number of
medical and dental colleges re-inspected during the said
period; and
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(e) the number of medical and dental colleges
withdrawn recognition during the said period alongwith
the procedure adopted for the purpose, State/UT-wise?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) The Medical
Council of India (MCI) and Dental Council of India (DCI)
carry out the inspection of medical and dental colleges
to maintain the standard of medical/dental education in
the country. As per the information received from MCI/
DCI, approximately 181 medical colleges and 96 dental
colleges were inspected by MCI and DCI respectively
during the last three years. The State/UT-wise details are
at Statements-l and Il

(c) to (e) The medical/dental colleges which are
found not meeting the requirements as per the
regulations of the Councils are given an opportunity to
rectify the deficiencies. In such event, the colleges are
subject to re-inspection for verification of compliance report
by MCI/DCI. For the purpose of continuation of recognition,
the MCI had issued show cause notices to 15 medical
colleges. Besides, MCl and DCI had also recommended
to the Central Government for withdrawal of recognition
in respect of 10 medical & 03 dental colleges in view of
gross deficiencies in terms of teaching faculty & clinical
material etc. However, Central Government has not de-
recognized any medical/dental college.

Statement |

State/UT-wise list of medical colleges inspected
during the last three years

Sl.No. State Year
2008 2009 2010

1 2 3 4 5
1 Andhra Pradesh 5 2 6
2. Assam 1 0 0
3. Bihar 1 1 0
4. Delhi 3 0 1
5. Guijarat 3 2 1
6. Jammu and Kashmir 0 4 0
% Jharkhand 1 0 2
8. Kamnataka 12 14 10
9. Kerala 3 1 1
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1 2 3 4 5
10. Maharashtra 28 10 6
11. Madhya Pradesh 0 0 3
12. Manipur 1 0 0
13. Tamil Nadu 14 7 1
14. Uttar Pradesh 5 7 1
15. Puducherry 1 1 2
16. Punjab 8 3 1
17. Uttarakhand 1 0 0
18. Rajasthan 6 1 0

Total 93 53 35

Statement Il

State/UT-wise list of denlal colleges inspected
during the last three years

Sl.No. State Year
2008 2009 2010

1 Andhra Pradesh 5 5 0
2. Chhattisgarh 1 2 0
3. Gujarat 1 1 2
4. Haryana 1 1 1
5. Himachal Pradesh 0 2 1
6. Karnataka 9 10 2
74 Kerala 0 2 2
8. Maharashtra 6 8 4
9. Madhya Pradesh 2 1 0
10. Odisha 1 0 0
11.  Tamil Nadu 2 3 0
12. Uttar Pradesh 6 3 2
13. Punjab 2 2 1
14. Uttarakhand 0 0 1
15. Rajasthan 0 2 1
16. West Bengal 0 1 0

Total 36 43 17
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Loans Taken by States (d) the details of loan siill outstanding, State-wise?
1450. SHRI A.T. NANA PATIL: Will the Minister of THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE be pleased to state: FINANCE (SHRI NAMO NARAIN MEENA): (a) State-wise
details of loans released by the Minisiry of Finance during

(a) the details of loans taken by each State during the last three years are given in the Statement-l.

each of the last three years;
(b) to (d) Yes, Madam. The State-wise details of
(b) whether certain States have repaid their loans; repayment of loans released by Ministry of Finance and
loans outstanding as on 31.3.2010 are given in the

(c) if so, the details thereof, State-wise; and Statement-IL.

Statement |
Loans released by Ministry of Finance (MoF) to States during the last three years

(Rs. in crore)

SL.No. Name of State Loans released by MoF in

2007-08 2008-09 2009-10
1 2 3 4 5
1. Andhra Pradesh 894.00 394.52 875.49
2. Arunachal Pradesh 0.36 0.00 0.00
3. Assam 41.44 45.00 39.93
4. Bihar 462.17 149.86 764.19
5. Chhattisgarh 114.63 205.50 220.05
6. Goa 0.19 0.53 21.66
7. Gujarat 197.49 226.62 85.91
8. Haryana 60.00 64.31 137.09
9. Himachal Pradesh 45.82 10.36 66.54
10. Jammu and Kashmir 10.14 21.83 29.18
11. Jharkhand 1.72 2.59 7.39
12. Karnataka 791.31 596.16 680.82
13. Kerala 412.85 767.99 562.24
14. Madhya Pradesh 526.49 1153.68 1344 .54
15. Maharashtra 302.86 385.39 752.06
16. Manipur 1.71 5.18 0.00
17 Meghalaya 0.94 0.52 0.70

18. Mizoram 8.06 5.23 33.15
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19. Nagaland 0.51 0.00 0.00
20. Odisha 82.21 506.39 190.02
21. Punjab 270.62 280.70 68.40
22. Rajasthan 411.89 325.90 257.89
23. Sikkim 0.92 0.00 0.00
24. Tamil Nadu 763.88 1041.14 1070.09
25 Tripura 0.40 2.51 3.30
26. Uttarakhand 8.57 17.89 31.25
27 Uttar Pradesh 354.67 419.83 282,37
28. West Bengal 64517 399.37 299.83
Total 6421.02 7029.00 7824.06
Statement I
Loans repaid bv States and loans outstanding as on 31.3.2010
(Rs. in crore)
SI.LNo. Name of State *Repayment of Principal made in Loans
Outstanding
as on
2007-08 2008-09 2009-10 31.3.2010
1 2 3 4 5 6
1. Andhra Pradesh 768.52 773.83 776.27 14605.87
2. Arunachal Pradesh 21.88 21.89 21.89 362.07
3. Assam 112.54 113.58 114.70 1850.17
4. Bihar 417.21 417.21 417.21 7895.30
5. Chhattisgarh 105.78 108.51 113.55 2289.44
6. Goa 22.27 261.48 22.71 418.93
F Gujarat 540.68 545.57 550.54 9703.10
8. Haryana 104.83 105.89 107.49 1978.20
9. Himachal Pradesh 48.59 49.72 49.91 930.89
10. Jammu and Kashmir 139.23 84.56 85.11 1715.13
11. Jharkhand 117.92 118.21 118.27 2154.46
12. Karmnataka 427.32 439.69 448.50 9639.38
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1 2 3 4 5
13. Kerala 247.74 28421 258.10 6214.86
14. Madhya Pradesh 421.27 42911 440.28 10195.69
15. Maharashtra 393.10 399.76 406.27 8545.99
16. Manipur 242.53 24257 39.70 639.61
17. Meghalaya 16.10 16.12 16.13 282.57
18. Mizoram 14.58 14.78 14.91 310.95
19. Nagaland 17.30 17.31 17.31 288.77
20. Odisha 418.14 419.54 421.89 8097.85
2 Punjab 162.87 163.21 164.55 3200.40
22. Rajasthan 362.31 372.61 380.39 7236.51
23. Sikkim 11.50 12.30 13.72 146.13
24. Tamil Nadu 296.57 305.30 317.37 8141.52
25. Tripura 24.25 24.26 24.33 410.27
26. Uttarakhand 3 6.76 16.97 17.41 382.02
27 Uttar Pradesh 1151.10 1169.97 1170.24 19079.35
28. West Bengal 1253.62 1071.44 1095.78 10777.08

Total 7876.12 7989.66 7624.97 137492.54

*The above repayments are as per the repayment schedule drawn for the respective year and include repayments of earlier years.

[English]
Foreign Banks in India

1451. SHRI UMASHANKAR SINGH:
SHRI R. THAMARAISELVAN:

Will the Minister of FINANCE be pleased to state:

(a) whether foreign banks have opened their
branches after obtaining requisite approvals / permissions
in the country during the last three years and the current
financial year;

(b) if so, the details thereof, State-wise and bank-
wise;

(c) whether the Government/ RBl has suggested to
foreign banks to operate through subsidiary route;

(d) if so, the details thereof alongwith the response
received by the Government/RBI in this regard; and

(e) the other steps taken/being taken by the
Government/RBI in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
details of approvals given by Reserve Bank of India to
foreign banks for opening maiden branches/expansions
in India during the year 2008, 2009 and 2010 is given
in Statement.

(c) to (e) Reserve Bank of India on January 21, 2011
had released a “discussion paper on the form of
presence of foreign banks” seeking views/comments of
banks, non-banking financial institutions, all stakeholders
and the public at large. Some of the points in the
discussion paper are:
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crisis lessons
incorporation of
subsidiarisation.

support domestic

foreign banks i.e.

Policy on presence of foreign banks in India
would be guided by iwo cardinal principles of
(i) Reciprocity and (ii) Single Mode of Presence.

Main advantages of local incorporation are:
- Ring fenced capital within the host country

- Easier identification and application of
laws

- Better corporate govemance, local board
of directors

- Effective control in a banking crisis

Down side risk from subsidiaries may arise in
the event of domination by Wholly Owned
Subsidiaries (WOS) in domestic financial
system.

Conversion of existing foreign bank branches
into WOS would be subject to India's
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commitments to World Trade Organisation

(WTO).

In line with best international practices on
corporate governance, WOS of foreign banks
in India-

(i} not less than 50 percent of the directors
should be Indian nationals resident in
India,

(i) not less than 50 percent of the directors
should be non-executive directors,

a minimum of one-third of the directors
should be totally independent of the
management of the subsidiary in India,
its parent or associates and

(iii)

(iv) the directors shall conform to the 'Fit and
Proper' criteria as laid down in our extant
guidelines.

RBI has indicated that the guidelines for presence
of foreign banks will be finalized after receipt of inputs/
suggestions from the stakeholders and public.

Statement

Details of authorizations issued to foreign banks for opening branches/
maiden branch in 2008, 2009 and 2010

Approval in 2008

Sl
No.

Name of the Bank

Type of expansion

Place
(State)

Date of
opening

Date of
approval

2 3

4

5 6

ABN AMRO Bank N.V.

Standard Chartered Bank

DBS Bank

branch expansion

branch expansion

branch expansion

branch expansion

branch expansion

branch expansion

branch expansion

Warangal-(Andhra

Pradesh)

Bhavnagar-(Gujarat)

Cuddapah-

01.12.2008 Not opened

Not opened

01.12.2008 27.11.2009

(Andhra Pradesh)

Saharanpur-

29.12.2009

(Uttar Pradesh)

Mathura-(Uttar Pradesh)
Dehradun-(Uttarakhand)

Bangalore (Karnataka)

24.11.2009
25.11.2009

25.03.2008 July 29, 2008
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branch expansion Kolkata-(West Bengal) August 7, 2008
branch expansion Moradabad- December
(Uttar Pradesh) 29, 2008
branch expansion Nasik-(Maharashtra) December
22, 2008
4. Barclays Bank, PLC, UK  branch expansion Hyderabad- 08.08.2008 November 9, 2009
(Andhra Pradesh)
branch expansion Ahmednagar-(Maharashtra) July, 16, 2009
branch expansion Mumbair® June, 2010
5. UBS AG, Switzerland Maiden branch Mumbai-(Maharashtra) 27.02.2008 January 14, 2009
6. Dresdner Bank, Germany Maiden branch *Mumbai-(Maharashtra) 18.03.2008 -
7 American Express Maiden branch **New Delhi 27.02.2008 March 1, 2008
Banking Corp, USA
8. United Overseas Maiden branch Mumbai-(Maharashtra) 25.03.2008 December 29,
Bank Ltd, Singapore 2009
9. CIMB Bank Maiden branch Chennai®-(Tamil nadu) 29.07.2008 -
Berhad, Malaysia
10. First Rand Bank Maiden branch Mumbai-(Maharashtra) 01.12.2008 April 2, 2009
11. Commonwealth Bank Maiden branch Mumbai-(Maharashtra) 05.11.2008 February 2, 2010

of Australia

Total

20

*The bank subsequently decided to surrender the in-principle approval and to continue with the existing R.O

**Consequent to the sale of banking business of American Express Banking Lid to Standard Chartered Bank, AEBL's credit card
business was taken over by American Express Banking Corp on standstill basis.
~The bank subsequently requested for opening of representative office in Mumbai instead of a maiden branch in Chennai.
MAdministrative offices

Approval in 2009

Sl. Name of the Bank Type of expansion Place/State Date of Date of

No. approval opening

1. HSBC branch expansion Nasik-(Maharashira) 28.01.2009 January 25, 2010
branch expansion Surat-(Gujarat) January 25, 2010
branch expansion Guwahati-(Assam) January 25, 2010

2. Deutsche Bank branch expansion Moradabad - 15.10.2009 April 10, 2010

(Uttar Pradesh)

branch expansion Ludhiana-(Punjab) April 13, 2010

3. Sberbank Maiden branch New Delhi 20.08.2009 January 7, 2011
Total 6
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Sl.  Name of the Bank Type of expansion Place/State Date of Date of opening
No. approval
1: DBS Bank branch expansion Kolhapur 19.03.2010 August 10, 2010
branch expansion Cuddalore August 6, 2010
2. Shinhan Bank branch expansion Vellore 10.05. 2010 December 23, 2010
3. Barclays Bank, PLC, UK  branch expansion Rajamundari - 04.02. 2010 September 2, 2010
(Andhra Pradesh)
branch expansion Pune-(Maharashtra) December 16, 2010
4. ANZ Bank Maiden branch Mumbai 03.03.2010 Not opened
5. Credit Suisse AG Maiden branch Mumbai 26.03.2010 February 15, 2011
6. National Australia Bank Maiden branch Mumbai 24.12.2010 Not opened
Total 8
[Translation] (e) if so, the details thereof; and

Development of Textiles Sector/Industry

1452. YOGI ADITYA NATH:
SHRI ASHOK KUMAR RAWAT:
SHRIMATI JAYSHREEBEN PATEL:
SHRI NARAHARI MAHATO:
SHRI NRIPENDRA NATH ROY:
SHRI NISHIKANT DUBEY:
SHRIMATI JAYAPRADA:
SHRI R. THAMARAISELVAN:
SHRI YASHVIR SINGH:
SHRI NEERAJ SHEKHAR:

Will the Minister of TEXTILES be pleased to state:

(a) the schemes implemented by the Govermment
for the development of textiles sector/industry in the
country and funds allocated/released thereunder during
each of the last three years and the current year, scheme-
wise and sector-wise;

(b) whether the texiiles industry has been currently
facing crisis;

(c) if so, the measures taken/to be taken by the
Govemment to resolve the crisis;

(d) whether texiiles industry has sought higher
allocation for the sector during the forthcoming budget;

(f) the measures taken by the Government to
modernize the textiles industry/sector and make it
competitive with the global market?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) The
Government is implementing various schemes for the
development of texiiles sector/industry in the country
which mainly include:-

|. Technology Upgradation Fund Scheme (TUFS).

Il. Scheme for Integrated Textile Parks (SITP).

ll. Group Workshed Scheme (GWS) and Integrated
Scheme for Powerloom Cluster Development

V. Group Insurance Scheme for development of
Powerloom sector.

V. Mega Cluster Scheme.

For development of Handloom sector, Govi. is
implementing the following schemes:

|. Integrated Handloom Development Scheme

(IHDS)

Il. Handloom Weavers Comprehensive Welfare

Scheme.
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lll. Marketing & Export Promotion Scheme (MEPS).
IV. Mil Gate Price Scheme.

V. Diversified Handloom Development Scheme.

A Statement showing the scheme-wise/sector-wise
funds allocated/released during the last three years and
the current year for the development of textile industry is
given in Statement.

(b) No, Madam.
(c) Does not arise.

(d) and (e) Yes, Madam. As compared to a budget
allocation of Rs. 4725.00 crore for 2010-11, the Ministry
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of Texiiles has sought a Plan Allocation of Rs. 7000.00
crore for 2011-12. However, the Ministry has been
allocated only Rs. 5000.00 crore for Annual Plan
2011-12.

(f) The Government has initiated various measures/
schemes to modernize & strengthen the textile industry
and make it competitive in global market, such as
Technology Upgradation Fund Scheme (TUFS), Scheme
for Integrated Textile Parks (SITP), Group Workshed
Scheme (GWS), Integrated Scheme for Powerloom
Cluster Development, Marketing Development Programme
for Powerloom Sector & Mega Cluster Scheme, Jute
Technology Mission and Technology Mission on Technical
Textiles, etc.

Statement

Sector/Schemes-wise Outlay & Expenditure from 2007-08 to 2010-11 upio 14.2.2011

(Rs. in crore)

sl Name of Sectorf Annual Plan 200748 Annual Plan 2008-09 Annual Plan 2008-10 Annual Plan 201011
No. Scheme BE FE Bop. BE FE Bp. BE FE Bp. BE FE Bo.
(o
14211)
P #
1 2 3 4 5 ] 7 8 9 10 f 2 3 4
1. Tecnoogy Upgradaion 94500 1837 114233 114000 284361 263200 314000 08119 Z8B4E2 240000 200000 21452
Furd scheme
2 Scheme for Iniegrated 45000 40000 na 45000 35600 205 39700 28500 2080 40000 2200 10741
Texe Park
3 Powerooms
(1) Group Insurance 080 080 080 123 00 183K R»R
Scheme
{2) Group Work Scheme & 920 920 920 1800 1800 10%
Integrated Powerloom
Ciusier Devp.
Development of Mega 2000 1870 5000 4000 HB 15000 6782 1623
Clsirs
Totdl (Powerlooms) 1000 1000 000 1000 230 1870 6000 5364 4765 16800 8662 2118
4 HANDLOOM
(1) Diversified Handioom 1500 98 907 1500 1038 1015 1500 1078 897 1500 1500 1216
Developmert Scheme
{2) Handoom Weaver 2000 8671 8668 8000 8000 8000 8000 8000 7769 10400 10400 5481
comprehensive Welfare
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(3) Millgate: Price Scheme 1500 2350 2350 2500 259 259 2500 22 22 5400 6500 B3

{4) Marketing & Export 20 820 2042 4000 4000 0985 4000 4000 4000 4200 4600 80

Promotion Scheme (CSS)

(5 Integrated Handloom 10000 9100 9080 %00 9472 9498 %00 %00 9182 10600 15206 10063

Developmert Scheme

sy

(6) Lumsump Provision 6300 6300 @1 8500 AL 6979 800 8500 7700 10600 10600 316

for NER

Total (Handiooms) 31500 2 29258 34000 3581 344 34000 34000 3470 42600 48306 29688
[English] and Household Electrification for attaining the goal of

Distribution of Power

1453. SHRI ANAND PRAKASH PARANJPE: Will the
Minister of POWER be pleased to state:

(a) whether the Government is finding it difficult to
get private partnership in distribution of power;

(b) if so, the details thereof;

(c) whether the Govemment has formulated any plan
for providing financial incentives for engaging private
companies in distribution of power; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) and (b)
Distribution of electricity is a State matter and Section
131 of the Electricity Act, 2003 provides for reorganization
of State Electricity Boards whereby the generation,
transmission and distribution of electricity can be
unbundled through a transfer scheme to be formulated
as per the provision of Section 131 of Electricity Act,
2003 and notified by the State Government. There is no
bar in handing over distribution to private sector
companies by a State Government. The decision to
privatize distribution or engaged private pariner in
distribution in PPP (Public Private Parlicipation) mode, is
taken by the concemed State Government/distribution
companies.

(c) and (d) Under Rajiv Gandhi Grameen Vidyutikaran
Yojana(RGGVY) - Scheme of Rural Electricity Infrastructure

providing electricity to all households, franchisees are
being deployed for management of rural distribution.

For Projects to be eligible for capital subsidy under
the scheme, prior commitment of the States is obtained
for deployment of franchise before sanction of Projects
under the Scheme. These Franchisees can be Non-
Governmental Organizations (NGOs), User Associations,
Cooperatives or individual entrepreneurs. The State
Govemments can also consider giving the responsibility
of franchisees to the Panchayati Raj Institutions.

In 16 states franchisees are already in place,
covering 110567 villages. Besides this, capacity building
of franchisees is also being undertaken by the Ministry
of Power, through the nodal agency, PFC.

[Translation]
Request of the State of HP

1454. SHRI ANURAG SINGH THAKUR: Will the
Minister of FINANCE be pleased to state:

(a) whether in view of the adverse impact of
recommendations of the 13th Finance Commission on
the financial position of the hilly and border states, the
State Government of Himachal Pradesh (HP) has
requested the Union Govemment for financial help for
the State;

(b) if so, the details thereof; and

(c) the time by which the request is likely to be
accepted?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
Govemment of Himachal Pradesh (HP) has requested a
special financial package of Rs. 2500 crore in 2010-11
and Special Plan Assistance of Rs. 1500 crore under the
annual plan of 2011-12. These amounts are required to
bridge a gap on non-plan side.

(c) Finance Commissions are expert bodies set up
under article 280 of the Constitution of India. Once
accepted, by convention, the recommendations of Finance
Commission are not revised.

Essential Drugs and per Capita Expenditure on
Health

1455. SHRI DEVJI M. PATEL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government proposes to promote
certain essential drugs with a view to providing low cost
health care in the country;

(b) if so, the details thereof;

(c) whether the per capita expenditure on health
care in our country is less in comparison to other
countries;

(d) if so, the reasons therefor; and

(e) the steps taken/proposed to be taken by the
Government to increase the per capita expenditure on
health care?

THE MINISTER OF HEALTH AND FAMILY WELFAER
(SHRI GHULAM NABI AZAD): (a) and (b) Yes. The National
List of Essential Medicines (NLEM) prepared by the
Government contains the list of medicines required to
meet the common contemporary health needs of general
population of the country.

(c) to (e) “Health” being a State subject, it is primarily
the responsibility of State Governmenis to ensure
adequate, affordable and accessible health care to the
citizens. However, to improve access to primary and
secondary health delivery services, Government of India
provides financial assistance to State Governments for
up-gradation of health infrastructure development as per
need. In this regard, the Government of India has raised
the plan outlay for the health sector to Rs. 99,191 crore
in the Eleventh Five Year Plan (2007-08 to 2011-12) as
against the actual expenditure of Rs. 36,079 crore in
the Tenth Five Year Plan (2002-23 to 2006-07).
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[English]
Life Style Diseases

1456. CHAUDHARY LAL SINGH:
DR. RATNA DE:
SHRI RAMESH RATHOD:
SHRI P. KARUNAKARAN:
SHRIMATI SUPRIYA SULE:
SHRI P.L. PUNIA:
SHRI G.M. SIDDESHWARA:
SHRI HARISHCHANDRA CHAVAN:
DR. KRUPARANI KILLI:
SHRI KUNVARJIBHAI MOHANBHAI BAVALIA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the number of people suffering from
heart, blood pressure and other life style diseases,
particularly among youth are on the rise in the country;

(b) if so, the details alongwith the reasons therefor;

(c) whether the Government has conducted any study/
survey on the prevalence of such diseases in the country;

(d) if so, the details and the findings thereof alongwith
the average age in the couniry to contact such diseases
in comparison to the word average;

(e) whether the Government has launched the
National Programme for Prevention and Control of
Cancer, Diabetes, Cardiovascular Diseases and Stroke
(NPCDCS) on a cost sharing basis between the Union
and the States; and

(f) if so, the details thereof alongwith the funds
earmarked and allocated thereunder, disease-wise and
the time by which NPCDCS is likely to be implemented
throughout the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) The exact
number of peoples suffering from various chronic
diseases is not known. However based on the Report
of the National Commission on Macroeconomics and
Health, estimated number of cases of important non-
communicable diseases are given below:

¢ Cardiovascular Diseases: 3.80 crore in 2005;
Projected increase is 6.41 crore in 2015

* Diabetes: 3.10 crore in 2005; Projected
increase is 4.60 crore in 2015
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» Stroke: 12 lakh in 2005; Projected increase is
17 lakh in 2015

(c) and (d) No recent study has been undertaken by
Government or India on the spread of the non-
communicable diseases such as cancer, diabetes,
cardiovascular diseases, stroke etc.

(e) and (f) Yes. The Government of India has initiated
a National Programme for Prevention and Control of
Cancer, Diabetes, Cardiovascular Disease and Stroke at
an estimated outlay of Rs.1230.90 crore (Rs.499.38 crore
for Diabetes, CVD and Stroke and Rs. 731.52 crore for
Cancer) for the 11th Five Year Plan. The programme
focuses on health promotion, capacity building including
human resource development, early diagnosis and
management of these diseases and integration with the
primary health care system. During 2010-11, the
programme is being implemented in 30 selected districts
of 21 States and 70 districts will be taken in 2011-12.

Kayamkulam Thermal Power Plant

1457. SHRI ANTO ANTONY: Will the Minister of
POWER be pleased to state:

(a) whether the Government proposes to enhance
the production capacity of thermal power plants in the
country including Kayamkulam Thermal Power Plant in
Kerala;

(b) if so, the details thereof and the steps taken by
the Government in this regard;

(c) the average cost of production and average
selling price of electricity per unit produced from
Kayamkulam Thermal Power Plant;

(d) whether the Government has any plan to reduce
the cost of production; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) and (b) The
capacity addition target for the 11th Plan has been revised
to 62,374 MW at the time of mid-term appraisal carried
out by the Planning Commission. This comprises 50,757
MW thermal capacity. Against this target, thermal projects
aggregating to 27,961 MW have already been
commissioned {ill 16.02.2011 during the 11th Plan and
the balance capacity is under execution for likely benefits
during the 11th Plan.
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NTPC has also planned to enhance their production
capacity by adding thermal power planis at various
locations in the country which includes 1050 MW Rajiv
Gandhi CCPP stage-ll at Kayamkulam in Kerala.

Various steps have been taken by the Govermnment
to enhance the power generation capacity addition
including thermal capacity in the country. These include
augmentation of manufacturing capacity of BHEL from
10,000 MW in December, 2007 to 20,000 MW by 2012;
periodic review of issues related to supply of power
equipment from BHEL by a Group under the
chairmanship of Secretary (Heavy Industry); formation of
several new joint ventures to manufacture supercritical
boilers and turbine-generators for thermal power plants;
bulk ordering of 11 units of 660 MW each with
supercritical technology with mandatory phased
indigenous manufacturing programme to promote
indigenous manu-facturing; sensitization of stakeholders
to enlarge the vendors base to meet Balance of Plants
requirements; rigorous monitoring of projecis at different
levels including by Minisiry of Power, Central Electricity
Authority, Power Project Monitoring Panel and Advisory
Group under the chairmanship of Minister of Power; and
introduction of web-based monitoring system.

(c) to (e) The Kayamkulam power plant is naphtha
based power plant and the cost of power generated
from this plant is high as compared to coal/hydro power
plants due to high cost of fuel. The cost of power
generation can be reduced if domestic gas is made
available to this power plant. The average tariff of
electricity supplied to SEBs from naphtha based Rajiv
Gandhi CCPP Stage-l, Kayamkulam plant during the
financial year 2009-10 was Rs. 7.61 per Kwh.

Empowered Group of Ministers (EGoM) on gas
pricing and commercial utilization of gas has allocated
KG D6 gas to existing gas based/liquid based power
stations, having pipeline connectivity. KG D6 gas
allocation for Kayamkulam Stage-l was not considered
since the plant was not connected to any pipeline
network. However, taking into account the concern of
southern state of high tariff of electricity, Minisiry of Power
has recently recommended allocation/assurance of 3.92
Million Metric Standard Cubic Meter (MMSCMD) of gas to
Kayamkulam stage-ll (1050 MW) which is cheaper than
naphtha.
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[Translation]
Volatility in Capital Market

1458. SHRI HARSH VARDHAN:
SHRI DINESH CHANDRA YADAV:

Will the Minister of FINANCE be pleased to state:

(a) whether the risk in trading has increased to a
great exient due to high volatility in the Indian capital
market;

(b) if so, the reaction of the Government thereto;

(c) whether there is need for systematic reform to
deal with this situation; and

(d) if so, the steps taken by the Government in this
regard, till date?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) The volatility
observed in the Indian markets is broadly in sync with
other major world markets.

(b) Does notarise in view of reply to part (a) above.

(c) Volatility is an inherent feature of the financial
market and market movements are the outcome of
perceptions of the investors. An efficient market should
normally respond to events rapidly. The restructured
Indian markets have generally responded to events in a
healthy manner and nothing has in the recent past come
to light that has warranted systemic changes in the
Indian Capital Market architecture.

(d) The exchanges and the market regulator -
Securities and Exchange Board of India (SEBI) - have
put in place systems and practices to promote a safe,
transparent and efficient market. SEBI also maintains a
constant vigil in the market, and in case any abnormal
movements are noticed, it investigates the same and
takes appropriate remedial action.

[English]
Eradication of Poverty

1459. SHRI MOHD. ASRARUL HAQUE: Will the
Minister of FINANCE be pleased to state:

(a) the break up of schemes launched and
implemented by the Government of India for eradication
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or alleviation of poverty during each of the last three
years; and

(b) the amount spent on each of these schemes
during the same period State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
Information is being collecied and shall be laid on the
Table of the House.

[Translation]
ASHA Health Workers

1460. DR. BHOLA SINGH:
SHRI RAMKISHUN:
SHRI KAUSHALENDRA KUMAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased o state:

(a) whether the Government proposes to depute
ASHA health workers in the ratio of one ASHA worker for
1000 population in view of their shoriage in the country
particularly in Eastern Uttar Pradesh and Bihar;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether inadequate training of ASHA workers who
have been deployed for assistance in delivery to the
rural women may pose a threat to the life of mother and
infant; and

(d) if so, the remedial steps being taken by the
Government to overcome this situation?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) The existing
norm for Accredited Social Health Activist (ASHA) under
the National Rural Health Mission (NRHM) is one ASHA
per 1000 population for the country including eastemn
Uttar Pradesh and Bihar.

(c) and (d) ASHAs are not being trained for
assistance in delivery. Their function is to escort the
mother to the nearest health centre for institutional
delivery, identify danger signs and counsel pregnant
women on care during pregnancy and delivery and to
seek appropriate health services.
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[English]
Raids on CWG and IPL Officials

1461. DR. CHARAN DAS MAHANT:
SHRI R. DHRUVANARAYANA:

Will the Minister of FINANCE be pleased to state:

(a) whether preliminary investigation have indicated
financial irregularities in the Commonwealth Games
(CWG) and Indian Premier League (IPL);

(b) if so, the details in this regard;

(c) whether various enforcement agencies have
conducted raids on CWG and IPL officials recently;

(d) if so, the details of such agencies and the
outcome of such raids; and

(e) the time by when Government proposes to file
charge-sheets against the guilty?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) The
information is being collected from the concerned
agencies and will be laid on the Table of the House.

[Translation]
Crisis in Garment Industry

1462. SHRI RAMASHANKAR RAJBHAR: Will the
Minister of TEXTILES be pleased to state:

(a) whether the garment indusiry is reeling under
crisis due to uncontrolled export of raw materials such
as cotton and cotton thread and other host of problems;
and

(b) if so, the details thereof; and

(c) the steps taken for protection of Government
industry?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) to (c)
Govermment has received several industry representations
that garment industry is facing problems on account of
steep increase in the cost of cotion and cotton yamn in
recent months. In order to ensure availability of cotion at
reasonable rates for domestic users, Government have
capped on exporis of cotion and cotion yam at 55 lakh
bales and 720 million kgs respectively.
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[English]
Renewable Energy Sources

1463. SHRI BHAKTA CHARAN DAS:
SHRIMATI SUMITRA MAHAJAN:
SHRIMATI J. SHANTHA:

SHRI HARISHCHANDRA CHAVAN:
SHRI ARJUN RAM MEGWAL:

SHRI JAGDISH THAKOR:

SHRI NISHIKANT DUBEY:

SHRI RAVNEET SINGH:

SHRI MAHENDRASINH P. CHAUHAN:
SHRI GANESH SINGH:

Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a) the details of various schemes/programmes
being implemented in the couniry for the development of
renewable energy sources in the country, scheme-wise
and State-wise;

(b) whether the Government has achieved the targets
fixed for power generation from renewable energy
sources during the Eleventh Five Year Plan;

(c) if so, the details of the targets set alongwith the
power generated from various renewable energy sources
in the country during the last three years and the current
year, source-wise and State-wise;

(d) if not, the reasons therefor alongwith the
corrective measures taken by the Government in this
regard; and

(e) the details of the financial and other incentives
alongwith subsidy provided for promoting power
generation from these sources of energy during the above
said period?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) Details of
various schemes/ programmes being implemented for
development of renewable energy sources in the country
are given in the Statementi-l. The same cover all States
and UTs.

(b) to (e) Around 8,582 MW grid interactive power
generation capacity from various renewable energy
sources has been set up during the last three years and
the current year as on 31.01.2011 against the Eleventh
Five Year Plan target of 12,230 MW. State-wise targets
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are not set under renewable power programmes. Source-
wise and State-wise details of the renewable power
capacity addition of 8,582 MW are given in the Statement-
Il. Details of the Central financial assistance provided for
promoting power generation from various renewable
energy sources are given in the Statement-lll. This apart
fiscal incentives are available that include accelerated
depreciation, nil/concessional excise and customs duties.
Preferential tariff for grid interactive renewable power is
also being given in most potential States.

Statement |

Biomass Gasifier for Rural Energy/Industrial
Energy.

Biogas Programme: setting up of Family Type
biogas plants for cooking/lighting/manure/small
scale power generation

Solar Thermal Systems: deployment of
decentra-lized solar thermal systems/devices
(mainly solar cookers/driers for cooking, drying
tarm produce) under National Solar Mission.

3. Renewable energy for urban, industrial &

commercial applications:

Details of various schemes/programmes being
implemented for the development of renewable
energy in the country

1. Grid-interactive/off-grid renewable power:

- Wind Power: MW-scale Wind Farms/Aero
generators/Hybrid systems

- Bio-power: Biomass power/Cogeneration

- Small Hydro Power: Small hydro power plants
upto 25 MW capacity; Watermills/Micro hydel
plants

- Solar Power: Grid-interactive-Solar Thermal and
SPV power generation plants, and off-grid/
decentralized sysiems for various applications
under National Solar Mission.

Biomass (non-bagasse) cogeneration/U&l
Waste to Energy

Solar water heating systems - for domestic,
institutional, commercial/ indusirial applications
under National Solar Mission,

Solar air heating/steam generation sysiems -
for community cooking/other applications in
institu-tions and industry under National Solar
Mission.

Geen Buildings - incorporating active renewable
energy systems and passive designs

Solar Cities - Planning for reducing their
conventional energy consumption through
energy conservation and use of renewable
energy devices/systems

4. Research, design & development:

2. Renewable energy for rural applications:

- Remote Village Electrification Programme:
provision of lighting/electricity in the unelectrified
remote villages/hamlets

Statement I

Supporting research and development projects
at premier institutions and industries on different
aspects of new and renewable energy
technologies.

Source-wise and Siate-wise Power Generation Capacity for Renewable Energy Sources set up during the
last 3 years (2007-08 to 2009-10) and current year 2010-11 (as on 31.01.2011)

8l. State/UT 2007-08 2008-09 2009-10 201041 Total

No. () (VW)

[l

) (M)

Wind SHP Biomass WIE Wind SHP Bomass WIE Wnd SHP Biomass Solar WIE Wind SHP Biomass Solar  WIE

1 2 3 4 5 6 7 8 9 0 1 12 13 14 5 & 17 18 19 2 2

1. Andhra Pradesh 198 3300 350 900 366 1360 683 2000 480 300 75 14687
2. Amnanchal Pradesh 16.08 1210 541 3359
3 Asam 25.00 2500
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 5 18 17 18 19 2 2
4 Bihar 420 520 950 18.90
5. Chhattisgarh 3300 980 100 4380 32.00 119.60
6. Goa
7. Gujarat 61640 3136 29743 560 172.18 2800 500 143791
8  Hayana 740 180 29.00 820
9. Himachal Pradesh 21.00 68.30 9941 4380 23251
10.  Jammu and Kashmir 17.50 17.50
1. Jharkhand
12.  Kamataka 19030 4750 800 36 9945 3190 14540 7700 4200 600 12130 96.10 118095
13.  Kerala 850 25.00 165 10.75 0.75 3.00 64.50
14.  Madnya Pradesh 13040 2000 251 16.60 780 1500 21490
15, Maharashira 26820 150 3800 183 7150 13885 3400 3300 470 12505 1850 13150  1.00 1048.80
16.  Manipur
17.  Meghalaya 032 032
18, Mizoram 7.00 1200 19.00
19, Nagaland 8.00 8.00
20. Odiha 2500 12.00 20.00 57.00
21.  Punjab 825 865 3450 100 1965 1200 1.00 85.05
22.  Rajasthan 69.00 1996 8.00 350.00 29270 4000 680 966 10
23.  Sikkim 8.00 8.00
24, Tamil Nadu 380.70 75.00 411 03B 4320 140 60222 62.00 61300 400 9250 500 231047
25, Trpua
26.  Uttar Pradesh 79.00 172.00 194.50 14.00 459.50
27, Uttarakhand 2945 280 5.00 120 1200 7045
28.  West Bengal 1600 110 17.10
29.  Andaman and 0.00
Nicobar Islands
30.  Chandigarh
31.  Dadra and Nagar
Haveli
32, Daman and Diu
33.  Delhi 001 208 210
3. Lakshadweep 000
35, Puduchenry 0.00
36. Oters 0.00
Total 166350 204.75 26600 1175 14849 24893 34540 506 156455 30649 44760 811 470 137683 21486 40050 2089  7.50 8582.32
MW=Megawatt

SHP = small hydro power
WTE = Wasle to Energy,
MW = Megawatt.
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Statement Il

Details of Central financial assistance provided for promoting power generation from
various renewable energy sources

1. Small Hydro Power

Support to new SHP projects in State sector:

Category Above 100 KW and up to 1000 KW Above 1 MW-25 MW

Special category and NE Staies Rs. 50,000/KW Rs. 5.00 crore for first MW + Rs. 50 lakh/
MW for each additional MW

Other States Rs. 25,000/KW Rs. 2.50 crore for first MW + Rs. 40 lakh/
MW for each additional MW

Support to new SHP project in private/co-operative/joint sector:

Category Up to 1000 KW Above 1 MW-25 MW

Special category and NE States Rs. 20,000/KW Rs. 2.00 crore for first MW + Rs. 30 lakh/
MW for each additional MW

Other States Rs. 12,000/ KW Rs. 1.20 crore for first MW + Rs. 20 lakh/
MW for each additional MW

2. Biomass Power Project and Bagasse Cogeneration Projects:

A. Private/Joint/Cooperative/Public Sector Sugar Mills.

Special Category States (NE Other States
Region, Sikkim, J&K, HP &
Uttaranchal)

Project Type Capital Subsidy Capital Subsidy
Biomass Power projects Rs. 25 lakhX (C MW]"0.646 Rs. 20 lakh X (C MW)"0.646
Bagasse Co-generation by Rs. 18 lakh X (C MW)*0.646 Rs. 15 lakh X (C MW)"0.646

Private sugar mills

Bagasse Co-generation
projects by cooperative/
public sector sugar mills

40 bar & above Rs. 40 lakh * Rs. 40 lakh *

60 bar & above Rs. 50 lakh * Rs. 50 lakh *

80 bar & above Rs. 60 lakh * Rs. 60 lakh *
Per MW of surplus power @ Per MW of surplus power@ (maximum
(maximum support Rs. 8.0 crore support Rs. 8.0 crore per project)

per project)

*For new sugar mills, which are yet to start production and existing sugar mills employing backpressure route/seasonalfincidental
cogeneration, which exports surplus power to the grid, subsidies shall be one-half of the level mentioned-above. @ Power generated
in a sugar mill (-) power used for captive purpose ie. net power fed to the grid during season by a sugar mill.
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B. Bagasse Cogeneration projects in cooperative/public sector sugar mills implemented by IPPs/State Government
Undertakings or State Government Joint Venture Company/Special Purpose Vehicle (Urja Ankur Trust) through

BOOT/BOLT model

Project type Minimum Configuration

Capital Subsidy

60 bar & above
80 bar & above

Single coop, mill through
BOOT/BOLT Model

*

Rs. 40 UM W of surplus power
Rs. 50 UMW of surplus power”
(maximum support Rs. 8.0 crore/
sugar mill)

*Power generated in a sugar mill (-) power used for captive purpose i.e. Net power fed to the grid during season by a sugar

mill.

C. Bagasse Cogeneration Project in existing cooperative sector sugar mills employing boiler modifications

Project type Minimum Configuration

Capital Subsidy

40 bar & above
60 bar & above
80 bar & above

Existing Cooperative Sugar Mill

*

Rs. 20 LMW of sumplus power
Rs. 25 LMW of surplus power”
Rs. 30 UMW of surplus power”

*Power generated in a sugar mill (-) power used for captive purpose i.e. Net power fed to the grid during season by a sugar mill.
CFA will be provided to the sugar mills who have not received CFA earlier from MNRE under any of its scheme.

D. Biomass Gasifler

Special Category States
(NE Region, Sikkim, J&K, HP and Uttarakhand)

Other States

20% higher CFA

Rs. 15,000/kW

3. Wind Power:

Special Category States
(NE Region, Sikkim, J&K, HP and Uttarakhand)

Other States

For Demo. Projects Rs. 3.00 crore X ©"0.646

Rs. 2.50 crore X©"0.646

Commercial Wind Power - Generation Based Incentive (GBI) for Commercial Wind
Power projects @ Rs. 050 per kwh subject to a maximum of Rs. 62.50 lakh/MW, which do not avail accelerated depreciation benefit.

C: Capacity of the project in MW; *: raised to the power

4. Solar Power:

i. Generation based incentive linked to CERC
announced tariff guidelines for projects
connected at 11kV and below.

ii. For projects connected at 33kV and above-
National Vidyut Vyapar Niagam (NVVN) to
purchase power at a rate fixed by CERC.

[Translation]
Allocation of Funds under NRHM
1464. SHRI JAGADANAND SINGH:

SHRI R. DHRUVANARAYANA:
SHRIMATI INGRID MCLEQD:
SHRIMATI BOTCHA LAKSHMI JHANSI:
SHRI RAMKISHUN:

SHRI KAUSHALENDRA KUMAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the projects undertaken and the progress made
in their implementation under the National Rural Health
Mission (NRHM) during each of the last three years and
the current year, State/UT-wise;
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(b) whether certain States are not able to fully utilised
the funds allocated under the NRHM;

(c) if so, the details thereof alongwith the reasons
therefor indicating the funds allocated and utilised under
NRHM during the said periods, State/UT-wise;

(d) whether any complaint regarding diversion of
funds, shortage of medicine and supply of sub-standard
quality of medicine under the Mission has been received
by the Government;

(e) if so, the details thereof alongwith the action
taken by the Government thereon; and

(f) the monitoring mechanism put in place for the
effective implementation of the NRHM in all the States?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) Under the National Rural
Health Mission, States project their requirements, which
include creation/upgradation of infrastructure,
augmentation of human resources, capacity building,
drugs, equipments etc. The PIPs are examined and
approved for implementation as per NRHM guidelines.

(b) and (c) During the initial phase of implementation
of the Programme, the pace of utilization was somewhat
slow owing to shortage of human resources and
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infrastructural facilities, which has been strengthened
over the years and absorptive capacities have increased.
A statement showing the Allocation, Release and
Expenditure under National Rural Health Mission during
the Financial Year 2007-08 to 2010-11 (up to 3ist
December, 2010) is given in Statement.

(d) and (e) No formal complaint has been received
regarding diversion of funds and supply of sub-standard
quality of medicines under the Mission.

(f) The Government is taking several steps for
effective implementation of the NRHM through internal
and external monitoring mechanisms like CAG’s
Performance Audit of NRHM, concurrent evaluation by
IIPS, Mumbai, Common Review Missions and also
regular assessment through quarterly reports, web based
Health Management Information System (HMIS), review
meetings with States/UTs, field visits by officials. The
release and utilization of funds by the Siates is monitored
through quarterly Financial Monitoring Reports (FMRs)
obtained from all States/UTs, trends of utilization are
analysed and areas of concemn and bottlenecks in timely
utilization of funds are identified and communicated to
States for remedial action. The financial performance of
States is also monitored through monthly concurrent audit
and annual statutory audit of the State/District Health
Societies.

Statement

Allocation, Release and Expenditure under Centrally Sponsored Health Schemes during the
F.Ys. 2007-08 and 2010-11

(Rs. in crores)
SiNo. SaiesUTs. 200708 200608 200810 1011
Alocaion  Release Bp  Alocaon Fekese  Bp Alocaon Reese Bp Allocaion  Releese Bo.
(Upo (Upo
311210 311210
1 2 3 4 5 6 7 8 9 10 1l 12 13 "
1. Andaman and Nicobar 560 130 901 1071 1256 1278 1698 1398 216 2% 92 944
ldends
2 Anda Pradesh 62843 60894 506.18 66337 63873 70013 TI787 70786 77031 81638 568440 3552
3 Awrachal Pradesh 479 450 4682 4% 3651 5789 5117 5733 6651 5415 477 3B
4 fssm 63784 60215 54747 63894 60659 698.32 0726 8137 e 8463 48808 44368
5 B 59066 3024 4825 77 81.18 78319 851.54 64877 79898 10010 51127 46151
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1 2 3 4 5 6 7 8 9 10 1 2 13 "
6  Chandgah 648 645 41 804 531 647 99 94 n 12 18 531
7. Chhatisgah 2260 19085 1977 293 24972 16212 29326 26164 23906 33%6.14 2% 14787
8  Dadra and Nagar Navel 3 2% 286 345 328 386 441 401 458 506 in 33
9 Damanand Du 27 198 243 307 260 241 3n 3% 346 46 18 181
10. Dehi 7773 531 5106 10037 062 5568 1222 8308 7369 13668 At 200
1. G= 1 507 632 1352 1409 889 1311 1242 1846 e .5 1231
2 Gt 20 R et 30681 41407 4281 4%43 46592 49991 62898 5691 46899 [0
13 Haam 1375 11579 @857 16620 165,02 187.73 18030 18842 33653 A8 19756 12886
4. Hmachd Pradesh 672 241 5655 74 6421 9454 9740 a797 16728 11054 %% 8658
15, Jammu and Kashmir 87 16045 w27 10224 7648 1194 1652 13064 15394 15386 12642 9141
18 Jhaldend 2654 15915 12499 20400 4727 2930 3039 17889 19449 40013 26324 18924
17.  Kamada 36U 273 2R 46183 43784 42894 50630 43647 66359 el 50892 45298
B Kemla 23540 29386 14408 25361 2288 B[ 28557 23782 38346 31006 21991 2767
19.  lakshadwesp 1M 108 082 213 12 218 25 180 284 228 15 290
2. Madwa Pradesh 6899 617.09 645.70 602 70788 68697 o147 604.79 74550 75782 58306 5025
2. Meharedin 60358 67252 550.78 71915 56743 87315 86136 9503 1069 976,00 60468 6562
2 Menpor 6591 4927 409 6634 5658 6206 9055 8145 6303 8649 5055 3o
2. Megdaya 6126 4304 270 6648 4476 5127 8588 o7 7488 8388 314 4128
2. Meoam 746 267 5622 4024 3744 M6 5070 4987 5886 5330 2815 2900
2. Nagaand 5620 475 434 579% 5623 5766 7838 7386 6434 6.6 4913 4166
2 Odda /582 3716 2607 30288 3806 3406 458% 47018 64531 49355 45927 37094
2. Pududeny 94 47 714 1131 512 729 1ner 1058 1321 1416 168 1024
28 Puab 16169 10784 11164 18589 1830 19008 21000 2170 23908 24676 201.76 15368
2. Repshan 5n89 66090 53765 53653 798.15 90916 63331 7613 Lt eTAN T4285 58554 67074
0. Skdm 1749 nx 1339 2144 1988 5062 %% 2492 B 2660 B2 1448
31.  Tamil Nadu 43031 54656 3274 51570 501680 53442 56040 60680 69640 661.17 52002 52840
2 Tipr 8562 o0 3828 8832 7758 6873 1528 11.76 8061 12376 7406 4393
3. Utier Pradesh 13609 125877 9647 17758 47491 154606 187038 195650 2 221240 0 A9712 1M 13
% Uthrakhand 9.3 8920 7274 10016 9844 13248 11823 13081 4182 1293 12316 1917
3. West Bengd 54473 52523 3B 63993 5379 56375 67928 7216 723 77250 624.14 461.38
Grand Total B885 850887  TOW0O07 1019223 965089 1056510 1160167 1122453 1312195 1285744 96377 TBR%®

Note: Expenditure Figures for 2009-10 and 2010-11 are provisional.
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[English]
Fraudulent Finance Companies

1465. SHRI MANICKA TAGORE:
SHRI A. GANESHAMURTHI:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government is aware that many
financial companies have collected huge amount of
money fraudulently from the innocent people by
promising high returns and absconded;

(b) if so, the details thereof;

(c) the number of cases filed against such
companies in the country, State/UT-wise including Tamil
Nadu; and

(d) the action taken/being taken by the Government
to keep a check on such fraudulent financial companies?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAN MEENA): (a) to (d)
Reserve Bank of India (RBI) has reported that many
financial companies which have vanished enter accepting
the deposits from public. RBlI has declared such
companies as vanished companies and the list of such
vanishing companies is available on RBI website
www.rbi.org.in. Whenever a company is declared as
vanishing the matter is referred to Economic Offences
Wing of the concerned State Govemment. The onus is
on State Police machinery to investigate the case and
take legal action as deemed appropriate including penal
action as per Indian Penal Code/ Criminal Procedure
Code.

In order to protect the interest of depositors, the
steps taken by the Government/RBI include:

(i) Directions have been issued by RBI to NBFCs
under Non-Banking Financial Companies
Acceptance of Public Deposits (Reserve Bank)
Directions 1998 on acceptance of deposits and
has also laid down prudential norms.

(i) RBI initiates adverse action against errant
NBFCs for various defaults and contraventions
of provisions of Reserve Bank of India Act,
1934, such as issuing orders prohibiting them
from accepting further deposits, and alienation
of assets. Action taken also involves filing
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winding up petitions, launching criminal
proceedings against such companies and their
management.

(iii) The bank also files complaints with the
Economic Offences Wing of State Police
Authorities to curb unauthorized acceptance of
public deposits. In several cases, the Courts
have appointed provisional liquidators and have
also restrained NBFCs from disposing of their
assets in any manner.

(iv) Market intelligence system has been
strengthened for picking early waming signals
about the health of particular NBFC and to
trigger supervisory action.

(v) At the instance of RBI, some State Governments
have enacted legislations to protect the interest
of depositors' in financial establishments.

(vi) The close co-ordination through institutionalized
framework of State Level Co-ordination
Committee (SLCC) with the State Government
and other regulatory bodies has also resulted
in greater/improved monitoring and restriction
of unauthorized acceptance of deposits by
NBFCs and Unincorporaied Bodies.

[Translation]
Demand and Supply of Power

1466. SHRI VISHWA MOHAN KUMAR:
SHRI RAVINDRA KUMAR PANDEY:

Will the Minister of POWER be pleased to state:

(a) whether apprehensions have been raised
regarding supply of power as per demand during the
coming summer season in various paris of the country
including Bihar, Jharkhand and National Capital Territory
of Delhi;

(b) if so, the details thereof, State-wise; and

(c) the steps proposed to be taken by the
Govemment to ensure supply of power as per demand
in the couniry?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) to (c) There is an
overall shortage of power in the country. The shortage
varies from State to State on month to month and day to
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day basis depending upon the demand and supply of
power. Demand for power usually goes up in summer
season in most of the States, except hilly States, including
Bihar, Jharkhand and NCT of Delhi, resulting in relatively
higher energy and peaking shortages. Therefore,
apprehensions regarding supply of power to meet the
increased demand during the forth-coming summer
season have been expressed by some States including
NCT of Delhi etc. The State-wise details of demand and
supply of power, energy and peaking shortages during
the current financial year from April, 2010 to January,
2011 and from April to June, 2010 is enclosed at
Statements-l and Il respectively.

Electricity is a concurrent subject. Supply and
distribution of electricity in a State/UT is within the purview
of the respective State Government/State Power Ultility.
The Government of India supplements the efforis of the
State Governments by establishing power plants in
Central Sector through CPSUs.
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The steps taken/being taken by the Govemment to
improve supply of power in the country include (i) rigorous
monitoring of capacity addition of the on-going generation
projects; (ii) advance planning of generation capacity
addition projects for the 12th Five Year Plan; (iii)
coordinated operation and maintenance of hydro, thermal,
nuclear and gas based power stations to optimally utilize
the existing generation capacity; (iv) thrust to import of
coal to meet the shortfall in coal supplies to thermal
power stations from domestic sources; (v) allocation of
gas from KG Basin (D6) for gas based power stations;(vi)
development of Ultra Mega Power Projects of 4000 MW
each to reap benefits of economies of scale; (vii)
renovation, modemization and life exiension of old and
inefficient generation units; (viii) strengthening of inter-
state and inter regional transmission capacity for transfer
of power from surplus to deficit areas; and (ix) setting up
of power exchanges for sale/purchase of power, etc.

Statement |

Power Supply Position for 2010-11 (Provisional)

Energy

Peak

April, 2010 - January, 2011

April, 2010 - January, 2011

Requirement Availability Surplus/Deficit (-) Peak Peak Met Surplus/Deficit (-)
Demand

State/System/Region (MU) (MU) (MU) (%) (MW) (MW) (MW) (%)
1 2 3 5 6 i 8 9

Chandigarh 1,313 1,313 0 301 301 0 0
Delhi 22,380 22,316 -64 -0.3 4,810 4,739 -71 -1.5
Haryana 29,476 27,684 -1,792 -6.1 6,142 5,574 -568 -9.2
Himachal Pradesh 6,357 6,127 -230 -3.6 1,284 1,278 -6 -0.5
Jammu and Kashmir 11,148 8,491 -2,657 -23.8 2,369 1,560 -809 -34.1
Punjab 38,710 36,271 -2,439 -6.3 9,399 7,938 -1,461 -15.5
Rajasthan 37,017 36,640 -377 -1.0 8,137 7,116 -1,021 -12.5
Uttar Pradesh 64,286 54,185 -10,101 -15.7 10,897 10,672 -225 -2.1
Uttarakhand 8,284 7,729 -5655 -6.7 1,648 1,420 -128 -8.3
Northern Region 218,971 200,756 -18,215 -8.3 37,431 34,101 -3,330 -8.9
Chhattisgarh 8,451 8,312 -139 -1.6 2,913 2,759 -154 -5.3
Gujarat 59,498 55,727 -3,771 -6.3 10,786 9,947 -839 -7.8
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1 2 3 4 5 6 7 8 9

Madhya Pradesh 39,177 31,365 -7,812 -19.9 8,864 7,650 -1,214 -13.7
Maharashtra 104,752 87,218 -17,534 -16.7 19,766 15,402 -4,364 -22.1
Daman and Diu 1,802 1,654 -148 -8.2 353 328 -25 -7.1
Dadra and Nagar Haveli 3,675 3,672 -3 -0.1 594 594 0 0.0
Goa 2,608 2,561 -47 -1.8 544 453 -91 -16.7
Western Region 219,963 190,509 -29,454 -13.4 39,825 33,171 -6,654 -16.7
Andhra Pradesh 64,218 62,005 -2,213 -3.4 12,018 10,848 -1,170 -9.7
Karnataka 40,292 37,138 -3,154 -7.8 8,009 7,815 -194 -2.4
Kerala 14,826 14,634 -192 -1.3 3,052 2,916 -136 -4.5
Tamil Nadu 66,059 61,954 -4,105 -6.2 11,728 10,048 -1,680 -14.3
Puducherry 1,776 1,697 -79 -4.4 319 300 -19 -6.0
Lakshadweep 20 20 0 0 6 6 0 0
Southern Region 187,171 177,428 -9,743 -5.2 32,214 29,931 -2,283 =71
Bihar 10,810 9,305 -1,505 -13.9 2,149 1,659 -490 -22.8
DvC 13,806 12,672 -1,134 -8.2 2,059 2,046 -13 -0.6
Jharkhand 5,146 4,994 -152 -3.0 1,012 1,012 0 0.0
QOdisha 18,688 18,630 -58 -0.3 3,761 3,727 -34 -0.9
West Bengal 30,678 30,055 -623 -2.0 6,162 6,112 -50 -0.8
Sikkim 306 306 0 0.0 98 98 0 0.0
Andaman and Nicobar 200 150 -50 -25 40 32 -8 -20
Islands

Eastern Region 79,434 75,962 -3,472 -4.4 13,767 13,085 -682 -5.0
Arunachal Pradesh 426 360 -66 -15.5 101 85 -16 -15.8
Assam 4,615 4,306 -309 -6.7 971 937 -34 -3.5
Manipur 474 423 -51 -10.8 118 115 -3 -2.5
Meghalaya 1,301 1,129 -172 -13.2 281 244 -37 -13.2
Mizoram 299 253 -46 -156.4 76 70 -6 -7.9
Nagaland 498 445 -53 -10.6 118 110 -8 -6.8
Tripura 751 675 -76 -10.1 220 197 -23 -10.5
North-Eastern Region 8,364 7,591 -773 -9.2 1,913 1,560 -353 -18.5
All India 713,903 652,246 -61,657 -8.6 122,470 108,901 -13,569 =111

#lLakshadweep and Andaman & Nicobar Islands are stand-alone systems, power supply position of these, does not form part of
regional requirement and availability.
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Power Supply Position for 2010-11 (Revised)

to Questions

356

Energy

April, 2010 - January, 2011

Peak

April, 2010 - January, 2011

Requirement Availability Surplus/Deficit (-) Peak Peak Met Surplus/Deficit (-)
Demand

State/System/Region (MU) (MU) (MU) (%) (MW) (MW) (MW) (%)
1 2 3 4 5 6 7 8 9

Chandigarh 443 443 0 0 301 301 0 0
Delhi 7,663 7,633 -30 -0.4 4,810 4,739 -71 -1.5
Haryana 8,456 7,615 -841 -9.9 5,822 5,410 -412 -7.1
Himachal Pradesh 1,826 1,759 -67 -3.7 1,083 1,043 -40 -3.7
Jammu and Kashmir 3,326 2,479 -847 -25.5 2,130 1,503 -627 -29.4
Punjab 11,946 10,669 -1,277 -10.7 8,475 7,764 -711 -8.4
Rajasthan 11,049 10,811 -238 -2.2 6,821 6,203 -618 -9.1
Uttar Pradesh 19,838 15,722 -4,116 -20.7 10,662 9,386 -1,276 -12.0
Uttarakhand 2,473 2,137 -336 -13.6 1,494 1,367 -127 -8.5
Northern Region 67,020 59,268 -7,752 -11.6 35,094 33,015 -2,079 -5.9
Chhattisgarh 2,367 2,279 -88 -3.7 2,913 2,759 -154 -5.3
Gujarat 19,268 17,733 -1,635 -8.0 10,181 9,277 -904 -8.9
Madhya Pradesh 11,118 8,624 -2,494 -22.4 6,880 5,514 -1,366 -19.9
Maharashtra 34,891 27,134 -7,757 -22.2 19,766 15,402 -4,364 -22.1
Daman and Diu 494 476 -18 -3.6 239 239 0 0.0
Dadra and Nagar Haveli 1,068 1,068 0 0.0 502 490 -12 -2.4
Goa 843 814 -29 -3.4 544 453 -91 -16.7
Western Region 70,049 58,128 -11,921 -17.0 39,560 32,142 -7,418 -18.8
Andhra Pradesh 20,109 18,406 -1,703 -8.5 12,018 10,396 -1,622 -13.5
Karnataka 12,198 10,934 -1,264 -10.4 7,642 6,627 -1,015 -13.3
Kerala 4,526 4,412 -114 -2.5 3,052 2,916 -136 -4.5
Tamil Nadu 20,155 18,519 -1,636 -8.1 11,728 9,940 -1,788 -15.2
Puducherry 545 516 -29 -5.3 318 289 -29 -9.1
Lakshadweep 6 6 0 0 6 6 0 0
Southern Region 57,533 52,787 -4,746 -8.2 32,214 29,054 -3,160 -9.8
Bihar 2,949 2,529 -420 -14.2 2,073 1,451 -622 -30.0
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DvVC 4,139 3,576 -563 -13.6 1,873 1,848 -25 -1.3
Jharkhand 1,461 1,372 -89 -6.1 964 948 -16 -1.7
Odisha 5,464 5,411 -53 -1.0 3,046 3,041 -5 -0.2
West Bengal 9,653 9,257 -396 -4.1 6,162 5,722 -440 -7.1
Sikkim 91 91 0 0.0 81 81 0 0.0
Andaman and Nicobar 60 45 -15 -25 40 32 -8 -20
Islands

Eastern Region 23,757 22,236 -1,521 -6.4 13,317 12,147 -1,170 -8.8
Arunachal Pradesh 109 89 -20 -18.3 96 73 -23 -24.0
Assam 1,252 1,132 -120 -9.6 899 843 -66 -6.2
Manipur 129 106 -23 -17.8 90 89 -1 -1.1
Meghalaya 311 239 -72 -23.2 281 191 -90 -32.0
Mizoram 84 69 -15 -17.9 70 57 -13 -18.6
Nagaland 134 118 -16 -11.9 100 95 -5 -5.0
Tripura 216 188 -28 -13.0 185 149 -36 -19.5
North-Eastern Region 2,235 1,941 -294 -13.2 1,720 1,451 -269 -15.6
All India 220,594 194,360 -26,234 -11.89 119,437 103,003 -16,434 -13.8

# Lakshadweep and Andaman & Nicobar Islands are stand-alone systems, power supply position of these, does not form part of

regional requirement and availability.

[English]

Incentives to Cotton Growers and
Handloom Weavers

1467. SHRI SANJAY DHOTRE:
SHRI SUBHASH BAPURAO WANKHEDE:

Will the Minister of TEXTILES be pleased to state:

(a) whether cotion textiles are becoming fashionable
and acceptable to the western markets;

(b) if so, the steps being taken by the Government
to secure the market share for India;

(c) whether the Government proposes to give
incentives to cotton growers and handloom weavers to
increase the production; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) Yes
Madam. As per industry reporis cotton textiles is
becoming increasingly acceptable in the western markets.
Readymade garments of coiton account for almost 70%
of the total exports of garments.

(b) Government has been pursuing a multi-pronged
approach for securing and enhancing India’s share in
the global export markets through various incentives and
provisions of the Foreign Trade Policy, Duty-Drawback
Scheme, rationalization of customs and excise tariff
structure, formulation of Common Compliance Code,
textiles workers Skill Upgradation Scheme etc.

(c) and (d) Government provides for remunerative
price to the cotton growers in the country by fixing
Minimum Support Price at the commencement of the
cotton season. As regards handloom weavers,
Government is implementing five schemes viz. Integrated
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Handlooms Development Scheme, Handloom Weavers’
Comprehensive Welfare Scheme, Marketing & Export
Promotion Scheme, Diversified Handloom Development
Scheme and Mill Gate Price Scheme with a view to
enhance the qualitative and quantitative output of the
handloom weavers. This apart, handloom design studios
have been set up in Kannur and Hyderabad for providing
design support to the indusiry.

Conversion of Handloom
units into Powerloom

1468. SHRI PRASANTA KUMAR MAJUMDAR:
SHRI MANOHAR TIRKEY:

Will the Minister of TEXTILES be pleased to slate:

(a) whether there is any proposal to render
assistance to convert handlooms units into powerlooms
considering the presence of huge number of handlooms
so as to increase the income of weavers; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and (b)
No, Madam. There is no proposal to render assistance
to convert handlooms units into powerlooms.

Circular Trading

1469. SHRI D.B. CHANDRE GOWDA:
SHRI ABDUL RAHMAN:

Will the Minister of FINANCE be pleased to state:

(a) whether a large number of share brokers are
indulging in circular trading and are making innocent
investors lose their money;

(b) if so, the details thereof;

(c) whether the Securities and Exchange Board of
India (SEBI) has banned several share brokers/
speculators/entities from accessing, buying, selling or
dealing in shares;

(d) if so, the details thereof; and

(e) the steps taken by the Central Government to
protect the interests of innocent investors from such
speculators/share brokers?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) Some
brokers have been found to be indulging in circular
trading.
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(b) The details are in Statement-I.
(c) Yes, Madam.
(d) The details are in Statement-Il.

(e) The exchanges and SEBI have put in place
systems and practices to promote a safe, transparent
and efficient market. SEBI maintains a constant vigil in
the market, and in case any wrongdoing is noticed, it
takes appropriate action like cancelling the registrations
of erring broking entites who may have assisted the
manipulators, restraining the brokers controlled/closely
associated with them from dealing in the securities
market, filing prosecution against them eic. The systems
and practices are also reviewed continuously and
modified to meet emerging requirements.

Statement |
The following share brokers were found to be

indulging in circular trading from January 01,
2010 to January 31, 2011:

Sl.No. Name of Share broker

-

Mahesh Kothari Shares and Stock Brokers Pvt.

2. Alka Securities Limited

3. Fairwealth Securities Pvt. Ltd.

4. Sailesh H. Doshi Broking Private Limited
5. Triveni Management Consultancy Pvt. Lid.
6. Swastika Investmart Pvi. Ltd.

7 BP Equities Pvi. Lid.

8. Emkay Global Financisl Services Lid.

9. Triveni Mgmt Cons. Serv.

10. Insight Share Brokers

11.  Vertex Securities

12.  Alka Securities

13.  Jaypee Capital Services

14. Kassa Finvest

15. VSE Stock Services

16.  Joindre Capital Services Limited

17.  Acardia Share & Stock Brokers Pvi. Lid.
18.  SPJ Stock Brokers Pvi. Lid.

19. NCJ Shares & Stock Brokers Lid.

20. Hem Securities Ltd. (reversal of trades)
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Statement Il

The following entities have been banned by SEBI in the period January 01, 2010
to January 31, 2011 for indulging in circular trading

SI.LNo. Case Name Name of the Entity Action Date Period of Ban

1 2 3 4 5

1. Alka Securities Lid. Alka M Pandey 30.12.10 1 year

2. Alka Securities Lid. Mahesh Kothari Shares and 30.12.10 1 year

Stock Brokers Pvit.

3. Alka Securities Lid. Mahesh Natverlal Kothari 30.12.10 1 year

4. Alka Securities Lid. Brijesh Mahesh Kothari 30.12.10 1 year

5. Alka Securities Lid. Dimple M Kothari 30.12.10 1 year

6. Alka Securities Lid. Mahendra Pandey 30.12.10 1 year

7. Alka Securities Lid. Ravi Pandey 30.12.10 1 year

8. Alka Securities Lid. Anjuben Kothari 30.12.10 1 year

9. Alka Securities Lid. Alka Securities Limited 30.12.10 1 year

10. Stocknet International Lid. Shree Parshwa Finance 28.1.10 3 months

11. Stocknet International Ltd. Vasant H. Bissa 28.1.10 3 months

12. Stocknet International Ltd. Vaishali J. Shah 28.1.10 3 months

13. Ravalgoan Sugar Farms Lid. Tropical Securities and Investment 24.2.11 2 month
& Shrenuj & Company Lid. Pwvt. Lid.

14. G-Tech Info Training Ltd. G-Tech Info Training Lid. 18.11.10 6 months

15: G-Tech Info Training Lid. Munir Gazi 18.11.10 6 months

16. Advik Laboratories Ltd. Advik Laboratories Ltd. 27.10.10 1 year

17. Advik Laboratories Ltd. V_.K. Jain 27.10.10 1 year

18.  Advik Laboratories Ltd. Aditya Jain 27.10.10 1 year

19. Advik Laboratories Lid. Divya Jain 27.10.10 1 year

20. Advik Laboratories Lid. Kumud Jain 27.10.10 1 year

21. Advik Laboratories Lid. Vivek Jain 27.10.10 1 year

22. Advik Laboratories Lid. Shivani Jain 27.10.10 1 year

23. Advik Laboratories Ltd. Advik Finance & properties Lid. 27.10.10 1 year

24. Malvica Engineering Lid. Manoj H Mehta 15.7.10 2 years

25. Malvica Engineering Lid. Sumit Desai 15.7.10 2 years

26. Malvica Engineering Lid. Shagufta Investments Pvi. Lid. 15.7.10 2 years
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27 Malvica Engineering Ltd. Devi Desai 15.7.10 2 years
28. Malvica Engineering Lid. Darshan Desai 15.7.10 2 years
29. Karuna Cables Lid. Kenneth Adolf Pinto 10.5.10 1 year
30. Kosian Industries Lid. Gautam S Vaghasiya 11.3.10 6 months
31. Top Telemedia Lid. Gautam Jhaveri 14.1.11 1 year
32. Top Telemedia Lid. Rajendra J Shah 30.7.10 1 year

Quality Health Care under NRHM

1470. SHRI M.K. RAGHAVAN: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the achievement, availability and access to quality
health care under the different component like Accredited
Social Health Activists (ASHAs), Village Health and
Sanitation Committees (VHSCs), Rogi Kalyan Samities
(RKS), District Health Action Plan (DHAP) made under
the National Rural Health Mission (NRHM), State-wise;

(b) the funds allocated and utilised under different
schemes, State-wise;

(c) the bottlenecks identified in implementation of
NRHM in the country; and

(d) the steps taken by the Government to overcome
these bottlenecks?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) Achievement/availability
of ASHA, VHSC, RKS and DHAP is in Statement-l. All
these components of NRHM alongwith infrastructure
upgradation, manpower augmentation, capacity building
and supply of drugs and equipments are aimed at
improving access and quality of healthcare.

(b) State-wise details of funds allocated, release
and expenditure is in Statement-ll.

(c) and (d) During the implementation of the NRHM
some of the major challenges witnessed in various
States include the following:

a. Wide variation in absorptive capacity, level of
development, status of health indicators across
the states and districts leading to variable pace

of program implementation.

b. Variation in socio cultural conditions,
accessibility and perceived level of difficulties
across the districts.

c. Availability of Specialists, Doctors and
paramedical staff in the states.

d. Difference in health seeking behaviour of
people.

e. Weak capacity for planning at lower level.

Some of the measures adopted to address the
above concerns include:

(i) 264 backward districts identified across the
country for differential financing and focussed
attention.

(i) To improve availability of personnel in difficult
and remote areas, financial incentives to staff
posted in such hard to reach and inaccessible
areas.

(iii) Allowing contractual appointment under NRHM
to immediately fill gaps and to meet the
requirement of manpower.

(v) To overcome shortage of Specialists, Multi
skilling of the available doctors through trainings
such as LSAS, BeMONC, CeMONC taken up.

(v) Building capacity at the field level to facilitate
formulation of plans according to the local
needs.

(vi) States are supported to take up IEC activities
to change the health seeking behaviour of
people.
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Statement |
State-wise achievement availabilify and Access to Quality Health Care
(As on 30th September 2010)

ASHA DHAP VHSC RKS

Sl.No. State Selection Training Drug Kit No. of Village Rogi Kalyan
(upto IVih Distribution Districts Health & Samiti
Module) having Sanitation Constituted
DHAP Committee
Constituted

1 2 3 4 b 6 4 8
1. Bihar 77255 52758 37747 38 35460 528
2. Chhattisgarh 60092 60092 60092 18 19260 932
3. Himachal Pradesh 0 0 0 0 2071 568
4. Jammu and Kashmir 9500 9000 9500 0 6788 476
B. Jharkhand 40964 35675 35000 0 30011 481
6. Madhya Pradesh 50113 40546 45971 50 37080 1297
[ QOdisha 40597 34232 34214 30 44929 1546
8. Rajasthan 43787 35499 32758 33 43436 1923
9. Uttar Pradesh 136268 128434 128434 71 51494 3659
10. Uttarakhand 11086 9983 9983 13 15510 303
11. Arunachal Pradesh 3627 2751 3039 16 21916 123
12. Assam 28798 26225 26225 27 308 987
13. Manipur 3878 3000 3878 9 17751 102
14. Meghalaya 6258 6175 6175 0 6280 133
15. Mizoram 943 943 943 9 23064 81
16.. Nagaland 1700 1700 1700 11 18003 160
17: Sikkim 666 666 637 4 39980 43
18. Tripura 7367 7367 7362 4 13108 104
19. Andhra Pradesh 70700 70700 70700 23 15158 1824
20. Goa 0 0 0 0 13312 14
21. Guijarat 29675 24201 5450 ) 3012 1448
22. Haryana 13098 4359 5000 26 26816 2948
28. Kamnataka 31876 31876 23500 29 3470 3062
24. Kerala 31868 14844 30909 14 5568 1229
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25. Maharashtra 57897 7411 9000 33 815 2274
26. Punjab 17229 14026 14500 20 1278 565
27. Tamil Nadu 2650 1997 1639 29 637 1684
28. West Bengal 35181 16588 7620 18 1040 1293
29. Andaman and Nicobar 403 49 49 3 263 26
Islands
30. Chandigarh 423 0 0 1 22 3
31. Dadra and Nagar Haveli 107 85 81 1 70 8
32. Daman and Diu 0 0 0 2 28 7
34. Delhi 2266 2236 2266 9 339 17
34. Lakshadweep 83 0 83 0 9 9
35. Puducherry 0 0 0 4 92 47
Statement Il
Allocation, Release and Expenditure under NRHM during the F.Ys. 2007-08 and 2010-11
200708 20608 200010 201011
SiNo.  SeEEsUTs Alocation  Release Bp  Alocaon  Release B Alocaion  Release Bp  Alocaon  Réeae  EBp
o (o
311210) 31.1210)
1 2 3 4 5 6 7 8 9 10 1 12 13 4
E Andaman and 560 13.01 9.01 10.71 12.56 12.76 16.98 13.98 20.16 20.36 9.29 944
Nicobar Islands
2: Andhra Pradesh 62843 60894 50518 663.37 63873 70013 71787 70786 77031 81638 58440 355.92
3. Arunachal Pradesh 47.99 4450 41.62 43.95 36.51 57.69 5117 57.33 66.51 54.15 4477 33.39
4. Assam 637.84 60215 54747 63894 60689 69832 90726 81375 76211 B5463 488.08 44368
5. Bihar 59066 35024 42325 77770 82118 78319 86154 64877 79898 1001.02 57727 46151
6. Chandigarh 6.48 6.45 411 8.04 5.31 6.47 999 944 7.79 1121 1.83 531
T Chhattisgarh 22260 19085 19777 259.35 24972 16212 29326 26164 23906 33614 22298 14787
8. Dadra and Nagar 3.08 2.36 285 3.45 328 3.86 441 401 458 5.05 379 339
Naveli
9. Daman and Diu 279 1.98 243 3.07 260 241 3.70 3.95 346 4.05 1.68 1.81
10.  Delhi 77.73 55.31 51.06 100.37 99.62 5568 12222 83.03 7369 136.68 94.99 42.00
1. Goa 1.7 5.07 6.92 13.52 14.09 8.89 13.11 1242 18.46 17.02 11.75 12.31
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1 2 3 4 5 6 A 8 9 10 1 12 5] 1
12.  Gujarat 36920 39493 30681 41407 34281 49543 46592 49991 62898 52691 46899 337.30
13.  Haryana 13725 11579 9857 166.20 165.02 18773 18030 18842 33553 20325 19755 12886
14.  Himachal Pradesh 67.32 5241 56.55 T7.74 64.21 9484 97.40 9797 16728 11054 98.99 86.58
156.  Jammu and Kashmir 8702 16045 7527 10224 7648 11194 13552 13064 15394 15385 12642 9141
16.  Jharkhand 26654 15915 12499 29400 24727 29930 35039 17889 19449 40013 26324 18924
17.  Kamataka 39394 29732 27529 46183 43784 42894 50530 43647 66389 55202 50892 452.98
18.  Kerala 23640 20386 14403 253.61 22288 33120 28557 23762 38346 31005 21991 227 67
19.  Lakshadweep 1.79 1.08 0.62 213 122 218 225 1.80 284 228 1.25 290
20. Madhya Pradesh 689.95 61709 64570 609.02 70788 68697 70717 60479 74550 75782 583.05 52025
21.  Maharashtra 60358 67252 55076 779.15 58743 87315 86136 95932 103599 97600 60468 625.62
22.  Manipur 65.91 4927 40.99 66.34 56.58 62.06 90.55 81.45 63.03 86.49 50.55 37.01
23.  Meghalaya 61.26 43.04 32.70 65.48 4476 51.27 85.88 7977 74.88 83.88 3114 41.28
24.  Mizoram 37.46 3267 56.22 40.24 3744 54.26 50.70 49.87 58.86 53.30 28.15 29.00
25.  Nagaland 55.20 4475 4345 57.96 56.23 57.65 78.38 73.86 64.34 76.36 4913 41.66
26. Odisha 38352 387.16 29507 39288 388.05 33405 45896 470.18 64531 49355 45927 370.94
27.  Puduchemy 941 47 7.14 11.31 5.12 729 11.67 10.59 13.21 14.16 11.68 10.24
28.  Punjab 16169 10784 11164 18589 18303 19008 21000 22170 239.08 24676 201.76 153.68
29.  Rajasthan 57189 66090 53765 59653 798.15 909.16 633.31 72613 99711 74285 58554 670.74
30.  Sikkim 17.49 3427 13.39 21.44 19.88 50.62 26.95 2492 35.77 26.60 2322 14.48
31.  Tamil Nadu 43031 54656 39274 51570 50160 53442 56940 60580 69640 661.17 52002 52840
32.  Tripura 85.62 79.04 38.28 88.32 77.58 6873 12628 111.76 8061 12376 74.05 4393
33.  Uttar Pradesh 1325.09 125877 95647 172759 147491 1546.06 187038 195650 221240 2097.12 174111 113162
34.  Uttarakhand 91.33 89.20 7274  100.16 9844 13248 11823 13081 14162 12939 12316 119.17
35. West Bengal 54473 52623 33533 63993 53979 56375 67928 72916 72232 77250 624.14 46138
Grand Total 8928.85 8508.87 7010.07 10192.23 9625.09 10565.10 11601.67 1122453 13121.95 1285744 9636.77 7832.96

Note: Expenditure Figures for 2009-10 and 2010-11 is provosioal.

1471.

Working Group of Agricultural Loan

FINANCE be pleased to state:

SHRI L. RAJAGOPAL: Wil the Minister of

(a) whether the Working Group constituted by the

Government has recommended to provide farm loan at

the rate of four per cent and expansion of diesel subsidy

in the country;

(b) if so, the details thereof alongwith the reaction of
the Government on such recommendations; and

(c) the details of the main recommendations of the

said Working Group?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) The
information is being collecied and will be laid on the
Table of the House.

[Translation]

Simplification of Loan Procedure

1472. SHRI HARISH CHOUDHARY:

SHRI GORAKH PRASAD JAISWAL:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government has taken sieps to
simplify the loan process for farmers;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d) The
Government of India and Reserve Bank of India (RBI)
have taken several measures in order to facilitate the
availability of credit to farmers through banks. These

include:

()

(i)

(iii)

(iv)

banks have been advised to dispense with the
requirement of “no dues” certificates for small
loans up to Rs. 50,000 to small and marginal
farmers, share-croppers and the like and
instead obtain a self-declaration from the
borrower.

banks (including RRBs), being advised that
wherever there are difficulties in getting
certification from the local administration/
panchayati raj institutions regarding the
cultivation of crops, etc., they may accept an
affidavit submitted by landless labourers, share
croppers and oral lessees giving the
occupational status (ie., details of land tilled/
crop grown) for loans up to Rs. 50,000.

RBI has advised banks to waive margin/security
requirements for agricultural loans upto
Rs. 1,00,000.

Kisan Credit Card (KCC) as an innovative credit
delivery system, which benefits the farmers,
especially small and marginal farmers in
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v)

(vi)

(vii)

(viii)

[English]
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reducing the transaction cost in availing timely
credit. Banks were advised that the credit card
should normally be valid for 3 years subject to
an annual review. The scheme aims at
providing adequate and timely credit for the
comprehensive credit requirements of farmers
under single window, with flexible and simplified
procedure, adopting whole farm approach,
including the short-term credit needs, term loan
and a reasonable component for consumption
needs, through Kisan Credit Card.

General Credit Cards (GCC): In December,
2005, banks were advised to consider
introduction of a General Purpose Credit Card
(GCC) facility up to Rs. 25,000/~ at their rural
and semi-urban branches. The credit facility is
in the nature of revolving credit entitling the
holder to withdraw up to the limit sanctioned.
Based on assessment of household cash
flows, the limits are sanctioned without
insistence on security or purpose. Interest rate
on the facility is completely deregulated.

Relaxed KYC norms: the Know Your
Customer(KYC) requirements for opening bank
accounts have been relaxed since August 2005
and simplified for accounts with balances not
exceeding Rs. 50,000/- and aggregate credits
in the accounts not exceeding Rs. one lakh a
year. Introduction by an account holder who
has been subjected to full KYC drill would
suffice for opening such accounts or the bank
can take any evidence as to the identity and
address of the customer to the satisfaction of
the bank.

No-frills accounts: Basic banking ‘no-frills’
account with ‘nil' or very low minimum balances
as well as charges that make such accounts
accessible to vast sections of the population
were introduced as per RBI directive in 2005.

the benefits of the Interest Subvention Scheme
@ 7% per annum for short term crop loans
upto Rs. 3 lakhs is also available per member
to the small farmers who are members of Joint
Liability Groups (JLG).

Turnover of Handloom Corporations

1473. SHRI HARIN PATHAK: Will the Minister of

TEXTILES be pleased to state:
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(a) whether the total turnover of some Handloom
Corporations particularly of Gujarat, Odisha and Madhya
Pradesh has declined drastically during the last few
years;

(b) if so, the details thereof, alongwith the reasons
therefor; and

(c) the remedial measures taken/proposed io be
taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) to (c) As
per the reporis received from the Handloom Corporations
under the control of Governments of Gujarat and Madhya
Pradesh, their turnover has not declined during the last
few years. In respect of Odisha State Handloom
Corporation, Government of Odisha has informed that
the Corporation has become defunct since 1997 and the
State Government has already decided on its closure.

[Translation]
Chemists on Strike

1474. SHRI ASHOK KUMAR RAWAT: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the chemists supplying drugs under the
Central Government Health Scheme (CGHS) go on strike
frequently during the last three years and the current
year, year-wise;

(b) if so, the number of time these chemists went
on strike;

(c) the main reasons for proceeding on frequent
strikes by them;

(d) the impact of such sirikes on the beneficiaries
covered under the CGHS; and

(e) the efforts made by the Government to check this
practice?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) There was no instance
of any local authorized chemist refusing to supply
medicines to CGHS beneficiaries during the last three
years.

(b) to (e) Do not arise in view of reply to (a) above.
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Recovery of Loans Question

1475. DR. SANJAY SINGH:
SHRI GORAKH PRASAD JAISWAL:

Will the Minister of FINANCE be pleased to state:

(a) whether the private banks are not following the
directions issued by the Reserve Bank of India (RBI)
with regard to the recovery of loans as a result of which
the people are suffering;

(b) if so, the details thereof for the last three years;

(c) the reasons for the banks not following the
directions;

(d) whether the Government do not take strict action
against the banks according to the rules, as a result of
which the private banks harass the people during recovery
of loans; and

(e) if so, the remedial steps taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (e) To
regulate the conduct of recovery agenis engaged by
banks and to protect the rights of the banks’ customers,
the Reserve Bank of India (RBI), on 24th April, 2008,
issued guidelines on ‘recovery agenis engaged by banks’.
The banks have also been advised to strictly abide by
the codes pertaining to collection of dues.

The bank customers aggrieved by the conduct of
recovery agents can seek redressal of their grievances
under the Banking Ombudsman Scheme, 2006. The
Banking Ombudsman is empowered to pass an ‘award’
compensating the customer upto Rs. 1 lakh in the case
of credit card related complaints and upto Rs. 10 lakh
in the others cases on account of actual loss suffered
by the complainant. Banks have been advised to ensure
that the recovery agents are properly trained to handle
with care and sensitivity, their responsibilities, in particular
aspects like hours of calling, privacy of customer
information, etc.

RBI has reported that its 15 Banking Ombudsman
Offices seitled 29 complaints during the period July 01
2008 to June 30 2009 and 314 complaints during the
period July 01 2009 to June 30 2010 regarding non-
observance of RBI guidelines on engagement of recovery
agents by banks.
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Shortage of Power

1476. SHRI SUDARSHAN BHAGAT:
DR. P. VENUGOPAL:
SHRI INDER SINGH NAMDHARI:

Will the Minister of POWER be pleased to state:

(a) whether as per the Intemational Energy Agency
Report about 404 million people in the country don't
have access to the power needed for lighting, mechanical,
transport and communications etc.;

(b) if so, whether the Government has pledged to
provide power nationwide by 2012;

(c) if so, whether the Govemment has made any
assessment of increase in installed power generation
capacity required for the purpose;

(d) if so, the details thereof; and

(e) the steps taken by the Govemment to achieve
the targeted installed power generation capacity?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI K.C. VENUGOPAL): (a) As per census
2001, out of 13.82 Crore rural households, 7.82 Crore
households were not electrified. Subsequently, under Rajiv
Gandhi Grameen Vidyutikaran Yojana (RGGVY) which was
launched in April, 2005, connections to 1.62 crore
households have been released, as on 15.02.2011.

(b) The National Electricity Policy notified by the
Central Government under section 3 of the Electricity Act
2003 on 12.02.2005 aims to make available accessof
electricity to all households in next five years.

(c) and (d) The Eleventh Plan capacity addition target
was revised to 62374 MW by the Planning Commission
at the time of mid term appraisal of the 11th Plan.
Against this target, a capacity of 32512 MW has already
been achieved till 31.01.2011 in the 11th Plan.

(e) The following steps have been taken to accelerate
the pace of capacity addition in the country:-

(i) augmentation of manufacturing capacity of
BHEL from 10,000 MW in December, 2007 to
20,000 MW by 2012;

(ii) periodic review of issues related to supply of
power equipment from BHEL by a Group under
the chairmanship of Secretary (Heavy Industry);
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(iii) formation of several new joint ventures to
manufacture supercritical boilers and turbine-
generators for thermal power plants;

(iv) bulk ordering of 11 units of 660 MW each with
supercritical technology with mandatory phased
indigenous manufacturing programme to
promote indigenous manufacturing;

(v) sensitization of stakeholders to enlarge the
vendors base to meet Balance of Plants
requirements;

(vi) rigorous monitoring of projects at different levels
including by Ministry of Power, Central Electricity
Authority, Power Project Monitoring Panel and
Advisory Group under the chairmanship of
Minister of Power,and

(vii) introduction of web-based monitoring system.
[English]
Branchless Banking

1477. SHRI ARUNA KUMAR VUNDAVALLI: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government has launched a scheme
for providing branchless banking through technology,
which extends the distribution of financial services to
poor people;

(b) if so, the details thereof; and

(c) the details of the modalities/parameters of the
idea of such banking alongwith the safety measures
taken/being taken by the Government keeping in view
the increasing internet banking frauds?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c) In
order to extend the reach of banking to the rural
hinterland, Banks have been advised to provide
appropriate banking facilities to habitations having a
population in excess of 2000 (as per 2001 census) by
March, 2012. These services will be provided using the
Business Correspondent and other models, with
appropriate technology back up. Accordingly, the State
Level Bankers Commitiees (SLBCs) have drawn up plans
for Financial Inclusion for each State and have identified
approximately 73,000 habitations with a population of
2000 and above for providing banking services. These
73,000 habitations across the country have been allotted
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to Public Sector Banks, Private Banks, Regional Rural
Banks and Cooperative Banks for extending banking
services in a time bound manner. This Financial Inclusion
Campaign has been named “Swabhimaan”. Banks will
initially provide basic services like deposits, withdrawals
and remittances using the services of Business
Correspondents (Bank Saathi) under “Swabhimaan”.

Branchless banking entails the delivery of financial
services outside conventional brick and mortar bank
branches using Business correspondents and
Information and Communication Technologies (ICT). To
extend banking to the poor in remote villages, banks are
using the services of Business Correspondenis (BCs)
who act as agents of the banks in the villages. Banks
provide their BCs handheld devices similar to the Point
of Sale (POS) Terminals used for card transactions in
merchant establishments mosily in urban areas.
Customers are provided smart cards or biometric cards
by the Banks which carry the bank account details. Upon
identification of the customer, the BC puts through the
basic banking transaction, which could be a deposit, a
cash withdrawal, a remittance or a balance enquiry. The
transactional data is then transmitted to the banks’ central
data base either online or using the offline mode. The
accounts operated with BCs are ‘no frills’ accounts with
‘nil" or very low minimum balance. Transactions in such
accounts are limited to a small value, thus limiting the
fraud risk. Also biometric features ensure that the
identification of the customer is verified by the BCs before
carrying out such transactions. The Aadhaar number
being issued by Unique Identification Authority of India
(UIDAI) would also facilitate risk free transactions.

As regards safety measures, Reserve Bank of India
has issued detailed guidelines and advised banks to
exercise due diligence for engaging Business
Correspondents covering such aspects as reputation /
market standing, financial soundness, management and
corporate governance, cash handling ability and ability to
implement technology solutions in rendering financial
services. RBI has also advised banks to ensure that the
equipment and technology used by the BC is of high
standards.

[Translation]
Abolition of Posts

1478. SHRIMATI MEENA SINGH:
SHRI RADHA MOHAN SINGH:
SHRI BHUDEO CHOUDHARY:

Will the Minister of FINANCE be pleased to state:
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(a) the number of posis abolished in various
Government offices/institutions from the year 2009 f{ill
date along with the class-wise and year-wise details
thereof;

(b) whether higher number of posis in class three
and four in comparison to senior level posis have been
abolished in this retrenchment;

(c) if so, the reasons for discrimination in this regard;
and

(d) the measures being taken to remove this
disparity in future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d) Data
on posts abolished in various Government offices/
institutions is not maintained centrally. Orders in regard
to abolition of posts are issued by the concerned
Ministries/Departments based on their functional
requirements.

[English]
Biomass Production

1479. SHRI KALIKESH NARAYAN SINGH DEO:
SHRI SURESH KASHINATH TAWARE:

Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a) the total potential of biomass production in the
country alongwith the quantum of power generated from
biomass at present, State-wise;

(b) the total number of biogas plants set up in the
country during the last three years and the current year,
State-wise; and

(c) the steps being taken to promote the production
and use of biomass in the country?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) The estimated
power potential from surplus agro-residues in the country
is about 17,536 MW. State-wise details of estimated
power potential from surplus agro-residues in the country
are given in Statement-l. State-wise details of biomass
power projects commissioned are given in Statement-Il.

(b) State-wise details of biogas plants set up in the
country during the last three years and the current year
as on 31.12.2010 are given in Statement-lll.
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(c) Ministry of New and Renewable Energy is

1 2
encouraging setiting up of power generation projects from
biomass through various technological routes such as
combustion, gasification and co-generation. Various fiscal Jharkhand 90.00
al.'ld ﬁnancfal |ncanjlwes .suchlas capital subsidy I|f1kad Tl . 42 60
with capacity and fiscal incentives such as concessional
customs duty on import of machinery and components, Goa 25.70
excise duty exemption, accelerated depreciation on major
components and relief from taxes are being provided for Uttarakhand 23.70
setting .up cff .blon"'nass p?wer projects. Besides, T 13.40
preferential tariff is being provided for sale of power from
biomass power projects. Financial support is also Meghalaya 11.10
provided for development of biomass power project,
capacity building, awareness raising etc. Nagaland 10.20
Statement | Arunachal Pradesh 8.20
: ; : 2 Tri 2.90
State-wise delails of estimated power potential from & e
surplus agro-residues Sikkim 2130
State Power Potential (Mwe) Mizoram 1.00
1 2 Total 17,536.40
Punjab 3172.10 Statement Il
Maharashtra 1887.30 State-wise Capacity of Biomass Power Projects
Ut Pradksati 1616.70 commissioned in the country
Madhya Pradesh 1364.00 (As on 31.12.2010)
Haryana 1332.60 Sl.No. State Commissioned
Capacity (MW)
Gujarat 1220.70
1. Andhra Pradesh 210
Karnataka 1130.50
Tamil Nadu 1069.50 2 Ghhatiisgarh 202
Kerala 1044.40 - Fieyand .
Rajasthan 1038.90 & fapaka 8
Bihar 618.70 6. Maharashtra 136
Andhra Pradesh 577.70 o Funjal B
West Bengal 396.00 14 Rajasthan e
Chhattisgarh 235.80 12.  Uttar Pradesh 15
Assam 211.80 13. West Bengal 16

Himachal Pradesh 142.20 Total 997
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Sl State/Union No. of Biogas
No. Territories planis installed
including
KVIC

1 2 3
1. Andhra Pradesh 42196
2. Arunachal Pradesh 685
3. Assam 25440
4. Bihar 814
5. Chhattisgarh 10864
6. Goa 93
7 Gujarat 26368
8. Haryana 4602
9. Himachal Pradesh 934
10. Jammu and Kashmir 336
11.  Jharkhand 3033
12. Karnataka 28941
13. Kerala 14371
14. Madhya Pradesh 44681
15.  Maharashtra 54106
16. Meghalaya 2962
17.  Mizoram 350
18. Nagaland 1972
19. OQOdisha 13492
20. Punjab 33336
21. Rajasthan 474
22.  Sikkim 1620
23. Tamil Nadu 6026
24.  Tripura 319

1 2 3
25.  Uttar Pradesh 11494
26. Uttarakhand 4232
27. West Bengal 53969
28.  Delhi 3
29. Puducherry 5
Total 387718

Capital infusion in RRBs

1480. SHRI K. SUGUMAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government has approved capital
infusion of Rs. 1,100 crores for Regional Rural Banks
(RRBs);

(b) if so, the details thereof and the reasons therefor;

(c) whether such capital infusion in the said Banks
enable them to enhance their lending towards the farm
sector;

(d) if so, the details thereof alongwith the objectives
of such capital infusion;

(e) whether the Government has reviewed such
funding to the said Banks periodically; and

(f) if so, the details thereof and if not, the reasons
therefor along with the other steps taken/being taken by
the Govermment for strengthening the said Banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
Yes, Madam. Government had constituted a Committee
under the Chairmanship of Dr. K.C. Chakrabarty, Deputy
Governor, Reserve Bank of India to study the current
level of capital to risk weighted assets ratio (CRAR) of
Regional Rural Banks (RRBs), suggest roadmap for
achieving CRAR level of 9% by March, 2012 and to
suggest the required capital siructure for RRBs given
their business level, such that their CRAR is sustainable
and provide for future growth and compliance with
regulatory requirements.

After assessment of capital requirement for all the
82 RRBs to enable them to have CRAR of at least 7%
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as on 31st March, 2011 and at least 9% from 31st
March, 2012, the Committee has recommended
recapitalisation requirement of Rs. 2,200.00 crore for 40
of the 82 RRBs. The recapitalisation amount has to be
shared by the shareholders of Regional Rural
Banks(RRBs) in proportion to their shareholding in RRBs,
i.e. 50% Government of India; 35% Sponsor Banks and
15% State Governments.

(¢) and (d) The purpose of capital infusion in
identified RRBs is to enhance their CRAR level to a
desired level in a time bound manner, enabling them to
function on sound business principles and conform to
all regulatory requirements. The recapitalisation of RRBs
is to facilitate achieve higher level of business, both in
farm and non-farm sectors.

(e) and (f) The financial position and performance of
RRBs is reviewed by the Government/NABARD/Sponsor
banks. Apart from recapitalisation support given to RRBs,
the following major steps have been taken by the
Govemment/NABARD/RBI to strengthen the RRBs:

(1) Structural consolidation by amalgamating RRBs
sponsored by the same sponsor bank in the
same State.

(2) Expansion of non-fund based business
activities.

(3) Permitting RRBs to accept Foreign Currency
Non-Residents (FCNR) Deposits.

(4) Allowing consortium lending by RRBs.

(5) Implementation of Core Banking Solution (CBS)
in RRBs.

[Translation]
Iranian Crude Oil

1481. SHRI ANANT KUMAR HEGDE:
DR. MURLI MANOHAR JOSHI:

Will the Minister of FINANCE be pleased to state:

(a) whether Reserve Bank of India (RBI) had
disallowed paymentis for Iranian Crude Oil;

(b) if so, the details thereof;

(c) whether the decision had been welcomed by the
United States of America (USA) administration;
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(d) if so, the facts in this regard and the reasons
therefor;

(e) whether any altemnative arrangement for the
payment has been made; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (f) Till
recently, payments for oil were routed through the Asian
Clearing Union (ACU) Mechanism. However, the European
Council (EC) regulation which came into effect on
25.10.2010, required prior authorisation for payments to
listed entities of Iran. ACU, being a multilateral net clearing
system, did not facilitate such authorization. Hence,
paymenis to Iran were allowed to be settled ouiside the
ACU mechanism with effect from 23.12.2010. Reserve
Bank of India (RBI) advised the Authorized Dealers that
the payment for import of Qil should be settled in any
permitted currency outside ACU for the present. In the
meantime, arrangemenis have been made to pay the
arrears in respect of oil imports through European banks
after complying with EU Regulations. Efforts are on to
find suitable mechanism for payment of current/future oil
imports.

[English]
Amnesty Scheme for Black Money

1482. DR P. VENUGOPAL:
SHRIMATI INGRID MCLEOD:
SHRIMATI BOTCHA JHANSI LAKSHMI:
PROF. RANJAN PRASAD YADAV:
SHRI P. KUMAR:
SHRI C. SIVASAMI:
SHRI P.C. GADDIGOUDAR:
DR. ARVIND KUMAR SHARMA:
SHRI P. LINGAM:
SHRI RAKESH SINGH:
SHRI PRABODH PANDA:
SHRI S.S. RAMASUBBU:
SHRI GURUDAS DASGUPTA:

Will the Minister of FINANCE be pleased to state:
(a) whether the Government has any estimation of
the amounts of black money reported to be in circulation

in the country and stashed in foreign banks;

(b) if so, the details thereof;
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(c) whether the Government proposes to bring forward
any amnesty scheme to bring back black money and to
set up any committee in this regard;

(d) if so, the details thereof and the time by which
the said scheme is likely to be introduced;

(e) the other measures taken by the Government to
bring back black money alongwith creation of legal
framework to curb black money generation;

(f) whether similar scheme introduced in the past
have proved to be successful in bringing back the black
money; and

(g) if so, the details thereof alongwith the details of
such scheme introduced earlier?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No. Madam.
The Government has not made any estimation of
unaccounted money inside and outside the country, in
the recent times. However, the Government has decided
to get a fresh study conducted on unaccounted income/
wealth both inside and outside the country bringing out
the nature of activiies engendering money laundering
and its ramifications on national security. The proposal
was approved by the Govemment in January, 2011. The
study is likely to be completed within a time frame of
eighteen months.

(b) Does not arise in view of reply to part (a) above.

(c) At present, there is no proposal before the
Government to bring an amnesty scheme for disclosure
of undisclosed income.

(d) Does not arise in view of reply to (c) above.

(e) The Income Tax Department takes several
deterrent and punitive steps to unearth unaccounted
money and curb tax evasion. These include scrutiny of
returns, surveys, search and seizure action, imposition
of penalty and launching of prosecution in appropriate
cases. Information Technology has also been used in a
big way in collection, collation and dissemination of
taxpayer information. Tax Information Network (TIN) has
been set up as a depository of important tax related
information which can be accessed by the Department.
The basic components of TIN are information relating to
Tax Deduction at Source (TDS), payment of taxes and
high value transactions reported in Annual Information
Returns (AIR). The Department has set up an Integrated
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Taxpayer Data Management System (ITDMS) to
electronically collate information collected from various
sources i.e. Tax Deduction at Source, Electronic Filing of
Return, Annual Information Returns, Central Information
Branches (CIB) etc, to create 360 degrees profile of
High net-worth assesses. Information received from
Financial Intelligence Unit under the Department of
Revenue regarding suspicious fransac-tions from various
banks, insurance companies etc, are also investigated
by the Income Tax Department. Further, the Department
has implemented Computer Assisted Selection of
Scrutiny (CASS) wherein returns are selected for scrutiny
on the basis of comparison of the information gathered
from various sources with the information available and
declarations made by the assesses in the return of
income.

As regards unearthing of unaccounted money and
wealth outside the country, Investigation Directorates
pursue information regarding any deposit outside the
country on top priority. The Depariment is having two
specialized wings under the administrative control of the
Director General of Income Tax (International Taxation).
The International Tax Division investigates and assesses
the cases of foreign companies, Non-residents and other
such entities. The Transfer Pricing Division examines
the international transactions between associated
enterprises to determine the arm's length price in
accordance with the provisions of Chapter X of the Income
Tax Act, 1961. Appropriate action under the provisions of
Income Tax Laws is taken in cases where tax evasion
is detected.

India has initiated the process of putting in place a
legislative framework by amending its existing Double
Taxation Avoidance Agreements (DTAAs) to widen the
scope of Article concemning Exchange of Information. The
amendment to tax treaty with Switzerland has also been
signed. It will enter into force when Switzerland completes
its internal process. Upon entry into force, it will allow
India to obtain banking information from Switzerland in
specific cases for a period starting from 1st April, 2011
or thereafter. India has also completed negotiations of
Eleven new Tax Information Exchange Agreements.
Govemment has also proposed certain new provisions
in the proposed Direct Taxes Code Bill for unearthing
black money.

(f) and (g) Nine voluntary disclosure schemes have
been floated by the Government between the period from
1951 to 1997. Significant disclosures were made in these
voluntary disclosure schemes.
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Scheme for Debit Card Holders

1483. DR. MANDA JAGANNATH: Will the Minister of
FINANCE be pleased to state:

(a) whether private sector banks have launched a
scheme under which its customers who hold debit card
can withdraw cash from approved point of terminals with
a cap of Rs. 1000 per day as permitted by Reserve
Bank of India (RBI);

(b) if so, the details of such banks;

(c) whether the Government proposes to launch a
similar scheme in public sector banks; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
Reserve Bank of India (RBIl) has permitted all scheduled
commercial banks to provide cash withdrawal facility at
Point of Sale (POS) terminals. This facility is being made
available for all debit cards issued in India, up to an
amount of Rs 1000/- per day. Scheduled Commercial
Banks are required to obtain one time approval from
Reserve Bank of India before introduction of this facility.
As on date approval has been granted to 8 Public sector
banks (Corporation Bank, Union Bank of India, Punjab
National Bank, Syndicate Bank, Andhra Bank, State Bank
of India, Canara Bank, IDBI Bank Ltd.) and 5 Private
sector banks (HDFC Bank Ltd.,, Axis Bank Lid., ICICI
Bank Lid., Kotak Mahindra Bank Ltd., Federal Bank Ltd.)
to offer this facility.

(c) and (d) These guidelines are applicable to all
card issuing banks.

Validity of CGHS Card

1484. SHRI SANJAY SINGH CHAUHAN: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether pensioners under CGHS who were
earlier holding CGHS cards valid for life, have since
been issued plastic cards which are valid only upto
2014;

(b) if so, the reasons therefor; and

(c) the corrective steps being taken by the Govern-
ment to prevent the pensioners from unnecessary
harassment in this regard?
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THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) to (c) Though the plastic
cards are initially issued for a period of 5 years, these
are basically Identity Card for availing treatment facilities
from CGHS. The actual validity is as per CGHS Data
Base. However, vide O.M.No. Misc. 6024/2007/CGHS
(HQ)/CGHS (P) dated 27.12.2010, Ministry of Health and
Family Welfare has clarified that the plastic cards always
issued with a printed validity of 5 years would be valid
for whole life in respect of pensioners who have
contributed equivalent of 10 years contribution. However,
they have the option to get the old plastic cards replaced
after 5 years. It has also been decided to issue new
plastic cards with whole life validity in respect of CGHS
beneficiaries, who contribute in lump 10 years.

[Translation]

Exemption of Private Schools and Colleges from
Taxes

1485. SHRI ANJANKUMAR M. YADAV:
SHRI MANSUKHBHAI D. VASAVA:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government has exempted private
schools and colleges from taxes;

(b) if so, the reasons therefor;

(c) whether the Government has conducted any study
to find out whether this tax free system becomes
beneficial to the poor students or not;

(d) if so, the details thereof and if not, the reaction
of the Government thereto; and

(e) the remedial steps taken by the Govemment in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Income tax
exemption is granted to private schools and colleges
under sections 11, 12 and 10(23C) of the Income Tax Act
1961.

(b) The exemption is granted only after examining
the objects of such institution and verifying that these
objects constitute a charitable purpose which is defined
in Section 2(15) of the Income Tax Act, 1961 and includes
education.
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(c) The Income Tax Depariment has not conducted
any such study.

(d) and (e) Not applicable in view of (c) above.
[English]
Action against Erring Companies

1486. RAJKUMARI RATNA SINGH:
SHRI S. ALAGIRI:

Will the Minister of FINANCE be pleased to state:

(a) the details of companies involved in irregularities
over allotment of shares alongwith action taken thereon
during each of the last three years, company-wise; and

(b) the reaction of the Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) The details
of the companies involved in irregularities over allotment
of shares and the action initiated against them by SEBI
during the financial years 2008-09, 2009-10 and 2010-
11 (till date) are given in the enclosed Statement. The
action taken may, however, spill over to subsequent years.

(b) SEBI maintains a constant vigil in the market,
and in case of any abnormality, takes appropriate action
against the concemed entities. The authorities have put
in place systems and practices to promote a safe,
transparent and efficient market and to protect market
integrity. The systems instituted include advanced risk
management mechanisms comprising on-line monitoring
and surveillance, various limits on positions, margin
requirements, circuit filters, etc. The systems and
practices are reviewed continuously and modified to meet
emerging needs.

Statement

Details of the companies involved in irregularities over alloiment of shares and the action initiated
against them by SEBI during the financial years 2008-09, 2009-10 and 2010-11 (till date)

Sl.  Financial Name of the Action taken
No. Year company
1 2009-10 Norris Medicine Lid. SEBI restrained the company from accessing the securities market
for a period of 3 years.
2. 2009-10 Ritesh Properties and Action under Section 11B of the SEBI Act has been initiated.
Industries Ltd.
3. 2009-10 Pyramid Saimira PSTL allotted shares reserved for employees to seven entities who

Theatre Lid. (PSTL)

were not its employees .Two entities involved in this case setiled the
matter through consent. SEB| passed an order restraining the
remaining five entities from dealing in securities in any manner
whatsoever or accessing the securities market, directly or indirectly,
for a period of three years. Further, these five entities were ordered
to disgorge the whole unlawful gain with interest. Further, SEBI passed
an order against the company restraining it from dealing in securities
in any manner whatsoever or accessing the securities market, directly
or indirectly for a period of seven years. PSTL has also been directed
to include the order in the Agenda of their next Annual General Body
Meeting. The company challenged the order before Securities Appellate
Tribunal (SAT) and Supreme Court (SC) which upheld the SEBI
order.

Financing of Infrastrcture Projects

1487. SHRI MITHILESH KUMAR: Will the Minister of

FINANCE be pleased to state:

(a) whether any steps have been taken by the
Government to improve financing of infrastructure projects
in road and power;

(b) if so, the details thereof; and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF

FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b) The
reply to the question is given in the enclosed statement.

(c) Does not arise.
Statement

Several initiatives have been taken to facilitate

financing of infrastructure projects including those in

roads and power sectors which are as follows:

India Infrastructure Finance Company Lid. (IIFCL):
In 2006, IIFCL was set up to provide long term
financial assistance to commercially viable
infrastructure projects in various sectors including
road and power. The borrowings of the company
are guaranteed by Gol. Till January 31, 2011 IIFCL
has made cumulative gross sanction of Rs.30,708
crore to 170 projects. Of this, Rs.13,899 crore
relate to 99 road projects and Rs.12,976 crore
relate to 28 power projects. Of the cumulative
disbursement of Rs.13, 592 crore, Rs.4,364 crore
were to 67 road projecis and Rs.5662 crore were
to 23 power projects. Besides direct lending, [IFCL
provides refinance to banks and other eligible
institutions for their loans to infrastructure projects.
At the end of January 2011, IIFCL has provided
refinance of Rs 2500 crore to Rural Electrification
Corporation (REC) and Power Finance Corporation
(PFC). IIFCL has also implemented a Takeout
Finance Scheme which is aimed at addressing
the asset-liability mismatch issues and the
prudential exposure constraints faced by banks.
Under this scheme, I[IFCL has sanctioned 7
projects amounting to Rs 1518 crore. Of these,
Rs 739 crore has been sanctioned in 5 road
projects and Rs 779 crore in 2 power projects.

Viability Gap Funding Scheme (VGF): In 20086, the
VGF scheme was announced by GOl under which
grant was provided for marginally viable or unviable
public private parinership projects in infrastructure
sector. As on 1.3.2011, total of 70 projects with
total project cost of Rs. 45180.43 crore have been
granted approval with an estimated VGF of Rs.
8825.09 crore, out of which one project with
estimated VGF amount of Rs. 76.40 crore is in
the power sector and 66 projecis with estimated
VGF amount of Rs. 4900.44 crore is in the road
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sector. A total disbursement of Rs 205.73 crore
has been made for 10 road projecis so far.

Relaxation in regulatory restrictions: In view of the
importance of infrastructure development and given
the large sums of investments required in this
sector, Reserve Bank of India (RBI) has initiated
a number of regulatory measures/concessions for
facilitating increased flow of credit to infrastructure
projects. Important measures for this are as
follows:

a. Exposure noms: In view of the generally large
requirements of funds for infrastructure
projects, the existing RBI guidelines provide
for enhanced exposure ceilings for tne
infrastructure lending.

b. Asset Liability Mismatch: To address the
asset liability problems arising from
infrastructure financing by banks, RBI has
permitted banks to enter into take out
financing arrangement with IDFC / other Fls
and have also allowed banks to issue long
term bonds with a minimum maturity of 5
years to the extent of their exposure of residual
maturity of more than 5 years to the
infrastructure sector.

c. Relaxation relating to credit/investment: In
relaxation of their extant guidelines, RBI has
permitted banks (a) to issue guarantees
favouring other lending institutions in respect
of infra-structure projects, provided the bank
issuing the guarantee takes a funded share
in the project at least to the exient of 5 percent
of the project cost and underiakes normal
credit appraisal, monitoring and follow up of
the project; (b) to extend finance for funding
promoter's equity in cases where the proposal
involves acquisition of share in an existing
company engaged in implementing or
operating an infrastructure project in India,
subject to certain conditions; (c) finance
Special Purpose Vehicles (SPVs), registered
under the Companies Act, set up for financing
infrastructure projects on ensuring that these
loans / investments are not used for financing
the budget of State Governments; (d) to
exclude from the banks' capital market
exposure, the promoters' shares in the SPV
of an infrastructure project pledged to the
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lending bank; (e) to invest in unrated bonds
of companies engaged in infrastructure
activities within the ceiling of 10 percent for
unlisted non SLR securities; (f) classify its
investments in the long-term bonds issued
by companies engaged in executing
infrastructure projects and having a minimum
residual maturity of seven years under the
HTM category, (which means they need not
be marked to market); (g) with effect from
March 31, 2008, to classify their infrastructure
project accounts as sub-standard if the date
of commencement of commercial production
extended beyond a period of two years (as
against 6 months in the case of other
projects) after the date of completion of the
project, as originally envisaged; (h) with effect
from March 31, 2010, if an infrastructure
project loan classified as 'standard asset' is
restructured any time during the above period
of two years, it can be retained as a standard
asset if the fresh date of commencement of
operations is fixed within specified limits; (i)
with effect from April 23, 2010, to treat
annuities under build-operate-transfer (BOT)
model in respect of road/ highway projecis
and toll collection rights, where there are
provisions to compensate the project sponsor
if a certain level of traffic is not achieved, as
tangible securities subject to the condition
that banks' right to receive annuities and toll
collection rights is legally enforceable and
irrevocable; (j) with effect from April 23, 2010,
provisioning of 15 per cent instead of the
current prescription of 20 per cent for
infrastructure loan accounts which are
classified as sub-standard. To avail of this
benefit of lower provisioning, the banks should
have in place an appropriate mechanism to
escrow the cash flows and also have a clear
and legal first claim on these cash flows and
(k) exposures to NBFC - AFCs and IFCs are
risk weighted as per the ratings assigned to
these NBFC - AFCs and IFCs by the rating
agencies registered with SEBI and accredited
by RBI, for the purpose of computation of
capital adequacy.

‘Infrastructure NBFCs’ are now classified as a
separate category: 'Infrastructure Finance
Companies' (IFCs) with minimum 75% of total
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assets deployed in infrastructure loans; net owned
funds of Rs 300 crore and above; and credit rating
of ‘A’ and above. These IFCs have been given
special dispensation such as lending norms
relaxed by 10% of owned funds to single party
and 15% to single group;

Tax exemption was granted under Section 80-lA of
the Income Tax Act, 1961, for enterprises engaged
in infrastructure development in the form of
specified deduction in respect of their profits and
gains from their income chargeable to tax.

Tax benefit for investment upto Rs. 20,000 in long-
term infrastructure bonds under Section 80CCF of
the Income Tax Act, 1961 which was announced
in Budget 2010-11 will be continued in 2011-12;

External Commercial Borrowings by infrastructure
NBFCs for on-lending to infrastructure sector, has
been under the approval route subject to hedging
of currency risk in full; the total outstanding ECBs
including the proposed ECB not exceeding 50%
of the owned funds; and other prescribed nomms;

The FIl limit for investment in corporate bonds,
with residual maturity of over five years issued by
companies in infrastructure sector, is being raised
by an additional limit of US Dollar 20 billion taking
the limit to US Dollar 25 billion. Since most of the
infrastructure companies are organised in the form
of SPVs, Flls would also be permitied to invest in
unlisted bonds with a minimum lock-in period of
three years. However, the Flls will be allowed to
trade amongst themselves during the lock-in
period.

In the Budget of 2011-12, tax free bonds of Rs
10,000 crore have been allowed to be issued by
National Highway Authority of India.

In the Budget of 2011-12, to attract foreign funds
for financing of infrastructure, special vehicles in
the form of notified infrastructure debt funds have
been allowed with certain tax exemptions.

A Standing Committee on Infrastructure Finance
under the Chair of the Finance Secretary/Secretary,
DEA has been set up with representation from
Regulatory Agencies, Ministries/Departments,
infrastructure developers and banks/financial
institutions, to act as the coordinating mechanism
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in the context of removing policy, regulatory and
institutional bottlenecks for speedy implementation
of infrastructure projects; a High level Committee
has also been set up in the Planning Commission
on Infrastructure Financing under the Chairmanship
of Shri Rakesh Mohan.

Unused Equipments at RIMS

1488. DR. THOKCHOM MEINYA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether certain very costly equipments are lying
idle for a long period in the Regional Institute of Medical
Sciences (RIMS), Imphal;

(b) if so, the reasons thereof; and

(c) the corrective measures taken by the Government
in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) Yes, one Theratron
Equinox 100 Cobalt Therapy Unit costing Rs. 2.10 crores
for the Regional Career Centre(RCC) in the Department
of Radiotherapy, RIMS, Imphal imported from Canda
arrived in the Department in July, 2008 is not yet used.

(b) The equipment is not yet used because the
room for housing the equipment is under construction.
The room is constructed after the drawings were
approved by the Bhabha Atomic Research Centre(BARC),
Mumbai. Construction started, the drawing of the structure
was modified as per directive of Atomic Energy
Regulatory Board (AERB), Mumbai and their approval of
the modified drawing was obtained in February, 2009.
Construction works were disrupted for about 8 months
in the year 2010 owing to non-availability of construction
material arising from closure of National Highways during
economic blockade in the State of Manipur. The room is
likely to be completed within 3 months time. Further, the
machine is not operational because of want of Telecobalt
Source which is to be imported after getiing clearance
from the AERB, Mumbai. AERB has pointed out that
adequate number of staff in the Radiotherapy Department,
RIMS, Imphal should be available at the time of re-
submission of fresh application, for obtaining
authorization for procurement of Telecobalt Source vide
their letter dated 11th December, 2009.

() The equipment was procured from the funds
provided for the Regional Cancer Centre. No fund for
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manpower is provided under the Scheme.Creation of the
required posts of specialists and technicians of the
Institute for manning the equipment in the RCC has
been initiated after a proposal was placed in the Standing
Finance Committee(SFC) meeting. The meeting of the
SFC, RIMS, Imphal could not be held for a long time, it
could be held only on 16th Nov, 2010 after a gap of
more than one and half year.

Vector-Borne Disseases

1489. SHRIMATI INGRID MCLEOD:
SHRIMATI BOTCHA JHANSI LAKSHMI:
SHRI UDAY SINGH:
SHRI NISHIKANT DUBEY:
SHRI KAMAL KISHOR “COMMANDO™

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased o state:

(a) the number of cases of vector-bormne diseases
i.e. malaria, dengue, chikungunya and Japanese
encephalitis reported and deaths occurred therefrom
during the last year and the current year so far, State/
UTwise;

(b) the measures taken/proposed by the Government
to control such diseases alongwith the achievements
made as a result thereof, State/UT-wise;

(c) the funds allocated to the State Governments for
the purpose during the said period, State/UT-wise;

(d) whether the Government proposes any specific
programme for the vaccination against such diseases
and awareness among masses about them, particularly
malaria; and

(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) State/UT wise number
of reported cases and deaths due to Malaria, Dengue,
Chikungunya and Acute Encephalitis Syndrome (AES)
including Japanese Encephalitis (JE) in the country
during 2009 and 2010 (State/UT-wise) are given at
enclosed Statements-l and Il respectively.

(b) The measures for prevention & control of vector
borne diseases under the National Vector Borne Disease
Control Programme (NVBDCP) being implemented by
States/UTs include use of Rapid Diagnostic Tests (RDTs)
for detection of Malaria and Kala-azar cases, use of
Artemisnin based Combination Therapy (ACT) for
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treatiment of Plasmodium falciparum Malaria cases, use
of Miltefocine for treatment of Kala-azar cases, vaccination
of eligible population for Japanese Encephalitis
prevention in endemic districts, strengthening of sentinel
surveillance hospitals for Dengue, Chikungunya and
Japanese Encephalitis and Mass Drug Administration in
Filaria endemic districts. Integrated Vector Management
for prevention of vector borne diseases also include
Indoor Residual Spray (IRS), Anti-larval measures
including use of bio-iarvicides, use of larvivorous fish
and upscaling use of Long Lasting Insecticidal Neis
(LLINS).
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The details of achievements made as a result of the
measures taken by the Governments for control of vector
borne diseases are given in the enclosed Statement-lil.

(c) The State/UT-wise details of funds allocated to
the State Governments during 2009-10 and 2010-11 is
given in the enclosed Statement-IV.

(d) and (e) No vaccines are available against Malaria,
Dengue and Chikungunya. However, JE vaccination for
eligible population has been launched in JE-endemic
districts.

Statement |

States/UT-wise number of reported cases and deaths due to vecior bomne diseases in 2009

Sl.No. States/UTs Malaria Dengue Clinically Acute Encephalitis
Suspected Syndrome including
Chikungunya Japanese
Encephalitis
Cases Deaths Cases Deaths Cases Deaths Cases Deaths
1 2 3 4 5 6 7 8 9 10
L Andhra Pradesh 25152 3 1190 11 591 0 14 0
2. Arunachal Pradesh 22066 15 0 0 0 0 0 0
3. Assam 91413 63 0 0 0 0 462 92
4. Bihar 3255 21 1 0 0 0 325 95
5. Chhattisgarh 129397 11 26 7 0 0 0 0
6. Goa 5056 10 277 5 1839 0 66 3
7. Guijarat 45902 34 2461 2 1740 0 0 0
8. Haryana 30168 0 125 1 2 0 12 10
9. Himachal Pradesh 192 0 0 0 0 0 0 0
10. Jammu and Kashmir 230683 0 2 0 0 0 0 0
11. Jharkhand 346 28 0 0 0 0 0 0
12. Karnataka 36859 0 1764 8 41230 0 246 8
13. Kerala 2046 5 1425 6 13349 0 3 0
14. Madhya Pradesh 87628 26 1467 5 30 0 0 0
15. Maharashtra 93818 227 2255 20 1594 0 1 0
16. Manipur 1069 1 0 0 0 0 6 0
17. Meghalaya 76759 192 0 0 0 0 0 0
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1 2 3 4 5 6 ¥ 8 9 10
18. Mizoram 9399 119 0 0 0 0 0 0
19. Nagaland 8489 35 25 0 0 0 9 2
20. QOdisha 380904 198 0 0 2306 0 0 0
21. Punjab 2955 0 245 1 0 0 0 0
22. Rajasthan 32709 18 1389 18 256 0 0 0
23. Sikkim 42 1 0 0 0 0 0 0
24. Tamil Nadu 14988 1 1072 7 5063 0 265 8
25. Tripura 24430 62 0 0 0 0 0 0
26. Uttarakhand 1264 0 0 0 0 0 0 0
27. Uttar Pradesh 55437 0 168 2 0 0 3073 556
28. West Bengal 141211 74 399 0 5270 0 0 0
29. Andaman and Nicobar 5760 0 0 0 0 0 0 0

Islands
30. Chandigarh 430 0 25 0 0 0 0 0
31. Dadra and Nagar Haveli 3408 0 0 0 0 0 0 0
32. Daman and Diu 97 0 0 0 0 0 0 0
33. Delhi 169 0 1153 3 18 0 0 0
34. Lakshadweep 8 0 0 0 0 0 0 0
35. Puducherry 65 0 66 0 0 0 0 0
All India Total 1563574 1144 15585 96 73288 0 4482 774
Statement Il
States/UT-wise number of reported cases and deaths due to vecior borne diseases in 2010
Sl.No. States/UTs Malaria Dengue Clinically Acute Encephalitis
Suspected Syndrome including
Chikungunya Japanese

Encephalitis

Cases Deaths Cases Deaths Cases Deaths Cases Deaths
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 33217 20 776 3 116 0 139 T
2. Arunachal Pradesh 16120 0 0 0 0 0 0 0
3. Assam 59309 34 237 2 0 0 469 117
4. Bihar 1203 3 510 0 0 0 50 7
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5. Chhattisgarh 146165 32 4 0 0 0 0 0
6. Goa 2368 2 242 0 1429 0 80 0
¥ Guijarat 64730 10 2568 1 1709 0 0 0
8. Haryana 9711 0 866 20 26 0 1 1
9. Himachal Pradesh 203 0 3 0 0 0 0 0
10. Jammu and Kashmir 767 0 0 0 0 0 0 0
11 Jharkhand 196267 17 27 0 0 0 0 0
12. Karnataka 44122 11 2285 7 8740 0 143 1
13. Kerala 2299 6 2596 17 1531 0 19 5
14. Madhya Pradesh 81831 0 175 1 113 0 0 0
15: Maharashtra 138506 190 1489 5 7431 0 34 17
16. Manipur 947 4 7 0 0 0 118 15
17 Meghalaya 41330 85 1 0 16 0 0 0
18. Mizoram 15557 22 0 0 0 0 0 0
19. Nagaland 4956 5 0 0 0 0 11 6
20. Qdisha 357320 241 29 5 544 0 0 0
21. Punjab 3477 0 4012 15 1 0 2 0
22. Rajasthan 48166 26 1823 9 1326 0 0 0
23. Sikkim 49 0 0 0 0 0 0 0
24. Tamil Nadu 15271 2 2051 8 4319 0 466 7
25. Tripura 23846 8 0 0 0 0 0 0
26. Uttarakhand 1660 0 21 0 0 0 7 0
27. Uttar Pradesh 62173 0 960 8 5 0 3540 494
28. West Bengal 115056 49 805 il 20503 0 70 0
29. Andaman and Nicobar 2503 0 25 0 59 0 0 0
Islands
30. Chandigarh 351 0 221 0 0 0 0 0
31. Dadra and Nagar Haveli 5701 0 46 0 0 0 0 0
32. Daman and Diu 204 0 0 0 0 0 0 0
33. Delhi 251 0 6259 8 120 0 0 0
34. Lakshadweep 6 0 0 0 0 0 0 0
35.  Puducherry 175 0 38 0 11 0 0 0
All India Total 1495817 767 28076 110 47999 0 5149 677
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Statement Il

Major achievements under NVBDCP during 2010

Malaria

Dengue

106.04 million persons screened for malaria
during 2010 and 1.49 million were detected
positive for malaria and treated. Annual Parasite
Incidence (APIl) ie. malaria cases per 1000
population annually is 1.3 (provisional) during
2010.

GFATM Round IX supported Project IMCP-II for
malaria control in seven North-Eastern states
has been approved as a continuation of Round
IV project.

Additional human resources i.e. contractual
MPWs (male), laboratory technicians, District
VBD Consultants, Malaria Technical Supervisors
positioned in malaria endemic states.

New Malaria Drug Policy formulated and
released during 2010.

A network of 276 sentinel surveillance hospitals
established for diagnosis and treatment of
dengue.

Though the cases of dengue in 2010 were
reported more, the case fatality rate (mortality
per 100 cases of dengue) has reduced to 0.4%
in 2010 as compared to 1.3% in 2005.

Acute Encephalitis Syndrome (AES) including Japanese
Encephalitis (JE)

The case fatality rate (mortality per 100 cases
of AES/JE) has reduced to 13.1% in 2010 as
compared to 25% in 2005.

110 endemic districts have been covered under
J.E. vaccination between 2006 and 2010.

Statement IV

Details of State/UT-wise allocation of funds during

2009-10 and 2010-11

Sl.No. States/UTs 2009-10 2010-11
Allocation  Allocation

1 2 3 4

1. Andhra Pradesh 1416.19 1302.61

2. Arunachal Pradesh 858.93 758.92
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3. Assam 6616.03 4394.61
4. Bihar 3307.70 3436.05
5: Chhattisgarh 1956.33 3099.98
6. Goa 57.57 63.21
74l Gujarat 698.46 530.85
8. Haryana 146.44 173.88
9. Himachal Pradesh 26.10 27.30
10. Jammu and Kashmir 21.21 25.82
11. Jharkhand 3433.18 3579.74
12. Karnataka 470.22 469.66
13. Kerala 329.79 354 .44
14. Madhya Pradesh 1444 .44 2331.14
15. Mabharashtra 978.41 1112.39
16. Manipur 723.66 507.78
17. Meghalaya 1102.16 859.96
18. Mizoram 664.19 676.63
19. Nagaland 913.10 794.16
20. Odisha 5672.29 5143.79
21. Punjab 143.40 120.36
22. Rajasthan 674.32 960.13
23. Sikkim 28.68 21.35
24. Tamil Nadu 627.11 450.49
25. Tripura 1358.22 1331.17
26. Uttar Pradesh 2742.96 2455.59
27. Uttarakhand 39.28 71.92
28. West Bengal 3176.03 2697.03
29. Delhi 73.67 35.37
30. Puducherry 43.23 36.05
31. Andaman and Nicobar 434.29 335.61
Islands
32. Chandigarh 55.66 24 .51
33. Dadra and Nagar Haveli 64.52 46.48
34. Daman and Diu 19.90 25.48
35. Lakshadweep 22.33 21.80
Total 40340.00 38276.26
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Scheme for Integrated Textiles Parks (SITP)

1490. SHRI BAIJAYANT PANDA:
SHRI NITYANANDA PRADHAN:

Will the Minister of TEXTILES be pleased to state:

(a) the details of Scheme for Integrated Textile Parks
(SITP) alongwith number of projects sanctioned so far
under the scheme in the country, State/UT-wise;

(b) the estimated project cost for setting up of such
parks alongwith funds released to Implementing Agencies
therefor during each of the last three years and the
current year, State/UT-wise;

(c) the details of parks which are in operation out of
the sanctioned projects, State/UT-wise and the time by
which the remaining sanctioned projecis are likely to
become operational;

(d) the participation of private promoters in aforesaid
projects alongwith employment potential/generation
therefrom;

(e) the appraisal system that has been evolved to
ensure viability and feasibility of such projects;

(f) whether proposals for setting up of more such
parks for promotion of handloom production/exports in
various States/UTs including Uttar Pradesh have been
received from various quarters; and
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(g) if so, the details of proposals received in this
regard during the last one year, till date, State/UT-wise
and the action taken by the Union Government thereon
alongwith their present status?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) The
‘Scheme for Integrated Textile Parks (SITP)’ was launched
to provide the industry with world-class infrastructure
facilities for setting up their textile units. So far 40 projecis
have been sanctioned in the country under the Scheme,
the details of which are given in the enclosed statement.

(b) and (c) The details are given in the enclosed
statement.

(d) The Scheme is based on a PPP model where
the Government of India share is restricted to 40% of the
project cost or Rs. 40 crore whichever is less. The rest
of the funding is arranged by the SPVs. The details of
employment potential/generation are given in the Table
enclosed Statement.

(e) The project proposals submitited by the Project
Management Consultants were considered and approved
by a Project Approval Commitiee headed by Secretary
(Textiles) which also regularly reviews the progress of
these Parks.

(f) and (g) This Ministry received 1 proposal for
setting up a Handloom Park in Chirala, Andhra Pradesh.
No such proposal has been received from Uttar Pradesh.
The Scheme envisages a two stage examination of all
proposals received.

Statement
Project Name Esfimated Funds Released Total of Proedt Esfimated

Project bt Operational Employment

Cod four Likely o be in the Park
(Rscoe) 200708 200808 200810 101 years Operafional Diect Indirect

1 2 3 4 5 ] 7 8 9 10

Hyderabad Hitech Weaving Park 5800 am om 000 800 March 2012 1000 2000
Hindupur Vyapar Apparel Park Limited 10027 000 800 om 800 Operational 0500 200
Pochampaly Handoom Park Limited %M 59 558 000 1% 1286 Operational 5000 30
Rrandix India Apparel City Private Limited 13442 200 000 000 M B Operational 60000 90000
MAS Fabric (India) Park Lid 2470 400 000 800 1200 March 2012 31000 15000
(5) Andhra Pradesh Total 58399 4992 1358 800 53% 7686 116800 150000
Guiarat Eco Texdle Park Limited 1875 3200 000 000 400 B0 Operafional 8000 17000
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Mundra SEZ Texile & Apparel Park Limited 13138 800 1200 1200 3200 Operational 10800 15000
Fairdeal Textie Park Pyt Lid 10677 400 800 000 1200 2400 Operational 2900 4300
Vraj Integrated Textle Park Limited 11477 800 1200 000 20 20 Operational 50 12500
Sayana Texile Park Lid 1617 0o 1200 2400 %00 Operational 3% 473
Surat Super Yam Park Limited 100.34 800 1200 1200 0 Operafonal 1000 20
RID Iniegrated Texile Park 121.% 000 400 3200 300 March 2012 4210 6406
(7) Gujerat Total 801 6000 6000 8000 2800 2800 0B 61938
Metro Hi Tech Cooperaiive Park Limited 10650 2065 000 1200 65 Operational 5000 5000
Pride India cooperaiive Textie park Limited 5819 7% 1213 000 1948 Operafonal 150 250
Baramaii Hi Tech Textle Park Limited %72 1161 1161 000 1161 U8 Operafional 51% 51%
Shri Dhairyashil Mane Textle Park Co-op 7225 578 000 000 578 March 2012 330 5000
Dessan Infrastruciure Pvi Lid. 13023 000 400 800 1200 March 2012 410 615
Asmeeia Infratech Pt Lid. 20080 000 000 400 800 1200 March 2012 7634 11451
Istampur Integrated Texile Park Pvt Lid 1240 000 1200 2400 00 March 2012 10000 20000
Latur Integrated Texdle Park Pyt Lid 10261 000 1200 2400 B0 March 2012 10000 20000
Puma Global Texile Park Lid 9180 000 113 BY.i] 1101 Operafional 1100 50
(9) Maharashira Toial 97050 4539 5947 7528 1961 199.75 4813 76311
The Great Indian Linen & Texile 14945 800 000 000 800 March 2012 5000 7200
Infrastruciure Company

SIMA Textle Processing Cenire 1180 000 000 213 213 March 2012 15000
Paladam Hi-Tech Weaving park 5542 1157 666 000 221 2043 Operationel 250 0
Komarapalayam Hi-Tech Weaving Park Lid up 697 418 000 115 Operafionel 150 1500
Karur Inegrated Textie Park 11610 1088 2176 33% B0 Operafioral 300 4000
Madurai Integrated Textle Park Lid 8730 349 1746 1048 314 Opesafional 300 4000
Veigai HiTech Weaving Park 6101 000 000 244 244 March 2012 2580 B0
Kanchipuram AACM Handicom Sik Park 8383 000 0.00 000 0.00 Merch 2012 7000 11000
(8) Tami Nadu Total 69953 4091 5006 1841 221 1158 2580 50000
Jaipur Texweaving Park Limited 9681 775 18 000 1937 Operational 00 9000
Kishangarh Hi-Tech Texdle Park Limied 11057 40 800 000 2400 300 Operafional 4000 8000
Next Gen Texile Park Pyt Lid 10140 400 0.00 800 1200 March 2012 9450 10000
Jaipur Integrared Texcraft Park Pvt Lid 5B 000 181 906 1086 March 2012 40 8300




409 Written Answers

PHALGUNA 13, 1932 (Saka)

to Questions 410

1 2 3 4 5 6 7 8 9 0
Bharat Fabtex & Corporate Park Pvt Lid 10308 000 000 400 40 Mach2oi2 0 1000
(5) Rajasthan Totd 45714 1575 A48 A6 AN 0B W0 4580
Lotus Integpated Tex Park 11026 0 A0 120 %0  Operaiond 200 2060
Rhythm Texile & Apparel Park Lid 12546 000 400 00 00 A0 MathmR 1000 140
Ludhiana Integrated Textle Park Lid 11619 000 400 000 80 200 Mach2om2 000 10000
(3) Punigb H191 0 BOD 0 R0 BO 7200 B0 260
EIGMFF Apparel Park Limed 13050 800 000 1200 200  Mach20R2 1600 380
Doddabalapur Integerated Texdle Park U 1082 178 000 B4  Operaiondl 20 200
CLC Texie Park Pt Lid ®55 000 000 35 3%  Mach2012 200 1000
Tolal (40) 4GB MW XF D 1078 2K 2000400 44879900
[Translation] THE MINISTER OF STATE IN THE MINISTRY OF

Mega Thermal 